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The Lok Sabha met at Eleven of the
Clock

[MR. SPEAKER In the Chair)

-ORAL ANSWERS TO QUESTIONS
[Eng]isb]
Railway Undertaking in Orissa

*771. SHRI CHINTAMANI JENA :
Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that there
is no major Railway Undertakifg in
Orissa ;

(b) if so, whether there is any
proposal to set up a major Railway
Undertaking in Orissa ; and

(c) if so, the details thereof ?

THE MINISTER OF RAILWAYS
(SHRI BANSI LAL) : (a) to (c) No,
Sir. Railway mstallat:ons/fd‘;lhties are
not set up on State or reglonal consi-
deration, Rather these are set up keep-
ing in view the requirements for main-
taining day-to-day opcration of the
Railways efflciently. The facilities exis~
ting in Orissa are considered adequale
for smooth and efficient service >0 the
Railway in the Stale.

SHRI CHINTAMANI JENA : The
hon. Minister has said ‘No, Sir’,. in
reply to parts (a) to (¢) of my question.
May I koow from the hon. Minister
what are the major raxlway undertakims
emung in the State and funcnonmg
now ?  Has the State Govcrqmcnt of
Orissa submitied some proposals to set
up gomg i lmg yndettakiogs. in the

State ? If so, what are those proposals
and what is the reaction of the Govern-
“ment ?

SHRI BANSILAL : As I have said

carlier, the railway installations/faci-
lities are not set up on regional or
State considerations, However, in
Orissa, at Mancheswar we are settting
up a carriage repair works worth Rs. 18
Crores.

SHRI CHINTAMANI JENA :
.What about my question, whether the
State Government has submitted any
proposal to set up railway public
undertakings in the State ? If so, what
is the reaction of the Government ?

SHRT BANSILAL Whenever the
State Governments write something or
the other, we consider that, But, as I
have already said, these facilities are
not provided on State or regional
considerations,

SHRI CHINTAMANI JENA : One-
third Kilometreage of total railway lines
in SE Railways is in Orissa, but the
headquarters of SE Railways are located
at Garden Reach, Calcutta, T would
like to know whether the Orissa State
Government and also the people's
representatives have been demanding for
setting up a branch of headquarters of
the SE Railways at Bhubneswar, If so,
what is the reaction of the Govern-
ment 7 The hon, Minister has said that
the Railways are setting up a carriage
repair works.at Mancheswar, How will
that work when the office of the Chief
Enginecr is located at Calcutta ? Is it
not a fact that the State Government
and also the users have been urging on
the Government to station the office of
the Chief Engineer at Bhubneswar ?
If so, what is the reaction of the
Government ?

SHRI BANSI LAL ; The office of
.the headquarters of  South-Esstern
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Railways is at Calcutta and that office
is not a public undertaking,

[Translation]

SHRI KAMMODILAL JATAV:
Mr. Speaker, Sir, lakhs of acres of
waste-land are available along the
Chambal river in Morena district of
Madhya Pradesh. I would, therefore,
like to know from the hon. Minister
whether he will consider setting up a
Railway Coach Factory there ?

SHRI MADHAVRAO SCINDIA :
We both come from Madhya Pradesh.
We shall discuss this outside the House,

MR. SPEAKER : You may call him
outside the House and also offer him a
cup of tea.

[English)

SHRTI NARAYAN CHOUBEY :
The headquarters of the South Eastern
Railway is in Calcutta at Garden Reach
and the Chief Engineer, of course, stays
there, But is it is a fact that the
Railway Administration feels any diffi-
culty in running many other factories,
not only at Mancheshwar but also at
Kharagpur, Raipur and many other
workshops and loco-sheds ?

SHRI BANSILAL : We do not
face any difficulty.

SHRI BRAJMOHAN MOHANTY :
I would like to know whether any study
has been made relating to the equitable
distribution of Railway resources and
investment in different States.

MR. SPEAKER : He has already
" replied to that, It is not done region-
wise,

SHRI BRAJAMOHAN MOHAN-
TY : 1 am not interested in regional
considerations.

MR. SPEAKER : What are you
concerned about ?

SHRI BRAJAMOHAN MOHANTY:
1 only want to know whether any siudy
bas been made about the equitable

MAY 9, 1983
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distribution of resources in different
States.

MR. SPEAKER : Ido not think
it is relevant.

Improved Vaccine for Birth Control

*773. SHRI BANWARI LAL PU-
ROHIT : Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state :

(a) whether the National Institute
for Immunology has recently improved
vaccine for birth control ;

(b) whether the clinical testing of
such vaccine has been done ;

(c) if so, the outcome thereof ;
and

(d) by when the said vaccine will
be in use and to what extent it will
help control the birth rate :

THE MINISTER OF STATE IN
THE DEPARTMENT OF HEALTH
(SHRI YOGENDRA MAKWANA):
(a) to (d) Development of a vaccine
for birth control is under process at the
National Institute of Immunology.
Clinical trials are expected to begin
this year. The use of the vaccine will
depend upon the outcome of the trials,

[Transiation]

SHRI BANWARI LAL PUROHIT :
Mr, Speaker, Sir the Director of the
Institute while delivering a speech a
month ago had indicated that the vaec-
cine had been developed and that only
clinical test remained to be done, The
hon, Minister has stated in his reply
that it would take a year to develop the
vaccine. May I know why this infor-
mation differs from the indication given
in the speech of the Director which he
made a month ago ?

Secondly, in the context of deve.
loping a vaccine for birth control, may
I know whether it will also be helpful
in controlling cholera and typhoid and
if so, what type what type of research
is being conducted snd how much.
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progress has been made in this respect
so far 7. ‘

SHRI YOGENDRA MAKWANA :
Mr, Speaker, Sir, there is no difference
in what I bave Stated and what has
been Stated by the scientist, because
the doctor has developed it and pre-
pared it, but many trials are required to
be conducted and on its being found
successful in these trials, it is tried at
mass level and then prepared in the
laboratory,

[Eaglish]

All over the world, we are conduc-
ting trials in six centres and it is found
effective.

[Translation)

But it is not as effective as it should
be, In many cases pregnancy took
place. So it has to be made stronger
because the antibody created, —

(English]

—it should be stronger te prevent pre-
gnancy,

[Translation]

That trial goes on. There is no
difference.

SHRI BANWARI LAL PUROHIT :
Mr. Speaker, may I know whether it
will present cholera also and whether a
vaccine is also being developed to
prevent typhoid ? I would like to have
information about these two vaccines.

SHRI YOGENDRA MAKWANA :
Mr. Speaker, Sir, this vaccine is develo-
ped by mixing barmones with titanus
oxide, It will have two effects. It will
prevent pregnancy and also tetanus.

As regards cholera and typhoid, this

vaccine has no relation to these diseases

" because we are dealing with anti-pregna-
ncy. How does typhoid come in ?

SHRI C.P. THAKUR : Mr, Speaker
Sir, trial on a drug is conducted in two
stages, First it is tried on animals and

VAISARHA 19, 1o (s4k4)

Oral Aaswers ¢

then it is tried on human beings will the
hon, Minister be pleased to state
whether the toxicity feature was found
in this vaccine at the time of its trial on
animals ? There are many phases of
clinical trial. May I know whether this
vaccine is in the phases of clinical
trial ?

SHRI YOGENDRA MAKWANA :
As I said carlier, as per the medical
ethics, the trial is first conducted on
animals and not on human beings. It
was tried on monkeys, rabbits and was
found to be successful, And then
started the clinical trials. We have
chosen six centres all over the world
where trials is going on. In the course
of trial, cases of pregnancies from some
places have been reported. This shows
that there is need to make it a little
stronger.

[Bn glish)

So far as the toxic effect on animals
is concerned, it has no such effect on
them also,.

MR SPEAKER : Question 774-Mr.
Ananta Prasad Sethi is not present, Now
Prof. P.J. Kurien Question 775.

Calorie Consumption

*775. PROF. P. J. KURIEN : Will
the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state :

(a) the names of States where the
average calories consumed is less than
required;

(b) the details thereof;

(c) whether there is any concrete
and time-bound plan to raise the calorie
value consumed by the weaker sections
of the people in the country; and

(d) if so, the details/ thereof ?

THE MINISTER OF STATE IN THE

DEPARTMENT OF HEALTH (SHRI
YOGENDRA MAKWANA) : (a) to
(¢) A Statement is laid on the table
of the Sabha.
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Statemenit

The average daily calorie in take re-
commended by the Indian Council of
Medical Research in 2400K. calories.
The State-wise calorie-consumption as
established by surveys conducted by the
National Nutrition Monitoring Bureau
under the Indian Council of Medical
Research and the Food and Nutrition
Board under the Department of Food is
as follows

S. No State/Union ~ Calories
Territories (Koal)
s 8 Andhra Pra:e-;}; - 2011
2. Bihar 1858
3. Gujarat 2306
4, Haryana 2420
L Himachal Pradesh 2474
6, Jammu & Kashmir 1988
7. Karnataka , 2711
8. Kerala 2203
9. Madhya Pradesh 2205
10. Maharashtra 2120
11. Orissa 2156
d2. - Punjab - 2429
13, Rajasthan . 1861 .
14, Sikkim 1805
15, Tamil Nadu 1964
16. Tripura 2122
17. Uttar Pradesh 2193
18. West Bengal 2477
19. Dadra & Nagar Haveli 2060
20. Goa, Daman & Diu 2129

HAYS, 88

Notes and Source :

1. Data for the States of Andhra

Pradesh, Gujarat, Karnataka,

Kerala, Orissa, Tamil ‘Nadun,

Uttar Pradesh, Maharashta;

Madhya Pradesh and - ‘Weést -

Dra) dnswirs 8

‘Béngal are taken from Report
of the National Nutrition
Monitoring Bureau (NNMB),
NIN, ICMR of the year 1981-
82. :

2. Figures in respect of States of
Haryana, Himachal Pradesh,
Jampu & - Kashmit, Punjab,
Rajasthan, Tripura, . Sikkim,
U.T. of Goa, Daman & Diu’
and Dadra and Nagar Haveli
are taken from the Report of
Food and Nutrition Board
(FNB), Department of Food,
Government of India for 1973-
80 period.

3, Data for Bihar has been taken
from “Diet Atlas of India,
1971,

The average daily caloric intake was

~ found to be lesg than the recommended

level in the following States :
(i) Andhra Pradesh
(ii) Bihar
(iti) Gujarat
(iv) Jammu & Kasbmir
(v) Keréla |
. {vi) Madhya Pradesh
(vii) Mahérashtré
‘(viiiA) .Rajasth;n |
(ix) Sikkit;n
(x) O;issa' , '_
' (xi) , Tamil Nadu
(xii) Tripura
(xiii)  Uttar Pradesh
(xiV) ‘-LLTQ. ‘;)}’\.Cioa., Daman and.Diu

and Dadra & Nagar Haveli,
A R T ‘

' . b .
Wi ‘order ‘to"ébmbat the notrition
prébien - of the” ‘vilierable seghent of
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the population viz, children and pregnant
and npursing women the Government
have launched several nutrition pro-
grammes as detailcd below :

Programmes aimed at overcoming specific
nutritional deficiency diseascs (under the
Ministry of Health and Family Welfarc)

(i) Prophylaxis against Vitamin A
deficiency leading to blindness.

(ii) Prophylaxis against iron defici-
ency leading to anacmia.

Supplementary feeding programmes desig-
ned to improve the overall natrition
status under Ministry of Social Welfare :

(iii) Special Nutrition Programme,
(iv) Balwadi Nutrition Programme,

(v) Integrated Child Development
Services. under the Ministry of
Education.

(viy Midday Meal Programme.

under the Ministry of food &
civil Supplies.

(vii) Development of low cost foods

for supplementary feeding,
(viii) Education,  extension and
publicity.

Besides these Government have
launched several socio-economic pro-
grammes aimed at eradicating poverty
and increasing the standards of living,
which would have a bearing on calorie
consumption, such as the IRDP,
NREP, TRYSEM, RLEGP.

PROF. P.J. KURIEN : The Indian
Council of Medical Research has cond-
ucted a study, and recommended that
the daily per capita intake of fats should
be 34 grams i.e. equivalent to 159, of
the calorie intake, for an Indian. But
another study conducted by the National
Institute of Nutrition, Hyderabad reve-
als that the average Indian diet con-
tains only 8 to 10 grams of fats, i.e, fess
than the required quantity recommended

VAISARMA 19, 1907 (s.4K4)
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by the Indiah Countil of Medical Re
search. The per capita availability of
conventional oils and fats in our country
is also worked out to be equivalent to
507 of the required quantity of fat and
oil contents.

In view of this, I would like to know
from the Minister, what steps he is
contemplating to see that the fat and
conventional oil contents of our calorié
intake is increased to the required miai-
mum level recommended by the Indian
Council of Medical Reszarch.

* SHR1 YOGENDRA MAKWANA :
Government of India has a number of
programmes by which we supplement the
efforts made by State Governments in
this respect, for providing increased
calories to the people, Prof. Kurien
says that fat as well as oils should be
provided to the pcople. In that context,
I would say that a number of schemes
are going on. Under these schemes,
nutritious food is given to the rural
population, particularly to the rural
poor. There are schemes in the Minis-
tries of Health and Family Welfare, of
Social Welfare, of Labour, of Food
and Civil Supplies, and also of Rural
Development. There are various schemes.
If he wants me to give the names of
these schemes, 1 can do so; and explain
particular schemes, if he wants me to
do it. Under all these schemes, Govern-
ment makes efforts to provide proper-
calories of food to the population.

PROF, P, J. KURIEN: I am not
fully satisfied with the reply given by
the hon, Minister. The hon, Minister
in his written reply, submitted that 13
States and the Union Territory of Goa,
Daman and Diu are having calorie in-
take which is less than the recommended
level by the Indian Council of Medical
Research. The programmes mentioned
by the hon. Minister, namely, the pro-
gramme of the Ministry of Health and
Family Welfare and the piogramme of
Social Welfare Ministry are being imple-
mented. In spite of these programmes
being implemented in these 13 States
and the Union Territory of Goa, Daman
and Diu, they are langing behind in the
intake of calorie at the required level.



H  Oral Aneweers

That means the programmes which
you implement at present are not suffi-
cient to cater to the needs of th: calorie
intake. For these 13 States, have you
got any special programmes to be imple-
mented so that the calorie intake for
these States especially of the culnerable
sections children and pregnant women,
elc, is brought to the levsl of calorie
intake of other States ?

SHRI YOGENDRA MAKWANA :
It is not a question of one or two States
I have given a list of (he States and the
caloric intake of the popualation, Ali of
us know that in the 6th Plan docum:nt,
the Planning Commission has said that
50 percent of the populaiion is living
below the poverty iine. That means the
calorie intake is not sufficicnt in rural
areas 2400 in rural arcas and 2100 in
urban areas. But according to the mid-
terms appraisal of the 6th Plan, it 1is
said that nearly 8 per cent of the popu-
lation has come above the poverty line,
that means ncarly 42 per cent of the
population is still bzlow the poverty
line and that is sprcad throughout the
country; it is not in one State alone.
Though I have given the figure, it is on
an average of a particular State: that
does not mean that the States which are
not enlisted here have the proper
coalorie intake in respzct of their popu.
lation, because this class of socicety, this
vulnerable section of the socicty, parti-
cularly th: people living below the
poverty linz and thoss who are poor,
they are spread throughout the couatry;
and it is the cffort of thz Government
of India to bring then above the poverty
line and to see that they get the proper
calorie intake, For that a number of
schemes are designed and special pro-
grammes are also being implemented.
In the case of specially vulnerable section
like SC & ST, there is a triba! sub-plan;
then there are special component plan
for the SC and agricultural labour and
for rural poor there are a number of
schemes; and we arc not insisting on
these schemes only; it is no good in
going on giving them alms; we want that
their purchasing cupacity should be
improved so that they are able to pur-
chase things; and for that there are a
number of schemes like TRYSEM and

MAY 9, 1685
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other schemes like income generating
scheme which can increase their income,
So, this is the effort of the Government
of India which is nothing but supple-
menting to the efforts of the State
Government,

SHRI S. M. BHATTAM : The
question (c) is ““whether there is any
conrete and time-bound plan, etc’’. Here
the answer is silecnt about that aspect of
the question no, Sir, He gave us a
list of programmes which are now under
implementation, Since when are these
programmes implemented 7 When does
the hon. Minister hope that by imple-
menting these programmes he will be
able to make up the deficit and bring
these States to the required level ?

SHRI YOGENDRA MAKWANA :
Let me tell him the bitter truth, Not
only the hon. membcr but all of us are
responsible for it. There are a number
of schemes designed right from 1947 by
the Governmaent of 1ndia in all the Minis
trics, What we have done as representatives
of the people, is to take these program-
mes from the government to the people
and see that they are properly imple-
mented.

I can say that in all the States—
barring none the programme is not
properly implemented, that is, the speed
with which it is implemcnted is not
what it should be. There area lacunas
in all States, all over the country and
the money which the Government of
India provides or the money which the
State Government provides when it
reaches the lowest level, that is, to the
bencficiaries it is not properly spent.
There lies our duty, it is the duty of
the people’s representatives to see that
this programme is properly implemented
and we should be a party to it. But
unfortunately, talking here is different
from doing something in the ficld. That
we are not doing and that is the reason
why this problem s not properly im.
plemented and in spite of the various
schemes, 1n spite of the huge amounts
that are allocated under the Plan, the
desired results are not achieved.

AN HON. MEMBER : S8ir, I waat
to ask a question,
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MR. SPEAKER : There is nothing
more in this question.

SHRI M. RAGHUMA REDDY :
If the Government is not implementing
them, who is responsible for it ?

SHRI S. M. BHATTAM : 1 have
asked about the time-frame,

MR. SPEAKER : Time-frame can-
not be done like that. It is to be just
attempled,

Shrimati Kishori Sinha,

Merger of Shipping Companies

*777 SHRIMATI KISHOR] SINHAT:
SHRI H. M. PATEL :

Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state :

(a) whether Government are consi-
dering a proposal to merge shipping
companies to make them morc viable ;

(b) if so, whether Government
have examined its implications ;

(c) ifso, the extent of resources
that the shipping companies could
generate for development of shipping
during the Seventh Plan ; and

(d) whether Government propose
to provide funds to the Shipping Com-
panies if these resources arc not
adequate ?

THE MINISTER OF STATE OF
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z. R. ANSARI)
(a) Government has received various
suggestions for restructuring of Shipping
Industry including merger of shipping
companies for making them more
viable, No decision has been taken by
Government in this regard,

(b) No, Sir,
(c) and (d) Do not arise.

SHRIMATI KISHORI SINHA : Mr.
Speeker, Sir, I would like to know from

VAISAKHA 19, 1907 (SAK4)
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the hon. Minister when did the Govern.
ment receive suggestions for merger and
I would also like to know how long
would the Government take to come
to a decision, and does the Government
realise that delay in taking a decision
is causing a great national loss ?

SHRI Z, R. ANSARI : Sir, actually
the question of merger is a question
on which the companies will have
to take a decision; whether two
companies gree to merge with each
other or not is for themn to decide.
No such proposal, except one of
Surendra and Sagar where these two
private shipping companies in the
private sector want to merge with each
other, is known to us. The Ministry of
Company AfTairs has cleared that pio.
posal, As far as we are concerned, the
question of merger between two come
panies docs not come before us. It is a
matter which is being looked into by
the Department of Company AfTairs and
if two companies agree to merge with
each other the proposal goes there and
after the Department of Company
Affairs clears it the merger takes place,

SHRIMATI KISHORI SINHA :
I want to know whether the Govern-
ment  know that foreign buyers of
Indian goods and suppliers of foreign
goods to India insist on wusing their
national carriers for trade aund they
succeed in doing so, If it is so, why
should not Indian nationals exporting
Indian goods use our own national
carricrs ?

SHRI Z. R. ANSARI : This ques-
tion does not arise out of the present
question because this Qusstion relates
1o the merger of shipping companies,
Therefore, 1T am afraid, that this ques-
tion does not arise out of this question,

SHRI K. RAMAMURTHY : The
slip building industry and shipping is
now passing through a recession all
over the world. It is a world wide
phenomenon. But broadly, the merger
of companies always used to take place
in countries like Japan and other where
the companies which are not viable are
merged, Sometimes herealso some



15 Oral Answers

companies merge with each other and
become viable. I would like to know
whether any steps are being taken by
the Shipping Ministry to call for a
meeting of companies and assess their
viability, and help them in merging.
That is what I want to ask the Minister
for Shipping. o,

SHRI Z. R. ANSARI : As far as
we are concerned, the question of
merger has to be decided by the com.
pavies themselves.

SHRI R. RAMAMURTHY : It is
the freedom of the companies to merge.
1 am not asking you to interfere into
their freedom, At least the Ministry
can advise them because in worldwide
the companies are facing recession.
They can be advised and sometimes you
can even put pressure also to make
them viable, '

MR. SPEAKER : Uncalled for
advice is seldom heeded.

SHRI Z. R. ANSARI : As far as
we are concerned, how can we advise
them for just managing their own com.
panies ? It is for them to decide
whether it is viable.

SHRI E. AYYAPU REDDY : The
hon. Minister has said in the statement
that the decision is pending before the
Government with regard to the merger.
And in his subsequent answer he said
that it was a voluntary act between
two companies. What is the decision
pending before the Government for
merger ?

SHRI Z. R, ANSARI : The question
of merger as such such is not before the
Government. It is the broader question
of re-structuring of these shipping com-
panies which is being looked into by
the Ministry including some of the
general suggestions which have come
for merging these shipping companies.

Loading of N-type Box Wagons to full
capacity

*779. SHRI DIGVIJAY SINH :
will the Minister of RAILWAYS be

pleased to State &

MAY 9, 1985

Oral Answers 16

(a) whether N.type Box Wagons
are made with a capacity of 54 tonnes
or so :

(b) if so, whether on an average
these wagons are not loaded with more
than 48 to 50 tonnes of coal ; and

(c) if so, the reasons for not
loading the wagons to their full capa-
city ?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI MADHAVRAO SCINDIA) :
(a) BOX‘N’' Wagons are made with a
marked carrying capacity of about 58.0
tonnes,

(b) No, Sir. Loading of coal is
done by the collieries. In some collie-
rics BOX'N’ Wagons are being loaded
upto the marked carrying capacity but
in some others, loading is less than the
marked carrying capacity,

(c) The reasons for certain collie-
ries for sometimes not loading the
BOX*N” Wagons to their full carrying
capacity is that they face cifficulties
in loading when the coal is of a low
density.

SHRI DIGVIJAY SINH : 1t is
well know that these is a shortage of
wagons and again there is a shortage
of coal to the points where it is sup-
plied, Therefore, I would like to know :
what is the percentage of total wagons
loaded at around 50 tonues capacity
instead of 58 tonnes capacity ? For that
does the consignee pay less freight and
less for the coal because he is getting
less supply ?

SHRI MADHAVRAO ' SCINDIA ;
There are four varietics of coalwashed
coal, middling coal, slack coal and
steam coal. The maximum quantity of
coal moved is in the category of slack
coal and steam coal. Because of the
number of complaints received a
number of joint loadability operations
were carried out it has been decided
that actually no wagons be charged at
58.0 tonnpes which is the marked carrying
capacity of BOX'N' wagons, The slgck
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coal is charged at 55 tonnes and steam

coal at 54 tonnes. And 80 per cent of
all coal carried generally comes under
these two categories.

SHRI DIGVUAY SINH: For
filling less than the optimum capacity
does ths consignee pay less freight
bacause he gats less coal ? Does he pay
less for th: coal also ?

SHRT MADHAVRAO SCINDIA :
I have alrsady answzared that the consi-
gne= pays for 55 toaines in one category
and 54 tonnes in the other category.

SHRIMATI GEETA MUKHERIJEE:
It is our experience that vegetables are
pretty well loaded and there is shortage
of wagons, In view of that fact and
also because of the fact that our wagon
industry in West Bengal is suffering
badly, is the Railway Ministry thinking
of improving the position of wagons
by increasing the order with the wagon
industry ?

SHRI MADHAVRAO SCINDIA :
Sir, this question does not strictly come
within the purview of this particular
question. '

MR. SPEAKER : Because sheis a
houscwife.

SHRI MADHAVRAO SCINDIA :
But it is under the active coasideration
of the Government,

SHRI THAMPAN THOMAS : Mr.
Speaker, Sir, there is a representation
made to the Railway Ministry with
regard to allocation of more funds for
construction of wagons, especially with
regard to three or four companies of
West Bengal, namely, M/S Burn San-
dard Co, Ltd., M/S Jessop & Co., M/S
Braithweight & Co., etc. The orders
with them now are only for 5,000
wagons, whereas previously these were
for 15,000 wagons. This has resulted
in unemployment of numb:r of persons
who are working in that industry, It has
been brought to the notice of the Railway
Ministry that unless some effort is made
to give more orders, as was given earlier,
these workers will have (o .be rstronched
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. from the factories. On the one hand,

‘wagons are not available for the purpose
of carrying coal and vegetables, etc. in
the country and on the other hand, ‘in
view of reduced allocation of funds by
the Planning Commission, the Railway
Ministry has reduced the wagon orders
much less than the orders given in the
previous year, It is one-third. Unléss
immediate steps are taken, nothirg can
be done, So. I would like to know
whether th Ministry has taken note of
this ?... (I7terrupiions)

MR. SPEAKER : He had answered
this very question a few days back.
This very question of shortage of
wagons and less orders was answered
on the floor of this House.

SHRI THAMPAN THOMAS: 1
would like to know whether the Ministry
is thinking in terms of increasing the
order ‘and giving higher order,

MR. SPEAKER : That was already
answered, Mr. Thomas ..
(lnterruptions)

SHRI THAMPAN THOMAS : This
is affecting the public sector under-
takings also,,, (Interruptious)

MR. SPEAKER : This was already
answered I told you. This is a very
same question, Yes, Mr. Swell,

SHRI G. G, SWELL : Sir, this
question 1elates to the loading of coal

. and there is a lot of illegal practice

in the matter of coal. The coal Mafia
in the coal belts have now shifted from
illega]l mining to illegal loading of coal,
especially on trucks, Permits are issued
to the users, to the buyers but these
Mafia seize these permits or take them
away from the customers and will them-
selves undertake the loading of coal,
Sometimes superior coal is loaded in
place of inferior coal and sometimes
more coal is loaded than is allowed in
the permit, These trucks are then sent
to different destinations according to
the desires of the Mafia. I would like
to know whether this practice is con-
tinuing and whether the Minister is
aware of it and, if so, what he is doing
about it. S
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SHRI MADHAVRAO SCINDIA :
The Ministry keeps a very strict watch
on these alleged malpractices and when.
ever such reports come to the notice of
the Ministry, stringent action is taken.
I would be very much obliged to the
hon. Member if he could always point
out to me whenever such things come to
his notice... (Interruptions)

SHRU G.G. SWELL : Sir, this I
think is not fair, The Ministry should
be aware of these things. They do not
have to wait. The Minister says that it
does not happen. If they are not aware
of ...(Interruptions),

SHRI MADHAVRAO SCINDIA :
1 have not said that it does not happen.
I said whenever such information comes
to the notice of the Ministry, stringent
action is taken and...(Interruptions)

PROF. K. K. TEWARY : Sir, itis
a daily pbenemenon in Bihar,
Thousands of tonnes of coal is being
pilfered. And this is happening everyday
...(Interruptions)
' Mr. SPEAKER : They are seeing to
it...
(Interruptions)

PROF. K.K. TEWARY : This is
happening everyday, Sir,

MR. SPEAKER : I think they are
already doing it...

(Inter uptions)

SHRI G,G. SWELL : I would say
that this is a avalier way of dealing
with'a question, which I do not expect
from a young and a bright Minister like
Mr. Scindia.

SHRI MAHDAVRAO SCINDIA : If
I may answer the hon. Member, I am
facing on this particular question, a
congistent derailment by hon. Members
because they are putting questions which
are not relevant to this...(/nterruptions)
If 1 may complete,

MR. SFEAKER : Let him complete.
See how he says irrelevant,.

MAY 9, 1989

Oral Answers 20

SHRI G G. SWELL : I have pever
been irrelevant.

MR. SPEAKER : Let us see,

SHRI G.G. SWELL : This relates
to the loading of the coal.

MR. SPEAKER : Let him bave his

say, We shall decide it whether it is
irrelevant or not,

SHRI MADHAVRAO SCINDIA -
I maintain my stand that this particular
.question put is not totally relevant to
this particular question because this
question relates to...(Interruptions).

SHRI G.G. SWELL : loading of
coal.

SHRI MADHAVRAO SCINDIA :
If I may continue without being disturt«

ed, this relates to the loading of coal
...(Interruptions)

~ SHRIG.G. SWELL : You decide
it, Sir...(/nterruptionsyWhether trucks or

wagons, this relates to the loading of
coal,

MR, SPEAKER : Why do you
heckle him in the way ? Please resume
yourseat, I can decide it myself. I

know what he is saying and what you
are saying.

SHRI MADHAVRAO SCINDIA :
This question relates to the loading
capacity of wagons. But, however, in
regard to the question which the hon.
Member has put, I will still say that a
very close watch is kept on reports of
such activities; and as Prof, Tiwary has
said that these mal-practices are of a
continuing phenomena, the close watch
and a stringent action taken on behalf

of the Ministry is also a continuing
phenomena.

I would also like to say that as far
as loading of coal is concerned, it is

strictly the responsibility of. the col~
lierles.

MR SPEAKER: CoMetleqd”
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'SHRI MADHAVRAO SCINDIA :
Yes, Sir. B ‘

THE MINISTER OF RAILWAYS
(SHRI BANSILAL) : Collierics and
the State Governments, '

PROF, K.K. TEWARY : Let there
be a hailf-an-hour discussion on this.

MK. SPEAKER : I think Mr. Bansi
Lal told me the other day that they are
taking steps to stop these mal-practices.

PROF, K.K. TEWARY : Coal isa
very sensitive matter.

MR. SPEAKER : That is what they
are trying to do. Wherever this pheno-
menon of mafia type gangsterism exists, it
has 10 be curbed, stopped and wiped out
And that is what I think Mr. Bansi Lal
will take care of.

PROF. K K., TEWARY : The two
Ministries coal and Railways plus the
State Governments must take coordinat-
ed action because this menace is con-
tinuing for years,

MR. SPEAKER : Yes, that is what
they will do,

SHRI ARUN NEHRU : Please do
not leave out the Ministry of power,
(Interruptions)

Fly-over Bridge at Borivalee, Bombay

*782. SHRI;ANOOPCHAND SHAH :
Will the Minister of RAILWAYS be

pleased to state :

(a) whether there is any proposal
to construct a fly-over bridge at Bori.
valee, Bombay (near Daulat Nagar) as
the people are feeling great difficulty and
have to wait for a long time to cross the
railway line by vehicle; and

(b) if not, the reasons therefore ?

THE MINISTER OF RAILWAYS
(SHRI BANSILAL) : (a) No, Sir,

{b) The Railways have not yet
received any firm proposal from the
Bombay Municipal Corporation/State
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Government, to construct Road Over
Bridge in replacement of this level
crossing on cost sharing basis as per
extant rules,

[Translation]

SHRI ANOOPCHAND SHAR : Mr.
Speaker, Sir, may I know from the homn.
Minister how many overbridges are under
construction under the Western Subur-
ban Railway in Bombay and how many
mew proposals are there with him in
this regard. If there is no proposal
regarding construction of an over bridge
at the site at Borivalee which I showed
him, then, may 1 know whether there is
any proposal with him for construction
of an overbridge at some site between
Borivalee and Kandivalli ?

(EBnglish)

SHRI BANSI LAL : This question
pertains only to Borivalee flyover
bridge. In respect of this particular
level crossirg No. 33 E the Bombay
Municipal Corporation has a feeling
that for the approaches, acquisition of
land, which is heavily built upon, will
be difficult and costly, They have indis
cated that they are presently not in a
position to sponsor this proposal, but
many bridges in the Bombay saburban
arcas have been built and the Railway
Ministry, the Staie Government and
local bodies are holding meetings to go
jnto this question.

{Translation]

SHRI ANOOPCHAND SHAH : My
specific question is how many bridges
are under construction under the Western
Suburban Railway and how many propo=
sals are there with him.

MR. SPEAKER : The hon. Minister
cannot give this information just now.
If you desire, it can be given to your
later.

[English)

SHRI ANOOPCHAND SHAH : My
last supplementary,

MR, SPEAKER: What do you
mean by last supplementary ? There are
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only two supplementaries. I think. ,ydn
have had two, You are having the
third one.

[Transiation)

SHRI ANOOPCHAND SHAH :
One more, Sir. It is written in the
reply that there is no firm proposal. Is
any other proposal with him ?

SHRI BANSILAL There is no

proposal,

Higher Ratting in Power Generation
Equipment After 500 MW

*783. SHRI SATYENDRA NARA-
YAN SINHA : Will the Minister of
IRRIGATION AND POWER bc pleased
to state :

(a) whether any decision has been
taken regarding the next higher rating
in power generation equipment afier the
500 MW;

(by if so, the details thereof; and

(c) if not, the reasons therefore ?

THE MINISTER OF JIRRIGATION
AND POWER (SHRI B, SHANKARA-
NAND}) : (a) No, Sir.

~\b) Does not arise.

(2) A unit size of 500 MW is consi-
dered optimal at present.

SHRI SATYENDRA NARAYAN
SINHA : T would like to know the
reason why the Government is satisfied
in continuing to have only 500 MW
g neraters. In other countries they
have already developed gencrators of
1300 MW, 1t is a pity that in spite of
having col aborations we have not hecn
ahle to develap generators of 1,000MW
So what i< the particular r:ason as to
why you have not geared up for having
higher rated unit ?

SHRI B. SHANKARANAND : Sir,
the hon. Member is rightly expecting our
country to be a match with the other
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developing countries in this country,

‘But as far as the experience in our
country. goes,, we have just stabi-
lised 200 MW and for the first time one
unit of 500 MW at Trombay has been
started and it is functioning -very well,
and to se¢e that it stabilises and to goin
the experience, it takes many years and
after that only we will decide in this
direction A Committee has already
been set up to study the aspects on
which the hon. Member is asking.

SHRI SATYENDRA NARAYAN
SINHA : Sir, in order that even 500MW
generator is not exposed o Lipping due
to lack of high density trarsmission
lines, dre we taking necs:ssary stepi to in-
creass the high density transmission lines?
(Inte:ruprions). I mean high voltags be-
cause there is a lot of loss in transmiis-
sion,

SHRI B. SHANKARANAND : Sir,
we have already taken the programme
of putting the HVDC lines in this
country and i think the hon. Member
who is secnior enough, knows that it is
progressing.

SHRI BHANU PRATAP SHARMA
Mr. Speaker, Sir it is really creditable
that we have started the manufacturing
of SOOMW turbines in our country.
(Interruptions). BHEL has started, I
think. Let the Minister make it clear,
I would like to know whether we had
started the manufacturing of 500MW
turbines in our country, as I know, and

~ whether we are self-sufficient in the

manufacturing of these turbines in our
country, Secondly, I would like to know
whether our Government has assessed
the requirement of the total number of
units required during the Seventh Plan
by the NTPC of that SOOMW capacity.

SHRI B. SHANKARANAND : Sir,
the BHEL has already started manu-
facturing the 500MW turbines and the
Government have already undertaken to
set up 17 stations of 500MW —2 at Singe
rauli, 3 at Korba, 3 at Ramagundam, 2
at Farakka, 2 at Rihand, 2 at Anpara,
2.at Chandrapur asd ooe at Trombay,
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MR, SPEAKER : Question No. 784
Shri Venkatesh. Absent, Shri Penchal-
liah-Absent,

[ Translation)

What is happening today I think the
Members feel tired now.

(English)

Question No. 786-Shri Sreenivasa
Psasad-Absent. Dr, C.S. Verma-Absent,

PROF. MADHU DANDAVATE :
Why don’t you move an adjournment
motion ?

MR. SPEAKER : I think so. 1

should take this as a hint.
(Interruptions)

Question No, 787-Shri Arunachalam,

Keerlyar Preject in Western Ghats

*737. SHRI M. ARUNACHALAM:
Will the Minister of IRRIGATION
AND POWER be pleased to state :

(2) whether the Tamil Nadu Gove.-
rnment has submitted any proposal for
Keeriyar Project in Western Ghats
(Tamil Nadu-Kerala);

(b) if so, at what stage the propo-
sal is at present; and

(¢) whether it is likely to be com-
pleted within the Seventh Plan period ?

THE MINISTER OF IRRIGATION
AND POWER (SHRI B. SHANKARA-
NAND): (a) No, Sir.

(b) Does not srise.

t¢) No such project has been in-
cluded by the Government of Tamil
Nadu in their Draft Seventh Plan
Docyment,

SHRI M. ARUNACHALAM : Sir,
the implementation of this vital Keeriyar
project would irrigate the uncuitivated,
barren lands, about 20,000 acres in
Tirunelveli and Ramnad districts, = At
present the west flowing river flows into
the Arsbian Sea. Will the hon. Minister
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be pleased to state whether the Govern-
ment of India will take steps to include
this project in the Seventh Plan since it
is an inter-State matter ?

SHRI B. SHANKARANAND : Sir,
I could have given the detailed informa-
tion about this project but since we do
not know and we have not received any
proposal from the State Government,
it is not possible to give. The State
Government has not included this project
in its State Plan,

SHR1 M. ARUNACHALAM : Wil¢
the Government of India take initiative?

MR. SPEAKER : They cannot take
action suo motu.

SHRI M. ARUNACHALAM
Diversion of unutiliscd water flowing
into the Arabian Sea should be done so
that the water can be utilised for the
irrigation purpose which is a long stand-
ing desire and requast of the people of
Tamil Nadu. So, whether the Govern-
ment of India would take initiative to
fulfil the desire of the people of Tamil
Nadu 1o diver the West flowing river
waters for utlilisation of the chronic
drought affected areas ?

SHRI B. SHANKARANAND : 1
can inform the hon. Member that the
Government of India is equally intereste
ed in utilising every drop of water
without letting it go to the Sea.

SHRI KOLANDAIVELU : Sir,
when the Janata Government was in
power, a committee was formed to
study the diversion of West flowing
river waters towards East, The commit-
tee is silent so far, After the forma-
tion of this Committee, it became silent,
Now, may | know from the hon. Minister
what steps have been taken by this
Government in order to implement the
scheme for diversion or to have talks
between the concerned States, namely
Kerala, Tamil Nadu and other States,
with regard to diversion of West flowing
rivers towards East ?

MR, SPEAKER : That was the

only decision of the committee to keeps
silent.
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- PROF. MADHU DANDAVATE :
Alopng with the Janata Government the
Committee has disappeared.

(Interruptions)

MR. SPEAKER :
to Prof. Saheb,

Put that question

SHRI B SHANKARANAND : Sir,
I do not wapt to refer to the Janata
Government or any committee which
had been set up. But I am really intere-
sted in the committee which is looking
into the problems of diverting waters of
West flowing rivers. We can say that
the hon. Member’s interest is also our
interest and we are thinking of how to
utilise this water which is going waste
in the sea.

(Translation)

~ SHRI RAMSWAROOP RAM : Mr,
Speaker, Sir, T want to ask a question
from the hon. Minister regarding Bihar,
We have two major projects in Bihar
Koylakari project and......

MR, SPEAKER : I shall permit you
if you put a supplementary connected
with this question.

SHRI RAMSWAROOP RAM : Sir,
I am putting a supplementary arising
out of this question, We have two
important projects in Bihar the Koyla-
kari nroject and the subarnrekha pro-
ject, on which Government have spent
crores of rupees but no work has yet
started on them. I would like to know
from the hon. Minister whether special
attention will be paid towards these
important projects to ensured that work
starts thereon,

SHRI B. SHANKARANAND : We
are paying much att¢ntion, Sir,

MR. SPEAKER : Are you satisfied ?

SHRI RAMSAWROOP RAM : Sir,
no work is being done on these projects
on which Goverment have spent crores
of tupees and here the hon. Minister is
replying like this...

[English)

Mr. SPEAKER : Shri K. Mohandas
not present, Shri S.G. Gholap-net
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present. Shri Giridhar ﬁmsﬂ.‘ Lnst
but not the least.

Rehabilitation policy for Dlsp!aced
Persons due to Construction of Projecta

*790, SHRI GIRIDHAR GOMANGO :
Will the Minister of IRRIGATION
AND POWER be pleased to stdte :

(a) whether his Ministry has asked
the States to formulate the rehabilita-
tion policy for persons displaced due to
medium and major irrigation and power
projects on the lines of the guidelines
issued by the Government; and

(b) if so, the names of the States
which have taken action accordingly ?

THE MINISTER OF IRRIGATION
AND POWER (SHRI B. SHANKARA-
NAND) : (a) and (b) The Ministry has
requested the State Governments that
while framing project proposals. satis-
factory safeguards for protecting the
interests of oustees be kept in view.

Irrigation being a State subject,
irrigation projects are planned, funded
and implemented by the State Govern-
ments. As such, rehabilitation measures
as are necessary considering the needs
and nature of the problem involved in
a particular project are initiated and
implemented by the State Governments.

SHRI GIRIDHAR GOMANGO :
Sir, 1 would like to know whether the
Minister is aware that the Ministry of
Home Affairs have formulated guidelines
and issued different States regarding
impelementation of schemes for the
persons displaced by the projects, If
so, whether on that line, has bhis
Ministry formulated any guidelines to
check, at the time of clearing the
project to see that the rehabilitation
cost should also be taken as one of the
components in the project repart itself
and the displaced persons wonuld be
settled in almost all the projects which
are implemented by the State.

SHRI B. SHANKARANAND
can understand the hon. Memhe:.n
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anxiety with reference to certain pro-
jects in his Sate. *Where non-implemen-
tation of some projects involve sub-
mergence of a large arca affecting a
large number of families, the hon.
‘Members is right in asking these
questions.

To this question, I should say that
we have formulated certain guidelines
and measures for project preparation.
We have informed these guidelines to
the State Governments for use when
they send the projects reports to us for
technical clearance., The cost of
rehabilitation measures do form part
and parcel of the project estimates, The
important measures for resettlement of
displaced person are definitely given due
consideration,

With regard to payment of com-
pensation for land and houses, provision
of alternative cultivable land as far as
available, employment opportunities
on the project works, promotion and
collection of forest produce, fisheries
and such other economic activities,
provision of transportation and rchabi-
litation grant, provision of house plots,
development of new resettlement
colonies with amenities such as primary
school, panchayat, dispensary, seed
store, parks, drinking water supply etc.,
these things do form part of the
rehabilitation measures.

SHRI GIRIDHAR GOMANGO :
In Orissa, due to non-implementation
of one power project, nearly 150 villages
bhave become just like an island, due
to submergence by backwaters and they
have been cut off from the mainland.

I would like to know whether the
Ministry will ask the Government of
Orissa quanufy some fund by which
the cut-off area will connected by road

or by any other method with Orissa.

At present, that area has got con-
nected with Andhra Pradesh and not
~ with Orissa. This is the problem,

1 weuld like o kpow whether the
Central Governmedt would ask  the
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Government of Orissa to provide some
facility.

SHRI B, SHANKARANAND : I
do not know whether the hon. Member
is referring to any particular project and
1 notice in this regard,

SHRI ARVIND NETAM : The im-
plementation of this rehabilitation pro-
gramme was not difficult before the
year, 1980. But after the promulgation
of the Forest Conservation Act, 1980,
it has become a very difficult task for
State Government to rehabilitate dis-
placed persons,

So, considering this problem will
the Government of India coordinate
this problem, especially transferring
the forest land to non-forest purpose,
for rehabilitation because my district
Bastar will affect Inchampath Dam,
Bodhghat Hydel Project and Bhopala-
patnam Irrigation Project. The whole
of South Bastar will be affected and in
Bastar. Only forest land is there, The
Government is facing lot of difficulty in
rehabilitating these displaced persons,

SHRI B. SHANKARANAND :
For any project of such type, it is
incumbent on the part of the States
to bear certain burdens to see
that the project is completed and,
for that matter, they have to take
certain measures also, as otherwise many
villages and large cultivable land and
many people would be affected, To that
extent, the State Government have to
bear the burden,

[Translation)

SHRI DALBIR SINGH : Through
you, Sir, 1 want to make a submission
to the hon. Minister that the Banasagar
project, which is a major project,
is under construction in my cone.
stitueccy with the joint  coopera.
tion of Bihar, Uttar Pradesh and
Madhya Pradesh One whoe teh il
and about 60 villages of my constituency
will be submerged in it. Their land was
acquired about ten years ago but no
action has been taken so far -to rehabi-
litate them. Whenever we put questions
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regarding the rehabilitation of those
persons, there is always a routine reply
that it is a State subject, but this is a
major project which is being construted
there through you, May I therefore,
kgow what type of guidelines or direc-
tions you are going to issue to the
State for the rehabilitation of these
people ?

(English)

SHRI B. SHANKARANAND : I
have already stated that the cost of
rehabilitation mecasures do form part
and parcel of the project estimates.

(Interruptions)

MR. SPEAKER : That is all, There
is nothing more in this Question,

Rural FElectrification in Backward
Areas

*774. SHRI ANANTA PRASAD
SETHI : Will the Minister of IRRIGA-
TION AND POWER be pleased to
state ..

*

(a) whether there is any proposal
under the Central Government’s consi-
deration to make changes in the
oriterion fixed for rural electrification
schemes in respect of backward and
non-backward States;

(b) whether Governments of back-
ward States have approached the Central
Government to make the said changes;
and

(c) if so, what are the details in
this regard ?

THE MINISTER OF IRRIGATION
AND POWER (SHRI B, SHANKARA-
NAND) : (a) and (b) No, Sir. Special

concessions arec already being extended .

in providing loan.assistance for rural
electrification schemes meant for back-
ward and under-developed areas.

(c) Does not arise.

SHRI ANANTA PRASAD SETHI :
The hon. Minister has stated in his reply
that special concessions are already
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being cxtended in providing loan-assis
tance for rural electrification schemes
meant for backward and underdevelop-
ed areas, May I know from the hon,
Minister which States are coming under
this scheme and uptill now which States
have been provided such facilities ?

SHRI B. SHANKARANAND : Sir,
1 have not been able to follow.,.

MR. SPEAKER : He wants to know
which States have availed of such
facilities.

SHRI B. SHANKARANAND
These facilities are available to all
States and Union Territories.

SHRI ANANTA PRASAD SETHI:
Our State, the State of Orissa, is very
poor in respect of electricity; more than
70 per cent of the people are living in
rural areas and they do not get the
facility of electricity due to shortage
of power, May I know from the hon.
Minister whether the Government of
Orissa has sent any proposal for assis-
tance in setting up new projects in
Orissa and if so, what is the reaction
of the Governmeans to that ?

SHRI B. SHANKARANAND : We
have never said °no’ to the propoasal
from the Government of Orissa in
respect of rural electrification program-
mes and their implementation.

SHRI MAHENDRA SINGH
Considering the fact that the Rural
Electrification Corporation is earning
fairly good profits, will the hon. Minis-
ter consider lowering the rate of interest
on loan for backward areas ?

SHRI B. SHANKARANAND : The
backward areas do get loan on conces-
sional rate of interest, If 1 can give
information to the bon. Member, the
terms and conditions on which Joan
assistance is given for rural electrifica-
tion schemes of tribal areas and Harijan
bastis are more favourable as compared
to the other areas, specially the under-
developed areas. The rate of interest is
6—1/4—8§—1/4 per cent. The paeriod
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of moratorium is seven years and the
period of repayment is 25 years.
(Interruptions) Wc have given enough
con‘cessions '

SHRI V. SOBHANADREBSWARA
RAO : In view of the fact that the
benefits that can be derived from irriga-
tion through pumpsets are quite a lot
and can be done within the shortest
possible time, will the Government
provide more funds in the Seventh Plan
for energisation of pumpsets-particularly
keeping in view the fact that in the sixth
Plan, specially in the year 1984-85, the
targets were not achieved. And the
actual achievement was much less than
the targets, Will the Government pro-
vide more funds for rural electrification
and for energisation of pumps ?

SHRI B.SHANKARANAND : I can
say to the benefit of the House and to
the benefit of the hon. Member that we
have provided enough funds for this pro-
gramme. and the funds to acertain
extent are lying unutilised by the
States, : h ‘
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WRITTEN ANSWERS TO QUESTIONS
(English)
"'{ Summer special Trains
%772, SHRI K. PRADHANI Will

the Minister of RAILWAYS be plcased
to state :

(a) whether  different Railway
Zones are introducing summer special
trains;

(b) if so, the details of such trains
proposed to be introduced from different
Zones along with capacities thercof;

(c) the number of summer special
trains which have been introduce on
different routes of South Eastern Rail-
way Zone; and

(d) the details thereof ?

THE "MINISTER OF RAILWAYS
(SHRI BANSI LAL) : Yes, Sir.,

(b) to (d) A statement is laid on

. the table of the Sabha.
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Introduction of Computerised Services
in AIIMS

*776. SHRI R. M, BHOYE : Will
the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state :

(a) whether it is a fact that the
All India Institute of Medical Sciences,
New Delhi is considering the introduc-
tion of computerised services on a small
scale in certain departments ; and

(b) if so, the details thereof along-
with the objectives in view ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF HEALTH
(SHRI YOGENDRA MAKWANA) :
(a) Yes, Sir.

(b) Computerisation in All India
Institute of Medical Sciences has been
under consideration in consultation with
the National Informatic Centre of the
Department of Electronics. The National
Informatic Centre have been requested
to furnish a feasibility report which will
identify the priority areas proper tech.
nology and financial requirements, A
final decision in the matter will be
taken only after examining the various
implications of the proposal. The idea
behind introducing computers is to aid
the efficiency of Health Services and
Hospital Administration,

Research on cure of Dengu Fever

*778. SHRI B. V. DESAI : Wil
the Minister of HEALTH AND FAMI-
LY WELFARE be pleased to state :

(a) whether the development of
vaccine for protection against Dengu
fever and research on viral hepatitis
have been taken up as priority pro-
gramme with the collaboration of the
World Health Organisation ;

(b) if so, whether there is an in-
creasing public concern in the South
Asia region about this disease ;

(c) whether the number of patients
suffering with this disease has increased
in India ;
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(d) if so, the total number of
deaths due to this disecagce during the
last one year ; and

(¢) what steps Government have
taken to check this disease which spread
in many parts of the country during
March/April, 1985 ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF HEALTH
(SHRI YOGENDRA MAKWANA) :
(a) Development of vaccine aganist
Dengue has not been carried out so
far, The research on Viral Hepatitis
was taken up in collaboration with
World Health Organisation, Nine
National Surveillance Centres have been
identified and strengthened in different
States.

(b) Dengue fever has been a matter
of public health concern in South East
Asia particularly in Barma, Indonesia and
Thailand., Viral Hepatitis occurs in
sporedic, endemic and epidemc from in
whole of South East Asia,

(c) Incidence of dengue fever in
India have shown declining trend
since 1983.

The reports received from the States
during the last three years do not
indicate any appreciable increase in
Jaundice cases, excepting in certain
pockets,

(d) While no death due to Dengue
fever has been reported during 1984,
1925 deaths have been reported during
1984 due to jaundice.

(e) The National Institute of Com-
municable Diseases has been maintain-
ing epidemiological surveillance through
regular collection of information from
sentinel centres. Nine National Surveil-
lance Centres have been identified in
different States.

Uri Hydel Project in Jammu and
Kashmir

*780. PROF. SAIFUDDIN 80Z
Will the Minister of IRRIGATION
AND POWER be pleased to state :
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(s) the amount of money earmarked
for Uri Hydel Project and when is the
project envisaged to be completed; and

(b) the amount of money spent so
far ? :

THE MINISTER OF IRRIGATION
AND POWER (SHRI B. SHANKARA-
NAND) : (a) An investment decision on
the Uri project has not been taken so
far. The time schedule for completion
of the project will be determined when
ah Investment decision is arrived at.

(b) Does not arise,
[Translation]

Eradication of Infections Diseases

*781. SHRI BANWARI LAL
BAIRWA . Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state :

(a) the names of infectious disecases
which have been eradicated from the
country so far;

(b) the name of infectious diseases
which are yet to be eradicated; aud

(c) the reasons for inability to com-
pletely eradicate the diseases ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF HEALTH
(SHRI YOGENDRA MAKWANA) :
(a) The only diseases which has so
far been eradicated is Smallpox which
achieved in 1977,

(b) and (c) The major infectious
diseases which are yet to be eradicated
and Tuberculosis, Leprosy, Diarrhocal
diseases, Rabies Sexually Transmitted
Diseases, Guineaworm Disease and
Arthropod borne discases like Japanese
encephalitis and Dengue, Steps have
been taken by Government to contro!
and contain these diseases through
national controljeradication programmes
such as the National Tuberculosis
Control Programme, National Leprosy
Eradication Programme, Diarrhoeal
discases control programme, Guinea-
‘worm Bradication Programme and the
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Sexually Transmitted Diseases Control
Programme, While eradication con-
tinues to be the ultimate objective in
these fields, the level of the programme
at a given point of time is dependent
on several other factors including the
availability of resources.

[English]

Expansion and Development of
Railways in Karnataka, Tamil
Nadu and Andhra Pradesh

*784. SHRI V. VENKATESH :
SHRI P, PENCHALLIAH :

Will the Minister of RAILWAYS
be pleased to state :

(a) the proposals accepted for ex-
pansion and development of railways in
the States of Karnataka, Tamil Nadu
and Andhra Pradesh;

(b) which of these proposals are
proposed to be executed during the year
1985-86;

(c) what is the total length of
narrow gauge, metre gauge and broad
gauge lines in each of the above States;

(d) the action proposed to be taken
to convert the narrow gauge lines in
Karnataka ?

THE MINISTER OF RAILWAYS
(SHRL BANSILAL) : (a) and (b) A
number of New Lines, and Gauge
Conversion projects, for expansion and
development of Railways are already
approved and in progress in these
States, the details of which are given
in the Railway Budget for 1985.86
under ‘Southern Railway’ and ‘South
Central Railway’.

(c) Route Kms, in each State are as
follows :

Andhra Karnataka Tamil
Pradesh Nadu

1 P 3 4

Broad
Gauge 3273 656 1006
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1 2 3 4
Metre
Gauge 1610 2220 2887
Narrow
Gauge 37 148 Nil
Total 4920 3024 3893

(d) There is no proposal to convert
the Narrow Gauge line in Karnataka,
at present.

Electronic Gadgets in DTC Buses and
Heavy Vehicles

*786. SHRI V, SHREENIVASA
PRASAD :

DR. C.S. VERMA :

Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state :

(a) the action taken to introduce
electronic gadgets in the operation of
D. T. C. buses to check rising trend in
the rate of road accidents;

(b) whether Government propose
to frame rules for compulsory use of
such electronic gadgets in all heavy
vehicles plying under the national per-
mits as was done earlier by the States
of Tamil Nadu, Karnataka ¢tc;

(c) if not, reasons therefor; and

(d) the details of electronic gadgets
proposed to be introduced :

THE MINISTER OF STATE OF
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z, R. ANSARI) :
(a) In 1983 the DTC had fitted
electronic speed governors in 30 buses
operating on city routes as an experi-
mental measure. These speed governors
however became in operative in a very
short period.
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(b) and (c) No, Sir. There is as yet
no conclusive proof of the efficacy of any
of the electronic devices, including
speed governors, to reduce or climinate
the occurrence of road accidents,

(d) One other electronic device
under consideration apart from the
speed governor serving the specific
purpose of ecliminating or minimizing
accidents is the automatic dipper. It
claims to reduce accidents during night
driving caused by dazzling head-lights
of the opposing vehicles blunding the
drivers. However the uselulness of this
device is yet to be established.

NTPC Suggestions for Solving
Transport Problems in Kerala

*788. SHRI K. MOHANDAS :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether the National Transport
Policy Committee had made certain
suggestions for solving the transport
problems in Kerala;

(b) if so, the details of the sugges-
tions; and

(c) the steps being taken to imple-
ment them ?

THE MINISTER OF STATE OF
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z. R. ANSARI) :
(a) to (c) A Statement is laid on the
Table of the House.

Statement

(a) to (c) The recommendations
of the National Transport Policy
Committee (1980) are generally related
to development of transport in the
country as a whole and the report
does not discuss the position state-wise,
as such. However, the position regard-
ing some of those recommendations
where related paragraphs made a
reference to places and areas in Kerala
State is given below :—



45 Written Answers

VAISAKHA 19. 1907 (SAKA)

Written Answers 46

Recommendation

Action

1. Some waterways should be declared
as National waterways. (Rec. 5
under Chapter 15)

2. Proper Container handling facilities
should be developed at the ports.
(Rec. 7 under Chapter 16).

3, The inadequate rail and road
transport links have adversely
affected traffic handling capacity at
some Major Ports. These ports
should be provided with adequate
broad gauge rail and road facilities.
(Rec. II under Chapter 16).

4. Apart from the existing conditions,
substantial reductions in travel time
and distance may also be included
for declaring State roads as
National Highways. On this basis
37 missing links and direct connec-
tions comprising a length of 13000
Kms, have been identified for
possible addition to the National
Highway Gmid. (Rec. S under
Chapter 10),

In a related paragraph No. 15.5.10
the Committee suggested some of the
waterways which may be declared as
National Waterways. West Coast
Canal (Quilon-Cochin Sector) is also
mentioned as one of them. This has
been included in the recommendations
of the Working Group on IWT for
the 7th Plan which is under formula-
tion.

In a related paragraph No. 16.14.6
the report suggested development of
Container handling facilities at
Certain ports including Cochin, A
scheme has already been sanctioned
for Cochin at an estimated cost of
Rs. 604.50 lakhs. Two forklift trucks
imported from U, K. have already
been commissioned and two Yard
Gantry Cranes are being installed to
facilitate the container handling at
Cochin Port.

In the related paragraph 16.10.4
narrow road bridges at Cochin were
cited by the Committee as examples of
inadequacy of road facilities, A
scheme in this connection has already
been sanctioned and work is in pro-
gress, Construction of reclamation wall
at Thevare side for Work area of link
road has been completed, Work order
for construction of bridge has already
been issued and work started on
28.2.1985. Similarly, work order for
filling up by dredging for trial embank-
ment on Willingdon Island side for the
link road has already been issued,

In a related para 10.3 and Annexure
10.3 the details in reference to this
recommendation have been indicated
in the report of the Committce,
These include Cochin-Madurai road
(280 Kms.) as one of the additions to
the N.H. system, Due to paucity of
funds, the Central Government have
not found it possible to declare thig
road (and many cthers for which
requests have been received from
various State (Govts ) as a National
Highway.



47 Written Answers

Losses incurred by Mogul Line Ltd. on
passenger steamer services between
Bombay and Goa

*789. SHRI S. G. GHOLAP : Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether the Mogul Line Limited
is operating passenger steamer services
from Bombay to Goa ;

(b) if so, the loss incurred on
operation of such services during 1983-
84 and 1984.85 ; and

(c) what alternative proposals are
there to avoid such losses and what
steps are being taken for their imple-
mentation ?

THE MINISTER OF STATE OF
THE MINISTRY OF SHIPPING AND
TRASPORT (SHRI Z.R. ANSARI) :
(a) Yes, Sir.

(b) Losses incurred by the Mogul
Line on Konkan Passenger service
during these years are as under :—

1983-84 Rs. 100.33 Lakhs
1984.85 (Estimated) Rs. 135.37 Lakhs

(c) This service will continue to
lose till break-even fares are introduced
which is difficult due to the low income
level of the people of the areca. The
losses incurred on this service are at
present being re-imbursed to the Mogul
Line Ltd. by the Central Government
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and Governments of Maharashtra and
Goa to the extent of 80%.

Reservation for SC and ST Employees
in N.P.C.C.

5779. SHRI ANADI CHARAN
DAS : Will the Minister of IRRI-
GATION AND POWER be pleased to
state :

(a) the projects undertaken by the
National Projects Construction both in
India and abroad ;

(b) the details of Indian manpower
engaged in each project ;

(c) whether reservation policy for
appointment of Scheduled Castes and
Scheduled Tribes is implemented by the
Corporation ; and

(d) if so, the number of Scheduled
Caste and Scheduled Tribe employees
in the Corporation and the labourers
belonging to these communities who
were sent abroad ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER (SHRI
ARUN NEHRU) : (a) and (b) The
information is furnished in the enclosed
statement.

(c) Yes, Sir,

(d) The information is being collec-
ted and will be placed on the Table of
the House.

Statement

R

Sl. Name of Project

Nature of work carried

Details of Indian

No. out in each Project, Manpower
Regular | Workmen | Total
1) (2) (3) 4) (5) (6)
Eastern Region '
Eastern Region-I
1. Dankuni Housing Complex Township for Dankuni Coal | 25 28 53

WB Complex in West Bengal,
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(n (2)

3) 4

(5)

(6)

—~—

2, Metro Tube Railway, North Civil works of section 5 of ) 68

7.

Zone,

Metro tube Railway, South
Zone.

Slope Protection work
of Loktak HE Project.

Singda Dam Project,

Maharani Barrage Project.

Khowai Barrage Projcct.

Eastern Region-11

8.

10,

12,

13,

Durgapur TPS

Bokaro TPS

Chandrapura Honsing
Works

Rourkela Steel Plant

Bhim Barrage

Tail Pool Dam

Metro Tube Railway Project
at Calcutta.

Civil works of Scctions 13A, |
13B including Ballastless track,
13C including ballastless tracks
Sections 14A & 14B inciuding
Ballastless track. Third rail |
section 12 & 13A of Metro |
Tube Railway Project at Cal- |
cutta, -/

Slope protection works of Lok- 22
tak Hydro electric Project.

Construction of ecarth dam 19
with concrete spilway & intake
structure at Singda.

Construction of Barrage across 29
River Gumti near Maharani at
Udapur in Tripura.

Civil works of Barrage at Kho- 4
wai in Tripura.

Construction of civil works of 21
power house buildings, demine-
ralising plant, pump house for
DVC Power Station.

Construction of civil enginee- 48
ring works for Bokaro ‘B’
Thermal Section Unit I, Il &

I1I such as River intake, Ash-
bounds etc.

Housing colony works for Da- 7
modar Valley Corporation.

Construction of two chimneys 36
and other Misc, works at Rour-
kela Stecl Plant.

Construction of 17 Barrage bays 46
including under sluice bays,
silt-excluder divide wall etc,

in Bihar.

Construction of Earth Dam 4
across Damodar River, left
spillway and discharge channel

etc. in Bibar,

166

111

341

45

169

65

11

34

82

234

133

360

74

13

190

113

18

70

128
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3) 4 (5)

52

©

Farakka Division
14 Farakka STPP.

15, Ash Handling & Ash Bund
STPP,

16. Khajuriaghat
Complex.

Housing

North Central Region

17. Singrauli STPP Stage-I
18, Singrauli STPP Stage-11

19. Anpara TPS Project.

CCL Division
20. Jayant Base Workshop

21. Jayant CHP

22. I.W.SS, Project

23, Central
rauli,

Workshop, Sing-

Rihand Division
24, Ripand STPP

Construction of cooling water |
system Part-1 Civil work fore. |
bay structures Intake Pump |
house, Intakes and discharge |
ducts for Farakka STPP, |

| 97

Civil works of Ash Handling |
& Ash Bund for Farakka Super |
Thermal Power Station. |

110

Housing Colony & Recreational |
facilities for Farakka Super |
Thermal Power Project. |

| Construction of civil enginee- 29
| ring works of circulating water
system of Singrauli Super
Thermal Power Station such

as Discharge Duct Intak Duct,
Auxiliary tank, Pump House
ctc,

127

Coastruction of Approach Cha- 17 25
nnel for circulating water sys-
tern for Anpara TP Project,

The project envisages constru- |
tion of Base workshop complex |
at Jayant for Heavy Enginee- |

ring Machinery equipment {33 30

Construction of civil & struc- |
tural works of Jayant Coal |
Handling Plant at Jayant. |

Construction of Integrated 30 30
water sapply scheme for the
supply of Industrial & domestic

water to Central Coal Fields
in M.P,

Construction of civil & struc- 5 —
tural works for Central work-

shop for Central Coal Fields

Ltd, at Singrauli in M.P,

- Construction of Main Civil 76 89

works such' as Turbine House
Boiler House, Coal Mills, Chi-
mney, Cooling Water culverts
etc. for Rithand STPP.

207

156

63

60

165
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"

(1) @ 3) » ®» ©

25 Rihand Bridge Construction of substructure & 5 14 19
super structure for Road Bridge
over Rihand Reservoir,

Southern Project

26. Vizag Steel Plant Unit :

(i) Coke Oven Plant Construction of civil enginee- |
ring works like Batteries, Chi- |
mneys, Bunkers, Galleries, Dry- |
quenching units etc, |

(ii) By Product Plant Construction of civil works |
such as Ammonia Sulphate sec- |
tion, Anthracene section, Phe- |
nolic section etc, | 162 401 563

(iii) Sinter Plant Construction of civil works |
such as Chimneys, Galleries |
Sinter Building, Material mix- |
ing and distribution plant etc. |

(iv) Structural Steel Works Fabrication and transporting of |
structural steel works in coke |
oven and by product plant. |

(v) Jaggayyapetaquarry Civil works like administrative 11 14 25
Project building, ablution block, cycle
shed, car park, canteen etc.
(vi) Madharam Mines Pro- Civil works like administrative 8 2 10
ject. building, ablution block, cycle

shed, car park canteen etc.

Ramagundam Division

27. Ramagundam STPP. Site levelling & grading & 22 46 68
foundation package such as
Boiler foundations, turbogene-
rator raft for Ramagundam
Super Thermal Power Project

St. II in A.P.
28. Godavari Barrage and Construction of civil works of 22 88 110
Bridge ‘ Barrage across River Godavari

including construction of pres=
tressed concrete road bridge at
Dowlaiswaram in Andhra Pra-

desh.
Northern Regjlon‘

29. Tehri HE Project. Construction of 4 Nos, appro- 39 225 264
ach adit to underground powet
house on River Bhagirathi near
Tehri Dam in U.P.
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()

(2)

3)

4)

(%)

(6)

30.

31.

32

33,

34,

35

36.

37,

38‘

Maneribhali HEP

Salal Power House

Kangan HE Project.

Rajghat Project.

Bausagar Dam,
Banswara Power House

Totladoh Project,
PTI Complex Nagpur.

MECL Complex, Nagpur.

Coaonstruction of Head Race
Tunnel, Surge Shaft expansion
chamber, excavation of Pen-
stocks etc. for Maneribhali
HEP-.Stage-II across river Bha-
girathi in U P.

Construction of Sub.structure
from EL 380/383 to EL428 and
service bay for Stage.l and
excavation and concreting upto
RL 408,5 & Fabrication &
erection of Penstock liners
(3 Nos.) in protection blocks
and RCC Blocks enclosing
service bay for Stage-1I of Salal
Power House in Jammu &
Kashmir,

Construction of Power House
complex viz. Forebay, Pens-
tock, Power House structure,
Tail Race Pool and Channel &
Tunnel on sumbal link from
RD 640 M to RD 3060 M for
Upper Sind Hydroelectric Pro-
ject at Kangan in Jammu and
Kashmir.

Construction of Blocks 1 to 28
of non overflow section inclu-
ding buckets, retaining wall

and divide wall of Rajghat
Dam.

Construction of Right non-
overflow section of Bansagar
Masonry Dam Block Nos, 27
to 31 with Key wall.

Construction of Civil works of
Power House No. 1 of Mabhi

HEP at Banswara in Rajas-
than,

Construction of Masonry Dam
(23 Blocks) and primary and
secondary stilling Basins and
guidewall.

Construction of lnstitute Buil-
ding, Flats and workshop com-
plex for power engineers train-
ing institute at Nagpur
Construction of 42 Nos. of
' Officers Quarters, 90 Nos, staff

44

28

28

14

12

l
|
|

|
| 11

quarters & administrative buil- |

ding for Mineral Exploration
Corporatios Ltd, at Nagpur.

I
l

346

394

25

36

23

28

424

11

—

390

448

53

64

37

40

439

22
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m @

(3)

4)

(%)

(6y |

39, Chapora Bridge

Foreign Projects

40, Chukha Hydel Project.

41. Al-Edawiyah Project,

New Projects

42, Xorba (BALCO) Captive
Power Plant.

43, Korba Cooling Towers.

44. Navigation Lock Project.

45. Chamera HEP

46. FCI Godowns

Construction of high level
bridge across river Chapora at
Colvale in Goa on NH-17.

Construction of Head Race
Tunnel, Diversion Tunnel (con-
crete lining only) and Surge
Shaft for C.H,P. in Bhutan.

Construction of Irrigation canal
&  drainage system including
lining of canal and allied struc-
tures at Majar-Al.Kabir in

Iraq.

AN civil works including stru-
ctural fabrication and erection
and supplying and erection of
equipment for heating, venti-
lation and aircondition systems
for 4x67.5 MW captive power

plant of Bharat Aluminium
Company Ltd. at Korba in
M.P.

~ Construction of 2 Nos. Cooling

Towers for Korba Super Ther-
mal Power Project at Korba in
Madhya Pradesh.

Construction of one Navigation
Lock structure, Two under
sluice bays and six spillway
bays for Navigation Lock Pro-
ject at Sopore in Jammu &
Kashmir.

Construction of 550 metre long

& 10.7 metre dai horse shoe sha-
ped diversion tunnel and its inlet
and outlet portals and access

adit for Chamera Hydro electric

Project in Himachal Pradesh,

.Construction of Godowns for

Food Corporation of India at
37 centres-spread over in
A.P., Karnataka, Maharashtra,
UP, Delhi & Rajasthan.

47, Protection works .of Koii "Protection works of Kosi Bar-

Barrage.

rage in Bihar,

14

65

38

s

14

14

49

29

416

253

14

28

43

481

291

15

77
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48, Others—Ganga Barrage, 4 s 4
Regional Stores & Repair | 7 8 15
Werkshop, Faridabad. |
Bassar Bridge 14 17
Meavy Equipment Repair 2 1 3

Shep,
Bariasuil

49. Cempleted works
(Jaldhaks Subernnekha,
Wheel & Axle Plant).

11 34 45
1 50 61

Prometion for outstanding performance
in Sports

5780. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
RAILWAYS be pleased to state :

(a) whether any employces have
been given out of turn promotion om
aesount of their outstanding perfor-
mance in the ficld of sports by the Rail-
wey Administration in any of the zones
durin the year 1984-85 (including the
efies of the Railway Board);

(b) ifso, the details thereof;

(e) whether any cases for promo-
tiem in this regard are still pending
with the various zonal Railway Mana-
guss,

(d) if so, the details thereof, zone-
wise and the likely date by which a
degision would be tuken in this regard;

(e) whether there is any percentage
queta for various categories in this
regard; and

(f) if so, the details thereof ?

PTHE MINISTER OF RAILWAYS
(SHRI BANSILAL) : (a) Yes, Sir.

(b) A statement I is attached.
() Yes, sir,

(d) A statement I[ is attached.
(¢) Wo, Sir,

(f) Does not arise.

Statement I

The number of out of turn promo-
tions granted on the Railways during
1984-85 zome-wise are as upder :-

—

RAILWAYS '( NUMBER
Central - 1
Rastern 3 14
Northern § 11
North Eastern : 4
Northeast Frontier : Nil
Sonthern - 14
South Central H 6
South Eastern : 1
Western : 7
Chittaranjan Locomotive

Works : Nil
Dicsel Locomotive

Works : 1
Inu;ul Ceach Factory : 6
Railway Roard 5 Nil
Tetal »_-‘6;'

Statement 11

There are a total of 22 cases of out
of turn promotions on account of out-
standing performance in sports pending
at pyeyent with the varioys authorities on
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Railways. The figures zone.wise are as
under :-

VAISAKHA 19, 1907 (S4K4)

RAJILWAY NUMBER
Central : 4
Easterno : Nil
Northern : 6
North Eastern s 2
Northeast Frontier i Nil
Southern : Nil
South Central - : 1
South Eastern : 6
Western g 2
Diesol Locomotive

Works 3 1
Total ’ 22

As these cases are in various stages
of processing, no definite date can be
given for the finalisation of these cases.

Trains cancelled durlng 1934

5731. SHRI MOHANBHAI PATEL :
Will the Minister of Railways be pleas-
ed to state :

(a) the number of trains cancelled
during the ycar 1984 on cach zone and
particularly in Bhavnagar Division of
Western Railway.

(b) the reasons for cancellation of
those trains;

(c) whether Government are aware
that due to cancellation of these trains
people particularly of the rural areas;
suffered most and it affected their daily
life; and .

(d) if so, what steps are being
taken by Government to avoid such
capccllation in future ?

THE MINISTER OF RAILWAYS
(SHRI BANSILAL) (@ to (d)
Ioformation ig being collected and will
be laid on the table of the Sabha.
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Proposals of West Bengal Government
for declaration of roads as National
Highways

5782, SHRI BHOLA NATH SEN :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether Government bave
received proposals from the Govern-
ment of West Bengal for declaration ef
some roads as National Highways;

(b) if so, the details of the propo-
sals received during the last three years;

(c) the steps taken/proposed by
Govern nent thereon; and

(d) the present position of the
proposal for declaring the Calcutta
Chittaranjan Expressway as a National
Highway and what progress has been
made on this proposal ?

THE MINISTER OF STATE OF
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z.R, ANSARI) :
(a) No, Sir.

(b) and (¢) Do not arise.

(d) Presumably, the Hon'blh Mem-
ber is referring to the Calcutta-Durgapur
Expressway, The Calcutta-Palsit Section
of this Expressway, which is a new align
ment, has alrcady been declared as a
National Highway in September, 1975
and proposal for developing it is under
consideration.

Amount spent for promotion of re-
gional Languages

5783. SHRI N, DENNIS : Will the
Minister of EDUCATION be pleased to
state :

(a) the amount of money spent for
promotion of regional languages includ-
ing the awards given to the eminent
writers, during the Sixth Five Years
Plan period-language-wise; and

(b) the share of the non-Hindi
speaking States in the amcunt spest ?
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. THE MINISTER OF EDUCATION
- (SHRI K.C. PANT) : (a) The expendi-
ture incurred on the schemes for pro-
motion of modern Indian languages,
executed by the Ministry of Education,
_during the Sixth Plan period is likely to
be Rs, 852,30 lakhs, (Rs, 520,12 lakhs
under non-plan and Rs 332.18 lakhs
under the plan). As regards awards 1o
eminent writers, the Sahtya Akademi,
.an organisation under the Deptt. of
Culture, awards prizes to the most out-
standing books of literary merit publish-
ed in any of the 22 languages recognised
by the Akademi. The amount of money
spent on these annual awards during
the Sixth Five Year Plan period is Rs.
7.40 lakhs.

(b) While most of the schemes
operated by the Ministry of Education
have an all India coverage, some of the
schemes under the above programmes
are being implemented keeping in view
the requirements of non-Hindi speaking
States. A statement indicating the
anticipated expenditure on schemes of
special relevance to non-Hindi speak-
ing States is attached.

Statement

Expenditure During the Sixth Pian
Period on Schemes of special Relevance
to Non-Hindi Speaking States.

MAY 9, 1985
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works at . university
level in Indian langu-
ages. 1,50

Total 13386

P et

Name of the Scheme Amount
(In lakhs of Rupees)

 — T —

Modern Indian Languages

(i) - Production of books in
regional languages at
university level 97.76

(ii) Financial assistance Lo
voluntary organisations
for promotion of

Indian Languages

other than Hindi, 14.96
(iil) Calligraphy  Centres

(Urau) 19.¢4

(iv) National awards for
preparation of original

|Translations]

Proposal to change the departure
limings of Barmer - Agra Fort Express
at Jodhpur.

5784, SHRI VIRDHI CHANDER
JAIN : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether Delhi-Jodhpur super-
fast train reaches Jodhpur at 5,55 A.M.
and the Barmer-Agra Fort Bxpress
leaves Jodhpur at 6.5. A. M. ;

(b) whether arrangements are pre- -
posed to be made to sce that Barmer-
Agra Fort Express leaves Jodhpur at
6.15 A.M. so that the Delhi to Jodhpur
passengers could avail of this service at
Jodhpur ?

THE MINISTER OF RAILWAYS
(SHR1 BANS] LAL) : (a) Delhi-Jodh-
pur superfast train reaches Jodhpur at
5.50 A\M, and Barmer-Agra Fort Ex-
press leaves Jodhpur at 6.05 A.M giving
a margin of 15 minutes,

(by There is no proposal to alter
the departure time of Barmer-Agra
Fort Express to 6.15 A.M. from Jodh-
pur.

[ English]

Introduction of “Raiska” a Cold
.Beverage on Trains

5785. SHRI RAM SAMUJHAWAN:
Wil the - Minister of RAILWAYS be
pleased to state ;

(a) whether Government propose
to introduce ‘Rasika’’, a cold beverage
and product of Public Sector, on trains
and dining cars originating from New
Delhi Railway Stations ;

(b) :whether -there has: been = de-
» mand for the ¢old drink on' trains ; and

PR T A A R
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+.(c) if so, the action proposéd to be
«:taken to imtroduce the cold drink/beve-
rage on traius immediately ?

THER MINISTER OF RAILWAYS
(SHRI BANSI LAL): (a) The *‘Rasika’
brand bewverage is aiready on sale since
17.12.1982, on departmentally operated

« dining/pantry cars attached to the trains
originating from New Delhi and Delhi
Reilway Stations.

“(b) and (¢) The demand of cold
drinks on trains specially during summer
scason has been met largely from the
static catering/vending units as well as
form the pantry cars plying on various
trains.

Connecting rail line between Kham-
gaon-Jalna and Sinkhedraja

$786. 8HRI MUKUL WASNIK :
-~ Will the Minister of RAILWAYS be
pleased to state :

. (@} - whether a proposal to  cons-
tsuct rail line between Khamgaon-Jalna
. and ‘Sinkhedraja is under consideration;

. {b) if so, whether any survey has
. been conducted ;

(c) if pot, when the survey is
Jikely to be conducted ; and

.{d) bow long it will take to comp-
lete this rail line ?

THE MINISTER OF RAILWAYS
"(SHRI BANSILAL): (a) and (b):
'NQ. Sh‘.

(e) There is no proposal to con-
duct survey for this line.

' (d) Does not arise,

v GwhSelines/Criterin for Allocation of
- 'Punds from Central Road Fund

-+ $787. SHRI V. SOBHANADRES-
WARA RAO : Will the Minister of
- Bhipping and Transport be pleased to
state ; the

. Guidelines/criteria followed in allo-
cajing funds from the Central Road

VAISAKHA 19, 180) (S4K4)
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Fund to different States during the past
three years ?

THE MINISTER OF STATE OF
THE MINISTRY OF SHIPPING AND
TRANSPORT : (SHRI1 Z.R. ANSARI):
Funds from Central Road Fund are
being allocated to different States. keep-
ing in view the following :—

(i) Approved cost of the Scheme (s),
(ji) Funds already released
(iii) Balance of operative Scheme (s)

. (iv) Capacity of the State Govern-
ment to incur expenditure ; and

(v) Total Budget provision made for
the purpose,

Orissa Proposal for Emphasis on Raral
Peopie Health

5788. SHRI LAKSHMAN MALLICK:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state :

(a) whether any plan has been
sent by the State of Orissa for the app-
roval of Union Government to lay
maximum emphasis on the health of
rural people with special emphasis on
poor ;

(b) if so, the details thereof ; and

(c) the details rcgarding the finan-
cial or technological assistance being
provided by the Union Government
during the Seventh Five Year Plan
period ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF HEALTH  (SHRI
YOGENDRA MAKWANA): () No,
Sir.

(b) Question does not arise

(c) The Seventh Plan proposals
have not yet been finalised.

Acquisition of Land from Fatima
College Authorities at Vilangndi
Madural Distt

5789. SHRI N. SOUNDARAJAN:
Will the Minister of RAILWAYS be
pleased to state :



&3 Writren Answers

(a) whether it is a fact that the
Southern Railway Authorities are pro-
posing to acquire land from Fatima
College authorities at Vilangudi of
Madurai District for forming approach
road from the proposed new site of
Koodal Nagar Railway Station to the
proposed road over-bridge in a steep
conversion scheme Karur-Dindigul-
Tuticorin  broad gauge conversion
scheme paying higher comp=asation
inspite of the protest from the college
autorities and the local public; and

(b) if so, whether Government
propose to issue instructions to cater
the needs of the public to provide
approach roads and other amenities at
a lesser expenditure with maximum
benefits and amenitics by dropping the
land acquisition proposal from the
Fatima Ladies College Institution ?

THE MINISTER OF RAILWAYS
(SHRI BANSI LAL) : (a) The land is
being acquired for approach road to
the station. The amount of compensa-
tion is to be dc,termmed by the State
Government.

(b) Instructions regarding provision
of amenities at minimum expenditure
and with maximum bznefits already
exist, It is not possible to altogether
avoid acquisition of land from the
Fatima Ladies College. The extent of
land acquisition, has however, been
reduced to the barest minimum.

National Institute of Hydrology,
Roorkee

5790. SHRI SAIFUDDIN CHOW-
DHURY : Will the Minister of
IRRIGATION AND POWER be pleased
to state :

(a) whether it is a fact that the
natiopal institute of Hydrology,
Roorkee though set up as carly as 1978
and has thus completed 6 years of its
existence has failed to make any
headway in research activities; and

(b) if so, the reasons therefor ?

THE MINISTER OF IRRIGATION
AND POWER (SHRI B, SHANKARA-
NAND) : (a) National Iastitute of
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Hydrology is carrying out useful
research work in identified priority
areas, Cod

(d) Does not arise. ‘
Bal Bhawan Seciety

5791. SHRIMATI MADHURI
SINGH Will the Minister of

EDUCATION be pleased to state ;

(a) whether there is a need for
opening the branches of Bal Bhavan
Society in cach and cvery district of
all the States in the country for the
creative talents of children; and

(b) if so, the Government’s decision
in this regard ? 5

THE MINISTER OF EDUCATION
(SHRI K, C. PANT): (a) and (b)
There is a need for establishing institu-
tions for developing the creative talents
of children in all parts of the country,
Government  encourages voluntary
agencies to establish and run such ins-
titutions. The Bal Bhavan Society
(India) Delhi will assist the efforts of
such voluntary agencies by providing
training facilities and necestary
expertise.

Western Kosi River Project

5792. SHRI RAMASHRAY
PRASAD SINGH : Will the Minister
of IRRIGATION AND POWER be
pleased to refer to the reply given to
Unstarred Question No. 70 on the 23
July, 1984 regarding Irrigation from
Western Kosi Canal and state :

(a) whether the irrigation in areas
on the Eastern side of Bhutahi Balan
will start by June, 1985 and in areas on
the Eastern side of Kamala river by
June, 1986 and in arecas of Dhanns
Bagmati, it will start by June, 1987
and thus the entire work on Western
Kosi river project will be completed
and the entire area will be brou.ht AN
der irrigation; and ‘

(b) if so, the latest poamon in this
regard ? Vot
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THE MINISTER OF IRRIGATION
AND POWER (SHRI B. SHANKARA-
NAND) : (a) No Sir; the schedule of
completion of Western Kosi Canal as
envisaged ecarlier has slipped dve to
problems of land - acquisition and
financial constraints amongst others.

(b) Kosi Control Board is yet to
fix up the revised targets.

Distribution of Ayurvedic/Unani Units
in different CGHS Zones like
Allopathic

5793. SHRI RAM PUJAN PATEL :
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state :

(a) whether the CGHS dispensaries
of Allopathic system of medicine are
presently working under different zones
with regard to administrative control
and if so, the details thereof;

.(b) whether it is a fact that Unani/
Ayurvedic dispensaries/units have not
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been put in different zones for Adminis-
trative control;

(c) whether Government propose
to put Ayurvedic/Unani dispensaries/
Units in different zones for adminig-
trative control in the near furture and
if so, by when; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE 1IN
THE DEPARTMENT OF HEALTH
(SHRI YOGENDRA MAKWANA):
(a) to (d) Dispcnsaries under allopathic
system as well as dispensaries/Units
under Ayurvedic and Homoepathic
system are functioning under the
administrative control of different
zones in CGHS Delhi, Detailed list is
enclosed (Annexure)

Due to administrative convenience
one Unani dispensary and two Unani
Units are functioning under the Central
zone and at prescnt no proposal to
place them under different zones is
under consideration,

Statement
List of CGHS Dispensaries/Units Under the D .fferents Zones

S. No. Central Zone North Zone South Zone
1 2 3 4
Allopathic bispensarics
I. Central Sectt. Rajouri Garden Apdrews Ganj
2. Chankya Puri Shakur Basti Haus Khas
3. Constitution House Raj Pur Road Jang Pura
4, Nirman Bhavan (F.A P) Dev Nagar Kalka ji I
5. Gurgaon Pate] Ngr. I Kalkaji II
6. Faridabad Patel Ngr, 11 Kasturba Nagar I
7. Ghaziabad Inder Puri Kasturba Nagar II
8, North Avenue Naraina Kidwai Nagar
L Pandara Road Hari Nagar Laxmi Bai Nagar
10, Parliament House Nangal Raya Nauroji Nagar
11. Parliament House Annexe Delhi Cantt, Moti Bagh I
12, President Estate Palam Colony M.B. Road
13. South Avenue Janakpuri I Munirka
14, Telegraph Lane Janakpuri 11 Nanak Pura
15, Vithal Bhai P. House Tilak Nagar Netaji Nagar
16. Welleselly Road Moti Nagar R.K. Puram 1
17, Gole Markets 1 Tri Nagar R K. Puram II
18, Gole Market 11 Karol Bagh R.K. Puram III



Ayurvedice Dispensaries/Units

1. Disp.
Gole Market
North Avenue

Units

Gurgaon

Homoeo. Dispensaries/Units

Dispensaries

1. Gole Market
Units

1. South Avenue

Usnani Dispensaries/Units

DMispensary
1, Sarojini Nagar
Units

Darya Ganj

Naraina

Timar Pur
Chandni Chock
Darya Ganj
Shahdara
G.K.G.

Laxmi Nagar
Mayur Vihar
Pusa Road

Dev Nagar

Hari Nagar
Delhi Cant
Kingsway Camp
Laxmi Nagar

Dev Nagar

Darya Ganj
Rajouri Garden
Hari Nagar
Timar Pur
Shahdara
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1 2 3 4 -
S —

19. Pahar Ganj New Rajinder Ngr, R K, Putam IV "

20, Chitragupta Road Ashok Vinar R.K, Puram ¥V

21, Minto Road Pul Bangash R.K. Puram VI

22, Lodi Road I Sabzi Mandi Sarojini Ngrs1

23, Lodi Road 11 Kingsway Camp Sarojini Ngr

Sarojini Ngr -
Market
Srinivas Puri

Sadiq Nagar
Lajpat Nagar-

-Malviya Nagar -

Kidwai Nagar
R.K. Puram

Jangpura
M.B. Road

R.K. Puram

Kasturba Nagar
Kalkaji
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[Translations]

Railway crossing at Safedabad

5794. SHRI KAMLA . PRASAD
RAWAT : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether Government are aware
that in the absence of Railway crossing
on the side of canal at Safeda-
bad in disirict Barabanki in Uttar Pra-
desh accidents take place quite often ;

(b) if so, whether Government pro-
pose to construct a railway crossing at
Safedabad ; and

(c) if not, the reasons thercof ?

THE MINISTER OF RAILWAYS
(SHRI BANSILAL)Y : (a) No, Sir.
There is an unmannad level crossing No.
180—A at Km. 1073/11-12 by the side of
Safadabad Canal for the use of Canal
Authorities and two manned level cro-
ssing No. 180 at Km 1073/3 and levcl
crossing No 181 at Km. 1074/2-3 for
the use of public.

(b) and (c) As per extant rules, the
proposal for a new level ernssing is  re-
quired to bz sponsored by State Govern-
ment/Local Authority with an under-
taking to bear its initial and recurring
cost. Railways have not vyet received
any such proposal

[English]

Thefts and pilferage at Calcutta Port

5795. SHRI BIMAL KANTI
GHOSH : Will the Minister of SHI-
PPING AND TRANSPORT be pleased
to state :

(a) whether there has been improve-
ment regarding the problem of thefts
and pilferage at Calcutta Port during
1984-85 as compared to the previous
year :

(b) if so, the details thereof ; and

(c) the value of stolen property
recoveied by the Police during 1984-85
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as compared to the value of properties
recovered in the previous year ?

THE MINISTER OF STATE OF
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI ZR. ANSARI) :
(a) to (c) There bhas been consi-
derable reduction in the pnumber of
thefts and pilferages at Calcutta Port
during 1984-85 as compared to the pre-
vious year. The details of incidents
and value of property stolen and re-
covered are as under ;—

(Rs. in lakh)
Year No. of Value of Value of
cases property Property
stolen recove-
red
1983-84 391 15,7 15.4
1984-85 ~ 227 32 2.6

[Translation]

Construction of pedestrain bridge at
Muzaffar Nagar Railway Station

5796, SHRI DHARAMVIR SINGH:
Will the Minister of RAILWAYS be
pleased to state :

(a) whether Government are aware
that the passengers of Muzaffar Nagar,
a thickly populated city of Western
Uttar Pradesh, have to face great diffi-
culties and also meet with accidents
while crossing the railway line near the
Muzaffar Nagar Railway Station ;

(b) whether Government propose to
construct a pedcstrain bridge at Muza-
ffar Nagar Railway Station keeping in
view the public interest ; and

(c) if so, by what time ?

THE MINISTER OF RAILWAYS
(SHRI BANSI LAL): (a) A foot
over-bridge at the station conuvecting
platforms for the use of passengers and
a road over bridge on the north end and

level crossing on the southend of sta-

tion has been provided for the use of
public to cross the railway tracks.
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(b) and (c) According to extant
rules, if any new facility or a foot over
bridge is required for the public to go
across railway yard, cost has to be
brone by State Government/Local
Authority. On a request received from
the State Government in 1982, Railway
had prepared a proposal to provide
foot over bridge for the use of public
connecting new Mandi on deposit terms
with estimated cost of Rs. 5,21 lakhs,
State Government has not yet approved
the plans and deposited the cost,

{English)
Instance of Small Pox

5797, SHRI MULJAPPALLY
RAMACHANDRAN : Will the MINIS-
TER OF HEALTH AND FAMILY
WELFARE be pleased to state :

(a) whether any instance of small
pox has been reported to the Govern-
ment during the last three ycars ;

(b) when and where was it last re-
ported ; and

(c) can it now be said to be comp-
letely eradicated from India ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF HEALTH
(SHRI YOGENDRA MAKWANA) :
(a) No, Sir,

(b) Does not arise.

(¢) Yes, Sir.

Electrification of Nagaland

5798. SHRI CHINGWANG KON-
YAK ;: Will the Minister of IRRIGA-
TION AND POWER be pleased to
state : g

(a) the percentage of villages elec-
trified in Nagaland ; and

(b) the amount allocated to the
State of Nagaland under the Rural
Blectrification Scheme and MWP f{or
1935-86 ?

' .

THE MINISTER OF STATE IN
THE DEPARTMENT OF POWER
(SHRI ARUN NEHRU) : (a) About
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679, of the total villages in Nagaland
were clectrified till the end of March,
1985, )

(b) An outlay of Rs. 77 lakhs has
tentatively been determined by the Plan-
ning Commission for Rural Electri-
fication in Nagaland under the Normal
programme of Rural Electrification
Corporation.

Proposal to reduce the frequency of
Bhagirathi Express

5799. SHRI ATISH CHANDRA
SINHA : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether there is any proposal
to reduce the frequency of Bhagirathi
Express between Sealdan and Berham-
pore from seven days to three days a
weck; and

(b) if so, the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI BANSI LAL): (a) No, Sir.

{b) Does not arise.

Provision of street lights in
Trans-Yamuna Colonies

5800, SHRI LALA RAM KEN:
Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) whether it is a fact that many
Trans-Yamuna colonies which were
approved many years back have not b.en
provided street/road light on the inner
roads;

(b) if so, the reasons thercfor and
the details of such colonies;

(c) whether West Jyoti Nagar, East
Jyoti Nagar and such other adjoining
approved colonies, on the Loni Road,
Shahadra are worst affected and it is
completely dark during the night; and

(d) if so, the action being contem-
plated to provide these coloniges with
lights on the inner rogds 2
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THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER (SHRI
ARUN NEHRU) : (a) to (d) The

information is being collected and will

be laid on the Table of the House,

Widening of Lothian bridge near G.P.O.
Kashmere Gate (Delhf)

5801. SHRI KAMLA PRASAD
SINGH : Will the Minister of RAIL.
WAYS be pleased 10 state :

(a) whether the Lothian bridge near
G.P.O. near Kashmere Gate, Declhi was
to be widened; and

(b) whether traffic intersection at
that point is 3 pollution hazard where
hundreds of vehicles on all directions
get accumulated:

(c) if so, the stcps besing tuken to
widen the Lothian bridge; and

(d) when the work is likely to be
started ?

THE MINISTER OF RAILWAYS
(SHRI BANSI LAL) : (a) Yes, Sir.

(b) Tt is a busy roﬁd uader bridge,

(c) and (d) The detailed plans and
estimates have bsen finalized. Prelimi-
nary works, such as construction of
buildings in licu of those to be shifted
have started. Pre-qualification tenders
for the main work have been called for,

Bureau for Promotion of Urda and its
Publications

5802. SHRI K,J. ABBASI : Will
the Minister of EDUCATION be pleas-
ed to state :

(a) the number of manuseripts
received in the Burcau for promotion of
Urdu for publication during the last
three years,

(b) the number of manuseripts
which have been published so far;

(¢) the number of manuscripts which
are pending publication,
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(d) whether it is a faet that pend-
ing manuscripts could not be published
becauss they are reported to be missing;
and

(¢) if so what efforts have so fof
been made to trace these out ?

THE MINISTER OF EDUCATION
(SHRI K,C. PANT) (a) During the
period 1982-83, 83-84, and 84-85, 243
manuscripts were received in the Bureau
for Promotion of Urdu.

(b) 171 manuscripts have been

. printed of which 139 were in first edition

and 32 in second edition.

(c) 23 manuscripts are with the
press and 49 are in different stages of
preparedness that is, calligraphy, vett-
ing, obtaining of copy right etc,

(d) No, Sir.
(e) Does not arise.

Proposal to increase Kerala bound long
distance Express Trains from Bombay
and New Deihi during Summer

5803, SHRI K. MOHANDAS : Will
the Minister of RAILWAYS be pleased
to state :

(a) whether there is any proposal
to increase the Kerala bound long dis-
tance Express trains from Bombay and
Delhi at least during the peak summer
scason,

(b) whether he has received any
representation to this effect; and

(c) if so, the reaction of the Gove-
roment thereto ?

THE MINISTER OF RAILWAYS
(SHRI BANSI LAL) : (a) to (c)
During the period 13-4.85 to 11-6-85 a
special train has been planned to run
once a week betwecn Bombay and Co-
chin/Trivandrum. No special train bas
been planned beiween Delhi and
Kerala,
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Train Halt Stations
5804. SHRI K, P. UNNIKRISH-
NAN : Will the Minister of RAIL.
WAYS be pleased (o state ;
(a) the number of train-halt sta-
tions on Indian Railways; zone-wise;

(b) whether any policy has been
evolved to eliminate train halt stations;

(c) the number of train-halt stations
in Kerala;

(d) how many of them are propo-
sed to be stopped; and

(e) if s0, the reasons therefor ?

THE MINISTER OF RAILWAYS

(SHRI BANSI LAL) : (a) Number of
train halt stattons (passenger halts)

zome-wise arc as under :-

Central — 86
Eastern —107
Northern —234
North Eastcrn -—143
Northeast Frontier — 44
Southern —188

South Central ~-125

South Eastern ]33

Western —330

(b) No, Sir, Train hait stations are
however, closed if they are found unre-
munerative and not justified on passen-
ger amenity grounds.

(c) 28
(d) Nil,
(¢) Does not arise,

Change in working hours of CGHS Dispen-
saries

5805. SHRI M. MAHALINGAM :
Will the Minister of HBALTH AND
FAMILY WELFARE be pleased to

state .

(8) whether it is a fact that CGHS
dispensaries at Madras and in other
parts in India have been instructed to
change its working hours from 8.00 A, M
10 2 00 P.M, daily and if so, is it based
on any Government orders or an admi«
nistrative orders; and
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(b) if orders have heen issued to
change the working hours, the justifica-
tioa thercof ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF HEALTH
(SHRI YOGENDRA MAKWANA : (a)
No, Sir.

(b) Does not arise.

National Workshop of Ideatification and

Development of Gifted Children

5806, SHRI MAHENDRA SINGH:
Will  the Minister of SOCIAL AND
WOMEN’S WELFARE be pleased to
state

(a) whether a National Workshop
on Identification and Development of
gifted children was organised under the
acgis of her Ministry in the fourth week
of April, 1985; and

(b) if so, what was the outcome
thereof, indicating the detatls of criteria
evolved and the modus operandi to be
adopted in identification and develop.
ment  of the gifited childrea especially
socially  handicapped
sections ?

THE MINISTER OF STATE OF
THE MINISTRY OF SOCIAL AND
WOMEN'S WELFARE (SMT. M.
CHANDRASEKHAR) : (a) A Work.
shop on Duveloping Modules of Pro.
grammes for Identification and Develop-
ment of Gifted Children from Socially
Disadvantaged Sections’ was  organised
at the National Institute of Public Co.-
operation and Child Dcvelopment,an ins-
titution wunder the aegis of the Ministry
of Social and Women's Welfare, during
24-26 April, 1985,

(b) The outcome of the workshop
is indicated below :-

(i) Non-test measurcs to be used
by para professionals for iden-
tification of children who exhi-
bit potential in the area of
cognition, performing arts and
leadership have been identified
to some extent, These measures
include items related to simple
observable behaviour.

(ii) Activities for child care workers
and parents for nurturing the -
special .abilities of the gifted
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pre-school children have been
suggested. These include the
planning of culture specific pro-
grammes and the use of tradi-
tional art forms, orientation
programmes for parents and
child care workers, and develop-
ment of linkages between the
home, the pre-school and the
primary school.
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SHIPPING AND TRANSPORT ' be
pleased to state the names of the
plac.s in Madhya Pradesh where bridges
over rivers on various National High-
ways are being constructed by the
Public Works Department and the
number of the bridges being constructed ?

THE MINISTER OF STATE
OF THE MINSTRY OF SHIPP-

ING AND TRANSPORT (SHRI
[ Translaiion) Z.R. ANSARI) : 76 bridges works on
Construction of bridges in Madya Nalional Highways across ri"/ers/NaHas
| Frades of construction. | A statement showiag
5807, SHRI KAMMODI LAL the locations of these bridges is
JATAV : Will the MINISTER OF attached.
‘ Statement
S. No, ~ Name of brige/loctiami\ox; - -;\u;—;Io
B T 2 B ) 3
Bridge at km, 180/8 43
2, Br. over river Goi at km, 148/10 3
near Sendhwa
3. Br, over river Parbati at km.360 12
4, Br. over river Indravati near Jagdalpur 43
5. Br, over river Wainganga near Chapra
6. Br. at km. 228/2 6
7. Br. at km.339/4 12
8. Br. over river kurar at km, 221/8 6
°9. Br. over Atturgaon Nala 43
10. Br. at km.328/8 7
11. Br, at km 509/10
12, Br. at km. 197/6 3
13. Br. at km. 416/10 12
14, Br. over Tondy nala at km. 147/2 43
15, Br. over Khiriya nala at km, 167/4 12
16, Br, at km. 647/4 7
17. Br, at km, 645/6 2
18, Br, at km, 642/10
19, Br. at km, 308/2
20, Br. at km. 364/6 12
21. Br. at ke, 642/4 7
22.. Br, at km. 121/10 3
23.. Br, at km. 449/2 3
24, Br. over Goria Bahar Nalla Near Jagdalpur 43
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1 2 o o 3
25, Br. at km. 80/8 3
26. Br, at km. 601/2 7
27. Br, at km. 536/2 3
28, Br. at km, 607/2 7
29, Br. at km. 115/8 3
30. Br. over Dudhi Nala at km, 74/10 3
31, Br. at km. 446/2 3
32. Br. at km, 123/8 7
33. Br. at km. 609/4 7
34, Br, at km. 55/2 3
3s. Br, at km. 59/2 . 3
36. Br. at km. 321/10 7
37. Br. at km. 168/6 &
38. Br. at km, 91/2 3
39. Br. at km. 90/4 3
40, Br. at km. 341/10 7
41. Br. at km. 243/8 3
42, Br. across Irrigation Canal at km. 13/2 6
43, Br, at km. 180/6 6
44. Br, at km, 325/6 12
45. Br. at km. 377/2 3
46. Br. at km. 40/4 3 -
47. Br. at km. 371/8 3
48, Br, at km. 329/8 12
49. Tilwaraghat Br. over Narmada near Jabalpur, 7
50, Br, at km. 381/8 3
51, Br, at km. 449/6 7
52. R.O, Br. at km. 2/4 (Raipur byepass) 6
53. Br. at km. 3/8 Raipur byepass 6
54. Br. at km, 61/4 3
58. Br, at km_ 165/8 6
56. Br. at km, 233/10 3
3% Br. at km. 526/0 3
58, Br, at kin. 224/4 3
59. Br. at km. 215/6 6
60. Br. at km. 123/4 6
61. Br, at Km, 638/8 7
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Mot

¥ 2 3
62. Br. at Km. 613/6

63, Br. at Km, 615/6 7
64. Br. at Km. 319/10 26
65. Br. at Km. 177/2 6
66.  Br.at Km, 4646 4
67. Br. at Km. 602/:0 7
68. Br. at Km, 652/4 7
69. Br. at Km. 615/4 v
70. Br. at Km. 464/10 3
1. Br, at Km. 185/4 iz
72. Br. at Km, 57/10 25
73. Br. at Km. 652/6 .
74, Br. at Km. 318/8 2%
75. Br. at Km, 144/2 2%
76, Br, at Km. 136/2 26

[English)

Railway employees affected by Bhopal
Gas Tragedy

5808, SHRI SURESH KURUP:
Will the Minister of RAILWAYS be
pleased to state :

(a) whether any employee working
with Railways have been affected by
the Bhopal gas tragedy ;

(b) if so, the deiails thereof ;

(c) whether they have been rede-
ployed ; and

(d) whether it will affect their ser-
vice conditions ?

THE MINISTER OF RAILWAYS
SHRI BANSILAL) : (a) Yes, Sir.

(b) 2,300 employees were affected,
__out of which 41 employees died and 222
were seriously effected.

(c) All the employees who were
affected bave reported back to duty.

(@) No, Sir.

e ———

Book stall to unemployed Graduates

5809. MOHD. MAHFOOZ ALl
KHAN :

SHRI RAMASHERY PRA-
SAD SINGH :

Will the Minister of RAILWAYS be.
pleased to state ;

(a) whether Governmeant have pro-
vided some sole seiling rights clause in
all other bookstalis contracts as provided
in A H. Wheeler & Co.’s agreement to
conduct sale of books and periodicals on
entire station premises ;

(b) if not, the reasons therefor ;

(c) whether Government have recei.
ved suggestion regarding wilhdrawing/
curtailing sole selling right clause from
A H. Wheeler & Co.’s bookstall agree-
ment like others ;

(d) if so, the action taken in this
regard ; and '

(e) how many booksialls have been
provided to unemployed graduates on
those stations/platforms where A H.
Wheeler & Co, are holding bookstalls
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contract except new platforms during
the last three years ?

THE MINISTER OF RAILWAYS
(SHRI BANSILAL) : (a( and (b) No,
Sir. Previously M/s. A.H. Wheeler &
Co. had exclusive rights for running
bookstalls over an entire railway or
over large areas of a railway, However,
keeping in view the fact that this matter
was raised a number of times in Parlia-
ment, the Ministry examined the ques-
tion in detail and through negotiations,
the exclusive rights over an entire rail-
way or a major part thereof were rcdu-
ced to only sole right at a station where
they were alrecady holdings bookstalls.
The sole right clause was further modi-
fied and it was decided that on new
platforms constructed and added ata
station (not arising out of gauge con-
version), the bookstalls could be allot-
ted to unemployed graduates, their
associations etc, In addition M/s, A.H.
Wheelar & Co. agreed and surrendered
their bookstalls at 25 stations on the
railway - where they were having sole
right,

(c) and (d) Yes, Sir. Suggestions
received are under examination.

(e) Nil
National Shipping Policy

5810, SHRI THAMPAN THOMAS:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether Government have any
definite National Shipping policy ;

(b) if so, the details thereof ;

(c) whether any provision has been
made for providing subsidy to the indi-
genous shipping industry ;

(d) whether any subsidy was provi-
ded for the expansion of Cochin Ship-
yard during 1984-85 ; and

(¢) ifso, the details thereof ?

THE MINISTER OF STATE OF
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z R, .ANSAR-I:) 3
(a) and . (b) Since independence the
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development of Indian Shippi‘ng has
been an accepted objective of National
Shipping Policy, Ib pursuance of this
policy, some -of the important steps
taken by Government to promote the
development of Indian shipping eare :—

(i) reservation of coastal trade for
national shipping ;

(ii) grant of loans on concessional
rates of interest for acquisition
of tonnage ;

(iii) preference to Indian bottoms in
allotment of Government con-
trolled cargoes ;

(iv) development of indigenous ship.
building capacity in  public
sector ;

(v) introduction of bilateral shipping
services with various countries ;

(vi) establishment of various train-
ing institution for shipping per-
sonnel ; and

(vii) tax concessions to shipping
industry like exemption from
Weallh Tax, grant of develop-
ment rebate investment allow-
ance at higher percentage ctc.

(¢) Apart from soft loans given for
acquisition of ships, interest subsidy has
been given to shipping c¢ompani¢s on
loans under SAFAUNS,

(d) No, Sir.
(e) "Does not arise,
Electronic-in-motion Weigﬁ-Bridgesl

5811, SHRI M.V. CHANDRA-
SEKHARA MURTHY : Will the Minis-
ter of RAILWAYS be pleased to state :

(a) whether Government have recti-
ved proposals for the supply of electro-
nic in motion weigh-bridges from a few
indigenous firms which are. stated to
have colluboration with foreiga manu-
facturers ;
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(b) if so, the details thereof ;

(¢) whether any investigation has
been made to ascertain if any of the
indigenous firms to their collaborators
hold worldwide patent of their product ;
and

(d) if so, the particulars thereof ?

THE MINISTER OF RAILWAYS
(SHRI BANSI LAL); (a) and (b)
Ministry of Railways have received pro-
posals for the supply of Electronic-in-
motion weigh-bridges from few indi-
genous firms, out of which the following
are stated to have collaboration with
foreign manufactures of these weigh
bridges.

(i) M/s Dynacraft Machine Co Ltd.,
Bombay with M/s Telub AB,
Sweden.

(ii) M/s Auto Measurematics Ltd.,
Madras with Mangood Corpo-
ration U.S A,

(iii) M/s Weighmatic India Pvt, Ltd.,
Calcutta with M/s Streeter
Amet, U.S. A,

(c) and (d) No. Sir,

[Translation]

Acquisition of forest land for Extending
the area of Anapara Power Station

5812, DR. CHANDRA SHEKHAR
TRIPATHI : Will the Minister of
IRRIGATION AND POWER be pleased
1o state :

(a) whether it is a fact that Uttar
Pradesh Government have requested the
Union Government to provide forest

land for extending the ash arca of Ana-

para Power Station (first) ;

(b) if so, whether Government have
taken any decision in this regard so far,
and

(c) if so, the details thereof and if
not, the reasons therefor ?

VAISAKHA 19, 1907 (SAKA)
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THE MINISTER OF STATE IN
THE DEPARTMENT OF POWER
(SHRI ARUN NEHRU) : (a) No, Sir.

(b) and (c¢) Does not arise,

[English]

Construction of bridges on Bhopal-
Jabalpur section of National Highway
No. 12

5813. SHRI PRATAP BHANU
SHARMA : Will the MINISTER OF
SHIPPING AND TRANSPORT be
pleased to state :

(a) whether some medium and
minor bridges between Bhopal and
Jabalpur Section of National Highway
No. 12 are still under coastruction ;

(b) if so, the reasons for the delay;
and

(c) the number of such bridges
which are under construction and when
they will be completed ?

THE MINISTER OF STATE OF
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z.R. ANSARI) :
(a) Yes, Sir,

(b) and (c) There are two bridges
under construction on this section of
National Highway No. 12. There is
some delay in the construction of one
bridge due to the time consumed in the
finalisation of the tender and poer
foundation conditions encountered du-
ring execution This bridge is now
targetted to be completed by March,
1986. The second bridge has been
sanctioned recently and the work is
likely to commence shortly, This bridge
is targetted to be completed by June,
1986,

Admission of students to Medical
courses from outside the State
5814. SHRI C. P. THAKUR : Wil

the Minister of HEALTH AND FA.
MILY WELFARE be pleased to state :

(a) whether the Supreme Court has
suggested that minimum of 30 per cent
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students from outside a State should be
permitted admission by all medical
colleges in the country for first year
course and the Medical Council of
India after considering the judgement
has decided to allow admission of 35
per cent students from outside a State

(b) if so, will it be applicable to
post-graduate courses and to other
faculties as well ; and

(c) will it be a obstacle fora
student from educationally backward
States and if so, the steps Government
are going to take to correct the im-
balances ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF HEALTH
(SHRI YOGENDRA MAKWANA):
(@) Yes, Sir.

(b) The Supreme Court had direc-
ted that 50 per cent of the ‘open seats’
in P.G. Courses and all the scats in
super-specialities should be filled on an
all India basis. The Medical Council
of 1ndia after review have nol recomme-
ended any changes in thise per.-centages.

(¢) The Supreme Court has directed
that per centage of secats available for
admission of students irrespective of
the State or University from which they
come shall be filled purely on merit on
the basis of either all India entrance
examination or entrance examination
to be held by the State. This Judgement
of the Supreme Court is binding on the
Union of India, the State Governments
and Administrations of Union Terri-
tories.

[Translation)

Dieselisation of Chetak Express

5815. PROF. NIRMALA KUMARI
SHAKTAWAT ;: Wiil the Minister of
RAILWAYS be pleased to state :

(a) whether his Ministry is being
repcatedly requested for the diesclisa-
tion of Delhi-Udaipur Chetak Express
for incrcasing its spced and capacity ;

(b) if so, whether its dieselisation,
has been done ; and
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(c) whether Government propose to
make any suitable changes in the Time
Table to ensure that Chetak Express
reaches Delhi early in the morning ?

THE MINISTER OF RAILWAYS
(SHRI BANSI LAL : (a) Yes, Sir,

(b) No, Sir.

(c) No, Sir.

Improvement of National Highway
No. 28-A in Bihar

5816, SHRI  VIJAY KUMAR
MISHRA : Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state :

(a) whether the National Highway
No. 28-A is the only National Highway
having direct traffic to and from Ks=ath-
mandu ;

(b) whether the low level, sharp
curves and less pucca surface width of
less than 70 kms. section of this Natio-
nal IHighway in Bijhar create traffic
bottlenecks resulting in lot of difficulties
and stopage of traflic ;

(c) if so, whether Governm=nt pro-
pose to make it an all whether road by
removing bottlenecks at every important
point ;

(d) if so, by what time ; and

(e) if not, the reasons therefore ?

THE MINISTER OF STATE OF
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z, R. ANSARI) :
(a) to (e) Yes, Sir. The pavement
width of 67 kms, long section of Natio-
nal Highway 28-A from Piprakothi-
Raxaul is 7 metres, i.e, double lane in
most of its lenght and is generally
traffic worthy. The development and
maintenance of National Highways is
a continuous process and improvement
works are sanctioned keeping im view
the existing condition of the National
Highway, traffic intengity and avails
ability of resourges.
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[English)

Settlement of claims of retired Rail-
way employees

5817. PROF. YASHWANTRAO
GADAKH PATIL ;

PROF, RAM KRISHNA
MORE :

Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether it is a fact that the
retired railway employees are facing
difficulties in getting their claims setiled
and that a large number of claims are
pending settlement ;

(b) if so, thc number of claims of
retired railway employees which are
pending settlement for the last one year,
two years and for more than 3 years
stating the reasons for their non-settle-
ment ; and

(¢) the remedial steps taken by
Government for the expenditious settle-
ment to mitigate the hardships being
faced by the retired railway employees ?

THE MINISTER OF RAILWAYS
(SHRI BANSI LAL) : (a) No, Sir.

(b) The information is being collec-
ted from the Railway Administrations
and will be placed on the Table of the
Sabba,

(c) Instructions already exist to
ensure expenditious settlement of duecs
to the retired employees. However, these
have been 1eiterated recently at the
highest level,

[Translation]

Incidence of Encephalitis/Meningitis
in Bihar, U.P. and other states

5818. SHRI VIJAY KUMAR
YADAYV : Will the Minister of HEAL-
TH AND FAMILY WELFARE be
pleased to state :

(a) whether there is high incidence
of encephalitis/meningitis in Bihar,
Uttar Pradesh and other States at
present ;
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(b) if so, whether more than one
hundred persons have died of this
disease in Mathura District of Ulttar
Pradesh ;

(c) the details of the deaths at other
places on account of this disease ; and

(d) the steps taken by Government
for checking the spercad of this discase
and for eradicating it ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF HEALTH :
(SHRI YOGENDRA MAKWANA) :
(&) Yes, Sir.

(b) No, Sir. However 45 deaths
duc to Meningitis have been reported
from Mathura. No such report of death
due to Japanese Encephalitis in Mathura
District has been received from Govern-
ment of Uttar Pradesh.

(c) The requisite information as
per reports received from States/Union
Territories during 1985 is as under

Name of Dealth
State e
Japancse Meningitis
Encephalitis
—_— ) ———

Andhra Pradesh 13

s

Bihar — 3
Gujarat — s
Haryana —_— 3
Karnataka 7 —
Kerala e 14
Madhya Pradesh — 88
Orissa o 4
Punjab — 2
Rajasthan —_— 46
Sikkim — 14
Tamil Nadu 12 —
Uttar Pradesh — 74
West Bengal e 109
Delhi e 396
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(d) The following steps/measures
have been undertaken to check the
spread of the diseases :

I. Japanese Encephalitis :

(1) A cell has been set up in Natio-
nal Malaria Eradication Programme
Directorate to coordinate the activities
of Central and State Governments,

(2) Health Education measures have
been intensified and a note on Japanese
Bocephalitis has been  distributed to
different States/Union Territories to
distribute among public and medical
personnel,

(3) All States/Union Territorics
have been advised to spray BHC/
DDT on an area of 2/3 km. around a
case wherever reported.

(4) Adequate quantity of insecticides
have beeen supplied to States/Union
Territories for control of out break of
Jamanese Encephalitis.

(5) Viral Research Centre, Pune,
Tropical School of Medicine, Calcutta,
All India Institute of Hygiene and
Public Health, Calcutta, National
Institute of Communicable Diseases,
Delhi are involved in the Programme
for advice and diagnosis of cases.

(6) Vaccine are supplied to the
States/Upnion  Territories on their

demand,
I1. Meningitis :

(1) Constant surveillance is being
maintained specially in the affected and
congested localities.

(2) Early diagnosis and treatment,
even on the basis of presumptive clinical
diagnosis is being undertaken.

(3) Arrangements for adequate sup-
ply of drugs required to combat the
diseasec have been made. All the Hos-
pital and dispensaries have stocked
sufficient quantities of the required
antibiotics and supportive drugs.

(4) In order to create a general
awareness amongst the public and to
impress upon them the need for early
disgnosis and treatment the service of
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AIR and Doordarshan and also of the
Press have been utilised,

(5) The Indian Medical Association
have initiated actions to issue instruc-
tions 10 their members regarding proper
management of cases.

. .(6) The WHO, at our behest, has
airlifted sera for proper typing of the
causative organisms,

(7) the Indian Council of Medical
Research has initiated studies on car-
ries and their management in order to
provids information on the epidemio-
logy of the disease for better control.

'(8) It has been decided to vaccinate
the identified high-rish groups for which
arrangements have been made,

Expansion of Rudauii Railway Station

. *5819.  SHRI NIRMAL KHATRT :
Will the Minister of RAILWAYS be
pleased to state .

‘ (a) whether a scheme for the expan-

sion of Rudaulj Railway Station on
Northern Railway is under considerg-
tinn;

(b) if so, the details thereof;

(c) whether a proposal to construct
overbridge ut this station to facilitate
the movement from one platform to the
other is also under considcration; and

(d) if so, the dctails thereof ?

THE MINISTER OF RAILWAYS
(SHRI BANSI LAL) : (a) No, Sir,

(b) Does not arise.

(c) and (d) At this station there
are two platforms; one high Jevel and
the other low level.  All the trains both
in up and down directions are generally
received on the high Jevel platform,
There is no proposal to provide a foot.
over-bridge connecting the two platforms
at present,
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[English)
Compensation paid to persoos displaced
due to Narbada Dam

5820. SHRI AMARSINH RATHA-
WA : Will the Minister of IRRIGA-
TION AND POWER be pleased to
state :

(a) the number of families affected
by the construction of Narbada Dam in
Gujarat;

(b) whether they have been rehabi-
lited and what are the dectails of compen-
sation paid to them;

(c) whether it is a fact that the
compensation paid to them is not sufli-
cient and they have lodged a complaint
against it; and

(d) ifso, what is their demand and
what are the details of other help being
given to them ?

THE MINISTER OF IRRIGATION
AND POWER (SHRI B. SHANKARA-
NAND) : (a) to (d) With the construc-
tion of Narmada Dam, 1900 families
are likely to be affected in Gujarat. 413
families from 5 villages near the dam
site have been shifted and resettled near
villages Chindiyapur, Khadagada, Suka,
Thapavi and Tentalav, Kakrapar, Vavi-
yal, Gadkoi and Indravarana. Compen-
sation for the land and property acquir-
ed is being paid in accordance with the
provisions of the Land Acquisition Act,
In addition, rehabilitation facilities are
being provided as per the norms laid
down in the Award of the Narmada
Water Disputes Tribunal. No complaint
for insufficient payment of compensa-
tion has been received from them by the
Cenire.

Reported cases of acquired immuno-
deficiency syndrom

5821. SHRI HARISH RAWAT :
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state :

(a) whether it is a fact that seve-
ral cases of acquired immuno deficiency
syndrom which is a deadly viral disease
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have been reported in the country;
and

(b) if so, where and how many
such cases are reported and the steps
taken by the Government to cure this
disease ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF HEALTH
(SHRI YOGENDRA MAKAWANA) :
(a) and (b) No reported case in India,
of acquired immuno deficiency syndrom
has come to the notice of the
Government, However, a survei-
llance on the disease is being kept in
the country. The Directors of Health
Services in the States, the Incharges of
STD Clinics, State Health Education
Burcaux and the Blood Banks in the
country have been alerted time and
again to kcep in mind the signs and
symptoms of the disease and report
such cases when such suspected cases
occur, With a view to arousing public
awareness, especially high risk groups
like homosexuals and blood donors, the
State Health Education Bureaux have
been requested to provide health educa-
tion to those attending the STD Clinics.
Blood Banks etc. Instructions have
been issucd to (i) Medical and Para-
medical  personnel to use adequate
sterile injection equipment (ii) blood
and plasma organisations to provide
relevant information about AIDS to
intending donors to promote and
encourage voluntary  self-exclusion
policy.

Survey conducted by World Health
Organisation regarding infant deaths
due to tetanus in lodia

5822. SHRI JAGANNATH PAT-
TNAIK : Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state ;

(a) whether it is a fact that nearly
three lakhs of infants die of tetanus
every year in India as rcported in the
‘Patriot’ dated lhe 6 April, 1985 within
a month of their birth as per survey
conducted by the World Health Organi«
sation;

(b) if so, the details regarding the
deaths which are taking place in rural
areas as well as in urban areas; and
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(c) the remedial steps Government
have taken in this reard ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF HEALTH
(SHR] YOGENDRA MAKWANA)
(a) No, Sir. Data about the number of
infants who died due to pneonatal teta-
nus is not available. However, sample
surveys of neo-natal tetanus were cond-
ucted by the Government of India in
collaboration with States and Union
Territories health authoritiecs in 1981.

{b) The results of the above surveys
showed that the average neonatal tetanus
mortality rate in India in 1981 was 13.3
per 100G live births in rural areas and
3.2 in urban arcas, Based on these
mortality rates of neonatal tetanus, it
was estimated that about 1,60,000 to
2,00,000 children «died within the first
month of life due to tetanus in the
country during one year at that period.

(¢) Programme of Tetanus Toxoid
Immunization of expectant mothers,
aseptic delivery services through trained
Dais, and Health Education in the
community is the package of measures
to prevent incidence of nconatal tetanus
among the infants. It is proposed to
achieve Universal Immunization of all
children and expectant mothers by
1990,

People Suffering from leprosy

5823, SHRI UTTAM RATHOD :
SHRI MULLAPPALLY RA-
MACHANDRAN :

Will the Minister of HEATH
AND FAMILY WELFARE be pleased
to state :
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(a) the number of people suffering
from leprosy in each state;

(b) the number of hospitals and
asylums established by Government and
private ibstitutes (State-wise) in the
country for the treatment of leprosy
patients and what is their bed strength;
and

(c) how much amount has been
provided by the Union Government and
the State Governments to the above
institutions ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF HEALTH
(SHRI YOGENDRA MAKWANA) : (a)
State/Union Territory-wise number of
leprosy patients registered upto March,
1985 is given in Statement 1.

(b) The number of hospitals/orga-
nisations functioning in the country for
the treatment of leprosy patients is 206.
Staie/Union Territory-wise details are
given in Statement II. Their bed strength
is 32,200.

(¢) The National Leprosy Eradica-
tion Programme is being implemented
as a 100% Centrally Sponsored Pro-
gramme. Under the Programme an allo-
cation of Rs. 1440 crores has been
made for 1985-86, DBesides this an
amount of Rs, 25.00 lakhs has been
earmarked for institution engaged in
Leprosy Survey, Education and Treat-
ment work.

Statement

S1, No, State/U.T. No. of Cases Registered upto
March, 1985
1 2 3
1. Andhra Pradesh 4,85,841
2. Assam 14,269
3. Bihar 2,91,171
Gujarat 82,918
5. Haryana 998
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1 2 3
6, Himachal Pradesh 4,731
7. Jammu and Kashmir 5,495
8. Karnataka 1,65,992
9. Kerala 62,652
10. Maharashtra 4,04,386
11. Madhya Pradesh 1,43,602
12. Manipur 1,495
13. Maghalaya 5,648
14, Nagaland 2,171
15. Orissa 2,32,661
16. Punjab 2,930
17, Rajasthan 1,38,222
18. Sikkim 258
19, Tamil Nadu 5,72,168
20. Tripura 2,779
21 Uttar Pradesh 4,31,901
22, West Bengal 2,01,033
23. A & N Islands 857
24, Arunachal Pradesh 1,306
25. Chandigarh 64
26. Dadra & Nagar Haveli 318
27, Delhi 7,637
28. Goa, Daman & Diu 2 409
29, Lakshadweep 400
30. Mizoram 557
31. Pondicherry 8,287
Total 32,42,106
-Statement 11 7. Jammu and Kashmir 2
Sl. gt;tc/U.T. No. of Hos- 8. Karnataka 5
No. pitals/Asy- 9.  Kerala 5
e lums 10, Madhya Pradesh 10
1 2 3 11.  Maharashtra 18
1. Andhra Pradesh 16 12, Manipur 1
2 Assam 16 13. Meghalaya S
3. .Bih" 16 14, Nagaland 1
4 Gujarat 6 .
15.  Orissa 21
5 Haryana —
G, Himachal Pradesh 2 16.  Punjab 7
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{ 2 3
17, Rajasthan 2
18, Sikkim —_—
19. Tamil Nadu 20
20. Tripura —
21. Uttar Pradesh 29
22, West Bengal 16
23, A & N Islands -
24. Arunachal Pradesh 3
25, Chandigarh 1

26, Dadra & Nagar Haveli

27.  Delhi 5
28. Goa, Daman & Diu 1
29. Lakshadeep 2

. 30, Mizoram e
31. Pondicherry 1

Total 206

Proposal from Berhampur University
for the creation of ‘Bhanja chair’

5824. SHRI SOMNATH RATH :
Will the Minister of EDUCATION be
pleased to state :

(a) whether a proposal has been
sent by Berhampur University, Orissa to
the University Grants Commission for
the creation of ‘Bhanja Chair’ under
which research and study programme
can be taken up;

(b) if so, the details of the steps
taken by Government to implement
that proposal; and

©) the funds provided to Berham-
pur University for that purpose ?

THE MINISTER OF EDUCATION
(SHRI K.C. PANT) : (a) No such pro-
posal has been received by the UGC
from the Berhampur University.

(b) and (c) Do not arise.

Diversion of coal Transport from Rail-
ways to Sea Route
5825, SHRI HUSSAIN DALWA] :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :—
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(a) whether in order to lessen the
burden on Railways, Government pro-
pose to divert coal transport to western
coastal districts by sea ;

(b) whether Cargo-ship visiting
Eastern ports like Calcutta and Haldia
for disembarking cargo, on their return
journey, can carry coal to ports of
Western coast of India ; and

(c) if so, reasons for not diverting
coal transport as yet by sea route ?

THE MINISTER OF STATE OF
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z. R. ANSARI) :
(a) There is no proposal under consi-
deration for coal transport to Western
Coastal Districts by the sea route.

(b) There are no trading ships
regularly plying between the West Coast
and the East Coast Ports. Most of the
Indian ships discharging general cargo
at Calcutta and Haldia are engaged in
foreign (rade and are therefore not
available for the coastal trade.

(c) Movement of coal by sea route
will generally be economically viable if
the leads of the railway movement from
the originating point to the loading
Port and again from the unloading port
to the destination point are not very
large and do not increase the total
kilometerage much in excess of the all
rail-route, Intervention of one or more
transhipment points also tends to in-
crease the cost of Rail-cum-sea move-
ment, It is on account of such factors
that the demand for coastal movement
of coal is at present virtually limited
to the shore based Thermal Power
House of TNEB at Tuticorin and, in
kceping with the requisitions placed,
this movement is arranged from Haldia,
Paradip and Visakhapatnam Ports.

Power grid between Orissa and Madhya
Pradesh

5826. KUMARI PUSHPA DEVI :

Will  the Mipister of 1RRIGATION
AND POWER be pleased to state :

(a) whether Union Government
have sanctioned funds for connecting
a 200 K.V. power grid between Madhya
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Pradesh and Orissa ;

(b) if so, the amount which was
sought by the State Governments from
the Centre for the above purpose;

(c) the amount actually sanctioned
for the connection of that power grid
between the above two States; and

(d) the progress made so far for
the completion of the power grid
connection ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF POWER

(SHRI ARUN NEHRU) : (a) Yes, Sir.

(b) The Government of Madhya
Pradesh had requested for a loan
amount of Rs. 1.50 crores and the
Government of Orissa for a lecan Rs, 4
crores during 1984-85 for construction
of the Raigarh (Madhya Pradesh)-Braj-
rajnagar (Orissa) 220 KV Single Circuit
line on Double Cricuit towers.

(¢) The Government of India have
sanctioned a loan of Rs.1,50 crores to
the Government of Madhya Pradesh
and Rs. 3 crores to the Government of

Orissa for construction of the above

inter-State linc,

(d) The inter-State line was comp-
leted in March, 1985 and has been
energised at 132 KV.

Railway Workshops in Karnataka

5827. SHRIV, S KRISHNA IYER :
Will the Migister of RAILWAYS

pleased to state :

(a) the number of Railway Work-
shops in Karpataka State and at what

places;
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(b) whether there is any proposal
to set upa Railway Workshop at
Bangalore; and B

(c) if so, the details thereof ?

THE MINISTER OF RAILWAYS
(SHRI BANSILAL) : (a) In Karnaiaka
there are two Railway Workshops loca-
ted at Hubli and Mysore which
undertake the repairs of Rolling Stock,

There is also a Railway Production
Unit for the manufacture of Wheels
and Axles in Bangalore.

(b) No, Sir.
(¢) Does not arise,

Amount sanctioned for National
Scholarship Scheme

5828. PROF. M. R. HALDER :
Will the Minister of EDUCATION be
pleased to state :

(a) amount of money sanctioned
for National Scholarship Scheme pro-
gramme in diffcrent universities during

the last three years ;

(b) whether the amount allocated
has been utlised by University of

Calcutta ; ana

(c) if not, the reasons therefor ?

THE MINISTER OF EDUCATION
(SHRI K. C. PANT) : (a) Under the
National Scholarships Scheme, no funds
are sanctioned to universities directly
by the Ministry. The funds are placed
at the disposal of State Goveraments/
Union Territory Administrations. A
statement of funds sanctioned to
them during the last three years is

appended.

(b) and (c) does not arise,
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Statement
1982-83 1983-84 1984-85
Sl. Name of the State/ =~ @~ ——— 0 —— S e e e e
No. Union Territory. Amount sanc- Amount sanc- Amount sanc-
tioned includ- tioned includ. tioned includ-
ing carry-over ing carry-over ing carry-over
from the from the from the
previous years. previous years. previous years.
(Rs. in lakhs) (Rs. in Jakhs) (Rs. in lakhs)
1. Andbra Pradesh 57.35 52.25 15.35
2. Assam 10.95 18.25 13.00
3. Bihar 87.14 141.39 229 43
4, Gujarat 10.09 17.38 15.76
5. Haryana 2.12 1.48 1-00
6. Himachal Pradesh 1.48 3.13 4.38
7. Jammu & Kashmir 1.25 2.95 —
8. Karnataka _ 39.00 4044
9. Kerala 31.00 38.46 30.79
10. Madhya Pradesh 16,41 19.00 —
11. Maharashtra 40.81 48 00 50.00
12. Manipur — .28 .56
13, Meghalaya .75 .68 52
14. Nagaland .20 — —
15. Orissa 5,60 5.50 523
16. Punjab 6.60 6.31 6.44
17. Rajasthan 19.06 10.07 13.31
18. Sikkim — — —_
19, Tamil Nand 14.91 19.00 20.99
20. Tripura - — —_
21. Uttar Pradesh 45.06 56.99 58.80
22. West Bengal 15.78 18.60 38.19
23. Arunachal Pradesh — — —
24, Andampan & Nicobar
Islands — s —
25. Chandigarh J— _—
26. Dadra & Nagar Haveli A2 (%) 33
27, Delhi —_— —_ o
28. Goa, Daman & Diu 2.17 — 2.50
29. Lakshadweep 07 S .
30. Mizoram .28 — .
31. Pondicherry .20 22 22
499,73 544.2—4-
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Raii line Vishrampur-Varvadth

5829. SHRI DILEEP SINGH
BHURIA : Will the Minister of
RAILWAYS be pleased to state :

(a) whether any survey has been
carried out in regard to Vishrampur-
Varvadih rail line ;

(b) if so, whether a proposal to
include this railway line in the Seventh
Five Year Plan is under consideration
of Government ; and

(c) if so, the details thereof ?

THE MINISTER OF RAILWAYS
(SHRI BANSI LAL): (a) Yes Sir. A
A preliminary Engineering-cum-Traffic
Survey for a new rail line from Barvadih
to Karonji via Ambikapur and Bishram-
pur has recently been completed. The
project bas not been found to be
financially viable.

(b) No, Sir.

(c) Does not arise.

[English]

Proposal for construction of a Bridge
over river Mahananda on

Boudh-Kiakata Road

5830, DR. KRUPASINDHU BHOI :
Will the Minister of SHIPPING AND

TRANSPORT be pleased to state :

(a) whether Government of Orjssa
have submitted a proposal for construc-
tion of a bridge over the river Maha.
nanda on Boudh-Kiakata Road under
Inter State or Economic Importance
loan scheme ¢

(b) if so, the details thereof ; and

(c) the stage at which the matter
stands at present ?

THE MINISTER OF STATE OF
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z. R, ANSARD :
(@) to (c) During thé Sixth Five Year
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Plan period, the Orissa Governméiit
forwarded certain proposals for being
financed under the Central-aid Pro-
gramme of loan assistance for Staté
Roads of inter-State or econdmic
importance, including Iarer-alia tlig
construction of a bridge over the river
Mahananda on Boudh-Kiakats  Resd
at an estimated cost of Rs, 500.00 lakhs.
However, owing to financial constraints
and other priority considerations, the
bridge in question could not be acco-
mmodated in the afore-said programmie,

Need for more dams on D.V.C. System

5831. SHRIMATI GEETA
MUKHERJEE : Will the Minister of
IRRIGATION AND POWER be pleased
to state :

(a) whether Government are aware
that construction of more dams in the
D.V.C. system js essential for better
flood-protection, irrigation and power
generation by D . V.C, ;

(b) if so, whether Government have
taken any measures for construction of
such dams as were initially contempla-
ted in the D.V,C. Project ;

(¢) if so, what is the progress ind
what are the impediments ; and

(d) how soon Government expect
to overcome the impediments ?

THE MINISTER OF STATE
IN THE DEPARTMENT  OF
POWER (SHRI ARUN NEHRU) :
(a) to (d) The original plan
of Damodar Valley Corporation, con-
templated building of 7 storage dams
at Tilaiya, Balapahari, Maithon, Aiyar,
Panchet, Bokaro and Konar. DVC bhave
since constructed the most essential
dams which are at Tilaiya, Maithon,
Konar and Panchet. Government of
Bihar has constructed a dam at Tecnu-
ghat near Aiyar over Damodar. Damo-
dar Valley Corporation is of the view
that construction of Balpahari Dam,
would help in flood control. However,
consent of the participating State
Governments would be requifed for
construction of new dams. By an agree-
ment of July, 1978, the State Govers-
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ments of Bibar and West Bengal had
come to the conclusion that it would be
pre.mature to recommend construction
of the Dam at Balpahari., Construction
of new dams can be considered when
there is a consensus among the concer-
ned States of the need for the same,

Psychology Department of Utkal Uni-
versity as an advance study centre

5832. SHRIMATI JAYNATI PAT-
NAIK : Will the Minister of EDU.
CATION be pleased to state :

(a) whether the Psychology Depart.-
ment in Utkal University in Orissa has
been recognised as an advance centre by
the University Grants Commission ;

(b) if so, the extent of financial
assistance provided to that Advance
Study Centre so far ;

(¢c) whether Government proposed
to further upgrade that study centre ;

(d) if so, the details of the pro-
posal ; and

(e) the steps taken by University
Grants Commission thereon ?

THE MINISTER OF EDUCATION
(SHRI K.C. PANT) : (a) Yes, Sir.

(b) Since its recognition in 1980, the
Commission has sanctioned the following
assistance to the Centre till 1984-85 :—

(1) Posts of 3 Readers, 3 Lecturers,
4 Research Associates and 1 Lab. Tech.
nician,

(2) 4 Senior Research Fellowships,
4 Junior Research Fellowships, 6 Tea-
cher Fellowships and 8 National Scho-
larships.

(3) A recurring grant of Rs, 1,30,000
per annum for administrative and
technical staff, books, field work, Publi-
cation, etc.

(4) A non-recurring grant of Rs,
7,03,000.

- () No, Sir, A Centre of Advanced
Study is the highest level of recognition
accorded by UGC,

.- {d) and (¢) Do not arise. However,
the Commission had decided to sanction
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further grants of Rs. 4,01641 and 2 more
Junior Research Fellowships in 1985-86
for inclusion of Experimental Psychology
as a new thrust area in the activities of
the Centre,

Fatwa-Mokamech Tal Area Development
Scheme

5833. SHRI PRAKASH CHANDRA:
Will the Minister of JRRIGATION
AND POWER be pleased to state :

(a) what are the salient features of
Fatwa.Mokameh Tal Area Development
Scheme ; and

(b) amount spent on the said scheme
so far and what progress has been made
in this regard ?

THE MINISTER OF IRRIGATION
AND POWER (SHRIB. SHANKARA-
NAND) : (a) No such scheme has yet
been received from the Government of
Bihar,

(b) Question does not arise.

Cases of AIDS Discase Detec ted

5834, SHRI VIJAY N. PATIL : Will
the Minister ¢f HEALTH AND
FAMILY WELFARE be please to state :

(a) whether some cases of A.DS
disease have 'been detected in the
country ; and

(b) if so, what measures Govern-
ment are taking to prevent its spread ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF HEALTH
(SHRI YOGENDRA MAKWANA) : (a)
and (b) No reported case of A1DS Dis-
ease in the country, has come to the
notice of the Government, However, a
surveillance on the discase is being kept
in the country. The Directors of Health
Services in the States, the Incharges of
STD Clinics, State Health Education
Bureaux and the Blood Banks in the
country have been alerted time and again
to keep in mind the signs and symptoms
of the diseace and report such cases
when such suspected cases occur. With
a view to arousing public awareness,
especially bigh risk groups like homo-
scxuais and  blood donors, the State
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Health Education Bureaux have been
requested to provide health ed '‘cation to
those attznding the STD Clinics,
Blood Banks etc, Instructions have been
issued to (i) Medical and Para-medical
personnel to use adequate sterile injec-
tion equipment (ii) blood and plasma
organisations to provide relevant infor-
mation about AIDS to intending donors
to promote and encourage voluntary
self-exclusion policy.

Railway Doctors and Hospitals

5835. SHRI GADADHAR SAHA :
Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that Railway
doctors and hospitals are not available
at all places of work for Railway cmp-
loyees/staff ;

(b) if so, whether the railway cmp-
loyees are not allowed medical ftreat-
ment and medical examination by Pri-
vate Doctors and medical leave on the
basis of Private mzdical certificates ;

(c) whether private medical certi-
ficates are not allowed for sancticn of
medical leave and reimbursement of
fees and cost; and

(d) if so, the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI BANSI LAL) : (a) Medical care
is provided to railway employees and
their families through a npet-work of
hospitals and health units strategically
spaced as to cover all way-side stations.

(b) to (d) Railway employees are
allowed medical examination and treat-
ment by private doctors in certain spe-
cial circumstances. Reimbursement is
also permitted, as admissible, of mcdical
expenses incurred for treatment in
private institutions, for serious and
emergent cases. Medical Certificate
issued by Registered Private Practitioner
is accepted for grant of leave, on medi-
cal grounds, in respect of employees
residing outside the jurisdiction of Rail.
way Doctor,

Provision of CGHS Facilities in Various
Colonies in Trans Yamuna

5837. SHRI JAI PRAKASH AGAR-
WAL : Will the Minister of HEALTH
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AND FAMILY WELFARE be pleased
to state ; )

(a) whether Government are aware
that almost 20 to 30 colonies of various
Ministries in Trans-Yamuna area have
yet to be provided the CGHS facility ;
and

(b) if so, why there has been a
delay in opening a CGHS dispensary in
these colonies ?

THE MINISTER OF STATE IN
DEPARTMENT OF HEALTH (SHRI
YOGENDRA MAKWANA) : (a) and (b)
There are four allopathic dispensa-
ries in trans Jamuna area located at
Shahdara, GKG, Laxmi Nagar and
Mayur Vihar., One Homoeopathic Unit
at Shahdara and one Ayurvedic Unit at
Laxmi Nagar are also functioning. A
new disnensary is normally opened at
a place where their is a basic concen-
tration of 2000-2500 Central Government
employees within a radius of 3 K Ms,
and subject to availability of resources.
A new dispensary has accordingly been
sanctioned for Vivek Vihar,

Employment to the Dependents of the
Evictees from Cochin Fishing
Harbour Area

5838. PROF. K.V. THOMAS :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether an agreement had been
reached b:tween the Cochin Port Trust
and cvictees from the Cochin Fishing
Harbour area to give employment to the
dependents of the evictees in 1981 ; and

(b) if so, what steps have been
taken in that direction ?

THE MINISTER OF STATE OF
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z.R. ANSARI) :
(a) Yes, Sir. According to the
agreement, the Port Trust was to pro-
vide employment to the evictees to the
extent of 50 per cent of the Class III
and Class IV posts in the Cochin Fishing
Harbour as on the date of agreement
i.e. 20th January, 1981. The total
number of Class 11I and Class IV Posts-
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created for Cochin Fishing Harbour as
on the date of agreement was 58 and
therefore, the Port was required to give
employment to 29 evictees,

(b) 28 evictees have already been
given appointment in diflerent depart-
ments of the Port Trust in Class III and
Class 1V Categories. The remaining
one vacaac) which is in Class IV, could
not be filled up on account of a Court
injuction. The Port Trust have infor-
med that as soon as the stay is vacated,
*he vacancy will be filled up by appoint-
ment of an evictee.

Mejia T.P.P. in West Bengal

5839. SHRI BASUDEB ACHARIA:
Will the Minister of JIRRIGATION
AND POWER be pleased to state :

(a) whether it is a fact that a super
thermal power station at Mejia in West
Bengal has been sanctioned by the
Government ; and

(a) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER (SHRI
ARUN NEHRU) : (a) and (b) The
proposal of the Damodar Valley Cor-
poration for setting up of 3 X 210 MW
Thermal Power Station at Mejia in
Bankura District of West Bengal at an
estimated cost of about Rs, 566 crores
has been cleared by the Public Invest-
ment Board in their meeting held on
25th April, 1985.

Rail line from Yerragnntla to Kurnool

5840. SHRI D N, REDDY : Will
the Minister of RAILWAYS be pleased

to state :

(a) whether the survey of a new
rail line from Yerraguntla in Cuddapah
District to Kurnool via Proddutur and
Maidyal has been completed.

(b) if so, the order of priority in
taking up this project;

(¢) whether Government are consi-
dering to take up this line immediately
keeping in view the backward region of
Rayalaseema in Andhra Pradesh ; and
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(d) the length of new rail lines
laid in Andhra Pradesh during the Sixth
Plan Period ?

THE MINISTER OF RAILWAYS
(SHRI BANSI LAL) : (a) No survey
has becn carried out or completed for a
naw line from Yerragunt'a to Kurnool, A
survey for a new Broad Gauge line from
Yerraguntla to Nandyal has been comp-
leted, Another survey for conversion
of Guntur-Dronachellam Metre Gauge
Section to Broad Gauge with a parallel
Broad Gauge line from Guntakal to Kur-
nool Town via Dronachellam is how-
ever in progress.

(b) and (c) There is no proposal to
take up construction of this line, at
present,

(d) 251 kms. new rail line has been
laid in Andhra Pradesh during the
Sixth Pian,

Conversion of Madras Beach-Tambaram
Section into broad gauge

5841, DR, P. VALLAL PERUMAN:
Wil the Minister of Railways be pleas-
ed to state :

(a) whether Government are aware
that passenger traffic has increased in
Madras city;

(b) whether there is any proposal
to convert the Madras Beach-Tambaram
line from metre gauge to broad gauge;

(c) if so, when itis likely to be
implemented; and

(d) if not, the reasons therefore ?

THE MINISTER OF RAILWAYS
(SHRI BANSI LAL) : (a) There has
been no increase in passenger traffic in
Mnadras city during the last two years.

In fact the traffic has registered a
decline.

{b) No, Sir.
(c) Does not arise.

(d) The level of passenger traffic
does not jnstify conversion from metre
gauge to broad gauge.
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Steps ta teach ‘Culture’ at all levels of
teaching

5843. SHRI RADHAKANTA DIl-
GAL : Will the Minister of EDUCA-
TION be pleased to state :

(a) whether steps are being taken
by Government to teach our culture
and the glorious past at all levels of
teaching through the country;

(b) whether special text books have
been prepared for the purpose; and

(c) if so, the details thereof ?

THE MINISTER OF EDUCATION
(SHRI K.C. PANT) : (a) The cultural
component is in-built in the school
curriculum aad textbooks prepared by
the National Council of Educational
Research and Training at all levels irom
classes I -XII particularly in languages
and history. While Central Board of
Secondary Education affiliated schools
use textbooks prepared by the NCERT,
the State authorities are frce to adopt
adapt these. Government is making
efforts to further enrich the cultural
componenl in curriculum at school
stage.

(b) No, Sir.
(c) Does not arise.

Withdrawal of mexaform and enterovio-
form drugs by M/s. Ciba Geigy

5844 SHRI P. CHIDAMBARAM :
Will the MINISTER OF HEALTH AND
FAMILY WELFARE be pleased to
state :

(a) whether the Government have
taken a note of the fact that Messrs
Ciba Geigy have withdrawn two harmful
drugs Mexaform and Enterovioform;

(b) whether, following such with-
drawal, the sale of these two drugs has
been stopped in India;

(c) whether unsold stocks of Mexa-
form ane Enterovioform have been
withdrawn by the manufacturers from
wholesale and retail dealers;
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(d) whether it is a fact that there
are many manufacturers in India who
continue to manufacture and sell the
same harmful drugs under different
brand names; and

(¢e) whether Government will pub-
lish these brand names for the informa-
tion of the public and also take steps to
stop the manufacture and sale of the
two harmful drugs ?

THE MINISTER OF STATE FOR
HEALTH AND FAMILY WELFARE
(SHRI YOGENDRRA MAKWANA) :
(a) to (¢) The Firm has stopped the
manufacture and sale of three drugs-
namely Entere.Vioform, Mexaform and
Entobex from the Indian Market as a
part of global policy of their principals
and have also taken steps to withdraw
them from the market. The action taken
by the Firm was voluntary in nature and
hence the question of stopping the sale
of these drugs in [ndia therefore does
not arise.

(d) and (¢) Government of India
in consultation with the medical experts
and Indian Council of Medical Research
have decided not to ban the marketing
of products containing hydroxyquinoline
derivatives an active ingredient of Mexa-
form and Entere-Vioform. The question
of publishing brand names of these
drugs, therefore does not arise. These
drugs are manufactured and marketed
both by the organised and small scale
sector under the licences granted by the
State Drug Controllers under the various
brand names.

Shifting of Statue of Netaji Subbash
Chandra Bosc

5845. SHRI CHITTA MAHATA :

SHRT AMAR ROYPRAD-
HAN :

Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether Government have deci-
ded to shift temporarily the statue of
Netaji Subhash Chandra Bose at the
Shyambazar five point crossing in North
Calcutta during construction of the
Metro Railways tunnel ;
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(b) if so, the details thereof;

(c) whether it is also a fact that
Government would put back it in the
original place when construction of the
tunnel will be completed; and

(d) if not, the reasons thercfor?

THE MINISTER OF RAILWAYS
(SHRI BANSILAL) : (a) & (b) State Go-
vernment s approval has been sought for
temporarily shifting the statue of Netaji
Subhash Chandra Bose to avoid any
damage to it during construction work.
State Government’s approval is awaited.

(c) and (d) The statue will be rein-
stalled according tc the directions of
the State Government as it may stipu-
late while according approval.

Practice to form joint inspection by
officers of CDSCO and Haryana
Government

5846. SHRI MOTI LAL SINGH :
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state :

(a) whehter the Drug Controller
Haryana has made it as a practice to
form joint inspection teams with the
officers of CDSCO (North Zone) organi-
sation before giving any permission for
manufacture of new bulk drugs in the
state;

(b) number of licences granted to
manufacture bulk drugs by Haryana Drug
Controller during the last three years
with and without the inspection of joint
inspection teams;

(c) whether this practice of joint
inspection teams is carried on so frequ-
ently in other States; and

(d) if not, the reasons for so fre-
quept joint inspections in Haryana ?

THE MINISTER OF STATE 1IN
THE DEPARTMENT OF HEALTH
(SHRI YOGENDA MAKWANA) : (a)
No, Sir,
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(b) Drug Controller, Haryana has
intimated that the number of bulk drugs
endorsed on the manufacturing licences
of the firms inspected during the last
three years with and without the inspec-
tion of joint inspection teams are [4
and 13 respectively. :

(c) and (d) The practice of joint
inspection of manufacturing units by
the Officers of the Central Drugs Stand-
ard Control Organisation (North Zone)
and the respective State Drog Control
Authorities is carried out in other States
also.

USSR Technology for Utilisation of
flyash form Thermal Power Projects

5847. SHRI SANAT KUMAR
MANDAL : Will the Minister of IRRI-
GATION AND POWER be pleased to
state :

(a) whether Government have any
stage assesscd the quantum of flyash
from the thermal power stations in the
country going waste, particularly in
respect of major thermal power projects
under his Ministry;

(b) if so, the outcome thereof;

(c) whether the USSR has offered
to transfer know-how for the utilisation
of flyash from the thermal power stations
for use as synthetic porous filler for the
building sector;

(d) if so, how Government propose
to utilise this technology and whether
any plan or project in this behalf has
been worked out;

(e) if so, its broad outlines; and

(f) if not, the reasons therefor ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF POWER
(SHRI ARUN NEHRU) : (a) to (f) The
Central Electricity Authority has estima-
ted that at preseut about 18 to 20 million
tonnes of flyash per year results from
thermal stations in the country.
Although a substantial portion goes
waste, the National Building Organisa-
tion has been promoting the utilisation
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of flyash in the constructiop of buil-
dings, for making building mplenals and
in the production of portland pozzolana
cement  Flyash has also been used by
the Neyveli Lignite Corporation in tl.e
manufacture of bricks. According to the
National Buildings Organisation, sample
of fAyash have bzen sent to USSR for
testing. Plans for utilisation of flyash,
on the basis of suitable technology, can
be considered when the test evaluation
results arc available_

Rammam Part—I]I Power Project

5848. SHRI SANAT KUMAR
MANDAL : Will the  Minister  of
IRRIGATION AND POWER be pleased

to state :

(a) whether the work on  the
Rammam State Il Power Project has
not been progressing according to the

schedule ;

(b) if so, the reasons therefor ;

(¢) whether a NHPC team visited
this Project recently ;

(d) if so, the suggestions made by
them to quicken the project ; and

(e) when is it likely to be compo-
ssioned ?

THE MINISTER OF STATE 1IN
THE DEPARTMENT OF . POWER
(SHRI ARUN NEHRU): (a) Yes,
Sir.

(b)y The delay in works is due to
difficult geological conditions and delay
in awaid of contract for geneiaung
units by West Bengal State Electricity
‘Boaid.

(c) No, Sir.
((d) Does not arise,

(e) The first unit of the project is
now expected 10 be commiss:oned
during 1988-89, ‘

ﬁoud a?'dblimdge Propas } I'E) Tr ba;l
reas.of Or com e nis-
y'of Home AT §9.bv M

5849. SHRI GIiRIDHAR GQMANGO
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Will the Minister of SHIPPJNG AND
’TRANSPORT be pleased to smte :

(a) whether the Tribal Diyision of
the Ministry of Home Affairs have re-
commended to }m Mlmstry any rpad
and bridge proposal of trlbal argas of
Orissa for financial assistance for the
year 1985 86 ; .

(b) if so, the eozuma;ed cqst qf the
road and bridge and the ngme of the
proposed road ;

(c) whether his Ministry have exa-
mined th: propoqal and

(d) if so. when the proposal is
going to be cleared by his Ministry ?

THE MINISTER OF S‘[‘ATE OF
THE MINISTRY OF SHIPP]NG AND
TRANSPORT (SHRI Z.R. ANSARU
(a) to (d) Yes, Sir. The Mu‘ustry of
Home Affairs have torWardcd a propo-
sal on the 11th Aprll 1985 for impro-
vement 10 Padampur'—Gudari-Raibiji
Road via Kinidi in Koraput District of
Orissa estimated to cost Rs. 290, 34
lakh. ; to b: financed uqdu" Central
Sector Roa s Programme for develop-
ment of roads in Tribal Areas. A final
view on this is, however, yet tp be
taken.

Himachal Pradesh Share in Bhakra
Bcas Complex ‘
5850, PROF. NARAIN CHAND
PARASHAR : Will the Minister of
IRRIGATION AND POWER be pleased
to state .

(a) whether Himachal Pradesh has
been 4cccptcd us a partner State in the
Bhakra Beas Cqmplex g

(b) ifso, whether the earlier stlpu—
lation of 1978 that Himachal Pradcsh
will have to pay for lifting of 40, cusecs
of water fiom Gobind Sagar’ Lake has
smce been done away w,gth

(o) if s0, the-dute which effect ‘rom
which this has bwen done ; and

(d) if not, the reasons ‘;tpmfor and
the likely date by wmcb it wquld be
done ? o
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THE MINISTER OF STATE IN
THE DEPARTMENT OF POWER
(SHRI ARUN NEHRU) : (a) On 16th
Avugust, 1983, the Government of India
asked the Bhakra Beas Management
Board to accord treatment to Himachal

Pradesh on par with Punjab, Harvana
and Rajasthan.

(b) te. (d) No, Sir. No request
from Himachal Pradesh for exemption
from paymen* for the water has been
received by the Bhakra Beas Manage-
ment Board so far,

Supply of Water to Himachal .Pradesh
from Avandpur Sahib Hyde! Channel

5851 PROF. NAR®IN CHAND
PARASHAR : Will the Minister of
IRRIGATION AND POWER be pleased
to refer to the reply given to Unstarred
Question No 8355 on the 23rd April,
1984 regarding sharing of water bet-
ween Punjab and Himachal Pradesh

on coanstruction of Anandpur Hydel Pro-
ject and state ;

(a) whether the Government of
Punjab has since submitted the revised
project report of the Anandpur Sahib
Hyde! Channel incorporating the agiee-
ment between the Government of Punjab
and Himachal Pradesh signed on the 4th
August, 1983 for 25 cusecs of water re-
gularly for increase in Himachal Pra.

desh for irrigation and drinking pur-
poses ; and

(b) if so, the exact date on which
the Goverament of Panjab has submit-
ted the revised proj:ct report containing
the above agreement ?

THE MINISTFR OF IRRIGATION
AND POWER (SHRI B. SHANKARA-
NAND) : (a) The report has not been
received by the Central Government.

(b) Does not arise,

Improvement of Catering Services and

Punctuality Perf ormance of Neelachal

Express .

35852 SHRI CHINTAMANI JENA :

Wilt the Minister of RAILWAYS be
pleased to state :
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(*) whather Government are aware
that the Ncelachal Express which is a

superfast train has bscome almost a
passenger train .

(b) whether it is also a fact that it
is always running late, and catering
services in the train has become very
poor ; and

(c) ifso, what steps Government
propose to ake to improve its services ?

THE MINISTER OF RAILWAYS
(SHRI BANSILAL, : (a) No, Sir, it
is not a fact that Neelachal Express is
running like a passenger train.

(b) and (c) Itisalso not a fact
that the train always runs late. There
has been occasional late running, This
train is being specially monitored,

During the last six months, there
have been no complaints regarding cate-
ring services on Neelachal Express.
Instead, 14 appreciations in this regard
have been received, including 2 from
Members of Parliament, However, 1o
further improve the standard of catering
services, several steps including replace-
ment of anodized thalie by stainless
stool ones, adjustment of pick-up meal
points and regular monitoring of the
catering services, have been taken.

National Highways Development Works
in Orissa During Sixth Plan

5853 SHRI CHINTAMANI JENA :
Will the Minis‘er of SHIPPING AND
TRANSPORT be pleased to siate :

(a) the details of the works for the
development of National Highways in
the State of Orissa which were taken up
during the Sixth Five Year Plan ;

(b) the details of the works comp-
leted ; and

(c) the details o. works still
pending ?

THE MINISTER OF STATE OF
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z.R, ANSARI) :
(a) to (b) 166 Road and Bridge works
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costing about Rs, 27 38 crores for the
Development of National Highways in
the State of Orissa were taken up during
the Sixth Five Year plan, Of these, 75
works have since been completed and
the remaining 91 works are in various
stages of progress.

Scheme of Licencing Travel Agents

5854, DR. G.S. RAJHANS :

SHRI SANAT KUMAR
MANDAL :

SHRI RAM SAMUJHAWAN:

Will the Minister of RAILWAYS be
pleased (o state

(a) whether the Supreme Court has
recently dircctly directed the Rzilways
to implement a scheme of licencing tra-
vel agents in the major cities in the
country

(b) if so, the details thcreof and
whether his Ministry has taken any
final decision to implement the said
scheme, and

(c) to what extent the new scheme
will provide better facilitics to the rail-
way travellers and will also avoid the
mismanagement and malfunctioning by
travel agents ?

THE MINISTER OF RAILWAYS
(SHR1 BANSI LAL): (a) Yes, Sir.

(b) The Supreme Court judgement
incorporating the ‘Rules for the Autho.
risation of Rail Travellers® Service
Agents’’ has been received in this Mini-
stry on 29.4 85. The scheme forming
part of the judgement of the Supreme
Court is incomplete and an application
for clarifications is being filed in this
regard. The scheme will be implemen-
ted on receipt of the clarifications.

(c) The scheme is intended to
enable second class passengers to obtain
services of authorised Travellers® Ser-
vice Agents on payment of service
charges fixed by Supreme Court to
“ecure their journey tickets and reser-
ations and thus save their own time in
ttending to these jobs personally.
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penain safeguards have been provided
in the scheme to previn malfunctioning

by. the travel agents to be licenced under
this scheme,

Electric Loco Shed at Vijayawada

5855. SHRI V. SOBHA.
NADREESWARA RAO: Wili the
Minister of RAILWAYS be pleased to
state :

(a) whether there is a proposal
under consideration to set up Electric
Loco-Shed at Vijiyawada which is a
very important Junction ;

(b) if so, the details thereof ; and

(c) the time by which this scheme
is likely to be implemented ?

THE MINISTER OF RAILWAYS
(SHRI BANSI LAL) : (a) There is
already an electric loco shed at Vijaya-
wada with a sanctioned capacity of
100 locomotivcs.

(b) and (¢) Do not arise.

Group Insurance scheme of Kendriya
Vidyalaya Sangathan vis-a-vis Insurance
Schemes for Central Government
Employees

5856. SHR1 ANADI CHARAN
DAS : Will the Minister of EDUCA-
TION be pleased to state :

(a) whether the Group Insurance
Scheme for Kendriya Vidyalaya San-
gathan employees is based on the Group
Insurance Scheme for Central Govern-
ment employees ;

(b) if 80, the reasons for the scheme
coming into force for Kendriya Vidya-
laya Sangathan employees w.e.f. 1 Jan-
uary, 1983 whereas for Central Govern-
ment -employees it become effective

from January, 1982 ;

(c) whether thé amounts of insu-
rance cover for the four categories are
of the order of Rs. 80,000/-, Rs. 40,000/,
Rs. 20,000/- and Rs. 10,000/- on Gove;rp.
ment of India side wheresy the corres.
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ponding amounts for Kendriya Vidyalya
bangathhn amglqyeu are only Rs,
’25 UUOJ Rs. 20,000/- and Rs. 10,000/-;

(d) if so, the reasons for this dis-

cnmmanon, particularly for combining
the catagornes ‘C’ and ‘D’ ; and

. (e) whether the necessary revision
will be made in the Kendriya Vidyalaya
Sangathan Scheme in consonance with
the general practice of adoptling the
various Central orders and schemes for
Kendriya Vidyalaya Sangathan em-
ployees also ?

THE MINISTER OF EDUCATION
(SHRI K.C, PANT) : ¢a) to (d) Em-
ployees of autonomous organisations,
likke Kendriya Vidyalaya Sangathan, are
not covered by the Central Government
Employces Group Insurance Scheme
The Kendriya Vidyalaya Sasgathan
‘Employees Group Insurance Scheme is
based on the model rules advised by the
Life Insurance Corporation of lndia
for the purpose, The graded insuiance
covers for various categories, including
categories C and D dre, therefore, based
on the model rules provided by the Life
Insurance Corporation’ of India,

£e8) No, Sir, .

Con(ainerm érders by shipping
cmtion of India

- 5857. SHRI V., SREENIVASA
PRASAD : Wili the Miaister of SHIP-
PING AND TRANSPORT be pleased
10 siale :

(a) whethcr tbe Shipping Corpor-
ation of India Ltd. has placed oiders
for building of new container vessels
of different DWT to a shipyard based
in West Germany ;

(b) if se. the details thereof inclu-
dipg terms of payment of cost.of such
ordered ships/container vessels ;

(c) whether it is also a fact that
some other shipyard, of West German
ongm has also submntted Rronosals/
offers for sunply of small gontainer
veiselg rangi dg from 5600 to. Zqoq DWT

n

'} 174 with'’ ancial support awards
"thie ‘cost of phichase  and 4

have bcen mtrdﬁuced By sdme staf
hacceptors of Qérminaf‘mé(ﬁods of arﬁily
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(d) if soy2the details “thercof and
action being taken to acquire contamcr
vessels of: ditfcrent types to meet the
growmg demaud of con(amer ‘traffic ?

THE MINloTBR OF STATE OF
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z,R, ANSARI) :
(a) Shipping Corporation of India has
signed a memorandum of understanding
with M/s Thyssen Shipyard of West
Getmany for supply of new cellular
vessels of about 1500 TEUs each, which
will come into force only after Govern-
ment of India approves the project.

(b) The m:morandum of under-
standing is for supply of cellular vessels
upto six units. The cost of each vessel
is D.M. 71.3 million and 107 of cost
is payable when contract comes into
force and 909, is a loan from German
Financial Institution repayable over 15
yeais including a 3 year moratorium
with interest at the ratc of 53759, per
annum,

(c) Yes, Sir,

(d) The offer of M/s. Heinrich
Brand of West Germany to supply feeder
container vessels to Shipping Corpor-
ation of India of 5000 to 7000 DWT
was examined by Shipping Corporation
of India and was found out suitable.
Shipping Corporauon of India intend
10 mect the nieed for such feeder vessels
by charteripg for the present. They are
also examining this feasibility of going
in for second hand vessels in this cate-
gory. Further acqunsmon of. cellular
vessels would b~ decided after ﬁnalisa-

| tlon of 7th Fwe Year Plan.

Issue of greégn car‘ds,‘to hqccp;qrs of
Terminal method of Family Welfare
5853. SHRI LAKSHMAN MAL-

LICK : Will the Minister of HEALTH

“AND' FA\)IILY wr;“LFKaE be pleased

tO. slale :

: (a) whethera new syst’am :g gcve
priority’ througfl Gl'een atd Ségeme
4 to

e
planning ; h



129 " Written Answers

(b) if so, the details in this regard
and the names of the States ;

(c) whether in view of the perfor-
mence, Goversment would like to irtro-
duce this scheme in more States in tho
country ; and :

(d) if so, the details in this rega'd?

THE MINISTER. OF STATE .IN
THE DEPARTMENT OF HEALTH
(SHRI YOGENDRA MAKWANA) :
(a) to (d) The scheme relating to issue
of green cards envisages that such cards
may be given to the acceptors of termi-
pal methods of family planning afier
two children as a mark of recognition,
and priority attention in areas where
such preferential treatment is feasible,
The Central Government had requested
all the Sta'es;U. Ts to start this scheme.
The scheme 1s reported to have becen
introduced in Dadra & Nugar Haveli,
Himachal Pradesh, Chandigarh, Tamil
Nadu, Punjab. Jaomu & Kashmir,
Delhi, Arunachal Pradesh, Orissa,
Andman and Nicobar Islands, Gujarat
and Karnataka,

Allotment of bookstalls at Railway sta-
tions on North-frontier railway

5859. SHRI MOHD, MAHAFOOJ
ALI KHAN : Will the Minister of
RAILWAYS be pleased 10 refer to the
reply given to Staricd Question No.
359 on |6 August, 1984 regarding allot-
ment of Bookstall ait Railway Station
on N.F, Railway and state :

(a) whether it is a fact that N F.
Railway did not invite applications to
provide bookstail facility on newly
construcled ‘platforms No. 6-7. at 13au.
hau station, if so, the teasonsvlherefo: s

(b) whether it is also a fact that
the N.F. Railway are consldermg to
allot the same bookstall contract.on
newly constructed platform No. 6-7 at
Gauhati statioﬁ to A H. Wheeler & Co ;

"(¢) the détails of stations and
newly 'constructed pwtfbrtbs where
N.F Railway are’ going 1o invite apphi-
cations from unemployed graduites

PN
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to provide jobs (hrough’ *%ﬁksiﬂls in-
cluding platforms No 6-7 &l &aubuti,
and

(d') how mamy stations/platforms
where bookstalls bave been afteticd to
unemployed graduates: from 1982 to
1984 in N .R. Railway ? 0y

THE MINISTER OF RAMWAYS
(SHRI BANSI LAL): ¢a) Yes, Siri
Since no fresh contract was awarded
at Gauhati, the question of -inviting
applications does not arise.

(b) M/s. A H. Wheeler & Co. has
been perinitted to opérate .a bookstall
on BG platforms No. 6-7 at - Gauhati
Railway Station which has come up
due to gauge conversion without in«
creasing their holdings At this station,
M/s. A.H. Wheeler & Co. ‘have sole
selling rights including platforms cons-
tructed as a result of gauge conversion.

(c) The Railway is going to imwité
applications for Kamakhya Station
only,

(d) During the period from 1982 to
1984, two bookstalls have been awarded
to two unemployed graduates.

Loss to MMTC due to poor performance
of conveyor beit system of Visakha-
patnam port

5860, SHRI BANWARI LAL PU-
ROHIT : Wiall the Minister of SHIP-
PING AND TRANSPORT be pleased

to.state :
1

(a) whether Government are aware
that due to poor performanee of the
conveyor belt system of the Visakha-
patnam Port_ the public sector MMTC
has wﬁ‘erad a " 10ss of Rs. 1-crore in
foteign exchabge - towards demurrage
during 1984.85 ; S

{b) 1f 5o, whethes :Governmient have
inquired into the ni&lter In‘dﬂuu Janil
(c) ifso, the rcsults thereof and
the seeps: contemplated by . Gdversihent
to prevent such losses in foture ?... -
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- THE MINISTER OF STATE OF
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z.R. ANSARI) :
(a) Minerals and Metals Trading Cor-
poration has reported that in 1984-85
they have incurred a demurrage of Rs.
87 lakhs in foreign cxchange on iron
ore shipments from Visakbapatnam
Port, Bunched arrival of vessels, low
performance of the mechanical ore
handling system including its conveyor
system, upheaval of stockyards etc,
contributed to the demurrage,

(b) and (c) The working of the
conveyor system was inquired into by
the Government, The ore handling plant
is working with a 5.5, kms. long single
stream conveyor system. The conveyor
has been in use since 1976. Though the
deterioration in the belt was noticed,
replacement could not be effected as it
would result in not fulfilling the export
commitments., Therefore, the replace-
ment was postponed till April, 1985,
However, the worn out belt failed
beyond repairs on 27 March, 1985,
thereby affecting loading of four ships
waiting in the port. The repairs were
completed by 4 April, 1985.

M/s. Howe India Limited who were
the original designers of the ore hand-
ling plant, conveyor system etc. have
been entrusted with a detailed enginee-
ring study to identify and evaluate
the modifications/improvements/addi-
tions required in the ore handling plant
for gearing up its performunce to the
level of rated capacity. The Consultants
have already taken up the preliminary
study of this plant.

Establishment of Pbhysical Education
College in Kerala

5861. PROF, P.J. KURIEN : Will

the Minister of EDUCATION be pleased
to state :

. (a) whether the second National
Institute of Physical Education College
would be established in Kerala ;

{(b) if so, by what time it would
start functioning ; S
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(c) whether a separate university
would be established for physical edu-
cation ; and

(d) ifso, the details thereof, the
reaction of University Grants Commis-

sion and the Government in this
regard ?

THE MINISTER OF EDUCATION
(SHRI K.C. PANT) : (a) and (b) The
VIl Plan proposals for physical edu-
cation include provision for the esta-
blishment of four regional colleges of
physical education, Till the VII Plan
is finalised, it is not possible to say
when and where such Colleges would
be established.

(c) 1t is not envisaged.

(d) Does not arise.

Power Generation

5862, SHRI SATYAGOPAL MISRA:
Will the Minister of JIRRIGATION
AND POWER be pleased to state :

(a) whether it is a fact that we
are still dependent upon the foreign
countries in regard to the power (gene-
ration) Technology ;

(b) if so, the details thereof ;

(c) the steps taken by Government
or pr.posed to be taken in near future’
to promote our indigenous technology
in power generation ; and

(d) the details thereof ?

THE MINISTER OF STATE IN

THE DEPARTMENT OF POWER (SHRI

ARUN NEHRU) : (a) to (d) Over the

years, the country has developed expertise

and fac lities to manufacture almost all
types of equipment for power generation,
Sufficient design and consultancy ex-
pertise has also been built up to under- -
take planning and design of power
generation projects. Assistance has
been obtained, from time to. time, for
improved technology in certain specia-
lised/selected areas. o
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§¢Mng up of more Thermal Power Pro-
- jac ts in Delhd

| 5863. SHRI BANWARI LAL PU.
ROHIT : Will the Minister of IRRI.
GATION AND POWER be pleased to

S!ate o -45

-~ e

(a) whether keeping in view, the
€O ning summer season and to meet the
growing power demand in the capital,
there is any proposal under .1he consi-
deration of the National Thermal Power
Corporation (NTPC) to set up more
Thermal Power Projects ;

(b) if so, the locations where NTPC
proposes (0 sct up Thermal Power Pro-
jects ; and

(¢c) when the said projects will start
functioning ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF POWER
(SHRI ARUN NEHRU) : (a) to (c¢)
There is no proposal of National
Thermal Power Corporation to set up a
new thermal project to meet the power
requirements of the capital in the
coming summer scason. However, the
Central Elecuicity Authority has accor-
ded techno-economic clearance to a
proposal of NTPC to set up the Natio-
nal Capital Thermal Power Station
(Stage-I, 4x 200 MW) at Muradnagar to
meet the long-term power demand of
the capital The first unit of the project
is envisaged 1o be commissioned in
1990-91.

lﬁrrealing the frequency of Himsagar -
Express

5864. PROF. PJ. KURIEN : Wil
the Minister of RAILWAYS be pleased
to state :

(a) whether there is any proposal
to increase the frequéncy of the Him.
sagar Express running between Jammu-
Tawi and Kanyakumari ; and

| (b) if aot the reasons themfore ?

n-m M.Imsm OF RMLWAYS
(SHRI BANSILAL) (a) No, Sir.
L :
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_ (b) Due to scarcity of resources
l!ke coaches, locomotives and Iack of
line capacity on the route, there is no
proposal to increase iis frequeney at

present,

Hydro_Power_ Potential of Kersla

5865. PROF. P.J. KURIEN : Wil

the? Minister of IRRIGATION AND
POWER be pleased to state :

(a) the total hydro power potcntial
available i n Kerala :

(b) what percentage has been uti-
lised so far ;

(c) whether there is any perspective
plan to utilise fully this potential in the
near future ; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER (SHRI
ARUN NEHRU): (a) and (b) The
hydro power polential of Kerala is-
estimated to be 2977 MW at 6024 load -
factor, of which 40.5 per cent potential
would be exploited with the commissio-
ning of the on-going schemes,

(c) and (d) Kerala authorities have
intimated that a perspective Plan for
development of hydro potential in the
State up to 2000 AD has been prepared
by them. This plan envisages utilisation
of all the available hydro potential of
the State in stages,

Twelfth Power Survey

5866. SHRI B.V. DESAI ;
‘SHRI DEBI GHOSAL :

Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) whether the Twelfth - Power.
Survey has estimated ‘that the demand
for power would grow, at the rate of
13.5 percent annually duriog the. penod :
1785-86 to 1989-90 ; , o

(b) if so, whether  saccording to
survey this steep increase .in -demand :
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would result. in power shortages amoun-
ting to 7600 MW by the tenmnal yeer
of the plan ;

(c) if so. whether in view of the
serious power crisis facing the country
the survey has suggested tlint the policy
relating to the setting up of the power
intensive industries should be reviewed ;

(d) if so, what are the other sug-
gestions made by the survey ;

(e) what are the measures Govern.
ment propose to take in view of the
increased demand of power during
1985-86 to 1989-90 ; and

~ (f) to what extent the stoitage of
power will be meet during the current
year ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER (SHRI
ARUN NEHRU) ; (a) Yes, Sir.

(b) On the basis of anticipated
additions to the generating capacity
and the growth of demand, as estimated
by the Committee, there is likely to be
a peaking shortage of 7600 MW by
1989-90,

(c) The Committée has suggested
that the possibility of locating the
power intensive industries in Stales and
Regions which are endowed with rich
resouvces ashould be c¢onsidered and
techno-economic studies should be
undertaken regarding the cost of trans-
porting raw materials or s:m: -processed
products to sites where power could be
economically produced in bulk.

(dy The Committee has also :ug-
gested that concerted efforts should be
miade iowards conservation of electri-
city in the varidus consuming sectors
and measures of demand management
shotild be to the adbpted extent they' are
economical ; such steps could lead to

substantial savings in energy consum-
ption and bettetr utilisation of re-
sources-

() In order to improve power
ssseration and power dvallability in (he

MAY 9, 1935
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country, sevem! méasurés are being taken
on a continuous basis, to accelerate the
programmie of comnrissioning of new
generation capacity and to improvée the
capacity utilisation of thermal power
plants, These include :

(i) Assistance to State Electricity
Boards/power stations to pre-
pare and undertake plant bet-
terment programmes ;

(ii) Adoption of preventive main-
tenance techniques for reducing
outage periods ;

(iii) Assistance in procurement and
management of Sspare parts

from indigenous and foreign
sources ;

(iv) Assistance in procuremnt of

coal of the requisite quality
and quantity ;

{v) Training of engineers and ope-
rations and. maintenance per-
sonnel of power stations ; and

(vi) Implementation of a Centrally-
Sponsored Scheme for Reno-
vation and Modernisation of
Thermal Power Station.

(f) With the capacity installed, it
is expacted that about 9474 of the power
requirement would be met.

Captive power plants for Industry Units

5867. SHRI B V. DESAI : Will the

Minister of IRRIGATION AND
POWER be pleased 'to state :

(a) whether the Government have
decided to set up dedicated power plants
of 250 MW each for major industrial
projects and industrial complexes ; -

(b) whether these plants would be
different from captive pUWer phmh

(c) whether tha power- imndwe
upits like steel and aluminium plants
will not have to depend on grid pbwer
but will have a direct source of power

Y’ if'so, the total fifaber of ' du
i&

power plarits-that wilf be set tp ddr
1985.86 ; and
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(e) total expenditure involved by
each of these power plants ? .

THE MINISTER OF STATE IN
THE DEPARTMENT OF POWER
(SHRI ARUN NEHRU) : (a) No, Sir.

(b) to (e) Do not arise.
Creation of National Grid Corporation

5868. SHRI B.V. DESAI :

SHRI SANAT KUMAR
MANDAL :

Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) whether it is a fact that an
expert panel has suggested the creatian
of a separate national grid corporation
to oversee the transmission and distri-
bution of power ;

Ab) if so, whether the power depart-
ment has sought the views of the con-
cerned ministries and departments on
the matter ;

{c) if so, by what time the final
decision in this regard will be taken ;

(d) what are the other points sug-
gestec by the expert pancl ; and

(e) by what time all the recommen-
dations of the panel aie likely to be
implemented ?

"THE MINISTER OF .STATE IN
THE < DEPARTMENT OF POWER
(SHRI ARUN NEHRU): () A

' Working Group set up by the Depart-
ment of Power to study the various
aspects of transmussion of power anc
.to work out.the details and .-medalities
" leading to 1he -establishment .of Cen-
trally-owned National Power Grid, in
its Report submitted in.December, 1984,
recommended the setting up of a Natio-
nal Grid Corporation (o oversee the
trapsmission and distribution of power,

(b) Yes, Sir.

{c) . As scveral qqmnhcalcd issues
GMVG to beenInf'ned carefully, it is pot
possible to indicate a time lumg for
taking a fina] ‘decision.
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(d) and (e) The other ‘important
recommendations of the Working Gfolip
include that (i) the Corporation‘shoutd
take over the assets sod 1ihbilltids
created by the Public Sector Power
Utilities in the Central Sector'in Tela-
tion to the transmission facifities as
well as the Regional Load Dbdpatch
Centres, (ii) take rchpoosibmty for ‘the
total system engineering, 'executiof,
operation and maintenance of thé c"cﬁi-
munication and computer segmenti‘ﬁdf
the various State Load Despatch Cen-
tres, (iii) pooling up of the entire
Central generation and markvtmg it to
the various States over the National
Power Grid, and (iv) the formation of
an autonomous Regional Paower Pool
in each region etc,

Since the implications of the varioys
recommendations have to be examined
in details, it is not possible to indicate
a time limit for mplcmentmg thé reco-
mmendations. | ol

Locomotive and Coach chtortec

5869 SHRI MOHANBHAI PATEL:
SHRI M, MAHALINGAM :

Will the Minister of RAILWAYS
be pleased to state :

(a) the names of thée locomotive
and the coach factoties fuoctidning in
India and the number of coaci:s manu-
factured in each factory annually ;

(b) what is the estimated require-
ment of coaches for the year 1985.86
and the number of coaches :likely ;to be
manufactured in India during the year

.1985.86 ;

(c) whether there is any pqumal
to import coaches durmg ;be year
1985- §6 to meet the demand. if so, ' the
details, thereof ; and . :

(d) whether Government are consi-

~ dering to establish. more coach factories
_in the country, if so, the detmls nm

of ? vy

THE MINISTER OF STATE IN
THR MINISTRY OF RAHWAYS

{SHR1 " MADHAVRAO ' BCINDIN) :

(a) The locolmotives'are bethg abwau-
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factured in Railway. Sector at Chitta-
ranjan Locomotive Works, Chittaranjan
(West Bengal) and at Diesel Locomotive
Works Varanasi (Uttar Pradesh),

The coaches are being manufactured
in Railway Sector at Integral Coach
Factory (ICF), Perambur, Madras,
There are Pubhc Sector Undertakings
also manufacturing railway coaches viz.
M/s Jessops & Co., Calcutta and Bharat
Earth Movers Ltd., Bangalore,

The number of coaches manu-

factured from these factories during
1984 85 is given below :—

ICF. M/s Jessope BEML Total.

& Co,

MAY 9, 1935

1984- 825 129 350 1304
1985

(b) The requirement of «oaches is
worked out for a Five Year Plan period
and annual acquisition programmes are
then decided taking into consideration
the plan allocation and production
capacity.

The number of coaches likely to be
manufactured in India during 1985-86
is as under :

ICF. M/s Jessops BEML. Total
& Co,

1985- 800 202 300 1302
1986

(c) No, Sir,

(d) Government of India has deci-
ded to setup a new Railway Coach
Produced Unit with an eventual annual
capacity of 1000 coaches in Punjab.

Restoration of Vestibuled Coaches in
Parasuram Express

5870. SHRI K. MOHANDAS :

Will the Minister of RAILWAYS be

pleased to state :

(a) whether the Parasuram Express
running in Kerala was a fully vcstibukd
.- train when it was introduced ;
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(b) whether it is a fact that some
of the vestibuled coaches have bzen
substituted by non-vestibuled coaches ;

(c) whether any complaint against
this has been received ; and

(d) if so, what steps are being
taken to restore the the wvestibuled
coaches in this train ?

THE MINISTER OF STATE IN
THE MINISTERY OF RAILWAYS
(SHRI MADHAVRAO SClNDIA)
(a) to (c) Yes, Sir,

(d) As and when more such coaches
become available, they will be put on
this train.

[Translasion)
Rail Line Kota-Chittorgarh

5871. PROF. NIRMALA KUMARI
SHAKTAWAT : Will the Minister of
RAILWAYS be pleased to state :

(a) the expenditure incurred so far
on the construction of Kota-Chittor-
garh broad gauge line ;

(b) the reasons for slow progress in
the construction work, and

(c) the target date by which the
work on this railway line will be com-
pleted ?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI MADHAVRAO SCINDIA) : (a)
Anticipated expenditure upto 31,3.1985
is about Rs. 20 crores,

(b) The work is being progressed,
according to availability of resources.

(c) The completion of this work
will depend on the availability of funds
in the coming years,

[English]

Catering Staff in Railways

§872. SHRIMATI PHULRENU
GUHA : Will the Minister of RAIL-
WAYS be pleasg;l to.sta'tc :
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(a) how many persons are working
in Catering Unit of the Railways and
how many of them are premanent ; and

(b) what is the rule of making con-
firmation in Railways ?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHR MADHAVRAO SCINDIA) :
(a) Information is being collecied from
Railways and will be laid on the Table
of the Sabha. ’

(b) Confirmation of staff depends
upon availability of psrmanent vacanies
against which staff can be confirmed,
As and when permanent vacanices
become available eligible staff in
order of seniority are confirmed against
such vacancies subject to their suit-
aoility.

Modernisation of Railway Workshops

5873. SHRI YASHWANT RAO
GADAKH PATIL : Will the Minister
of RAILWAYS be pleased to state :

(a) whether Government have drawn
up any long term/short term plan for
the modernisation of railway work-
shops ; and

(b) if so, the details thereof stating
the expenditure involved ?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI MADHAVRAO SCINDIA) :
(a) Yes, Sir.

(b) Phase I of the Modernisation
Plan was included in the Railway
Budget in the year 1979-80. This inclu-
ded four Railway Repair Workshops
viz, Matunga, Kanchrapara, Kharagpur
and Parel Mahalaxmi and one produc-
tion unit viz., Chittaranjan Locomotive
Works, The present estimated cost of
the project is about Rs. 67 crores.

Phage II of the Modernisation Plan
has been included in the Railway Budget
in the’ year 1984-85. This included six

. Railway Repaxr workshops viz, Parel
l0co. Liluah Jagadhﬂ, Golden Rock,
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Kharagpur, Ajmer and one Production
Unit viz. Integral Coach Factory. The
total estimated cost of the project is
about Rs. 165.00 crores, In addition,
need based inputs of Modern Machinery
& Plant are being provided every year
in different Railway workshops through
Annual Machinery and Plant Programme
within the constraints of available re-
sources.

Development of Anciliary Units

5874, SHRI BHOLA NATH SEN :
Will the Minister of RAILWAYS be

pleased to state :

(a) whether the Ministry of Rail-
ways have taken steps to encourage
development of ancillary units around
the Zonal Railway Production Units ;

(b) if so, the details thereof ;

(c) the ancillary units which been
developed or are proposed around,
Chittaranjan Locomotive Works, Eas-
tern Railway and South Eastern Rail-
way in West Bengal ; and

(d) whether the guidelines issued
by the Bureau of Public Enterprises for
encouraging ancillary units are being
followed in all Zonal Railways and
Railway Production Units ?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI MADHAVRAO SCINDIA):
(a) to (d) A statement is attached,

Statemcnt

(a) to (d) There are no captive
privately owned ancillary units ex-
clusively for the Railway Mechanical
Production Units & Railway repair
workshops. Development of supporting
units around the Zonal Railways and
Railway Production Units is, however,
an automatic process since the Rail-
ways are large users of all types of
materials and stores—raw, semifinished
and finished. With the establishment,
over the years, of major Zonal Railway
repair workshops throughout the country
and the Railway Production Units at
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Bangslore, the private industry has
taken up manufacture of certain items
reguifted, which are more convenient
to off-load on trade rather than produce
themin the Railway Repair Workshop/
Production Units, For supply to Chitta-
ranjan Locomotive Works, Eastern and
South Eastern Railways, a number of
industries are in the field including
West Bengal area and : particularly in
and around Calcutta. It may also be
atided that, based on the guide lines
imued by the Bureau of Public Enter-
prises, necessary instructions were issued
to Railways to encourage setting up of
dhicillary units in respect of items which
are not readily available in the country
‘o items for which there is shortage of
balancing capacity and while setting up
of new Production Units.

§npervlsion over the Quality of National
Highway Work Executed by State
Public Works Departments

5875. SHRI BHOLA NATH SEN :
Will the Minister of SHIPPING AND
TRANSP ORT be pleased to state :

(a) whether there is any system of

~ggipervision over the quality of National

Eiighway works executed by the State
Public Wezks Departments ;

(b) if so, the detsils thereof ; and

" (c) if not, the steps taken/proposed
to evolve a quallty control :mechanism
at the Central level 80 as to ensure that
the quality of works carried out by the
State Public Works Departments are
according to the technical standards and
satisfaction ?

THE MINISTER OF STATE OF
_THE MINISTRY OF SHIPPING  AND

TRANSPORT (SHRI Z.R. ANSARI)
(a) Yes, Sir.

 (b) Quality control measures in
-Tespect of National nghways are exerci-
sed by the State Public . Works - Depart-
ments who are the executing agencies on
behalf of the Government of India, The
quahly control measurcs at various stages
of construcfion are laid down in the

as in the instructions/circulars issued by
the Ministry of Shipping and Transport
from time to time to State Authorities
who are rcquired to follow the same,

(c) Does not arise,
[Translation)

Criteria for Merger of Private Schools
with Central Schools

5876. SHR1 NIRMAL KHATRI:
Will the Minister of EDUCATION be
pleased to state the rules and the quali-
fications which govern the absorption of
teachers and employees in the Central
School organisation in the event of any
private school being merged with the
Central School ?

THE MINISTER OF EDUCATION
(SHRI K.C, PANT) : As a matter of
policy, the Kendriya Vidyalaya Sanga-
than (Central School Organisation) docs
not takc over cxisting private schools,
but opens new Kendriya Vidyalayas
(Central Schools).

Amount Spent on Reconstruction and
Prepair of National Highway No. 28
Between Lucknow and Faizabad.

5877. SHRI NIRMAL KHATRI :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state the
amount spent on the reconstruction and
repair of the National Highway No. 28
between Lucknow and Faizabad during
the Six.h Plan ?

THE MINISTER OF STATE OF
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z.R, ANSARI) :
A sum of about Rs. 708 00 lakhs has
been spent during Sixth Plan period on

~ Lucknow Fatzabad section of NH-28.

[English)

Medical Equipments Purchased/lmported

"Lying Umerv:cable in Dr. R.M‘L Hops-

pital Snfdanjung Hospital & Alims

5878, DR.G.S. RAIHANS :. Wil
the Minister of HEALTH ' AND
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FAMILY WELFARE be pleased to
state :

(a) whether Government are aware
that medical equipments and machine-
ries worth crores of rupees purchased/
imported for use in the Dr. Manohar
Lohia Hospital, Safdarjang Hospital
and All India Institute of Medical
Sciences, New Delhi during the last §
years {s lying wunservicable and of no
use ;

(b) whether Government have made
any survey in the said hospitals to check
the functioning o! the medical equip-
ments and machines ;

(c) if so, details thereof and
whether any responsibility has been fixed
by the government in this regard ; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF HEALTH
(SHRI YOGENDRA MAKWANA) :
(a) It is not a fact that medical equip-
ments and machinery worth crores of
rupees is lying idle in the Central
Government Hospitals including All
India Institute of Medical Sciences.

(b) It is not considered necessary,

(c) and (d) Does not arise.

Purchase of CGHS Ayurvedic Store
from M/S Zandu Pharma Bombay

5879. DR, G.S. RAJHANS : Will
the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state :

(a) whether it is a fact that Central
Government Health Scheme Ayurvedic

Store purchased huge quantity of medi-

cines containing gold during the year
1983-84, 1984-85 from M/s Zandu
Pharma, Bombay ;

(b) if so, what was the cost of
medicines containing goid ;

(c) whether the medicines contai.
ping gold were tested in Laboratory
before their use in the dispensaries ;
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(d) if so, the name of the labora:
tory where the said medicine was tes-
ted ; and

(¢) if not, how the genuineness of
the genuineness of the gold in the
medicine is ensured ? ’

THE MINISTER OF STATE FOR
HEALTH (SHRI YOGENDRA
MAKWANA) : (a) & (b) The cost of
Ayurvedic medicines containing gold

purchased from M/S Zandu Pharma,
Bombay is as under :—

1983-84 198485
Rs. 3,34,653.28  Ra. 1,48,505.%

(¢) No, Sir,
(d) Does not arise

(¢) The genuineness of the gold in
the medicine is ensured by the penal of
experts by physical examination accor.
ding to the standards prescribed in
Ayurvedic system.

Compensation from Solatium Fund »
Delhi

5880. DR. G,S. RAJHANS : Wil
the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) the number of hit-and run
motor accident cases took place in the
Capital during 1983 and 1984 ;

(b) the number of cases in respect
of which compensation have been paid
to the victims of such accidents from
the So'a’ium Fund and reasons for delay

in making compensation in remaining
cases ;

. (c) wheiher the present amount of
compensation payable to such accident
victims is very mecagre and the proce-
dure very cumbersome ; and

(d) if so, what steps are proposed
to increase the compensation amount
payable to such accident victims and
also to ensure expenditions payments ?

THE MINISTER OF STATE OF
THE MINISTRY OF SHIPPING AND
TRANSPORT : (a) According to the
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information received from Delhi Admi-
xustrauon thc number of cases of Hit

and Run mtor agcidents’ during 1983
and 1984 were as a follows : —

~

1983,
1984

209
200

(b) . The number of claims for Sola-
the last two years
have bzen 104  Sgveply five cases have
been decided upon of which 46 claims
qualified. for award.  where solatiun
compensnnon has been paid. The
rcmammg 39 claims appllcauom are
under process. By and large the cases
are settled expanditiously,

(c) The amount of comp.n;atiou
is Rs. Five thousand in cass of death
and Rs one thousand in the qase of
grevioys huu ‘The pxqc;dwc of b“l#‘-&‘&
sojatiwm is very, sxmpl«.. The yictjm or
his legal representative s rcqqud Jzo
make an application in the prescrlbt.d

-from oftainable {seerof cost from the
office of the S.D.Q Tehsildar of the
area (who is designated as claim En-

quiry §Mliier) in which tha sccident
opcutred. - The application is to be
made: tg the -S.D.0O./Techsildar who is
required ‘to make a quick enquiry on
the ‘bugis of FIR and medical report
and on satisfying himself makes a
reccommendation 1o District Magistrate/
By. Commissioner (who is designated
as ©Claim Settlement Commigsioner)
and who makes an award of solatium,
On award, inunediate payment is made
through the. ' fehsiMar, It is ensured
-that the c¢laimant has not to incur any
cxpenditure or to go from one place to

Lther for obtaining solatiym,

~“td) “The Solatium Fund Scheme is
a newly introduced measure to ¢over
hitherto left sut category of road-acci-
It would. be gppropnate
L0 reyiew the ﬁghgme qnlv 1fter a_reaso-
nable. perzqd ?f tumc m thc hght of

i experisnge, gaqum xllwplcunentilluon

Charging. ; of.: gxtra fare on: Parna-
. Khandwa Route.

5881, SHRT UTTAM RATHOD :
Will the  Minister of RAILWAYS be
pleased to state :

MAY 9,

1985

‘9’ ‘medium frrigation projects

148
(a) whether it is a fact that Puina-
Khandwa metregauge section passengers

havi 10 pay 0.33 parcent mgse than the
other routes for the same distance ;
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(b) whether it is also a fact
the 'people travelling on - this line have
heen agitating to charge them:for .- jour-
neys at par with other sections § and

that

(c) if so, the reaction of Govern-
ment thereto ?

THE. MINISTER . OF
THE MINISTRY, OF RAI.L\\AYS
(SHRI MADHAVRAQ) : (a) On the
the¢ Khandwa - Hingoli portiopn of the
Khuitdwa . I'urna line passenger [fares
are being levided om  actual distance
inflated by 33-1/3°.

STATE IN

b) A few representations have been
reccived’ against. ‘fhe * comtinuance of
inflatiéh  ih  the distance for rharge on
the' Khandwa - Hingolia section;, -«

(¢) The tnflation is being c‘:(;ulin'x,ucd

as even with the ptesent inflation the
line is wbrking at a loss.

o )
R.u.ns(h'm s Irrigation Pro;ccls \v'v{'ﬂ"i't'ing

Clearange .:

“587 bHRI VJRDHI CHANDER
JAIN : Will the Minister of IRRIGA-

“PEON AND POWER be pleased to

stale

(a) ‘the number and details of irri-
pation projects forwarded by the Rajas-
than:Government to the Centre v.h:ch
are still pending clearance ; and

{4y the steps taken by the Govern-
ment of India.in regard thereto,?,

_ THE MINISTER OF IRRIGATION

AND POWER (SHRI B'f SHANKARA-
NAND) : (a) Government of .Rajas-
than has sent for clcarance 7 major and
and 6
modernisation .schemes. Their .-details
are given in the statement enclosed,

(b) One major scheme, 2 medium
schemes-and 2 modernisation schemecs
have been considered by the Advisory
committee of the Planning Commission
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and their comments have been communi-~ rcady for the conmdcratlon of the Advn-
ea;gd to the State Government for sory Committec of the Plannmg ‘Commi-
c(’ympHance. in addition, 2 medium ssion. Other schemes are under techni-
schidints ' have bsen examined by the cal examination by the Central water
Central Watee Commission and are Commission.
4 . ‘ Statement
S. Name of the District Estimated Irrigation Present position
No. DPréject ‘ benefitted cost Benefits
Rs, lakhs 1000 hec,
1. o 3. 4. 5. 6

A. Major Schemes

A, . Ndrn;ddb;éanal Jalore 34772.00x 73.16 . Undcr cpgammat:on
i~ i oaefeses. 0 and _in conspiatlon with
o wam. L 4 Barmer project” Ruthoritics,
2. ;ébiiétlmbrioﬁ of Sri Ganga 170600 No sl Qe
‘Rajasthan Nagar direct
" feeder Gang " - benefits,
canal Link
_Channel
et i o
3,  Bisalpur Tonk, Sawari 91606.0) . 60,00 Uhder examination
(Banas) Madhupur und in C¢nffal water
_t./. RS BT T S S I - - i
Co 2 BunddT T ERaERnd By g 4, +.., Commigsion in con-
’ ' sulta SR iWith -Rro-
jebt utHbkities.
4.  Pipalda Liff Sawai 610.00 14,87 ‘ sl
Irrigation Madhopur
2 | B oot T R ‘
s. Sidamukh,,  Sri Ganga  4913.00 43.97 e do-
Itrigatdon Nagar and ,
A I Ghuru
6. Nohar Sri Ganga 1651.30 17.78 —do—-
Irrigation Nagar ‘
7,7 Mount Abu Sirohi 1546,55, - 1.71 —do—
Multipurpose 2x1.25 MW hydel v .
B. Mediaum Schemes
1.i. .Bandi Sandra Jalore . 33020 1.78 "~ Considered by Advi-
Irrigation e sory Committee in

itsimesting held on
'839.84, . State Governa
IR G ) . ment is to comply
' CT " Yo' the' observations
raised. !

2.  Chauli Jhalawar 773.58 5.83 Examination comp-
Irrigation leted and project
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1 2 3 4 5 6 o
proposal sent for
placing before the
Advisory Commit-
tee.
3, Piplait Lift Sawai 417.60 9.60 Under examinpation
Irrigation Madhopur in Centrral Water
Commission in con-
sulation with Pro-
ject authorities.
4, Chakan Bundi 405.00 2.88 Examination comple-
Irrigation ted and project
proposal sent for
placing before the
Advisory Committee,
5. Olwara Lift Sawai 443.00 4.68 Under Examination
Imrigation Madhopur in Central Water
' Commission in con-
sulation with Pro-
ject authorities,
6. Hamir Sagar —do— 339.11 2,23 —do—
Project
7. Kerali Irri-. —do— 578.00 3.62 —do—
gation
8. Piplad Jhalawar 498.00 3.75 Considered by Adyvi-
Irrigation sory Committee.
State Govt, is to
comply to their
observations.
9. Gulendi Jhalwar 364.84 2.31 Under examination
Irrigation in Central Water
Commission in con-
sulation with Pro-
ject authorities.
Medernisation of Existing Prejects
1. Modernisa- Udaipur 625.00 17.00 —do—
tion of Jaisa.
mand Tank
2. Modernsa- Bundi
tion of 496.00 10.71 —do—
Gudhbsa
Errigation
3. Modernisa- Bhilwara 2797.34 9.43 —de—

tion of
Meja feeder
canal Projecs
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| 2 3 4 5 6
4. Raising of Bundi, Kota 91.00 Stablisa- Accepted by
Kota & Sawai tion Advisory. Committee
Barrage Madhopur and Ben- on 6.1.83, subject to
efits under certain observations.
Chambal Compliance to these
Stage awaited from State,
I & II
5. Modernisa- Kota 125.78 1.82 Under  examination
tion of in CWC inconsultation
Alnia with Project authori-
Irrigation ties.
6. Modernisa- Chittorgarh 449.82 9.29 Considered by advi-
tion of sory Committee. The
Gamphiri State Government is

Canal System

\Translation]

Memorandum Submitied by National
Federation of the Blind for their Demands

5583. DR. CHANDRA SEKHAR
TRIPATHI : Will the Minister of
SOCIAL AND WOMEN'S WELFARE

te pleased to state ;

(a) whether the National Federa-
tion of the Blind has submitted a
memorandum to Government about
their demands ; '

(b) if so, the details of their man
demands and whether Government have

to clarify to their
observations.

taken any decision in regard to these
demands so far ; and

(c) if so, the details thereof and if
not, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF SOCIAL AND
WOMEN'’S WELFARE (SMT,
M. CHANDRASEKHAR) (8) Yes,
Sir,

(b) and (c) A Statement indicating
main demands and the action takcn
¢ Government is annexcd.

. Statement

" Main Démand

12

i e phas e e e ke 4 s

1. Legislation for the Disabled,

A

k3 Resphahoh of jobs for the disw
- abled ,in. Group A&hpoqta\

O

Action taken by Government: -

The Government hbas not_,,l'auﬁd it possibie
to enact legislation for legal and adminis-
trative reasons. D

The matter is under consideration of lhe
Ministry of Soclal & Women s Welfare and
the quprunem of Pprsgnnpl and 'rmmug._;
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1 2

3, Staté Governments and Union
Territories should formulate a
time bound programme to give
employment ‘to blind persons
tégistered in employment exch-
anges.

4. The National Institute for the
Vlsually Handlcapped should
bc takcp gger by Government.

5. Braille Press should be esta-
blished in each State.

6. The DRI Scheme should be re-
viewed. '

7. Permanent identity card should
be issued to every blind person,

8. Scholarship Scheme should be
revised after every three years.

The Ministry has requested State Governments
and Union Territory Administrations for pro-
moting employment of disabled persons, All
State Governments except'Bihar. Kerala and
Sikkim have made reservations for the handi-

capped in posts under the control of the State
Governments.

The Institute is already under the control of
the Government and fully funded by Govern-

ment. It has been registered as a Socicty in

order to give it inte:rnal freedom and

autonomy.

This suggestion has been forwarded to all the
State Governments. Five States have set up
Braille presses of their own and two others are
in the process of setting up Braille presses.
This Ministry has taken up the matter with
the Department of Economic Affairs, which is
reviewing the Scheme.

Some State Governments and Union Territo-
ries have already issued such identity cards.
The Ccntral GOVernmem is considering intro-

duction of a common identity card valied
throughout the country.

The Scholarchlp Scheme was revised durmg
1982- 83 The current rates are the same a3
applicable to normal students under the
National Scholarship §c_heme.

Rail Line from Sahajowa-Balrampur

-5884. DR. CHANDRA SEKHAR.
TRIPATHI : Will the Minister of RAIL
WAYS be pleased to state :

(a) whether a survey was conducted
for a new rail line from Sahajowa to
Ba!nmpur Vﬂ‘ﬁusl in i977-78* o d

LR T DN i

(b) if so, wbetber Goverment have

taken a decision to construct this rail

line;. apd .

) (c '<f s0, the .tim_e by which this
a1 lihe is NkeEly Yo Be comip

feted; mnlf * -

(SR

(d) ifnot the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI MADHAVRAO SCINDIA) (a)
A survey was conducted in 1979, for a
new BG rail line from Khalilabad. near
Sahjaan, to Balrampur, via Bansi.

(b) to (d) The survey showed that
the project would not be financially

remunerative. In view of severe cons-
trains of FeROUTGES ansl,,h i _gommit-
ments rea han ére is no
prob%hf ﬁ’pbﬁnﬂu&%‘nf this

line.
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Uttar Pradesh request for ingreased
power supply

5885. DR. CHANDRA SEKHAR
TRIPATHI : Will the Minister of
IRRIGATION AND POWER be pleas-
ed to state :

(a) whether the Uttar Pradesh
Government have requested the Union
Government for increasing supply of
'eieéfrici(y to the State;

(b) if so, whether Government have
taken any decision on their request;

and’

(c) if so, the details thereof and
if not, the reasous therefor ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF POWER (SHRI
ARUN NEHRU) : (a) Yes, Sir,

(b) and (c) The entire Northern
Region is at present facing power shor-
tage. It has, therefore, not been
possible to arrange any assistance for
Uttar Pradesh, However, U.P. has
been drawing 70 to 75Y, of the total
generation at Singrauli against its shate

of 35%.

Railway Quarters in Basti and Gonda
Divisionis

5886. DR. CHANDRA SEKHAR
TRIPATHI : Will the Minister of
RAILWAYS be plcased to state the nu-
mber of jrailway quarters in Basti. and
Gonda Divisions of Eastern Railway ?

THE MINISTER OF STATE IN
THE MINISTRY OF RA]JLWAYS
(SHRI MADHAVRAO SCINDIA);
The number of Railway Quazigss, at
Basti and Gonda Stations which
uader the jurisdiction of North Easlern
Railway is as under :

Basti
Gonda

—132,
—1142
IR

: Besides, there are 222 Ou;,ﬂogu;c

wi f .u.t Gonda

. v
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Concessiops tickets for daily commuters *
from Ernakulam to Trivandrom

5887. SHRI SURESH KURUP :
Will the M~n|ster of RAILWAYS be
pleased to state :

(a) what is the maximum distance
allowed for concession tickets for daily
commuters in Indian Railways;

(b) whether Government would
consider the demand of ‘@aily commuters
travelling between Erpakulam and
Trivandrum for direct concession ticket;
and .

(c) if not, the reasons therefor ?
THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI MADHAVRAO:SCINDIA) : (8)
to (¢) The maximum distance limit
allowed for issue of season tickets is
now 150Kms. based on the Tecommen-
dations of the Rail Tariff Enquiry
Committee expect for certain specified
sections where seasom ; tipkets have been
allowed to be continped, for hutoncal
reasons, Since thé distance between
Ernakulam aad - Trivandrum is 221Kms.,
it is not possible g0 aceede 10 the de-
mand in question, S

Grants to different Unliversities by UGC

5888, SHRI SOMNATH RATH :
Will the Minister of -BDUCATION be
pleased to state :

(a) the amount sanction to diffe-
rent Universities by UuWerslty Grants
Commﬁsmn in 1984.85:

(b). the amount sought by Berha.
mpur Upivessity u} 1985-86. and;

(c) the amount or Umversity Grants
Commission grants allocated. to. that
University during the current ﬁnancfal
year 7 T

THE MINISTER OF EDH,CQTION
IKC PANT) : (a A Stajement
&:meg thé* devbkmmem ‘ghaitd paid
vby the UGC to various andversities in
~1984-85 is attached, NRTRIEVE <
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(b) and (c) The Berhampur Univer-
sity has neither asked for nor been
given any grants by UGC in 1985-86 so
far,

The UGC does not make any alloca-
tion of grants to State Universitics
on an annual basis. However, grants
are sanctioned to each University on
the basis of the progress of expenditure
reported on the implementation of
approved development programmes.

Statement

Central Universities

1. Aligarh 340 21
2. Banaras 341,87
3. Delhi 617,68
4. Hyderabad 217.23
S. Jawahar Lal Nehru 329,97
6. N.EH.U. 468.18
7. \{iswa-Bharati 45 .37

Inssstution deemed to be Universities

1. -BLTH, Pilani 37.07
2, CHBBL. J,,flyderabad 41.28
3. Ghandi Gram Rural Ibstt. 6.92
4. Gujarat Vidyapith 50.94
5., I1.1.Sc. Bangalore 317.71
6. 1.8 M. Dhanbad . 7.85
7. J.M.L New Delhi 114,14
8. LI Social Sciences 16.03
9. Gurukul Kangri 15.84
310, Banasthali, Vidyapith, P.O,
‘ Banasthali, Vidyapith (Raj) 7.22
11, Dayalbagh Educational Instt

Agra 31.89
12. Sh, Sathya Sai Institute of

Higber Learning, Prasanthi,

Nilayam-515134, 13.37

State Uhiver:ktea
Andhra Praedesh

" Andhra

'85.53
Jawaharial Nehru Tech 43.96
Kakatiya v ] 18 43
N garjuna 23.83
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Osmania
Sri Krishna Devaraya
Venkateswara

Assam
Dibrugarh
Gauhati

Bihar

Bhagalpur

Bihar

K. S. Dharbhanga Sanskrit
Magadh

L.N. Mithila

Patna

Ranchi

Gujarat

Bhavnagar

Gujarat

M.S. University of Baroda
Sardar Patel

Saurashtra

South Gujarat

Haryana

Kurukshetra
Maharishi Dayanand

Himachal Pradesh

Himachal Pradesh
Jemmu & Kashmir
Jammu

Kashmir
Karnatakas

Bangalore
Karpataka
Mysore

Keral{r
Calicut
Cochin’
Kerals

160

84.17
17.42
56.29

10.17
17,07

18.41
26.91

5.20
12,75

0.93
10.20
32.13

0.80
17.31
52.50
22.97
10.40

9.47

19.8%
33.61

10.69

25.34
35.89

34,63
24.82
22.07

0.02

13.68
35,62
23.08
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Manipur

Manipur University, Imphal
Muahya Pradesh

Awadesh Pratap Singh
Bhopal
Indira Kala Sangeet

Devi Ahilya Viswavidyalaya,
Indore

Rani Durgavati Vishwavidyalaya,

Jabalpur

Jiwaji

Ravi Shankar

Dr, H.S, Gour, Saugar.
Vikram

Maharashtra

Bombay

Marathwada
Nagpur

Poona

S.N.D.T. Women’'s
Shivaji

Orissa

Berhampur
Sambalpur
Utkal

Punjab

Guru Nanakdev
Panjab
Punjabi

Rajasthan

Jodhpur

Rajasthan

Mohan Lal Sukhadia Vishwa-
vidyalaya, Udaipur

Tamil Nadu
Annamalai
Madras

Madurai Kamraj
Anna

VAISAKHA 19, 1907 (SAKA4)

34.80

20.86
8.60
1.26

10 25

4.44
6.76
10.53
29.39
25.45

117.47

10,43
16.85
59.15
60.71
21.74

21.26
10.16
27.59

18.24
76.64
15.68

53.83
71.31

41.27

16.26
141.73
21.13
115.63
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Utrar Pradesh

Agra 28.98

Allahabad 66,18
Avadh 5. 57
Bundelkhand 0.17
Garhwal ' 21.44
Gorakhpur 32,94
Kanpur 8.17
Kashi Vidyapith 4.01
Kumaon 356.66
Lucknow 217.51
Meerut 34.17
Roorkee 164.51
Sampurnan and Sanskrit 7.06

West Benyal

Burdwan 25.09
Calcutta 80.08
Jadavpur 40.67
Kalyani 18.86
North Bengal 6,53
Rabindra Bharati 25.51

——

Iimplementation of the Recommendations
of Vohra Commi!tee_ on Agency System
for Nationai Highways

5889. SHRI MAHENDRA SINGH :

SHRIMATI PHULRENU
GUHA :

Will the Minister of SHIPPING
AND TRANSPORT be pleased to state:

(a) whether it is a fact that
Government have accepted the reco-
mmendations of the Vohra Committee
set up to review the functioning of the
Agency System for the execution of
National Highway works ; and

(b) if so, the steps Government
bave taken or proposed to take to
implement them ?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z R. ANSARI) :
(a) and (b) Yes, Sir. The Committe¢
on Agency System for National High-
ways made 43 recommendations cofs
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cerning the State Governments and the
Central Government. All these reco-
mmendations have been accepted by the
Government, 15 recommendations con-
cerning the States have already been
communicated to them for implemen-
tation, Out of 28 recommendations
concerning the Central Government, 15
recommendations have already been
implemented, Steps have been initiated
for implementation of the remaining 13
recommendations.

Translation)

Conversion of Parasia-Chhindwara Line
into Broad Gauge

5890, SHRI DILEEP SINGH
BHURIA : Will the Minister of RAIL-
WAYS be pleased state :

(a) whether Government have any
proposal for the conversion of Parasia-
Chhindwara narrow gauge line into a
broad gauge line ;

(b) if so, whether a survey has
been conducted thereof ; and

(c) the time by which construction
work on this rail line is likely t
commence ?

THE MINISTER OF STATE 1IN
THE MINISTRY OF RAILWAYS
(SHRI MADHAVRAO SCINDIA) :
(a) to (¢) A survey for conversion of
Parasia-Chhindwara N.G. line into
B.G. was carried out in 1981-82. The
project has not been cleared by the
Planning Commission.

[English]

Steps to prevent Blinaness among
Children

5891. . SHRIMATI JAYANTI PAT-
NAIK : Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state : o B

(a) whether more than 1 lakh
children are losing their eyesights in
the country every year ; and

NMAY v, 1980
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(b) if so, the steps taken so far and
proposed to be taken to prevent blind-
ness among children ?

THE MININTER OF STATE IN
THE DEPARTMENT OF HEALTH
(SHRI YOGENDRA MAKWANA) :
(8) No survey has bcen conducted by
the Government to determine the num-
ber of children who are losing eyesight
in the country every year. As per
I.C.M.R. sample survey report (1972-73),
out of the total of 9 million blind
population in the country, 2%, are due
10 deficiency of vitamin *A’, which is
one of the important causes of blindness
amyong children

(b) To prevent blindness among
children, a scheme has been undertaken
under M C.H. programme to cover the
children of 1-5 years age group with
two lakh international units of vitamin
‘A’ solution orally every six months.
Vitamin ‘A’ solution is distributed
through PHCs. sub-centres with special
preference to the children living in
tribal blocks, drought prone areas,
other backward areas, ICDS blocks and
urban slums etc. The targets and achie-
vements under the scheme during the
last three years are as under :—

1982-83 1983-84 1984-85

Targets : 25.00 2500 27.00 M
Achievements : 19,09 16.94 21.00

(upto Feb. 85)

(@ figures in million)

In addition, efforts are being made
to educate the public about intake of
vitamin *A° rich foods with their regu-
lar diet,

Ganga flood Centrol Board

5892. SHRI PRAKASH CHANDRA :

Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) whether it is a fact that Ganga
Flood Control Board is functioning
with Headquarters at Patna (Bihar) ;
and
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(b) if so, what are its functions,
and what steps have been taken
especially for the beiefit of the people
in Ganga-Diara Area in the State of
Bihar 7

THE MINISTER OF IRRIGATION
AND POWER (SHRI B, SHANKARA-
NAND) : (a) Yes, Sir,

(b) The Board lays down the board
policies and decides priorities in the
implementation of the various flood
control schemes in the Ganga basin.

The Central Ground Water Board
undertook a study on the integrated
farm development in Diara areas of
Monghyr Sadar and Jamalpur Blocks
in Bihar and their report was sent to
the State Government in 1980 for taking
further action. A High Level Committee
under the Chairmanship of Chairman,
Ganga Flood Control Commission, was
constituted by the Government of Bihar
in April 1984 to consider the problem
in Taufir Tikarampur Diara and neigh-
bouring areas in Monghyr district. The
Report of this Committee has been
submitted to the State Government in
January 1985.

Additiemal Booking Counters at Ahmad-
pur Station

5893. SHR1 GADADHAR SAHA :
Will the Ministry of RAILWAYS be
pleased to state :

(a) whether his Ministry are aware
of the abrupt closure of additional
booking Counters at Ahmadpur Statior
since the 3rd January, 1985 ;

(b) whether keeping in view the
public/passengers interests, Government
would review the dccision to open the
counters on the basis of report of en-
quiry about the closure and its resultant
consequences ; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI MADHAVRAO SCINDIA) :
(a) to (c) Booking facilities are provi.
‘ed at gtations accordijng to the pres-

- WTIITéW ANMwers avu

cribed yardsticks depending upon the
quantum of traffic. According to the
prescribed yardstick for provision of
booking counters, one booking counter
has been found to be adequatec to cater
the requirement of existing traffic at
Ahmadpur_, Tn view of this an additional
counter winch was functioning earlier
was not found justified and was, there-
fore, closed down.

.

Doubling of Rail Line from Khana to
Sainthia

5894. SHRI GADHADHAR SAHA :
Will the Minister of RAILWAYS be
pleased to state :

(a) whether there is any proposal
for doubling of Railway line from
Khana Junction to Sainthia under con-
sideration for improvement of train
services ; and

(b) if not, the reason therefore ?

TIHE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI MADHAVRAO SCINDIA):
(a) and (b) No, Sir. However, augm-
cntation of sectional capacity between
Khana and Sainthia has been taken up
and it is in progress. '

Train Facilities between Bhubaneswar
and Bombay

5895. SHRTMATI JAYANTI PAT-
NAIK : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether the train facilities
existing at present between Bhubaneswar
and Bombay are not satisfactory ;

(b) whether Government of Orissa
have requested his Ministry te provide
better train journey facilitics between
Bhubaneswar and Bombay ; and

(c) ifsa; the steps taken in the
matter ? ' ‘

THE MINISTER OF STATE IN-
THE MINISTRY OF RAILWAYS
(SHRI MADHAVRAO SCINDIA) :
(a) No, Sir,
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(b) Yes, Sir,

(¢) Increase in services is not
feasible due to resource constraints.

Cancellation of Trains due to shortage
of coal during 1984

5896. SHRI VIJAY N. PATIL :
(a) whether every year many train
services, especially during peak seasons,
are cancelled due to shortage of coal in
the country ;

(b) if so, number of train services,
cancelled due to shortage of coal during
1984, zone-wise ; and

(c) what steps have been taken or
proposed to be taken to ensure that in
future no train is cancelled owing to the
shortage of coal ?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI MADHAVRAO SCINDIA) :
(a) to (c) No, Sir, There has been no
cancellation of passenger trains due to
shortage of coal since December, 1982.

Traffic Control Measures Suggested by
Central Road Research Institute

5897. SHRI VIJAY N. PATIL ;
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether the Central Road
Research Institute has suggested any
traffic control measures;

(b) whether they have also suggested
to adopt some scientific approach to
check road accidents; and

(c) if so, the steps taken by the
Government to implement the sugges-
tions made by the Central Road Research
Institute ?

THE MINISTER OF STATE OF
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z. R, ANSARTI) :
(a) Yes, Sir. CRRI have suggested
Development of road studs in lieu of
road marking paint. Other measures
suggested include improved road light-
ing ia urban areas parking controls,
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design of bus-bays and locations of
bus stops, special facilities for pedess
teians and Cyclists, one-way schemes
tidal flow schemes etc.

(b) The Institute had prepared &
Highway safety code for use by the
Indian Road Congress which is the
National Body for framing Standards
and Specifications for Highways,

(c) The State Govts have bee
requested to establish Traffic Engineer-
ing Cells. CRRI has also been conduct
ing Special courses for personnel fr
these cells besides refresher courses.

Cost of Imported Components for
Electric and Diesel Locomotives

5899, SHRIMATI PHULRENU
GUHA :  Will the Minister of
RAILWAYS be pleased to state : g

(a) what is the present cost of na
ported components for each electric
locomotives, diesel locomotives and
coaches manufactured in the Railw@
Production Units as compared to the
cost of imported components for such
items manufactured during 1979-8C;

(b) the details of the steps taken/
proposed for developing indigenous
capacity of such core components which
are still being imported; and 3

W
(c) the success achieved in the
matter during the past three years ?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI MADHAVRAO SCINDIA) ¢
(a) to (c) A statement is attached,

Statement

(a) The F.O.B, cost (Rs. in Lakhs)
of imported components in an electric
locomotive, diesel locomotive
coaches during the year 1979-80
1983-84 is given below :—
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1979-80 1983.84
I. Electric Locomotive 3.78 3.56
11, Diesel Locomotives
1. WDM—-2 BG Diesel Electric Loco. 2.51 2.55
2. YDM—4 MG Diesel Electric Loco. 2.33 2.53
3 WDS-—4 Diesel Hydraulic Shunters 4.43 4.93
111. Passenger Coaches.
1. BG Non— AC Second Class Passenger Coach. 0.65 Q.77
2. MG Non—AC Second Class Passenger Coach. 0.36 Not
Mapufactured
3. BG AC EMU Motor Coach. 0.94 1.48
4. BG AC EMU Trailer Coach, 0,68 Not
Manpufactured

(b) To encourage indigenous manu-
focture of difficult and sophisticated
items, speccial  incentives  such as
guaranteed off-take, liqu'dated damages,
grant of price cscalation etc, are
offered by the Railways to the manu-
facturcrs.

(c) During the last three years 413
items of Diescl Locomotives, Electric
Locomotives and EMUs required for
production and mainienance purposes
have been taken off the import list.
The annual estimated value of thcse
items is Rs. 5.37 crores.

[ Translation]
Improving Power Position in Bihar

5900. SHR1 RAMASHRAY PRASAD
SINGH : Will the Minister of IRRIGA-
TION AND POWER be pleased to
state :

(a) the comparative figures of per
capita consumption of power in the
whole country vis-a-vis whole Bihar,
North Bihar, Chhota Nagpur and the
rest of Bihar year-wise during the last
five years;

(b) whether proportionate genera-
tion capacity and per capita availability
of power is the lowest in Bihar and if
80, the reasons therefor and the steps
being to improve this position;

(c) whether with a view to bringing
the level of power generation in Bihar
at par with national level whether
Government propose to take over the
Bihar Electricity Board for a few years;
and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF POWER
(SHRI ARUN NEHRU) : (a) to (b)
The information is being collected and
will be laid on the Table of the House.

{English]

Providing Air-Condition in Operation
Theatre in Railway Hospital, Guntakal

5901. SHRI D. N. REDDY : Will
the Minister of RAILWAYS be pleased
to state :

(a) whether a representation has
been received by Government to pro-
vide air-condition in the operation
theatre in the Railway hospital,
Guntakal;

(b) if so, the action taken by
Government thereon;

(c) how many railway hospitals are
to be upgraded in the Seventh Five
Year Plan; and

(d) how many new hospitals are to
be opend in the Seventh Five Year
Plan ?



171 Written Angweers

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI MADHAVARO SCINDIA) :
(a) No, Sir. The operation theatre of
the hospital has already been air-con-
ditioned for the last five years.

(b) Does not arise.

(a) and (d) In the Seventh Five Year
Plan as prepared by the Ministry of
Railways and put up to the Planning
Commission, the following items for
the Medical Department have been
proposed :

(i) To build additional 100 Health
Units.

(ii) To add approximately 1,000
additional beds to the prescnt strenght
of 11,800 beds. awailablc in Railway
Hospitals.

(iii) Tq open 2 additional speciality
units in any. of the following branches
on the Indian Railways ;

A. Gastroentrology,
Ncphfology.
Neurology.
Neurosurgery.
Eodrociniogy, and:
Respiratory diseases.

nmoaow

U.G.C. Grants to Annamali University

5902. DR, P, VALLAL PERUMAN :
Will the Minister of EDUCATION
be. pleased to'state the total University
Graats: Commission grants for Anna-
malai University year-wise from 1983.85
(Financial year) ?

THE MINISTER OF EDUCATION
(SHRI'K C: PANT) : The University
Grants-Commission has paid Rs, 97.15
lakhs and Rs. 16 26 lakhs respectively

as development grants to the Anpamalai
University during 1983-34.and 1984-85.

Preberthing waiting time of Carge
© + Swigs atBombay Port
5903. SHRI HUSSAIN DALWALT :
Will the Midister of SRIPPING AND
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TRANSPORT be pleased to state :

(a) the capacity of the Bombay
Harbour to accomodate the incoming
flow of cargo- ships;

(b) whether it is a fact that the
cargo ships have to wait in queue for
us turn to get disembarkation facilitics
uat Bomnbay harbour; and

(c) if so, what was the approximate
number of days for which the Cargo-
ships had to wait to get ats turn for
disembaikation at tho port of Bombay
during the past six months ?

THE MINISTER OF STATE OF
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z, R. ANSARI) :
(a) The capacity of Bombay Port to
accommodate incoming flows of cargo
ships depends upon the size of the
vessels visiting the port. Due to rapid
changes in shiptechnology, the size
and type of the ships arriving at Bombay
Port for cargo operations have changed
considerably, whecreas the size of the
berths and the facilities available at
these berths have remained more or
less unchanged. At present, the arrival
rate is 6 vessels per day.

(b) Under normal circumstances,
cargo ships do not haveto wait in queuc
to get disembarkation facilities at
Bombay Port, However, if there is any
stoppage of work, as for example duc
to heavy monsobn or strike by employc;s
connected with port working, or if
there is ‘heavy bunching in arrival of"
ships in any oarticular group, the cargo
ships do suffer detention.

(c) The average number of days
for which the cargo ships had to wait
to get their turns for disembarkation
at the Port of Bombay during the past
6 months from October, 1984 to March,
1985 are as foHows :—
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Month

No. of Ships Berthed

Average Detention
Per Ship (in Days)

October, 1984
November, 1984
December, 1984
January, 1985
February, 1985
March, 1985

158
167
181
180
163
175

3.36
2,91
2,07
1.38
1.4
0.86

Tilari Hydro-Electrical Project in
' Maharashtra

5904. SHRI HUSSAIN DALWAI :
Will the Minister of IRRIGATION
AND POWER be pleased to state

so far made by
project in

(a) the progress
Tilari Hydro electrical
Maharashtra;

(b) what is the stage at which this
project has reached at present;

(c) the expendtiuie so far incurred
on this project;

(d) when it is likely to be comple-
ted; and

(e). the quantum of power thst is
likely to be.generated from this project
on its commission ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF POWER
(SHRI ARUN NEHRU) : (a) to (¢)
The Tillari Hydro Electric Project in
Maharashtra envisaging addition of one
unit of 60 MW is expected to be commi-
ssioned by Decembor, 1985. The dam
and the warer conducior system are
almosi ready. Th: forebay dam along-
with the intake structure gates and hoist
is expected to be ready by June, 85. An
expenditure of Rs, 5191 crores (provi-
sional) has been.incurred on this project
upto. 31i3,85. The quantum of. powes
likedy ta bo gemsrated from this project

on.its.comarissioning widl-be ‘132 million:

unite.agawally,

Medical Colleges Run By Unioa Govern-
ment State Governmients aad Private
Fastitution

5906. SHRI HUSSAIN DALWAI :
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state : :

(a) how many mcdical colleges are
running in India today;

(b) how many of them are running
under the direct cont of Union Govern-
ment and what is its State-wisc break-

up;

(c) how many of them are running
under the direct control of various State
Governments; and

(d) how many are running By private
institutions and' what is the State-wisc
break-up of such medical colleges ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF HEALTH
(SHRI YOGENDRA MAKWANA) :
(a) The Medical Councit of India
have reported that there are 106
medical colleges approved by the Coun-
cil running in India today and that
during the last few years, 10 more medi-
cal colleges (9 under private manage-
ment and 1 under the State Government
of Kerala) have been started without the
prioi approval. of the Central Gowern-
ment and the Council.

(b).to (d) A Statemment. giving. the
State-wise braak-up te. the. 106 medigad
Colleges refersed to above is, attached
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Statement

(i) Three Medical Colleges are runn-
ing udder the dircct control of the
Union Government and their State wise
break-up ts as under ;

Delhi —_—
Tamil Nadu — 1
Maharashtra —1

(ii) 86 Medical Colleges are under
the direct control of various State
Governments.

(iii) 9 Medical Colleges are run by
private institutions and their
State-wise break-up as under :

Karnataka — 5§
Maharashtra— 1

Tamil Nudu — 1
Punjab — 2

(iv) Four Medical Colleges are under
the control of Minicipal Corpora-
tion (3 in Bombay and 1 (one) in
Ahmedabad) and three are under
the control of Univerties (2 in
Uttar Pardesh and one in Delhi),
one is run in Delhi by an auto
nomous Institute fully funded by
the Government of India,

Agreement with Sweden for National
Leprosy Control Programme

5907. Dr. G. S. RAJHANS : WwWill
the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state :

(a) whether any agreement has
been recently held with Sweden to
extend assistance for the national lepr-
osy control programme;

(b) if so, the details of the agree-
ment; and

(c) in what way the, help extended
by Sweden will be brought in use ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF HEALTH
(SHRI YOGENDRA MAKWANA) :
(a) Yes, Sir.

MAY 9, 1985
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(b) & (¢) In persuance of the Agree-
ment signed on 24th April, 1985, the
Government of Sweden will continue its
support to the N.L. E.P, The Swedish
assistance which is on grant basis wili
be of the order of Swedish Kr. 18 million
(256 crore approximately) for the
period from 1984-85 to 1988-1989 and
will be utilised to finance the comple-
tion of the 7 ongoing Multi Drug Re-
gimen Project districts as well as 5
districts now under preparation with the
following activities :

—supply of Rifampicin and clofazi-
mine drugs;

—supply of wvehicles, microscopes
and oflice equipment,

—supply of adhesive, water-proof
and occlusive tape containing zinc
oxide, resin and gum,

—local cost subsidies including
studies, health education;

—programme monitoring, including
consultants and participation of
research institutions:

—reviews and evaluations.

Working of Central Water Commission
Oftice in Bhubaneswar

5908, SHRI SOMNATH RATH :
Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) whether Government are aware
of the irrecularities prevalent in the
office of the Executive Enginecr, Eastern
Gauging Division, Central Water Com-
mission, Bhubaneswar (Orissa) as publi-
shed in the Times of India dated 28
March, 1985;

(b) the steps taken to enquire into
the matter, and outcome of the
enquiry;

(c) whether it is a fact that though
there are three Division offices of Cent-
ral Water Commission in Orissa, there
is no Circle Office and the work of the
Divisions of Central Water Compmission
in Orissa is not being supervised in
time and properly; and
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(d) whether the Government pro-
pose to have a circle office of Central
Water Commission in Orissa for effec-
tive supervision and growth of Central
Water Commission in the State which is
often affected by Natural Calamities
such as flood, cyclone etc. ?

THE MINISTER OF IRRIGATION
AND POWER (SHRI B. SHANKARA-
NAND) : (a) and (b) The Government
is aware of the said news item which
appeared in ‘The Times of India’ dated
28th March, 1985. The necessary action,
as required, is being taken up by the
Central Water Commission,

(c) and (d) There is no circle office
of the Central Water Commission in
Orissa, Al present there is no proposal
to open a new circle of the Centratl
Water Commission in Orissa. However,
the responsibilities of the Central Water
Commission in respect of hydrological
observations and flood forecasting are
taken care of by the circle at Hyderabad
under whose jurisdiction the three divi-
sions located in Orissa are functioning.

Construction of a Railway siding from
BHEKL plant at Ranipet

5909. SHRI P. CHIDAMBARAM :
Will the Minister of RAILWAYS be
pleased to state :

(a) whether there has been consi-
derable delay in the construction of a
railway siding from the BHEL plant at
Ranipet in Tamilnadu to the nearest
railways station;

(b) whether such delay has occurr-
ed despite BHEL, Ranipet having depo-
sited the entire cost;

(c) the reasons for the delay; and

(d) when the raijway siding is likely
to be completed and become opera-
tional ?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHR1 MADHAVRAOQ SCINDIA) : (x)

No, Sir,
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(b) and (c) The work of the private
siding, outside the BHEL complex, is
nearing completion, and including elec-
trification it will be ready for operati-
onal use by Oct, 85, The work inside
the BHEL complex is, however, held up
due to following activities required to
be carried out and completed by BHEL
Authorities,

(i) earthwork in formation;

(ii) supply of P, Way material for
1.5 km. length,

(iii) to remove obstructions caused
by raw materials stacked in the
alignment of siding.

(d) The Railway will complete the
siding inside the BHEL complex, within
3 months of the date, BHEL authorities
complete their portion of works.

Opening of CGHS Dispensary in
Paschim Vibar New Delhi

5910. SHRI M.V, CHANDRA.
SHEKARA MURTHY : Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

(a) whether it is a fact that the
residents of Paschim Vihar, New Delhi
are facing great inconvenience and diffi-
culties due to non availability of CGHS
Dispensary in the area ;

(b) if so whether Government pro-
pose to open ncw dispensary in the
area; and

(c) if not the reasons therefor ?

THE MINSTER OF STATE IN
THE DEPARTMENT OF HEALTH
(SHRI YOGENDRA MAKWANA) :
(a)to (c) One CGHS allopathic
dispensary has alrecady been sanctioned
for Central Government employees res;-
ding in Paschim Vibar and the dispen-
sary will start functioning as soon as
the Flats earmarked by Deithi Develop-
ment Authority for the dispensary are
allotied,



]79 Written Answers

Removal of forests for lrngatmn and
o Y’ower Projects

5911, SHRI V. SOBHANADREE-
SWARA RAO': Will the' Minister of
IRRIGATION AND P()WE’R be pleased
tostate :

wly

(a) whether he is aware that the

delay in clearance of proposals for -

removal of forests for new Irrigation
and Power Prpjects i« causing delay in
execution of thcse pro;ects for quite
long time; and

(b) if so, the number of proposals
so far rcccxved frem Andhra Pradesh
and’ clearance communicated by the
Union Government thereto ?

THE MINISTER OF STATE IN
THE ~ DEPARTMENT OF POWER
(SHRI ARUN NEHRU) : (a) and (b}
Deparlmcnt of Forest and Wild Life
have intimated that out of 30 proposals
received from Andhra Pradesh from 1980,
onwards’ 14 hive been cleared so far-
In most" f thk ‘othér cases, clearances
could not be gwen as additional
inférmatidn’ soughf fr m the State
Govérnnient has{no’t been furmshf'd

Integration of all Categories of Port
Works Und er a United Control

5912. SHRIMATI
GUHAY Will ' the = Mipister of

SHIPPING AND TRANSPORT. be
pleased to state :

(2) whether there is any proposal to

integrate all " cafepories of workers :

-

whether of Port Trusts or of Dock
Labour Board into one labour force and
to pléce them' under a unified control -

(b) .if so, the details thereof'; and

(), the stepy, if any, taken or pro.
posed to he. tnkﬂ iﬁ the . matter 7
1‘ )1 Wt
Tuammsamn OF  STATE. IN

THE ,MINISTRY. OF SHIPPING AND ..

TRQI}ESPORT ($HRI . Z R. ANSARI) ;:
@) to(c), In May, 1975, the . Govern-
me ,._._o( India set up a Committee to

MA,_Y=9._?‘19§5' §
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study,’nter-alia, the depl« p/ment of port
and dock labour and the arrangements
for their co-ordinated ' functioning in
the context of the need to treat cargo
handling from the transit shed to the

ships’ holds and vice-versa either as a

single system or a unified operation and

to suggest suitable changes. The Co-

mmittce recommended abolition of

Dock Labour Bourds and institutiona-

lisation of cargo handling arrange-

ments .under the Port Trusts. This pro-

posal was considered by the Govern-

ment. It was considered that imple-

mentation of the proposal would in-
voive considerable difficulties in inte-

grating workers employed under two

organisations namely Port Trusts and

Dcck Labour Boards, with different pay

scal:s and terms of emplovment and

ontrusting entire cargo handling opera-

tions to Port Trusts. It was, therefore
decided to have a further study into the
matter by an Officer, having intimate

knowledge of port working. The

Officer recommended that the existing

Dock Labour Boards should operate as

the sole ““Labour supplying and labour

deploying agency’’ for all labour on

ships as wel} as on shore, althouch diffe-

rent setsbfjgbour would remain under

different employers with different service

conditions, Tnis’recommendation‘ was

not found practicable,

However, it was decided to have a
beginning with .regard to introduction
of integrated. cargo handling labour at
Paradip, Tuticorin and New Mangalore
Ports and Haldia Dock Complex where
no Dock Labour Boards have been set
up. Certain alternative arrangements
were worked out at (hese ports on an
experimental Basis. ' In -the:  meantime,
new wage settlement dated 11.4.1984
with the Federations of port and dock
workers confained a provision for setting
up of a Committee to consider demands
for. mstltmlonamaﬂonldecaedahsatlon
of cargo handling -workers at fhese
ports under the Dock Labour Boards or -
tripartite bodies or as direct employees
of the Ramt Trust.. The :Cominittes :has
alceady submitted its report. but no .
fina], decision .in this regard has been
taken so far.
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Ymprovement of Infrastrycture Facilities
at Haldia :

5913, SHRI BIMAL KANTIL'

GHOSH 3 Will the Minister of SHI-
PPING AND TRANSPORT be pleased

to state ¢

(a) whsther lack of outside infrast.-

ructare facilities, inadcquate road and.

rait links wre the constraints uffecting
growlh of Haldia as a base of, shipping
activitics ; and

(by if so, what. steps have been
taken or proposed to be taken to
improve the infrastructure facilities to
make Haldia attractive to the shippers ?

THE MINISTER OF STATE OF
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z.R. ANSARI) :
(1) No, Sir. Haldia is connected both
by Nationa! and -State Highways. It
i« algo connected to South Eastern
Railway main line by a fully electrified
single line which is adequate to meet
the present demand.

(b) The Calcutta Port Trust have
also taken various steps (0 oOvercome
the accommodation problems which
used. to be a major problem as indicated

bzlow i —

(i) A large number of Port users
have bzen aliotted accoimmo-

dation.

(ii) It has been decided to allot
land to interested port users
particularly those who have
established themseives at Haldia
and have occupied Port
Quarters,

(iii) It is proposed to construct a

portiaers® Rosiel under the'7th

Five Year Plah' 'scheme, -

(iv), .Haldia-Ro¢k.:Complex . contriv. -

butes $o running . of bus ser.
vices. at -Haldia - to rimprove.
trapsnord facilities-and metting.

up .pf schoaly §o provide edu-

catignal.facilities.. for childrea
of Haldia based officials.
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(V) Incentives ' like ' pre-shipment
storage of' export cargo " at’
nominal rent has béen ' granted
promott  aggregation of traffic
originating from distant places.

The Port is also contipually revie-
wing the existing infrastructural facili-
ties with other concerned authorities to
improve them.

West Behzal Power Plants Deficiéncies
Polated out by Central ' Eléctricity
Authority

S914. " SHRT BIMAL KANTI
GHOSH: Will the¢ Minister ‘of ' IRRI:’
GATION AND POWER be pleased to'
state :

(a) whether a team of Central
Elcctricity Authority has brought™ to
the notice of th¢ West Bengal State
Authorities deficiencies in the working
of the power plants and equipments and
maintenance procedures followed in
the Power Plants in West Bengal ¢ :

(by if so, the details of the defi-
ciencits brought to the notice of ‘'thé"
West Bengal State Authorities and! “the '
remedial measures suggested ; and

(c) the steps taken/proposed by the
State Authorities ?

THE MINISTER OF STATE!In'
THE DEPARTMENT OF “ POWERT
(SHRI ARUN NEHRU) : (a) Yes, S$ir.

fid,

(b) The areas/equipments necdm;
replacement/modification are @
(i) Coal handling system;
(ii) Boilers and burner system,
Giii)" Turbo generators,
(ivy - Feod whater system,
) Coolmg system, and
(vi) 'Ash“ﬁiﬁﬂin:‘g'"sys‘(érﬁ:.L .

(c) Renovation and ‘Moderni a‘t’i’&h:
hemes for 'the Bant'el* and® ’Sanii‘ldﬁi
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Thermal Power Stations of West Bengal
State Electricity Board have been
techno-economically cleared by the
Central  Electricity Authority. The
schemes will be implemented by WBSEB
after sanction by the Planning Commi-
ssion,

Performance of Calcutta Port

5915, SHRIMATI PHULRENU
GUHA : Will the Minister of SHI-
PPING AND TRANSPORT be pleased
to state :

(a) whether there has been al)
round decline in efficiency at Calcutta
Port during the last three years ;

(b) if so, the details thereof ;

(c) the ma'n reasons for low per-
formance of Calcutta Port during the
above period ; and

(d) the corrective measures taken
or proposed to improve the performance
of Calcutta Port ?

THE MINISTER OF STATE OF
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z.R. ANSARI):
(a) & (b) The performance of
Calcutta Port in terms of output per
hook, per shift has decreased during the
last three years in respect of certain
items while in respect of other items
the productivity has remained almost
at the same level. The average output
per hook per shift during the last three
years at both Calcutta and Haldia was
as under :

CALCUTTA (in tonnes)
Commcdity 1982-83 83-84 84.85
Foodgrains 103.2 93.1 93.6
Fertilizers 91.4 81.3 66,6
Fertilizers-raw-mafterials 115.9 105.0 115.2
Cement 144.2 127.5 116 3
Sugar — 110.2 154.9
Mul Cargo 76.0 71.5 76.8
“FALDIA
Foodgeains . — 57.1 _—
Fat‘ﬁtm t'!emlrzcr.raw-matenal 54.7 63.4 64.6
Cement — 105.7 108
Sl}” 57.4 98.7 84.1
Pig 1roun | 97.0 81.8 —
Coking Coa! 310.3 440.3 343.8
General Cargo 92.4 69.0 851

-{¢) Low performance at Calcutta
h *imanly because of ageing of cargo
hendling workes, No carge bandling
workers bave been recruited during the
last two decades. Further poor rate of
clearance in respect of foodgrains and
fertilizers has resulted in low discharge
rate and affected productivity, Prolon.
ged mensoon ifi the year 1984-85 and also

'ack of modern cargo handling equipment
led to lower performance in 1984-85,

(d) Measures adopted to improve
performance are enforcement of punctu-
ality, modernisation/augmentation of
cergo handling equipment, betrer super-
vision of cargo handling operation,
maximising availability of existing cargo
handling equipment, intreduction of
incentive schemes etc.,
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Maintenance of transit Sheds in Cal-
cutta Porf

5916. SHRI BHOLA NATH SEN :
Will the Minister of SH.PPING AND
TRANSPORT be pleased to state :

(a) whether Government have recei-
ved reports indicating that the transit
sheds in Calcutta Port are not being pro-
perly maintained and that the lighting
arrangements in the sheds are in bed

shape ;

(b) if so, the details thereof inclu-
ding the present position ; and

(c) the steps taken or proposed to
ensure that the required rcpairs at  Cal-
cutta Port are not Deglectted ?

THE MINISTER OF STATE OF
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z R. ANSARI) :
(a) & (b) Sheds and warchouses at
Kidderpore Dock and Netaji Subhas
Dock are very old., Due to lack of
adequats finance, it has not been possi-
ble for the port Trust to look afier re-
quisite preventlive maintenance of the
sheds. Lighting arrangements in Docks
have substantially improved since 1982.
Flood light towers have also been ins-
talled in the Dock operational areas,

(c) Normal maintenance repairs
including special repaus are being
carried out since 1980. So far the Cal-
cutta Port Trust has incurred an expen-
diture of Rs. 1,37,15,908 97 towards
maintenance and repairs of sheds.

Joint Inspection of Officers of CDSCO
and Haryana Government

5917. SHRI MOTILAL SINGH :
Will the Minister of HEALTH AND
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FAMILY WELFARE be pleased to
state :

(a) the number of the officers of
Central Drug Standard Control Organi-
sation (North Zone) and Haryana
Government who form part of joint
inspection teams to consider application

for grant of licence to manufacture for

sale of basic drugs from time to time
in the State of Haryana alongwith
qualifications and experience in manu-
facture of basic drugs prescribed for
them ;

(b) the details of inspections carried
out by the teams during the three yecars;
and

(c) the expenditure incurred by
Central Government on these officers
cvery year although the Haryaua Drug
Controller is competent to grant permi-
ssions for bulk drug itself under law ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF HEALTH
(SHRI YOGENDRA MAKWANA) :
(a) Teams consisting of officers of
the Central Drug Standard Control
Organisation (North Zone) and officers
of the Haryana Government conduct
joint inspections when necessity arises
in Haryana State, The Drugs Ilbspe-
ctors possess the prescribed qualifica-
tions laid down under the Drugs and
Cosmetic Rules,

(b) The details of inspections are
given in the attached statement.

(c) The expenditure involved on the
part of the Officers of the Centra)
Diug Standard Control Organisation
(North Zone) relates to normal TA/DA
Only. The Officers of the CDSCO
participated in the joint inspections at
thc request to the Drug Controller,
Haryana.

Statement

Name of the Drug Manufacturing Unit

Name of the Officers of CDSCO
and Haryana Govt. forming the
Inspection Team/Date of Inspe-
ction oL '

1

2

1. M/s Cepham Laboratories
Pvt, Ltd., Kundli, Distt. Sonepat,

e

Shri K. Viyaya Raj
cShri A K. Ogal
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2

2, M/s Intrachemicals and
Drugs ¢(P) Lid., Gurgaon,

3. M/s Cepham Laboratories.
Pvt. Ltd,, Kundli,
Dists, Sonepat

4. M/s Seema Pharma, M 1 E.,
Bahadurgark

5. "Ms Jagsonpal & co.,
P.O. Amarnagar.
Faridabad

6, ”M/s Pharmachem,
MIE.,
Bhadurgarh

B e ———— s A A 7 84 B e

National Academy of Medical Sciences

5918. DR. 'G. VIJAYA RAMA
RAO : Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to sgate H

(a) ‘whethér Government's atten.

fion has béen'Urawn to the news report

regarding Natioual Academy of Medical

Sciences started in 1961 alleging mal-
functioning in H,T, dated 22-3- 1985 ;

(b) whether Government propose
to ln&titutg an enqunfry into the matter
to u}cgpard ‘this and similar other
inst!tunqng,ip lhe coumry?

- THE MINISTER OF STATE IN
THE DEPARTMENT OF HEALTH
ASHRI YOGENDRA MAKWANA) :
(a) the allegation of malfunctioning of
the National Academy of Medical Sci-
ences in the news item is not correct,

——

Shri O.P. Aggarwal
16th Octob:r, 1981

Shri K Vijaya Raj
Shri A.K. Ogale
Shri O.P. Aggarwal
15th October, 1981
SHRI K. Vijaya Raj.
SHRI 1.J. Sehgal
Shri O.P, Aggarwal
18th April, 1983

Shri B.R Wadhawan

Shri O.P. Aggarwal
6th July, 1981

Dr. P, Das Gupta
Shri L.J. Sehgal
Shri M. Mitra

Shri M.L, Garg
Shri O P. Aggrawal
Sth May, 1983

Shri 1.J. Sehgal
Shri O,P. Agarwal
3rd April, 1984

_(b) No, Sir,

Providing Additional Air-Conditioned
Coaches to Madras-Tiruchi Cholan
Express.

5919. SHRI E S.M, PAKEER
MOHAMED ; Will the Minister of
RAILWAYS be pleascd to state :

(a) whether the Southern Rallway

have any proposal to provide additional

air-conditioned coaches to Madras- -
Tiruchi Cholan Express :

(b) if so, by when ; and
(c) if not, the reasons thercfor ?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS

(SHRI "MADHAVRAO SCINDIA) :

(a) No, Sir, -
(b) Does ot arise,



139 WrittenAnswers
(c) Non-availability of A.C, coaches,

Introduction of a Shuttle Train Between
Nagpur and Badnera

5920 SHRI BANWARI LAL
PUROHIT : Will the Minister of

RAILWAYS be pleased to state :

(a) whether details of the new
trains likely to be started in Maha-
rashtra State during the year 1985.86 ;

(b) whether the people of Nagpur
district of Maharashtra are continuously
demanding for introduction of a new
shuttle train between Nagpur aund

Badnera ;

(cV if so, whether the proposal for
introduction of a new shuttle train
between  Nagpur  and Badnera is
under consideration ; and

(d) if so, when a final dscision s
likely to be taken thereon ?

THE MINISTER OF STATE IN
THE ~MINISTRY OF RAILWAYS
(SHRI MADHAVRAO SCINDIA): (a)
The new trains introduced from 1,5.1983
have already been published in the May,
1985 time table. "Other train to be
introduced will be finalised before issu-
ing the Oct.” 85 time table.

(b) Yes, Sir,

(c) No, Sir.

(d) Does not arise.

Inclusion of New Items of Work For
Health Programme of Rural Areas
During Seventh Plan and Allocation of

Makarashtra
5921. SHRIBALASAHEB VIKHE
PATIL :" Will the Minister of HEALTH
" 'AND FAMILY WELFARE be pleased
to state

“ () whether new:items of work have

“"been included in the health procramme

- afthe rural ateas during Seventh Plan
Period and if so, the details thereof:

VAISA. HA 19, 1907 (s 4K 4)
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(b) the items earmarked for Maha-
rashtra;

(c) the total financial aflocation
envisaged for the new plans; and

(d) the financial allocation made
for Maharashtra fof 1985-86 for the new
items of work ?

THE MINISTER OF STATE 1IN
THE DEPARTMENT OF HEALTH
(SHRI YOGENDRA MAKWANA) :
(a) No new item of health prog-
ramme in rural areas is proposed during
the 7th Five Year Plan. The strategv
faid down in the Sixth Five Year Plan
is proposed to be followed during the
7th Five Year Plan.

(b) to (d) Question does not arise.
[Transiation]

Railway Accident Near Charégaun Railway
Station, South Eastern Railway on
16-8-1984

5922. SHR1 MOHANLAL JHIKRAM

© will the Minister of RAILWAYS be

pleased to state

(a) whether an accident tovk place
on 16 August, 1984 pecar Charegaon
Railwdy Station on the metre-gauge line
on South-Eastern Railway;

- (b) if to, the details of the cause of
the accident;

(c) the number of persons killed and
injured as a result of this accident and
the amount and form of assistance

provided by the Department;

(d) whether the then Railway Mini-
ster had himself visited the site of the
accident; and

te) if so, the observations thade by
him ahd the details of - the assurance
given by him to the people ?

THE MINISTER OF STATE
IN THE MINISTRY OF RAILWAYS
(SHRI ° MADHAVRAO SCINDIA) :
(a) Yes, Sir, ' On 16th -August, 1984 4
G. J. Jabalpur Gondia passenger traia
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met with an accident at Bridge No. 62
between Charcgeon and Samnapur
Stations on Jabslpur Gondia Narrow
Gauge section of South Eastern Railway.

(b) According to the findings of the
Commissioner of Railway Safety, South
Eastern Circle, who held a statutory
inquiry, this accident was causcd prima-
rily due to the washing away of Bridge
No. 62 and breaching of the railway
embankment in the approaches to the
bridge by the sudden and unprecedented
flood from intense rainfall in the
catchment,

(c) In this accident, 112 persons
lost their lives, 39 suffered grivous inju-
vies and 37 simple injuries. Ex gratia
payment of Rs, 1000 was made to the
next of kin of the persons who lost
their lives, Rs. 750 to those who suffered
grievous injuries and Rs, 250 to those
of Rs 33 lakhs haes so far been made to
those who suffered simple  injurics.
Besides compensationthe next so kin of
the persons who lost their lives and Rs.
2.57 lakhs to those who suffered injuries.

(d) & (¢) The then Minister of
Railways visited the site of the accident
on 18.8.84 and made the following
announcements :

i) A thorough survey of all bridges,
culverts, crossings, and assess-
ment of requirements  of
diesel engines, coaches and wagons
by a separate Divisional Railway
Manager.

ii) A drive for replacement of stcam
enginc by diesel engine and com-
pletes renovation/replacement of
coaching stock.

iii) Immediate appointment of ad hoc
Claims Commissioner,

iv) Setting up of area control offices
at Mainpur and Jabalpur and
emergency control  offices at
Balaghat.

v) Immediate inspection of all Narrow
Gauge lines on South Eastern
Railway by General Manager.

MAY 9, 1985
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iv) Immediate s toppage of all narrow
gauge operations till weather
conditions improved. Railways
should maintain a liaison with
Meteorological Department to
stop train service when weather
conditions are not favourable,

vii) As a part of compensation, Rs,
10.000 be paid immediately to the
next of kin of identifiable
deceased.

viii) Repairs to bridges and track to be
undertaken on war footing.

ix) Setting up of emergency conirol
rooms at Nagpur and Jabalpur
for turnishing information pertai-
ning to the injured and their
progress,

[English)

Reservation of states for Scheduled
Castes /Scheduled Tribes in Kendriya
Vidyalayas

5923. SHRI MANVENDRA SINGH :
Will the Minister of EDUCATION be
pleased to state ;

(a) precentage of reservation for
candidates belonging to Scheduled
Castes/Scheduled Tribes for admission
in Kendriya Vidyalayas ;

(b) whether adequate students be-
longing to these communities, according
to their reserved quota are available
for admission ;

(c) f so, details for Kendriya
Vidyalayas in Delhi region ;

(d) if not, the details of the Ken-
driya Vidyalayas where adequate stu-
dents of these communities were not
available during the last year ; and

~—

(e) what cfforts made/proposed to
be made to give admission to candidates
of these communities during the current
academic year 1985-86 ?

THE MINISTER OF EDUCATION
(SHRI K. C. PANT): (a) to(e) 15%
and 7 1/29%, of the fresh admissions in
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every Kendriya Vidyalaya are reserved
for the children of employees of eligible
categories belonging to Scheduled Castes
and Scheduled Tribes respectively.
Though the position varies from school
to school, the quota reserved for S:he-
duled Castes/Scheduled Tribes is filled
to the extent of availability of Scheduled

VAISAKHA 19, 1907 (S4KA4)
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duled Castes/Scheduled Tribes students
admitted in Class I in Kendriya Vidya-
layas in Delhi region duripg 1984-85
is given in attached statémént. Efforts
are made to admit Scheduled Castes/
Scheduled Tribes candidates. upto the
required percentage in each Kendriya
Vidyalaya. if necessary, even by relaxing
the qualifying standard.

Scheduled Perecen-

Delhi Caatt. No. 1

S. No. Name of Kendriya No. of Scheduled
Vidyalaya students Caste Tribe tage of
admitted SC/ST
in Class I,

(1 (2) 3) *) (5) (6)
l. Tuglakabad 107 29 - 2%.1%,
2. R.K. Puram, Sector.1V 70 11 06 24,3%,
3. AGCR Colony 90 20 o1 23.6%
4, Szinik Vihar 60 12 02 23.3%
5. VKV Ghaziabad 60 13 01 23.3%%
6. R K. Puram, Sector-VII1I 105 16 08 23.0%
7. Goel Market 105 16 o8 23.09,
8. Lawrence Road 70 15 01 23.0%;
9. Tagore Garden 105 21 03 23.0%
10. Hindon No. ! 105 2 01 22.9%
11, K V. No. 2, Faridabad RO 17 01 22.5%,
12, Pushp Vihar 67 12 03 22.47%
13. K.V. No. 1, Faridabad 112 19 06 22.3%,
14. Andrews Ganj 105 15 cs 21.99,
15. INA Colony 108 21 02 21.9%
16. New Friends Centre 60 12 01 21.7%
17. Hindon No, 2 105 20 02 20.99,
18. JNU, New Mehrauli Road 239 43 05 20,19,
19. Dejhi Cantt. No. IIl 1C5 21 01 21.09,
20, Masjid Moth 9s 13 07 21,09,
21. Shalimar Bagh 60 10 12 20.0%
22. Pragati Vibar 57 09 02 19.3%
23. Janakpuri 90 12 14 17.7%,
24. Gurgaon °0 15 o1 !7.8%
25. Delhi Cantt. No. II 138 18 05 16.7%
26, NTPC Badarpur - 110 17 o1 16.3%
27. R.K. Puram-Sector, II 105 15 0z 15.7%
28. Arjangarh ? 09 02 15.7%
29. Dogra Lines, Meerut 138 20 02 15.9%
30. Sikh Lines, Meerut 104 13 — 12.5%
31, 175. 1 08 ¥
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32. Murad Nagar 101 10 — 9.9%

33. Jharoda Kalan 105 09 01 9.5%,

34, Jhajjar 29 02 —_ 6.9%

35, Punjab Lines, Meerut k] | 07 — 5.349%,

Appointment of Women teachers in

Primary Schools

5924. SHRIMATI INDUMATI
BHATTACHARYYA : Will the Minister
of EDUCATION be pleased to state :

(a) whether the Central Govern-
ment have sponsored scheme of assis-
tance for appointment of women
teachers in primary schools ;

(b) if so, the details thereof :
(c) the State-wise break up number

of teachers appointed under the scheme
during 1983-84 and 1984-85 and likely

to be appointed during the current
year 1985-86 ;
(d) the basis of sharing the ex-

penses of the scheme between the Centre
and the States ?

THE MINISTER OF EDUCATION
(SHRI K.C. PANT) ; (a) Yes, Sir.

(b) Since 1983-84 a Centrally Spon.
sored scheme is in operation under
which assistance is given to 9 educa-
tionally backward States, viz, Andhra
Pradesh, Assam, Bihar, Jammu &
Kashmir, Madhya Orissa, Rajasthan,
Utttar Pradesh and West Bengal for
appointment of women teachers in
primary schools.

(c) SA statement indicating the
number of posts of women teachers
for which grant was paid to the 9 edu-
catiopally backward States during the
years 1983-84 and 1984-85 is attached,
The actual number of teachers likely
to be appointed during 1985-86 is not
known at present.

(d) the Centre-State share is 80 : 20.

Statement

No, of women teachers for which grants were Sanctioned during
1983-84 and 1984-85.

I}:me of the State

Number of teachers

S. No.
1983-84 1984-85%

1. Andhra Pradesh 200 750
2. Assam 200 750
3. Bihar 200 750
4, Jammu & Kashmir — 400
5. Madhya Pradesh 300 1150
6. Orissa 200 750
7. Rajasthan 300 1150
8. Uttar Pradesh 400 1550
9. West Bengal 200 750

Total 2000 8000

*The figures for 1984-85 include the nvmber of teachers fci the year 1983-84 also.
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Import of Coaches by Metro Railway
Calcutta

5925, SHRI MOOL CHAND
DAGA : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether Metro Railway Calcutta
was going to import 86 coaches ;

(b) if so, the circumstances under
which the import has been found nece-
ssary when the coaches are being manu-
factured by Integral Coach Factory
Madras ;

(c) whether Integral Coach Factory
Madras has already made 20 coaches
which are in use and this factory has
got order for 144 coaches from Metro
Authorties ;

(d) whether Government contem-
plate to cancel the import of coaches
and arrange to expadite indigenous pro.
duction ; and

(¢) whether Metro Railway Cal.
cutta is behind schedule and the delay
has resulted in extra expenditure ; and
the details of such expenditure ;

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI MADHAVRAO SCINDIA) :
(a) There is a proposal to import part
of the requirement of coaches for Metro
Railway Calcutta.

(b) The need to import Metro
Coaches has been felt primarily due to
manufacturing capacity constraints
as the total indigenous production
capacity available .in the country
falls short of the requirement of
coaching stock including Metro Coa-
ches for 7th Plan period.

(c) Integral Coach Factory Madras
has turned out so far 28 coaches oyt of
A total order for 144 Metro ngqiwg,pu
it. PR

(d) No order for import o f ¢Qi§i:es
has yet been placed. Proposal to tmport
coaches has been worked out after

VAISAKHA 19, 1907 (SA4KA)
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taking into account indigenous pro-
duction,

(e) The project sacntioned in 1972
was estimated to cost Rs. 140 crores
and project report envisaged its comple-
tion in 1978. Due to severe constraint
of funds and various other problems,
the completion of the project has to be
re.scheduled. The work is now pro-
gressing satisfactorily and the project
is expected to be completed by end of
1989 at a cost of about Rs. 800 crores
subject to availability of adequate
funds,

[Translation)

Introduction of Indore-Bombay Rail
Service Via Bhopal

5926, SHRI SATYA NARAYAN
PAWAR :
SHR1 BALKAVI BAIRAGI :
SHRI DILEEP SINGH
BHURIA :

Will the Minister of Railways be
pleased to state the time by which
Indore-Bombay rail service via Bhopal
is likely to be started ?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI MADHAVRAO SCINDIA) :
At present, their is no proposal for
introducing a train between Indore and

Bombay via Bhopal.

Graats to child centres and Irregulari-
ties There in

5927. SHRI JITENDRA PRASADA:
Will the Minister of EDUCATION be

pleased to state :

(a) whether grants have been allo-
cated for Child Centres by Government
and if so, the allocation made State-
wise and the number of Child Centres

opened ;

(b) whether Government have recel-
ved complaints to the effect that attempts
have been made in several districts to
misuse allocuted amount in the name
of fake child centres: and if so, the
number of States from where such com.
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plaints have been received and also the
names of districts and when such corrupt
practices have been indulged in ; and

(c) the action taken by Government
to check these practices ?

. ‘THE MINISTER OF EDUCATION
(SHRI K.C. PANT) : (a) Grants for
opening Early Childhood Education
Centres are given to voluntary agencies
in the nine educationally backward

MAY 9,1983
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States, namely, Andhra Pradesh, Assam,
Bihar, Jammu & Kashmir, Madhya
Pradesh, Orissa, Rajasthan, Uttar
Pradesh and West Bengal, No State-
wise allocations are made. A statement
indicating the number of Centres and
the grants given therefor, during the
years 1982-83, 1983-84 and 1984-85 State-
wise, is attached.

(b) No, Sir.

(¢) Does not arise.

Statement

Grants given under the scheme of Early Childhood Education and the
number of Centres during the years 1982-83, 1983-84 and 1984-85

1982-83 1983-84 1984-85
e e v el s i e e et s g e e St tnes ot e ot S et e et et i
S. Name of No. of Amount No. of Amount No. of Amount
No, State centres of centres of centres of
grant grant grant
Rs. Rs. Rs,
1. Andhra 2 6,930 61 2,82,510 170 8,11,050
Pradesh
2. Assam 2 6,930 _— — e N —
3. Bihar —— —— 10 36,5i0 10 83,350
4. Jammu & — —— — e st e —_—— ———
Kashmir
‘5. Madhya 15 51,975 15 53,000 35 1.85,175
Pradesh
6, Orissa 44 1,52,460 97 4,54,8¢C0 96 4,306,305
7. Rajasthan 22 76,230 31 1,40,100 74 3,30,650
8. Uttar —— o e —_—— 1 3,18,630
Pradesh
9. West Bengal 1 ‘ 3,465 69 3,41,910 148 6,27,382
Total 86 2,97,990 303 13,08,890 604 27,92 542

[English]

Norms for grant of Assistance to volun-
tary Organisation Involved in propa-
gation of Hindi '

5928. SHRI NARASINGRAO
SURYAWANSHI : Will the Minister
of EDUCATION be pleased to state :

(a) the financial assistance schemes,
norms and rules etc, for voluntary
organisations which .are involved in
propagation/expansion/imparting Hindi
education in non-Hindi speaking States :

(b) whether such assistance was
denied to Satya Niketan Hindi Primary
School/Vidyalaya at Bhalki, District
Bidar, Karnataka ; and
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(¢) if so, the reasons therefor ?

THE MINISTER OF EDUCATION
(SHRI K.C, PANT) : (a) The Ministry
of Education has been providing finan-
cial assistance to volupntary Hindi orga.
nisations for the promotion of Hindi.
Under this Ministry's scheme, financial
assistance is given to organisations/
educational institutions to continue
and/ or to expand their activities or
break fresh ground in the field of piopa-
gation and development of Hindi in all
Parts of the country, including non-
Hindi speaking States. Applications
for grant-in-aid have to be sent through
the State Govts [Director, Cential
Hindi Directorate (CHD), New Delhif
Regional Officers of CHD at Madras,
Hydrabad, Calcutta and Gauhati in
the prescribad proforma alongwith the
required details and documents. Grants
are given (r 757 of the total approved
expenditure for developmental schemes
and Rs. 50,000/- or 607, of the total
approved expendituie, whichever is less,
for building purposes. For Hindi med:um
schools in the non-Hindi sp:aking
stales, grant may be given on an ad-hoc
basis to cover any deficit in the budget
for running the school, provided that no
grant will be paid in replacement of the
grant normally admissible from the
State Govt, under the latter’s grant-in-
aid rules. The deficit should be certified
by the State Government,

(b) and (c) It may b: siated that

the application for grant-in-aid during
1984-85 rcceived from the Headmaster,
Satya Niketan Higher Primary School,
Bhalki, Bidar (Karnataka) through the
Regional Officer, CHD, 959, Khairata-
bad. Hyderabad was placcd before this
Ministry’s Grants Commitice which met
on 23 11.1984. The Grants Comimittee
examined the proposal of the organisa-
tion for grant-in-aid for construction
of building and for meeting the deficit
on the payment of salary to the teachers
for the year 1983-84. The Committee did
not recommend any grant to the orga-
nisation for the year 1984-85 for the
following reasons :—

(i) Grant under the scheme is not
to be given for meeting pre.
vious liabilities or debts as
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such, Deficit incurred during
1983-84 was treated as previous
liability.

(ii) Since no grant-in-aid was given
to the organisation for mple-
mentation of any Hindi propa-
gation scheme, it was not
possible to sanction any grant
for construction of a building.

(iii) The deficit in the budget for
running the school was not
certified by the State Govern-
ment as provided for under the
scheme,

(iv) Copies of the audited statement
of accounts for the years
1982.83 and 1983-84 and a copy
of the last balance sheet were
not enclosed along with the
application for grant-in-aid as
is required under the rules go-
verning the scheme.

(v) Relevant documents relating to
recognition of Hindi courses
and examinations conducted by
the organisations and details
about the qualifications and
experience of the teaching/non-
tcaching staff were also not
enclosed,

The Institution has been suitably
informed about the reasons why the
Ministry has not beenable to sanction
any grant to it for 1984-85.

World Bank Assistance for Srirama-
sagar Kaktival Canal Projectin A.P.

5929, SHR1 M. RAGHUMA
REDDY :
SHRI C. MADHAYV
RENDY :

DR, G. VIJAYA RAMA RAO:

Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) whether Sriramasagar kaktiyal Canal
Project 1n Andhra Pradesh which has
been extended from 235 KM to 284 KM
‘Under Stage— I’ has been approved by
Planning Commission and is pending
with the Central Geovernment for
approval for the World Bank assistance;
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(b) if so. the reasons for keeping it
pending; and

(c) the time by which it is likely to
be cleared ?

THE MINISTER OF IRRIGATION
AND POWER (SHRI B, SHANKARA-
NAND) : (a) to (c) Stage—I of the
Sriramsagar Project was approved by
the Planning Commission in August,
1964. The scope of the project was
subsequently revised. A Project report
for the modified Sriramsagar Project
Stage—I, with extension of Kakatiyal
Canal to 284 km. has been received
from the Government of Andhra Pradesh
by the Central Water Commission in
January 1985 and is under examina-
tion. Simultaneously, the project has

been posed for the World Bank’s
assistance.

Lift Irrigation Facilities from
Pochampad Project

5930. SHRI G, BHOOPATHY :
Will the Minister of IRRIGATION
AND POWER be pleased to state ;

(a) whether there is any proposal
for creation of lift irrigation facilities
from Pochampad Project to cover
Karimnagar in Warangal District and
if so, the present status of the Project;

(b) whether any Project Estinates
have been worked out and if so, details
thercof:; and

(¢) whether Government will ensure
early implementation as the Project

will cover and benefit a very backwara
area ?

THE MINISTER OF IRRIGATION
AND POWER (SHRI B. SHANKARA-
NAND) : (a) and (b) The Government
of Andhra Pradesh have not submitted

any such project to the Central Water
Commission so far.

(c) Does not arise.
Arrangement for Treatment of Patients
Suffering from Biomagnetism

5931. SHRI G, G. SWELL : Wwill
the Minister of HEALTH AND
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FAMILY WELFARE be pleased to
state :

(a) whether there are arrangement
within the country for treatment of
patients suffering from Biomagnetism;

(b) if so, where;

(¢) whether Government are in
touch with other countries on this
state-of-the-art medical technology; and

(d) the names of those countries

and the broad indications of their
successes ?

THE MINISTER OF STATLE IN
THE DEPARTMENT OF HEALTH
(SHRT YOGFNDRA MAKWANA) :

ta)y The Government is not aware
of any disease known as biomuagnetism,

(b) Does not arise,
(c) No. Sir.
(d) Does not arise.

Woaorkshop on Welfare of Women and
its Recommendations

5932. SHRIDHARAM PAL SINGH
MALIK : Wil the Minister of SOCIAL
AND WOMEN'S WELFARE be pleased
to state :

(a) whether a workshop on the
Welifare of Women with special emphasis
on girls was organised by the Forum of
woemen’s development and held in New
Delhi during the first week of Anril,
1985,

(b) number of persons who partici-
pated in the workshop;

(¢) whether the participants sugges-
ted for the improvement in status of
women/girls in the country by providing
more and more jobs in every Depart.-
ment/Undertakings of the country; and

(d) if so, what action Government
have taken in regard thereto ?
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THE MINISTER OF STATE OF
THE MINISTRY OF SOCIAL AND
WOMEN'S WELFARE (SMT, MARA-
GATHAM CHANDRASEKHAR) :
(a) The Government is not aware of a
workshop having been held in New
Delhi in the first week of April, 1985,

(b) to (d) The question does not
arise.

(Transtations)
Annual P:oduction in Wagon Factories

5933, SHRI VISHNU MODI :
Will the Minister of RAILWAYS be
pleased to statlc :

(a) the annual production capacity
of each of the wagon factories in the
country;

(b) whether it is a fact that Govern-
ment have by reducing the orders for the
lone factory of Rajasthan have placed the
orders with other fuctories which are in
excess of their capacity; and

(c) if so, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI MADHAVRAO SCINDIA):
(a) A Statement is attached indicating
the annual installed capacity of wagon
building units in the country.

(b) No, Sir.
(¢) Does not arise.

Statement

(Figs. in four-wheelers)

S. Name of Annual Installed
No, the Firm ‘Capacity
Public Sector
1. Bharat Wagon, 1000
Muzaftfarpur
2. Bharat Wagon, 1500
Mokameh
3, Braithwaite, Calcutta 3000

4. Burn Stda, Burnpur . 3911
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5. Burn Std., Howrah 47:0
6. Jessop, Calcutta 3279

Private Sector

7. Cimmco, Bharatpur 2000

8. Hindustan General 1000
Industries, Nangloi

9. Modern Industries, 2000
Sahibabad.

10. Texmaco, Calcutta 3600

e

Total 26040

[English]

Wrong Billing by Delhi Electricity
Supply Undertaking

5934. SHRI RAM SAMUJHAWAN:
Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) whether at present periodical
bills for power consumption (domestic)
as prepared in various Delhi Electricity
Supply Undertaking Offices are not
subjected to any check or tect-check by
any higher authority before being issued
to the consumers:

(b) if so, the reasons therefor;

(c) whether it is a fact that the
billing in some of the Delhi Electricity
Supply Undertaking Offices tike R. K.
Puram is in Utter shambels and the
bills duly paid are shown as arrears in
subsequent bills and even amounts
due from some other consumers in the
vicinity included in the bills sent to the
consumers to whom these do not pertain
which results in considerable incon-
venience to the consumers in running
aiter  the Delhi Electricity Supply
Undertaking office to get the correc-
tions made; and

(d) if so, the remedial mvasures
proposed to be taken in this regard ?

THE MINISTER OF STATE 1IN
THE DEPARTMENT OF POWER
(SHRI ARUN NEHRU) : (a) & (b)
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Electricity bills of domestic/commercial
consumess ale prepared om the basis
of the consumption recorded in the
meter book which is cros:-checked by
the bill clerks and the amount is to-
talled through compuiometers and is
reconciled with the ledger entries be-
fore despatch, While the bills so pre-
pared are not subjected to further
checks, complicated biils invelving
assessment of consumption, application
of higher tariffjsurcharge, disputed/
final bills, etc, are checked by the
supervisory officials.

(c) and (d) According to DESU, the
position of consumer billirg in all the
districts; including R. K. Puram, where
billing is done manually, is by and
large satisfaciory. There is however, a
possibility of arrears getting reflected iu
subsequent bills in cases where the pay-
ment of the earlier bill has either not
been received or is received after the
accounting date of the current bill,
Whenever such or any other discre-
pancies come to notice, necessary action
is taken to rectify them. The billing
staff is under instruc.ions to exercise
due care and caution in billing.

Law Against Adulteration and Health
" Ministers Conference

%35. SHRI B, V. DESAI: Wil
the MINISTER OF BEALTH AND
FAMILY WELFARE be pleased to
state :

(a) whether Government are con-
sidering to take water and blood to be
covered by the law against adultera-
tion;

(b) if so, whether proposal was
endorsed by a Conference of Health
Ministers of States who pointed out
problems and anomalies in the
administration of the law on the core
trol of drugs and food adulteration;

(c) if so, what were the other

decisions taken by the Health Migisters
Conference; and

' (d? to what extent Government are
likely to amend the law in this tegard 2
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THE MINISTER OF STATE IN THE
DEPARTMENT OF HEALTH (SHRI
YOGENDRA MAKWANA) : (a) and
(d) The item ‘Blood’ is already con-
sidered as drug as defined under Section
3 (b) (i) of the Drugs and Cosmetics
Act, 1940, The State Health Ministers’
Conference held on 1.9.84 recommended
that the Central Government may con-
sider the feasibility of bringing potable
water under the provisions of Preven-
tion of Food Adulteration Act, 1954,
But it is not possible to include water
in the definition of food as there are
other Lagislations regulating supply of
potable water,

(¢) The recommendations of the
Conference of State Ministers incharge
of control of Drugs and Prevention of
Food Aduiteration are given in the
attached statement (Annexure).

Stutement

RECOMMENDATIONS
This conference of State Ministers
incharg: of control of Drugs and Pre-
vention of Food Adulteration held on
Ist Sepivmber, 1984 recommends :—

(i) that the State Governments
take immediate action for in-
cluding appropriate proposals
in the State Sector of the 7ih
Five Year Plan for strengthen-
ing the State machinery in-
charge of control of drugs and
prevention of food adultera-
tion, particularly the In pect-
ing, testing, intelligence and
legal wings according to the
guidelines laid dowa in this
regerd by expert bodies.

(ii) that Central Government may
consider the feasibility of
bringing potable water, ice
and tobacco (in all its forms)
under the provisions of the
PFA Act and that the pro-
ceduies for enforcement be
simplified to provide for sum-
mary action and deterrent
minimum punishment, Special
courts be set up to bring the
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offences under the Drug and
Fooed Acis  Regional labora-
tories :hould be set by the
Central Government and irea-
ted as the final authorities for
determining food adultcration,

that the States take urgent
action for creating a special
machinery for tackling pro-
blems of spurious drugs,

(iv) that the States initiate syste-

™)

(vi)

(vii)

(viii)

(ix)

(x)

malic action for enrforcing
of the Provisions of the Preven-
tion of the Food Adulteration
Act, Particulaily in the rural
areas

that adequate attcntion be
paid to mass cducation pro-
grammes, advertisements, short
films, A I R. Brcadcasts, T.V.
Series and all other similar
publicity measures for ensuring
the quality of food articles.

that voluntary organisations,
particularly those of women
be encouraged and supporied
to play their role in the quality
control of food.

that consultative Cominittces
be established at the Central,
State and district levels to
guide, monitor and supervise
the programmes of prevention
ol food adulteraiion.

that machioery be set up to
covrdinate preventive and
penal action by States so that
inter-State problems could be
solved.

that the Central Government
¢xpand the training facitities
for various categories of staff
at all levcls.

that the Central Government
formulate a scheme for «xtend-
ing assistance to the States
for further strengtbening the
Statc machinery for enforce-

ment  of the  measures
envisaged.
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(xi) that the Planning Commission
be requested to provide adc-
quate resources for these pur-
poses in the Central and State
sector in the 7th Five Year
Plan.

Central assistance to each states for
promotion of Homoeopathy

5936, SHRT MOHANBHAI PATEL :
Will the wINISTER OF HEALTH
AND FAMILY WELFARE be pleased
to state : the details of the Centrai
assistance piovided 10 each State for
th- promotion of Homoeopathy during
1985-86 ?

THE MINISTER OF STATE FOR
THE DEPARTMENT OF HEALTH
(SHRIU YOGENDRA MAKWANA):
This Ministry does not have any scheme
assistance is pro-
vided to States for promotion of
Homoeopathy.

Seats allotted for foreign students for
admission in medical Colleges

5937. SHRI JAGANNATH PATT-
NAIK : Will the MINISTER OF
HEALTH AND FAMILY WELFARE
be pleased to state :

(a) the number of seats alloted
for foreign students for admission ro
various medical colleges for MBBS
course in different colleges during the
current financial year;

(b) the details of students, nationa-
lity-wise, who have so far been admitted
in various colleges in MBBS during last
three years; ‘

(¢) whether Government propose
to increase the number of seats in view
of the increased number of foreign
students seeking admission in the
colleges; and

(a) if not, the reasons therefor ?

THE MINISTER OF STATE. IN
THE DEPARTMENT OF HEALTH
(SHRI YOGENDRA MAKWANA) : (a)
There is no specific overall allotment of
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seats for foreign students in MBBS
Courses in various medical colleges.
Allocation of MBBS seats fiom the
Central Pool for foreign students for the
academic session 1935-86 has not been
dccided as yet,

(b) to (d) Foreign students secure
admission, to MBBS Courses in the
Country directly as well as through pro-
grammes like the Colombo Plan under
the Ministry of Finance (Department of
Economic Affairs), the Cultural Exchange
Programme of the Ministry of Educatian
as sclf-financing students through the
Ministry of External Affairs, etc. Actual
admission data regarding foreign students
are not available in view of the fact
that these students secure admission
through multiple channels. The admis-
sion capacities of the various medical
colleges are determined and fixed as per
regulations of the Medical Council of
I1ndia and the concerned University,

Supply of Power from D.V.C. West
Bengal

5938. SHRI BHOLA NATH SEN:
Will the Minister of IRRIGATION AND
POWER be pleased to state

(a) whether the West Bengal State
Electricity Board is prompt in making
payments for the electricity generated

and supplied from the Damodar Valley
Corporation;

(b) if not, what were the total
dues payable by the West Bengal State

Electricity Board as on | day of 1983,
1984 and 1985;

(c) whether irregular payment by
the West Bengal State Electricity Board
has effected supply of power from

Damodar Valley Corporation to west
Bengal; and

(d) the steps taken/proposed
thereof ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF POWER
(SHRI ARUN NEHRU) : (a) No, Sir.

{b) The total amount of dues as
on 1st January of 1983, 1984 and 1985
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are Rs. 4.79 crores, 8.44 crores and 11,02
crores respectively,

(¢) No, Sir.

(d) Damodar Valiey Corporation
and the Government of India have bcen -
pursning the question of clearance of
arrears wiih the West Bengal State

Electricity Board/Government of West
Bengal.

Narmada Canal

5939, SHR1 AMARSINGH RAT-
HAWA : Will the Minister of IRRI-

GATION AND POWER be pleased to
state ;

(a) whether there is a proposal to
construct a Narmada Canal from the
Narmada Project, if so, what would be
the length of the canal and the area
likely to be covered by this canal,

(b) whether the work for the cons-
truction of this canal has been started,

if so, by when it is likely to be cample-
ted; and

(c) what is the progress achieved
so farin regard to the construction of
Narmada Project, whether its progress
is satisfactory and what is the target
time by which it will be completed ?

THE MINISTER OF IRRIGA-
TION AND POWER (SHRI B SHAN-
KARANAND) (a) The Narmada Main
Canal of tPe Sardar Sarovar Project is
439km. Jlong upto Rajasthan border,
The culturable command area of the
canal is 21 24 lakh hectares in Gujarat,

(b) The works on the initial reaches
of the Canal were started in 1980, The
canal upto Rijasthan border is progra-
mmed to be completed by 1996.

() The works on the foundation
and the left bank monoliths of the dam
are in progress, Tenders for the main
dam have been invited for fixing up the
agency. There has been some slippage
from the project’s schedule of construc-
tion, Sardar Sarovar Project as a whole
is prograrumed to be completed by

2006,
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Proposal for opening of new Railway
Stations in Gujarat

5940. SHRI AMARSINH RATH-
AWA : Will the Minister of RAIL-
WAYS bz pleased to state :

(a) whether there is any proposal
under Government’s consideration to
open new railway stations duriog the
next three years, if so, the details there-
of and the number of new railway
stations likely to be opened in each
Zone and particularly in Western Zone;
and

(b) what steps are being taken to
construct new rail lines and open new
railway stations in the Gujarat State
during the next three years ?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI MADHAVRAO SCINDIA) : {a)
New railway stations are opend on the
existing as well as the new railway
lines. Th:se propo-als are considered
on the basis of the prima facie needs of
the traffic and development or to meet
operational requirements, This is a
continuous process with the railways
and they are taken up as and when the
need arises theiefor, and no specitic
schedule has been fixed for the next
three years,

(b) Priority has been give1 to Bhuj-
Naliya new M.G. line project and it is
cxpected thut it will bz completed and
opened within the next 3 years subject
to overall availability of resources.
Stations on this line will be opened and
developed in a phased manner depend-
ing on development of traffic.

Reservation of seats for Scheduled Castes
Scheduled Tribes students in central
schools

5941, SHRI ANADI CHARAN
DAS : Will the Minister of EDUCA-
TION be pleased to state :

(a) whether the Kendriya Vidyalaya
Sangathan issued instructions to all the
Kendriya Vidyalayas in August, 1978 to
ensure that the quota reserved for

Scheduled Castes/Scheduled  Tribes
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students was utilized to maximum possi-
able extent and for that purpose issued
certain guide lines;

(b) if so, details of the instructions
and guidelines issued in this regard;

(c) whether any aisessment has
been made as to how far these instruc-
tions, guidelines and other decisions are
actually being followed by various
Kendriya Vidyalayas; and

(d) if so, the particulars thereof
and if not, the reasons therefor ?

THE MINISTER OF EDUCATION
(SHRI K,C PANT): (ajto(d) No
instructions  wcre issued in August,
1978 regarding 'he quota reserved for
Scheduled Caste /Scheduled Tribes.
However, guidlincs for admission in
Kendriya Vidyalayas for the year 1979-
80, issued in Muarch/April, 1979, contai-
ned provision regarding reservation for
Scheduled Caste/Scheduled Tribe child-
ren. Similar guidelines are issued to
the Principals every year, Admission
guidelines are followed by the Principals
of Kendriya Vidyalayas while making
admissions,

Non-formal education and criteria for
providing funds to States

5942. SHRI BIMAL KANTI
GHOSH :

SHRI DEBI GHOSAL :

Will the Minister of EDUCATION
be pleased 1o state :

(a) the total expenditure incurred
on Non-formal education Scheme made
in 1984.85 and progress in different
States;

(b) the criteria for providing funds
to the States/Union Territories by the
Centre for Non-Formal Education; and

(¢c) steps taken to cater to the
gspread of non-formal elementary educa -
tion ?

THE MINISTER OF EDUCATION
(SHRT K. C. PANT) : (a) A total
amount of Rs, 11 96 crores was released
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to 9 educationally backward States viz,
Andhra Pradesh, Assam, Bihar, Jammu
& Kashmir, Orissa, Madhya Pradesh,
Rajasthan, Uttar Pradesh and West
Bengal for expenditure on Non-Formal
Education during 1984 85 which included
expenditure on 162 lakh centres with
an estimated coverage of 34 lakhs
children,

(b) Central assistance is provided
to 9 educationally backward States for
implementation of the scheme includ-
ing opening - f centres, on n 50:50 shar-
ing basis and for opening centres exclu-
sively for girls on a 90:10 sharing basis.

(c) (i) In addition to the grants to
the States, voluntary organization in
these States are given assistance on
100% basis for opening non-formal
education centres.

(ii) Voluntary organizations running
academic institutions andjor engaged
in educational research as well as
Government agencies engaged in such
prggeammes in any patt of the country
are.giwen assistance on 1009 basis for
expesimnintal/innovative  projects  on
Non.Formal Education;

(iii) Awards are given to educa-
tionally backward States for excellence
of performance in enrolment of girls
under Non-Formal Education,

(iv) Commeodity assistance in the
form of paper was given to most of
the States and Union Territories for
production of teaching-learning
materials for use in non-formal cduca-
tion,

New Rail Lines and Conversion of
Lines in Tamil N:du

5943, SHRI M. MAHALINGAM :
Will the Minister of RAILWAYS be
pleased to State :

(a) whether there is any proposal to
lay new rail lines and to cornvert the

metre gauge lines into broad gauge in
Tamil Nadu;

(b) if so, the details thereof; and
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(c) tte amount allocated towards
the above schemes during Seventh
Plan ?

THE MINISTER OF STATE 1IN
THE MINISTRY OF RAILWAYS
(SHRT MADHAVRAO SCINDIA) : (a)
Yes, Sir,

(b) Project is approved and is in
diffi rent sections fora B.G line from
Karur to Dindigul, a parallel B.G. line
from Dindigu! to Madurai, copersion
of MG line from Madurai to Maniachi
and a parallcl B G. line fiom Tirune-
velli to Tuticerin, Of this, the parallel
B. G line from Tirunelvelli to Milli-
vattan has recently been completed as a
siding.

(c) Amount allocated for this pro-
ject is not known as the Seventh Plan
is still under finalisation.

Representation for Admission to SR.
Nayug Schools of N.D.M.C.

5244. SHRI LAKSHMAN
MALLICK : Will the Minister of
EDUCATION be pleased to state :

(a) Whether the parents of the
children reading in the Junior Navyug
Schools of New Delhi Municipal
Committee, have appioached the
Government for admission of their
children in Senior Navyug Schools on
the pattern of Kendriya Schools after
their passing Junior School stage;

(b) Whether tovernment are aware
that children of Junior Schools are fac-
ing difficulties in getting admission in
senior schools for the last so many
years due to lack of seats and other
factors;

(c) Whcther Government propose to
opcn Senior Schools or upgrade the
Junior Schools to provide admission
facilities to students studying in Junior
Schools;

(d) Whether Government propose to
open Junior as well as Senior Navyug
Schools in New Delhi as well as in Old
Delhi, as this facilities is limited at
prescnt to New Dethi only; and
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(e) If qof, the reasons therefor ?

THE MINISTER OF EDUCATION
(SHRI K. C. PANT) : (a) Yes, Sir.

(b) As per the criteria laid down
for admission in Senior Navyug School,
such of the students who secure more
than 70%, marks in Class V in the
Junior Navyug Schools can automati-
cally get admission in the Senior Navyug
School. The remaining students can
compete for admission in the Senior
Navyug School alongwith students of
other schools, Alternatively, they can
scek admission in other S:condary/
seniory seconcary Schools run by the
N D.M.C,/Delhi Admiaistration.

(c) to (e) As reported by N.D M.C,
there is no proposal unlier its considera-
tion to open any new Senior Navyug
School or to upgrade the Junior Navyug
Schools into Senior Navyug Schools in
Delhi or New Delhi due to paucity of
funds and accommodation.

Construction of Mahi Bajaj-Sagar
Project in Rajasthan

5945. SHRI DILEEP SINGH
BHURIA : Will the Minister of IRRI-
GATION AND POWER be pleased to

state :

(a) whether it is a fact that the
land of Madhya Pradesh has gone or
likely to go under submergence due to
construction of Mahi Bajajsagar project
of Rajasthan which is under construc-
tion in Madhya Pradesh territory or on
horder for which no agreement exists;

(d) the extent of land and its classi-
fication going under submergence in
each such project; and

(c) whether adequate compensation
has been paid or proposed to be paid by
the Rajasthan State in each case ?

THE MINISTER OF IRRIGATION
AND POWER (SHRI B. SHANKARA-
NAND) : (a) to (c) According to the
revised Project Report of Mahi Bajaj-
Sagar Unit-l prepared by the Govern-
ment of Rajasthan in 1978, the area
coming under submergence in Madhya
Pradesh is 622.43 has comprising of
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private as well as Government cultur-
able and uncuiturable land and forest
area. Out of the total compensation
of Rs, 32.20 lakhs agreed to beilween
the officers of Rajasthan and Madhya
Pradesh, payment of Rs. 27,75 lakhs
has been released by Government of
Rajasthan so far,

Counstruction of Floatisg Hotels Near
Bombay by Bombay Port Traust

5946 SHRI S. G. GHOLAP : Wil
the Minister of SHIPPING AND
TRANSPORT be pleased to state ;

(a) whether Bombay Port Trust is
proposing to construct Floating Hotels
in Arabian Sea near Bombay;

(b) if so, whether the proposal has
been accorded permission by his
Ministry; and

(c) the details of the project and
the progress thereof ?

THE MINISTER OF STATE OF
THE MINISTRY OF SHIPPING
AND TRANSPORT (SHRI Z, R.
ANSARI) : (a) No, Sir,

(b) and (c) Does not arise,
[Translation)
Energising of Pump Sets

5947. SHRI HARISH RAWAT:
Will the Minister of IRRIGATION
AND POWER be pleased (o state :

(a) the total number of irrigation
pump sets in the country energised so
far and the number of pump set yet to
be energised;

(b) whether the Ministry has for-
mulated any crash programme to ener-
g'se these remaining pump sets; and

(c) if so, the details thereof ?

THE MINISTER OF IRRIGATION
AND POWER (SHRI B SHANKRA-
NAND) : (a) Energisation of pumpsets
is a continuing piogramme, It is
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estimated ‘that number of irrigation pu-
mpsets lik:ly to be energised by the
end .of.the Sixth Plan is 57 lakhs, In
the absence of teehnical surveys and
proposals from the -States, it is not
possible to-indicate the exact number
of pumpsets yet to be cnergised.

(b) and (¢) The Working Group on
Minor Irrigation for formulation of
Seventh Plan proposals has fixed the
target for.enérgisation of 30 lakh pum-
sets during the Seventh Plan.

(English}

Reflway Accidents
January, 1985

Since

5948. SHRI RAMASHRAY PRASAD
SINGH : Will the Minister of RAIL-
WAYS be pleased to state :
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(a) the details of‘the train accidents
which (ook place since January 1985
till date, Zone-wise;

(b) the name of the places where
the train accidents occurred;

(c) the details of casualties and
cost of damage to Railway property as
a result of those accidents;

(d) the details of the causes thereof;
and ‘

(e) the nature of compcnsation paid
to the families of the deceased and the
injured persons so far ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHKI
MADHAVRAO SCINDIJA) : (a) & (b)
Railway-wise break up of train accidents
that took place singe Japuary 1985 till
30th April, 1985 are as under : —

Railway Number of train accidents
Collisions  Derailments  Level cressing Fires in
accidents Trains
Central 3 28 4 7
Eastern 2 2] 4 2
Northern 3 27 8 1
North Eastern —_— 7 3 3
Northeast Frontier 3 58 5 —_
Southern —_ 19 2 —
South Central 1 17 4 —
South Eastern 2 25 2 1
Western 1 23 1 S
These accidents occurred at diverse
‘ : P 2
places on the different Zonal Railways, semuncat Wey :
] Signal & Telecommuni-
(c) In these accidents, 113 persons, ‘agtmn I
lost their lives and 384 were injured,
The cost of damage to railway property (iv) Combination of factors 4
bas been estimated as Rs. 3.48 crores. (v) Incidental | 13
(d) Causes including prima facic (vi) Cause could not be
causes of these accidents are as under : established 4
‘ 3 -I - v
(i) Failure of Rallv\fay staff 105 (vii) Cause under investiga-
(ii) Failure of persops other tlog 82
railway staff 29 : ‘
‘ ‘ (¢) No compensation has been
(ili) Pailure of’ equipment \ paid so far in respect of the accidents
Rolling stock ' 42 which took place since January, 1985, -
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Rajasthan Share from Singrauli
Thcrmal Power Plant

5949. SHRI VIRDHI CHANDER
JAIN : Will the Minister of IRRIGA-
TION AND POWER be pleased to
state :

(a) what is the share of Rajasthan
State in each of the Thermal Power
Plants at Singrauli in Madhya Pradesh;

(b} whether Rajasthan is getting
its full due share from the power
generation by these plants; and

(c) if not, reasons thereof ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF POWER
(SHR1 ARUN NEHRU) : (a) 1o (c)
Rajasthan has a share of 12 35% in the
present installed capacity of 1000 MW
at Singrauli Super Thermal Station,
Against this share, Rajasthan is
presently getting about 10¥% from
Singrauli, The short-fall is due to
over-drawal by Uttar Pradesh.

Amount Allocated far Implementation
of Adult Education Programme in
Orissa

5950, SHRI SOMNATH RATH:
Will the Minister of EDUCATION be

pleased to state :

(a) the amount allocated towards
implementing Adult Education Prog-
ramme in Oiissa during 1984.85 ; and

(b) the actual amount spent on
Adult Education during that period ?

THE MINISTER OF EDUCATION
(SHRT K.C. PANT) : (a) and (b) The
total amount allocated to Orissa for
Adult Educativn 1n '1984-85 was Rs,
196.89 lakhs both under the Central and
State Sectors. The information about
the expenditure incurred during 1984-85
has not yet been furnished by the State
Government.

Drug Resistance in :T.B.

5951. SHRI MOOL CHAND DAGA:

Will the Minister of HEALTH AND

FAMILY WELFARE be plcased 10

state : '
ko
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(2) whether it isa fact that pri-
mary drugy u<ed  for T.B, treatment
have proved to be ineffective ;

(b) the number of major hospitals
and Primaryv Health Centres those have
facilities for testing drug resistance in
T.B. ; and ‘

(c) what is the position of availabi-
lity of Secondary line of anti T.B.
drugs in Primary Hecalth Centres ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF HEALTH
(SHRI YOGENDRA MAKWANA) :
(a) to (¢) Anti-TB drugs are technically
classifizd as Bachteriocidal or Bacterios-
tatic ones, depending on their mode of
action on the bacterial population.
Anlti-TB drugs which are being generdliy:
used for treatmen’ of TB patients’ and
supplied against (he Central Share
(Plan Scheme) under N itiona! Tuber-
culosis Ccntrol Programme, are quite
effective provided they are taken regu-
larly in proper doses, for the prescribed
period of time as per advice of the
physician. Latést Anti-TB drugs like
Rifampicin and Pyrazinamide are also
now being supphied for treaiment of TB
patients including those who are taking
treatment at the Primary Health Cent-
res, as a part o!f conduct of pilot studies
on the effectivene s of Short-Course
Chemotherapy Drug Regimens being
tried out in the 18 districts of diffcrent
States/Union Territories.

Drug resistant tests involving con-
duct of culture examinations and sensi-
tivity tests require provision of highly
equipped bacteriological laboratory with
specialised trained medical and para-
medical staff.  There is no proposal for
establishment of such highly equipped
labnratories at the Primary Health
Centres etc, These facilities are usually
available at present in the Medical
Colleges/large hospitals/Sanatoria and
some of the TB Tradining and Demons-
tration Centres of the Siate,/Union
Territories, '

T.B. Patients i‘nvt‘u- Cnun"iri angl'pri'sqn

5952 SHRIMATI JAYANTI PAT-
NAIK : Will the MINISTER OF
HEALTH AND FAMILY WELFARE
be pleased to state ;- ‘ E
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(a) the Central Schemes implemen.
ted so far for the detention and treat-
ment of T.B. patients in Orissa ; and

{b) the details thercof ?

THE MINISTER OF STATE IN
THE . DEPARTMENT OF HEALTH
(SHRI YOGENDRA MAKWANA):
(a) Under the National Tuberculosis
Control Programme, anti-TB drugs,
material and equipment are being supp-
lied to the State of Orissa on 50:50
sharing basis between the Centre and
the State as Centrally Sponsored
Scheme.

(b) The cost of the Anti-TB drugs
and material and equipment supplied to
the State of Orissa (under Central
Share) during the Sixth Plan period and
the budgetary provision made for
1985-86 is detailed below :—

YEAR AMOUNT (Rs. in lakhs)

1980-81 7.20
1981-§2  5.60
196283 536

. Y983-%4 19,98
' 1984-85  27.05
1985-86  30.00

{Budget Estimates)
{ Tramslations)
Mshi Project

5953, SHRI BANWARI LAL
BAIRWA : Will the Minister of IRRI-
GATION AND POWER be pleased to
state :

(a) the names of the States likely
to be benefited from the Mahi Project
under construction in Rajasthan :

(b) the total area that will come
under submergence due to this project
and the area out of it, under cultivation
& the percentage of population of these
States likely to be affected by it ;

(c) the amount earmarked by the
Planning Commission for this project ;
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(d) whether the annual plan for the
year 1985-86 has been prepared for the
project ; and

(¢) if so, the physical and the
financial targets fixed therefor ?

THE MINISTER OF IRRIGATION
AND POWER (SHRI B. SHANKARA-
NAND) : (a) The States of Rajasthan
snd Gujarat are benefited from the
Mahi Bajaj sagar Project,

{b) According to the Project Report
of Mahi Bajajsagar Project prepared by
the Government of Rajasthan in 1978,
an area of about 14377 hectares will
come under submergence. Out of this
13454.49 hectares would be in Rajas-
than and 622,43 hectares in Madhya
Pradesh 7791 5 hectares of private
culturable land of Rajasthan will come
under submergence and about 28000
persons from Rajasthan will be affected.
48 families from Madhya Pradesh will
also be affccted and about 36 hectares
(181 Bigha) of private culturable land
from Madhya Pradesh will come under
submergence.

(¢) to (¢) Working Group of the
Planning Commission has proposed for
this Project an outiay of Rs, 31.63
crores in the 7th Plan and Rs, 14,97
crores in the Apnual Plan 1985-86 of
Rajasthan with the corrcsponding phy-
sical ‘arget of 10,000 hectares of addi-
tional irrigation potential,

The Seventn Plan document prepa-
red by the Government of Gujarat indi-
cates a provision of Rs. 8 08 crores for
this project in the Seventh Plan period
and of Rs. 1.00 crore for the year
1985-86.

{English}
Ban on Professional Blood Donation

5954, SHR1 MOHD. MAHFOOJ
ALl KHAN : Will the Minister of
HEALTH AND FAMILY WELFPARE
be pleased to state :

(a) whether Goveroment are aware
of the regular trade being carried out
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by the professional blood donors in
Delhi who are complzately dependent
on this profession for their livelihood
and are living a terrible life ;

(by if so, whether Government
have, at any time, considered the ques-
tion of banning professional blood
donations or to licence these professio-
nals to discourage thke people from
taking blood donation as a profession ;
and

(c) if so, the details thcreof and if
not, the rensons thereof ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF HEALTH
(SHR1 YOGENDRA MAKWANA):
(a) to (c) Reports hav: appeared in
newspapers from time to time regarding
persons who donate blood repeatedly
for gaining monetary benefits. It is not
possible to regulate the blood donation
by socalled professionals. However,
Government has been repeatedly
emphasising the necessity of inculcating
the habit of voluntary donation of
blood as this is the only method
through which substantial quantitics of
blood can be collected which would be
safe, hygienic and disease free. The
ability to mobilise a large number of
people for voluntary donution of blood
would depcnd on the speed with which
health education spreads in the
country.

Number of Polytechnics Run by Govern-
ment

5955. SHRI HUSSAIN DALWALI :
Will the Minister of EDUCATION be
pleased to state :

(a) the number of Polytechnics
functioning in the country at present ;

(b) the number of Polytechnics run
by Governimment ; and

(c) the number of polytechnics run
by private institutions and whether
these are conforming to téaching

" courses of Government Polytechnics ?

THE MINISTER OF EDUCATION
( SHRI K.C, PANT) : (a) te (c) The

VAISAKHA 19, 1907 (S4KA)

Written Answers 226

information is being collected and will
be placed om the table of the House.

Polytechinic College in Madhya Pradesh

5956. SHRI MOHAN: LAL
JHIKRAM : Will the Minister of
EDUCATION be pleased to state :

(a) the number of Polytechnic
Colleges op:ned in Madhya Pradesh by
the Central Government indicating the
locations thereof ;

(b) whether the subject regarding
opening of Polytechnic Colleges in
backward and Adivasi dominated areas
does not come under the Central
Government ;

(c) if so, the names of the back-
ward areas in Madhya Pradesh where
such Polytechnic Colleges have been
opened ;

(d) if not, the reasons therefor ;
and

(e) whether the Cecntral Govern-
ment propose to 6pen a Polytechnic
College in the most backward Mandla
district of the State with a view to
develop it, during the Seventh Five
Year Plan ?

THE MINISTER OF EDUCATION
(SHRI K. C. PANT) : (a) to (e)
The establishment of polytechnics is
the 1esponsibility of the respective
State Governments. The Central
Government has not opened any poly-
technic in the State of Madhya Pradesh

"~ mor is there a proposal’ to setup a
" polytechnic in Mandla district.

Study of Computer Education in Schools

5957. SHRIMATI KISHORI SINHA:
Will the Minister of EDUCATION be
pleased to state :

(a) whether software used for pilot
study of computer education in Schools
is based heavily on the expeﬁe‘n& in U.
K ; and G

(b) if so, whisthér chis ?iii suitable
to ladian cqnditions 2

b &
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THE MINISTER OF EDUCATION
(SHRI K, C. PANT) : (a) & (b) Under
the pilot project for introducing compu-
ter literacy and Studies in schools the
hardware and software was made availa-
‘ble by the Government of U, K, under
a bilateral agreement. Twenty
software packages were selected by an
expert Committee keeping in view the
objectives of the project, Care was
taken to ensure that the packages are
culture free as far as possible, and suit-
able to Indian conditions.

The Ministry of Education is keenly
aware of the need to develop educati-
onal software in India for use in schools
here. This work has been siarted and
some indigenously gcnerated software is
expected to become available for use in
schools in 85-86 itself.

[Transiation]

Voluntary Organisations Engaged in
Care and Development of Orphans

5958. SHRI RAM PYARE PANIKA
Will the Minister of SOCIAL AND
WOMEN’S WELFARE be pleascd to
state :

(a) whether Government arc giving
financial or other assistance to Volunt-
ary Organisations engaged in the care
and development of orphans; and

{b) if so, the nature of assistance
given and the number of such
organisations ?

THE MINISTER OF STATE IN
THE MINISTRY OF SOCIAL AND
WOMEN'S WELFARE (SMT. M.
CHANDRASEKHAR) ; (a) Yes, Sir.

(b) During the period 1979-80 to
1984.85, a total sum of Rs. 690.86 lakhs
was given as grant in-aid to States/UTs
under the Scheme ‘‘Services for Children
in Need of Care and Protection’® for
814 organisations as central share.

[Fqg?i:k ]
Sanitary Conditions in Central Gover-
.nment Run Hospitals and Dispensaries

5959, SHRI KAMLA PRASAD
SINGH : Will the MINISTER OF
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HEALTH AND FAMILY WELFARE
be pleased to state :

(a) whether the sanitary condtitions
in the Central Government run hospi-
tals and dispensaries in Delhi is far
from satisfac tory; and

(b) if so, remedial steps proposed
to be taken in the matter ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF HEALTH
(SHRI YOGENDRA MAKWANA)
(a) & (b) The Central Government
hospitals and dispensaries have
been provided with adequate staff to
maintain desired level of sanitation.
The services provided by the hospitals
are ganerally undzr tremenJous pressure
due to overcorwding which gives rise to
occasions when optimal level of sanita-
tion in the hospitals is not maintairel,
The pressure is likely to be substantially
reduced with the establishment of two
500 bedded hospitals at Shahdara and
Harinagar and three 100 bedded hospi-
tals at Mangolpuri, Khichripur and
Jaffarpur in the periphery of Delhi

Arrangement of cold water at stations
in summer

5960 SHRI KAMLA PRASAD
SINGH : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether arrangements of cold
water at the stations are yet to be made
though the susimer has set in; and

(b) what steps are proposed to
arrange cold water at the stations in
sufficient quantity ?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI MADHAV RAO SCINDIA) :
(a) & (b) Arrangments for the supply
of cool drinkin water at stations for the
summer scason have been made. These
include provision of matkas filled with
potable drinking water, adequate pum-
ber of water taps and hand pumps In
addition, at major stations water coolers
and water trollies bave been provided
and temporary hot weather watermen
have also been deployed at stations to
serve drinking water to the passengers,
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Admission of Students of Navyug
Schools. N.D M.C. in Central Schools

5961. SHRI R, M. BHOYE : Will
the Minister of EDUCATION be plea-
sed to state :

(a) Whether Government are aware
that the pattern of the Navyug Schools
introduced recently by N, D, M, C. in
New Delhi is similar to that of the
Kendriya Schools;

(b) Whether the students of Navyug
Schools after passing Primary class are
not admitted to the Kendriya Schools;

(c) If so, the reasons thereof; and

(di Whether Government propose
to give a sympathetic consideration (o
the problem as the Navyug Schools are
very limited in number and exist in New
Dethi only ?

THE MINISTER OF EDUCATION
(SHR1 K. C. PANT) (a) Navyug
Schools-meant for children of weaker
section of society-are run on the patiern
of progressive schools whereas Kendriya
Vidyalayas-meant for childrea of trans-
ferable Central Govit, Employees-are
1un to impart uninterrupted education
by following common syilabus and
media of instruction,

(b) and (c) Generally, there are
very little chances of fresh admissions
in Class II and above in Kendriya
Vidyalayas. However, subject to avai-
lability of seats, fresh admissions are
made in accordance with prescribed
admission rules, Such admissions are
made strictly in order ol priority cate-
gories and in accordance with trans-
ferability criteria,

(d) As per the criteria laid down
for admission in Senior Navyug School,
such of the students who secure more
than 70% marks in Class-V in _the
Junior Navyug Schools can automati-
cally get admission in the Senior
Navyug Scheol. The remaining stu-
dents can compete for admission. in

the Senior Navyug School alongwith

students of other schools, Alternati-
vely, they can seck admission in other
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Seconcary/Senior Secondary Schools run
by the N D.M.C/D:lhi Administration.

Machhiliguda-Rayaguda Railway Line

5962, SHRI GIRIDHAR GOMANGO :
Will the Minister of RAILWAYS be
pleased to state :

(a) whether the Ministry of Steel,
Mines and Coal has discussion with
his Ministry regurding the progress,
finding and construction of Railway
line from Machhiliguda to Rayaguda ;
and

(b) if so, the reaction of the
Ministry of Railways thereto ?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI MADHAVRAO SCINDIA) :
(a) Yes, Sir.

(b) The first phase of Koraput-
Rayagada Rail Link i.e. between Kora-
put and Machhiliguda (19.65 kms) is
in an advanced stage of progress and
is expected to be completed as a siding
by June 1985. The construction of
Railway line from Machiliguda to
Rayagada will depend upon availability
of resources in the coming years.

Rules Adopted by Kendriya Vidyalaya
Sangathan

5963. SHRIMATI BIBHA GHOSH
GOSWAMI :
SHRI RAJ KUMAR RAI:

Will the Minister of EDUCATION
pleased to state :

(a) whether it is a fact that Kend-
riya Vidyalaya Sangathan is a Society
which is fully financed by Government
of India ; :

(by if so, whether such Govern-
ment financed organisations have {0
adopt existing . Government  Rules
governing their employees ;

(c) whether Kendriya Vidyalaya
Sangathan have adopted all existing
Government Rules ; and
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(d) if not, the details of the rules
which are at a varience with the
Government Rules on the subject ?

- THE MINISTER OF EDUCATION
(SHRI K.C. PANT): (a) to (d)
Kendriya VYidyalaya Sangathan is a
society registered under the Societies

Registration Act and s fully
financed by the Ministry of Edu-
cation. Various Government Rules are

not ipsofacto applicable to the Kend-
riya Vidyalaya Sangathan. Its Board
of Governors has the powers to frame
Regulations for adminpistration and
management of the affairs of the
Sangathan, It mav, however, adopt
murealis murandis the corresponding
Government rules in some cases.

12.00 hrs

HOMAGE TO MARTYRS WHO

LAID DOWN THEIR LIVES IN THE

FIGHT AGAINST FASCISM 1IN
THE SECOND WORLD WAR

[English]

MR SPEAKER : All the Leaders
of the Pariies and Groups have unani-
mously, 1 think, thought fit and it
ought to be so, to pay homage to the
martyrs who laid down their lives in
the fight against fascism i the Second
World War. About 42 million people
laid dowm their lives and about 80

- million people were maimed and or
wounded and sufferings were inflic-
ted on untold number of people. 1t is
not to be counted in numbers for sta-
tistics as it is beyond imagination [
think the whole House agrees and feels
it a duty to pay homage to those
martyrs.

But this homage is also a reminder
that the forces of fascism are not dead.
They always are ready to raise their
ugly heads time and again. I think we
must beware of this very . hard reality.
One of our greatest slatesmen and
leaders of this great couatry, a man
with a futuristic outlook saw this danger

- when Pandit Jawaharial Nehru rose
¢« gmd raised his voice against the fuscist
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rule in Germany and Italy and he was,
I think, the first Indian and the first
statesrmman to say that this was going to
be so. We, in India, who believe in
non-violence and who fought our stru-
ggle for freedom on non violent lines
against that mighty empire, must rea-
lise that what we gained by that inde-
pendence is the power to govern our
own future and our own destiny, Time
and again the people of India have pro-
ved beyond any doubt that we are
capable of looking after the interests of
our great country as well as we create
an atmosphere for the whole world 10
follow. But even to-day some people
realise that when they do not get power
through the ballot, they try to usurp it
through other means, But once the
power goes through the barrel of/the
gun, then the people who strive to get
it, get themselves slaughtered, You
might have studied the history of fascist
Germany - the stormtroopers of Hitler
led by Rommel and Rommel himsclf
and his troopers were butchered down
one night because Hitler thought oiher-
wise. s

It is the same ; that is the very

precious legacy, the inalienable right of

the pcople to be their own masters.
Let us beware that even in this country
we have to fight certain things which
are coming up and we must realise that
once this power to vote and the power
to determine our own future goes, then
there is nobody to rescue anybody any-
where. That is why I just said that
this is a reminder to all of us to be on
guard all the time because this power is
never given back. Once it goes through
the barrel it remains with ‘the barrel
whosoever it is, '

Might is right Thenr no body will
think twice about anybodyelse. This is
the legary. You can do whatever you
like but it can be done only if we have
got the power for which our leaders.
Mahatma Gandhi and others laid down
their lives and fought for indepeandence.
That is why we pay our tribute 1
think the whole House agrees with me
ot this. ' T :
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SEVBRAL HON MBMBERS mu.
(Inrerrumwm )

PROF K. K 'I;.EWARY (Buxar) : I
want to bring this matter to the notice
of the entire Uause and I am sure the
House will agree thh me.....

MR. SPEAKER : What is your
point of order ?

PROF, K. K, TEWARY : I am rai-
sing a matter of national importance.
It is important to the political system.

MR. SPEAKER : You have to give
me some notice. Help me in main-
taining...

PROF K K. TEWARY : Yester lay
and day before there was a conclave of
some intellectuals organised under the
auspices of the Janata party. A top
leader of the janata party, Mr. Biju
Patnaik said... (Interruptions)**

MR. SPEAKER : No. Uader what
rule, Mr, Tewary, you will bear with
me, I cannot allow. You can decry it
outside. Now bear with me. I have
over-ruled it. This is not good. Do it
outside. Not allowed. Mr, Tewary,
this is very bad. Please sit down, Please
take your seat. This might be serious.
I cannot go against the rules. Can I
tear of the rules, Sir, for you ? No.
You can do it outside. That is enough.
There is some limit to everything.

PROF. K.K, TEWARY : Please
give your ruling.

MR, SPEAKER : I cannot rule on
a thing which does not form part of the
rules, Mr, Tewary I cannot rule on a
thing which is not part of tbe rules,...
(Interrupeions)

[Translation)

MR, SPEAKER : Yes, what do
you want to say

(English}

SHRI LALIT MAKEN (South
Delhi) : Sir, a conspiracy has been

**Not recorded.

Srp
hqtched by some doc&ors to hang. aver
Maulana Azad Medical Coll.pxe ‘and
three associated hospitals to a prlvatc"

society.. L ‘ LN

MR. SPEAKER : You give me in
writing, Nothing like this. " ¥

SHRI LALIT MAKBN : I hno
given the notice.

MR, SPEAKER : I will see xo n.
Not allowed. Calling Attention connot
be discussed on the Fioor of; the #guse.
No debate, Not allowed. ,Mr, Maken
you must realise what you are doing.
Irrelevant. You can come to me and
tell me. Iam not going to discuss
Calling Attention. ' i

SHRI KOLANDAIVELU : Sir, |
have given a notice under Ruje 193 for
calling Attention of the Minister for
Information and Broadcasting...

MR, SPEAKER : The Business
Advisory Committee is rmeeting today-
at 3,36 pm. You are welcome. You
are going to come there. We can disct:ss
it there,

[

SHRI KOLANDAIVBLU (Gobi-
chettipalyam) : There is another impor-
lant issue. ‘

MR. SPEAKER : Whatever’ impor-
tant issues are there I am ready to
accommodate them. You can come and
discuss with me.

SHRI KOLANDAIVELU There
is no safety even for temples in Sn
Lanka.

MR. SPEAKER : You can come
to me. (Interrupiions)

[ Translation)

MR. SPEAKER : I shall call you
one by one. ‘I 'shall hear you also Mr,
Ramamurthy : ({nierrupiions)

[English]

SHRI K.P.. UNNIKRISHNAN
(Badagara) : 8ir, 1 wish to invite
your attention, I bave written to you
about the...
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MR. SPEAKER : I have got no
objection. ‘If the house agrees I have
got no problem. ‘

SHRI K.P, UNNIKRISHNAN : 1
am sure everybody will agree with me...

MR. SPEAKER : I don’t mind, I
can even bifurcate these subjects. 1
csn have the Calling Attention on one
subject today and in BAC you are wel-
come to come there and decide about
the other subject.

MR. POOJARY, there is a Calling
Attention, 1 want to bifurcate it.

(Inrer ruptions)

MR. SPBRAKER : One thing T am
handling the situation with regard to
Discussion on fraud in Banks. We can
separate this; I think itis okay. We
ran discuss it in the Business Advisory
Committee and do whatever we can.
We can have one thing now.

SHRI K,P. UNNIKRISHNAN : Sir,
Moratorium will be discussed as Call-
ing Attention; Bank fraud should be
discussed separately under Rule 193. It

should not be combined. It cannot be
combined,

PROF, MADHU DANDAVATE

(Rajapur) : Sir, he has not followed
what you have said.

MR. SPEAKER : These two subjects
—Moratorium and Fraud in Bapks—
can be separated.

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
JANARDHAN POOJARY) : Can we
take up this Fraud subject today, Sir ?

MR, SPEAKER. You have given a
comprehensive statement-including bank
frau case, Now, you can go ahead

with this one today, that is, Mora-
torium,

SHRI KP UNNIKRISHNAN :
There is something about which I have
written ¢o you. I have also moved a

Breach of Privilege Notice agamst Mr.
Ram Niwas Mirdha.

MR, SPEAKER ; I have written to him
to find out facts.

SHRI K P, UNNIKRISHNAN : Sir
gince then Mr. V P. Singh went to
Washington and he has returned; he has
addressed a press conference; this has
become rather a regular feature when
the House is sitting and it is against all
precedents and the views expressed by
your illusrtrious predecessors. They are
holding press concerence when the Hous:
is in session,

MR. SPEAKER : I have time and
again stressed this and I think...

(Interruptions)

MR. SPEAKER : I am saying some-
thing. Don't get impatient. Only pro-
blem is, I would not like the Ministers
to make the statement outside while the
session is on; they can make this here
on the floor of the House and they can
get the same publicity; that would be
better.

SHRI V SOBHANADREESWARA
RAO (Vijaya wada) : The drought
situation in Andhra is getting worse day
by day.

AN HON. MEMBER : It is coming
up tomorrow.

SHRI M. RAGHUMA REDDY (Nal-
gonda) : Bonus given to wheat has
not been extended to paddy.

MR, SPEAKER : You have to give
notice,

(Interruptions)

MR, SPEAKER : One by one. Itis
better to stand up It is helpful for
good health ;

SHRI H.A. DORA (Sh'i Kakulam) :
1 appeared in ths Papers that
Pakistan is preparing an atom bomb. I
have given a notice,

MR. SPEAKER : 1Itis under my
consideration. I am asking the Foreign
Minister regarding this.
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SHRI THAMPAN THOMAS
(Mavelikara) : Yesterday it was about
the water and today what [ want
to bring to your notice is about the
travel facilities No train reservations
are available; no air tickets are avail~
able for MPs and their relations and
guests, Special trains should be run in
summer, '

MR. SPEAKER : There are people
who are on holiday spree nowadays;

(Interruptions)

MR, SPEAKER : Why don't you
let the other Member speak ?

SHRI K. RAMAMURTHY (Kri-
shnagiri) : Today in the newspapers
it has come that the Sri Lankan Govern
ment,

(Interruptions)

MR. SPEAKER : Shri Choubey,
don't be like that. the Hon Member is
on his legs.

SHRI K. RAMAMURTHY : The
Sri Lankan Government is determined
to try the PTI Correspondent and his
movements have been restricted by the
Sri Lankan Government. Will the
Government of India take up this issue,
Sir ?

MR, SPEAKER : Yougive it to me;
I will see.

{Translation)

SHRI SHIV PRASAD SAHU
(Ranchi) :  Mr. Speaker, Sir, mosquito
menace has assumed alarming proportion
in Delhi. Spraying has not been done
for several months. The result is that
mosquitoes are breeding in large num-
ber and malaria is spreading in an epide-
mic from, Government should make a
statement in this regard.

(Interruptions)
(English)

SHRI KAMAL NATH (Chhind-
wara) : The lights are getting dimmer
The Eoergy Minister should say
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something. The liglﬁs are getting dimmer
and brighter. 1 request the Energy
Minister to say something on this,

MR, SPEAKER : Now, Papers to
be laid.

12.15 brs
PAPERS LAID ON THE TABLE

Apnuai Report and Review on the work-
ing of Brahmaputra Board for 1983-84

{English)

THE MINISTER OF IRRIGATION
AND POWER (SHRI B. SHANKA-
RANAND) : I beg to lay on the Table—

(1) A copy of the Annual Report
(Hindi and English versions)
of the Brahmaputra Board for
the year 1983-84 along with
Audited Accounts.

(2) A statement (Hindi and English
versions) regarding Review by
the Government on the work-
ing of the Brahmaputra Board
for the year 1983-84.

{Placecd in Library See No.
LT-885/85]

Annual Accounts of Regional Engine-
ering College, Tiruchirapalli for
1983-84

THE MINISTER OF EDUCATION
(SHRI K C. PANT): 1 beg to lay on
the Table a copy of the Annual Acco-
unts (Hindi and English versions) of
the Regional Engineering College, Tiru-
chirapalli, for the year 1983-84 together
with Audit Keport thereon,

[Placed in Library See No. LT-
886/85]

Annual Report Annual Accounts and
Review on the working of Post Graduate
Instituate of Medical FEducation and

Research Chandigarh for 1983-84 eté.

THE MINISTER OF STATE IN THE
DEPARTMENT OF HEALTH (SHRI
YOGENDRA MAKWANA): [ beg
to lay on the Table—
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[Shri Yogender Makwana]

(1) (i) A copy of the Annual
Report {(Hindi and English
versions) of the Post-Gra-
udate Institute of Medical
Education and Research,
Chandigaih, for the year
1983.84,

(ii) A copy of the Annual
Accounts (Hindi and
English versions) of the
Post-Graduate  Institute
of Medical Educatio and
Research, Chandigarh,
for the year 1983-84 to-
gether with Audit Report
thereon, '

(iii) A copy of Review (Hindi
and English versicns) by
the Government on the
working of the Post-Gra-
duate Institute of Medical
Education and Research,
Chandigarh, for the year
19&%‘,8*-

(Ptaced in Library See No. LT-

887/85)

(2) A statement (Hindi and English
veisions) eaplaining the reasons
for not laying the Annual Re-
port and Aaudited Accounts of
the Central Council for Re-
search in Homoeopathy, New
Delhi, for the year !983-84 with-
in the stipulasted period of nine
months after the close of the
Accounting Year.

[Placed in Library See No. LT

888/85)
Notification under Major Port Trust
Act 1963, Annual Accounts of Calcutta
‘Post Trust for 1983-84 and statement
for delay, statement for delay in Jaying
the Anoual A/Cs and Hindi report of
Pepsu Road Tramsport Corporation,
Patisla for 1983-84, Statement for delay
im laying the Anmual Administrative

Report of Pepsu Transport Corporation,
Patiala for 1983-84 etc.

-~ THE MINISTER OF STATE OF
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHR] Z. R, 'ANSARI) : 1
beg to lay on the Table—

MAY 9, 1985

Q)

(2)

3

4

(5)

(6)
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A. copy .of Noijfication No.
.G.S,R. 304 (E) Hindi an
Eoglish versions) published  in
Gazette of India dated the 25th
March, 1985 containipg Corrgi-
gendum to Notification No.
G.S.R, 595 (E) dated the 7ih
August, 1984, under sub sec-
tion (4) of section 124 of the
Major Port Trust Act, 1963.
[Placed in Library. See No. LT
889/85]

A copy of the Annual Accounts
(Hindi and English versions)
of the Calcutta Port Trust, for
the year 1983-84 and the
Audit Report thereon, under
subsection (2) of section 103
of the Major Port Tiust Act,
1963.

A statement (Hindi and English
versions) showing reasons for
delay in laying the papers men-
tioned at (2) above.

[Placed in Library See Wo. LT-
890/85),

A statement (Hindi and English
versions) explaining the reason
for not laying the Annual
Accounts and the Audit Re-
port of the Pepsu Road Trans-
port Corporation, Patiala, for
the year 1983-84 within the
stipulated period of nine months
after the close of the Accoun-
ting Year.

A statement (Hindi and English
versions) explaining the reasons
for not laying - the Annpual
Administration Report of the
Pepsu Road Transport Corpo-
ration, Patiala, for the year
1983-84 within the stipulated
period of nine months afier the
close of the Accounting Year.

[Placed in Library See No.
891/85)

A copy each of the followking
papers (Hindi and English
versions) under sub-section (1)
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of section 619A of the CorAupa-: ‘k

~ nies Act, 1956 ;-

(i) Review by the Government
on :the working of the
Shipping Corporation of
India Limited, Bombay,
for the year 1983.84,

(ii) Annuai Report of the
Shipping Corporation of
India Limited Bombay, for
the year 1983-84 along with
Audited Accounts and the
comments of the compt-
roller and Auditor General
thereon.

(7) A statement (Hindi and English
versions) showing reasons for
delay in laying the papers
mentioned at (6) above,

[Placed in Library See No. LT-
892/85).

Annual Report and Review on the
working of Power Engineers Training
Society New Delhi for 1983-84 and
statement for delay In laying these
papers.

THE MINISTER OF STATE IN
THE DEPARTMENT OF POWER
(SHRI ARUN NEHRU) : I beg to lay
on the Table—

(I) (i) A copy of the Annual
Report (Hindi and English
versions) "of the Power
Engineers Training Society
New Delhi, for the year,
1983-84 along with Adudi-
ted Accounts,

(ii) A copy of the Review
(Hindi and English ver-
sions) by the Government
on the working of the
Power Engineers Train-
ing Society, New Delhi,
for the year 1983-84,

(2) A statement (Hindi and English
versions) showing reasons for
delay in laying the papers men-
tioned at (1) above,

[Placed in Library See No. LT-
893/85]
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Anneal Regort, Asamsl Ageounts
and Review on the working of National
Institute of Health and Family Welfare,
New Delhi for 1983-84 and sifement for
delay in laylug these papere.

THE MINISTER OF STATE IN
THE DEPARTMENT OF HEALTH
(SHRI YOGENDRA MAKWANA) :
I beg to lay on the Table—

(1) (i) A copy of the Annual Re.
port (Hindi and Epglish
versions) of the National
Institute of Health and
Family Welfare, New
Delbi, for ¢the year 1983-
84. .

(i) A copy of the Annual
Accounts (Hindi and
English versions) of the
National Institute of
Health and Family Wel-
fare, New Delhi, for the
year 1983-84 together with
Audit Report thereoa.

(iii) A copy of the Review
(Hindi and English versions
by the Government oa the
working of the National
Institute of Health and
Family Welfare, New
Dethi, for the year 1983~
84,

(2) A statement (Hindi and English
versions) showing reasons for
delay in laying the papers men-
tioned at (1) above.

{Placed in Library See No, LT~
894/85). ’

MR. SPEAKER : Now, Let us go
10 next item—Calling Attention-Shri
George Joseph Mundackal,

{Interruptions)

MR. SPEAKER : Now, you haw
understood that you have to put ques,
tions only on Bank moratorium.
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iownBBEE - MINISTER, OF STATE IN
THE MRWSTRY QF FINANCE (SHRI
JANARDHANA POOJARY) Sir, if it
isinot inconvenient, can we take fraud
CNe now,

. MR. SPEAKER : No, ne,

oot

SHRI JANARDHANA POOJARY :
-}'omprrow we can take up bank morato-
Fium,,

MR. SPEAKER :

‘ We have already
decided this matter,

SHRI K.K. TEWARI (Buxar) :
Sir, let us reopen the whole thing
vie mavo

[ Translation]

‘MR, SPEAKER : If you wantto
take up later you may do so.

" [English)}

But we have already decided this
matter.

12.1¢ hrs

CALLING ATTENTION TO
MATTER OF URGENT PUBLIC
IMPORTANCE

(English)

Sudden declaration ot moratorium
by the Reserve Bank of India on
Lakshmi Commercial Bank and two
other Banks.

SHRI GEORGE JOSEPH MUNDA.
CKAL (Muvattupuzha) : T call the
attention of the Minister of Finance to
the following matter of urgent public
importance and request that he may
make a statement there on :

- ¢¢ Reported Sudden declaration
of moratorium by the Reserve
Bank . of India on Lakshmi
‘Commercial Bank and two other
banks . causing difficulties to
depositors and the action taken
by the Government in the
matter'”
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THB M[NISTBR OF STATE IN

" THE ' MINISTRY  OF FINANCE

(SHRI JANARDHANA
Mr. Speaker, Sir, \

POOJARY) :

" On the application and recommend-
ation of the Reserve Bank of India,
(RBI) "the Central Government have
granted a moratorium in respact of the
Lakshmi Commercial Bank Ltd. Bank of
Cochin Ltd. snd Miraj State Bank Ltd.
from the close bf business on 27th April,
1985 and upto and inclusive of 29th
July, 1985 in the case of Miraj State
Ltd., and upto and inclusive of 28th
August, 1985 in respect of the other two
baaks, under the provisions of Section
45 of the Banking Regulation Act. 1949.

" The affairs of the above mentioned
banks, as also those of other private
sector banks are under the close survei-
llance of the RBI, Finding the affairs
and performance of these three banks
unsatisfactory, they were advised by the
RBI to make concerted efforts to recover
and realise sticky advances. They were
also asked to strengthen their capital

base in a phased manner and augment

the reserves to improve the ratio of
owned funds to deposits, particularly
keeping in view the erosion in their dep-
osits, The RBI had also appointed
professionally qualified and experienced
persons as its additional Directors on
the Boards of these banks.

Despite these measures and instruct-
ions, in the assessment of the RBI, the
financial position of these banks had
been impaired irretrievably, andit was
apprehended that the publication of
their annual accounts with the negative
working results might lead to an adverse
impact on the depositors’ confidence and
there could be the possibility ofa run
on these banks. These would have had
adverse repercussions on the economy in
general and the banking industry in
particular. The Reserve Bank also
came to the conclusion that these banks

~ gould no longer function as viable inde-

pendent units, It was under these circu-
mstances that the RBI was of the view
that a temporary moratorium on the
activities of these banks should be gran-
ted and made an application to the
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. Government accardingly. A moratorium
has been declared in the general interest
.of the depositors of the transferer banks.
,The RBI is also actively considering the
question of amalgamation of these
banks,

The grant of the moratorium, apart
from safeguarding the interests of the
depositors, would also facilitate the

. reconstruction and amalgamation of the
transferer banks. During the period of
the moratorinm, the banks have been
'permitted to make certain payments as
specified in the notification of morato-
rium, including the payment to the

~extent of Rs. 2,500/- to (he depositors

-other than those who are indebted to
the banks. This has.been authorised to
minimise the inconvenience to the const-
ituents and the public while the schemes
" in relation to the banks are under consi-
deration, Deposits with the transferer
banks are guaranteed payments upto Rs,

- 30,000/-per account by the Deposit Insu-
rance and Credit Guarantee Corporation,
The deposits with other banks are also
similarly protected by the Deposit Insur-
ance, in addition to the assistance avail-
.able from the Reserve Bank to all the
banks.

12.20 brs,

[MR. DEPUTY SPEAKER

in the chair)

SHRI GEORGE JOSEPH MUNDA-
CKAL (Muvattupuzha) : Mr. Deputy-
Speaker, Sir, 1 am mentioning the case
of Bank of Cochin because I have given
notice in respect of that Bank only. The
condition of this bank was very poor
about three years ago. At that time, the
Reserve Bank had intervened and appoi-
nted a new Chairman and some Direc~
tors were also nominated by it and the
condition of the Bank had improved
considerably during the recent past. Only
a few weeks ago, some two new branches
were opened by th: Bank of Cochin after
getting sanction from the Reserve
Bank

- Now, the declaration of moratorium
in respect of this Bank has created a
lot of difficulties particularly for -he
minority institutions, who had deposited
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all their mon.y with this Bank, Minority
institutions like missionary hospitals and
others had deposited all their nioney

‘with this Bank and now they. are.. gacins

difficulties in drawing ‘moaey from the
bank even' 16 puy salaries o ‘their
staff. One woull have understood mora-

lorium, amalgamation or liquidation
» some three yearsback, when the condtion

of the bank was poor. but sow for the
last three years, the Reserve Bapk has
ben controlling its affairs and the depo-
sits had also increased. Suddenly grant-
ing a moratorium in respect of this bank
has put these institutions to a lot of
difficulties A sum of Rs. 2500/- is not
enough to give salary even to a doctor,
I therefore, request the Finance Minis-
ter to immediately withdraw the mora-
torjum, and give immediate relief to the

depositors. Please consult the Chief

Minister' of Kerala also. He must have
contacted the Finance Minister earlier.
If so, what has been the result of that ?

If this -.moratorium continues for
three-four months, all these institutions
would suffer, They have got a lot of
staff. Thousands of paiients are also
suffering, because the doctors are not
being paid in tine. The hospitals would
close down if this continues. In the
name of public, 1 request the hon, Mini-
ster to withdraw the moratorium immed-

.iately, let it be amalgmated with some

other bank. You must take action agai-
nst the defaulting persons; you must
dismiss the former Chairman. 1 am not
defending the Chairman or the Direc-
tors; they may be prosecuted according
to the rules I am only requesting to
give immediate relief to depositors like
the hospital authorities, They are suffe.
ring; Rs, 2500/- are not sufficient to pay
salaries to the staff, At least allow them
to withdraw one month's salary for all
the staff on the bassis of last one or two
years. As they had been withdrawing
money for paying salaries all thesc years,
they may be allowed to withdraw that
money in order to pay salaries to their
staff T request this to be considered

‘sympathetically.

SHRI JANARDHANA POOJARY :
I share the concern of the hon. Mcmber.
We have to protect the 'interest of the
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depositors, 1f we had kept quiet or the
Reserve Bank had kept quiet, the depo-
sitors’ interest would have sufiered and
their interest would not have been prot-
ected. For the information of the hon,
Member and the information of the
depositors through this House, ] would
bring out some facts about the Bank of
Cochin, As on the date of recent inspec-
tion, that is 30th June, 1983, the bank
deposits bad been eflected to the extent
of 4.70 crores, or 6.4 per cent of its
total deposits; the advances of the bank
aggregated 10 23.61 crores; percentage
wise, it constituted 52.20 per cent of
the total advances. Besides, there has
been excessive abuse of loaning power
and large scale unauthoriscd ddvances by
the ‘mnk; The former Chairman of the
_ Jemi*was removed by the Reserve Bank
-dwsWpril, 1983 for his acts of commission
- 4#Q omission, Afterwards, a retired
wifficer of the Maserve Bank of India was
appointed and #t spite of 1hat he could
not make any ifwd ovement. According to
" -the Reserve Bank, the Bank had default
ted in the maintenance of bank cash res-
erves and the statutory equity ratio. Its
Board was not Werking in a cohesive
manner and hed'not bestowed adequate
attention te the various important aspe-
cts of the bankipg functions. So, keeping
all these things in view and taking into
consideration all these factors, in order
to safeguard the interest of the depo-
sitors, this step has been taken, You
have beén kind enough to make another
point reqarding the amount that is being
given to the depositors, that is about
Rs, 2500/ Here vou have made a point
stating that it should be increased as
some of the depositors are affected and
they are not in a position to pay their
salaries I will definitely advise the
Reserve Bank of India to take these
factors into consideration and they may
do whatever that is possible, In the
morning also I advised the Reserve Bank
officials 10 take this point seriously. It
is under active consideration,

So far as the period of moratorium
is concerned, s0 many steps are to be
taken, The Reserve Bank of India is
roing into it in detail 1 will definitely
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advise the Reserve Bank of India to take
action as early as possible either to
amalgamate or to take some other
action. I will take into consideragion
the suggestions made by you. The offi-
cials of Reserve Bank are here and I
will again ask them to take action as
carly as possible.

SHRI GEORGE JOSEPH MUN-
DACKAL : I want to know the latest
position of the bank. The Minister has
not mentioned anything about it, Near
about 1983, the condition was bad ac-
tually, but now the condition has im-
proved. Only a few weeks back, two
new branches have been opened by the
Bank. 1f the Bank’s position has not
improved, why the Reserve Bank of
India allowed new branches ? The depo-
sits have gone up and the bankers are
in a comfortable position. If it were
two years back, I would have agreed-
hundred per cent with the hon. Minister.
The position had improved now. At this
stage moratorium is unnecessary and my
argument is to immediately withdraw the
moratorium and allow the depositors,
especially the hospitals to draw money
so that the people can be paid their
salaries I request you to immediately
consider the payment of one month’s
salary to the total staff, about 500
people, If they are not paid, the hospitals
may be forced to close and patiénts will
suffer,

Regarding the question of amalga-
mation, it is better 1o have a Kerala |
Bank because most of the employees are
from Kerala and they may be put to
much trouble if it is amalgamated with
some other outside State Bank. So,
please consult with our Chief Minister

before taking any actiop in regard to
amalgamation.

SHRI JANARDHANA POOJARY :
Sir, the balance sheet has not been com-
pleted. 1If the balance sheet is going to
be completed and is to be published,
there will be loss. They have not made
any improvement. That is why this
moratorium has been imposed O herwise

‘the depositors interests would have been

further affected. This step has beee taken
by the Resetve Bank of India ()
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safpguard the (depositors' interests. So, if
at'all'we are mteneslcd in the depomtol‘s'
interest, deﬂmtely lhe‘sc are the ateps
that we have 10 take, ‘and that is why the
Reserve Bank of fndla‘tus ¢ome forward
with thls proposal and the moratonum
has been lmposed

About your other suggestion, I
alrzady brought to your notice that your
suggestions have been taken inlo consi-
deration, I already advised the Reserve
Bank of India also to take them into
consideration, becausc ea}'her also a
representation was gwen on thc lines
suggested by you. That is why we have
already taken some action to see that
there is no panic among the deposnors

MR. DEPUTY SPEAKER: Now
Dr. Adiyodi

SHRI GEORGE JOSEPH MUN.
DACKAL rose—

MR, DEPUTY SPEAKER : No, Mr.
Mundackal. Twice I have allowed you.
That is enough.

DR, K.G. ADIYODI (Calicut):
From the statement of the Finance
Minister, 1 understand that the full facts
regarding the Cochin Bank have not
been received from the Reserve Bank.
From some of the facts regarding Cochin
Bank which are available, we see that
the pew Chairman, the old Chairman
and the Board of Directors were all
negligent of the working of the institu-
tion. There were a lot of things which
needed to be probed.

Within three months of the appoint-
ment of the previous Chairman, the
Board of Directors delegated all its
powers to him, to give loans according
to his whims and fancies—in all the
branches. The Bank's branches are

scattered all over the South, and in
West Bengal, Maharashtra and in the
metropolitan city of Delbi. Over tele-
phone and through oral mstructnons, all
the Branch Managers were asked to give
loans and advdnces. The Bank failed, as
the hon. Minister stated, to foliow the
minimum requirements stipulated by
the Reserve Bank, i.¢. to furnish details
and reports fo the Reserve Bank,
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In 1981, some officers were asked (0
conduct an enquiry into the affairs of
the Baok The Chairman was asked to
report to the Board. But they teok more
than 1-1/2 years, to place the report bé-
fore the Board, The Board of Ditectors,
including the nominated Directors .of
the Reserve Bank, were. mere, silent
spectators of the dealings of the dealidgs
by the Bank. So, this. is a matter which
requires a lot of probing : and deterrent
action should be taken asgainst- those
who are engaged in fraud —whether they
are Directors, Managers or oﬂ‘wers. in-
cluding the Chairman,

Even yesierday, the hon. Finance
Minister declared in the House that
public sector undertakings are given
powers to float loans to mobilize resour-
ces, to make them sound, In the natio-
nalised banks and other ' commeércial
banks suppose am ordinary mah goes
with a few grams of gold, he will dot
get any advance, because loans are meant
to be given to the affluent people.’ On
telephone, the Chairman asks the Mann-
ger to give loans or advances, So, this
kind of a thing should be ''curbed, and
deterrent action should be taken. All the
actions taken by the Govéfnment are
good, e g their sacking the three Chair-
men. Looting and other malpracnces in
in many of the 'branches were not
noticed, even though thcy were 8O
common. Unless there is stablhty in
our economy, and the entire dcpoutors
and the public are assured that their
deposits will be safe,with the supervmon
of the Reserve Bank and the Govern-
ment unless it is done, the whole system
will fail, Theréby, ‘it creates'a’ Iot of
confusion and that will only add to the
inflation and mismanagement. 1 would
like 1o know about the steps which were
already taken. 1If there is & necessity
for amalgamation, I request him to do
it on the Kerala based system T réquest
him to give an assm‘ance also ou thii

SHRI JANARDHANA POOJARY
The hon. member was pleased to ISHng
to the notice of the House the' irrégu-
larities, lapses and deficiencies that were
found in this bask. Precisely,’ that is
why this step bas been takén after taking
intlo considefation ' the irregularities,
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mismansgement and also lapsco that
have been foinded out, identified by the
Reserve Bank of India, The Reserve
Bank bas taken a decision ; they have
made a recommendation also that it is
a fit case for moratorium ; and that is
why the moratorium has been imposed.
Here the interest of the hon. members
and the public is that we, the Govern-
ment of Indis  have to protect the in-
terests of the depositors. It is the duty
of the Reserve Bank of India and also
the Government of India to see or
ensure that their interests are not jeopar-
dised ; that is why this steps has been
taken even though it is not palatable
to the management or to some of the
Directors. The hon, member has made
another point saying that there should
be a deterrent punishment and there
should be a probe and nobody should
be spared. I give an assurance to
the House that nobody will be
spared if he is found guilty ; and defi-
nitely the probe will be there. The
Reserve Bank of India has been advised
to go into all these aspects,

[ Translation]

AN HON., MEMBER : Mr. Deputy
Speaker, Sir, I am on 8 point of order.
When they have been removed on charges
of mismanagement, it means p ima facie
there have been some lapses on their
part, Hence some sort of action should
be initiated right now.

[Engtish)

MR, DEUPTY SPEAKER : This is
mot a point/You are giving a suggestion.

SHRI JANARDHANA POOJARY :
The action is that it is also going to
protect the interests of the depositors.
Not only that, so many other things
have to be done. We are probing and
the Reserve Bank of India is going into
all these aspects. Definitely, as I stated,
nobody will be spared if anybody is
found quility ; and all the persons who
are responsible for this atate of affairs,
definitely, they will not be spared. This
is the assutance I am giving. So far as
as the suggestion that it should be ama-
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)gmatcd wuh a South based bank is

concerned.particularly a suggestion has
come that it should be amalgamated

‘with the State Bank of Travancore-all

these things will be considered ; and
definitely I will also tell the Reserve
Bank of India to take into consideration
this aspect keeping in view the feelings
that have been expressed here and outside
the Parliament House.

[Transiation)

SHRI VIRDHI CHANDER JAIN
(Bakmer) : Mr, Deputy Specaker,
Sir, the questions raised by two hon.
Memhers just now relatc to the Bank
of Cochin while the Calling Attention
Motion is about the Miraj State Bank
and the Lakshmi Commercial Bapk. I
would like to know whether the Miraj
State Bank and the Lakshmi Commercial
Bank are passing through the same
financial difficulties and whether mora-
torium has been imposed on them due
to their poor financial condition and if
so, the factors that have led them to
such position and what steps have been
taken by the Reserve Bank of India to
safeguard the interests of their deposi-
tors and what directions have been
given by Government in this regards.
I would also like to know whether their
accounts have been published or not.
The Annual accounts of Cochin Bank
have not been published because their
publications will harm the interests of
the depositors and we also want that
these should not be published There-
fore, I would request the hon. Minister
to enlighten me in regard to the posi-
tion of the Miraj State Bank and the
Lakshmi Commercial Bank,

Secondly it is clear from your
in regard to the Shivaji Nagar Branch
of State Bank of India in Bangalore
that the Branch was involved in a fraud
of Rs. 3.5 crores, - (Interrupiion) ..

{English)

SHRI JANARDHAN POOJARY :
That point is not taken up now, The
Calling Attention’ has been split. Aod
we are taking today only the mora~
torium point of view of the banks.
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' PROF, MADHU DANDAVATE
(Rajapur) : Fraud will be in the future.

( Translation)

SHRI VIRDHI CHANDER JAIN :
This point arises out of the given by
him, So, he should give information
in this regard also, This question has
been split into two parts and he has
given reply to both the parts, The
Calling Attention Motion also covers
both these parts, )

[English]

MR. DEPUTY-SPEAKER ; Mr.
Jain, he is only replying to the mora-
torium aspect now. But relating to
that, bank he is also referring to o hers.

iTranslation)

SHRI VIRDHI CHANDER JAIN ;
In the context of the moratorium im-
posed on the Cochin Bank, 1 would
request the hon. Minister to tell us the
position in respect of the two banks
referred to by me,

(English)

SHRI JANARDHANA POOJARY :
Here, the hon. Member asked for in-
formation about the latest position of the
bank and he has also stated that the
balance sheet should not be published
and it should be so in the interests of
the depositors of the bank. Publishing
it is not going to help the bank also,
1 am in full agreement with the sugges -
tion of the hon. Member and that is
why if the balance sheet is published
definitely the interests of the depositors
will be further affected and the latest
position  regarding the Lakshmi
Commercial Bank is, according to the
latest inspection of the bank, the de-
porit of the bank had suffered and
erosion to the extent of Rs. 1686
crores, that is, 6.7 per cent of the
deposits. 'The bank’s working rasults
for the year 1984 were estimated (o be
negative and the estimate of loss is
placed at Rs, 5.86 crores, Even in the
past two years that is in the year
1982-83 the bank had incurred operating
losses. These were converted into pro-

fits by way of revaluation of properties’
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crediting back appreciation, earlier
provided on Government segurity,. to
the profit and loss accouat, That
means they have added the market
value of the profit and thereby they
assured the profit earlier 1982-83 which
is not expected from them. And this
type of accounting adjustmeat is neither
in conformity with the normal banking
practice; nor is it in accordance with
the prudent banking management. Ia
respect of the accounts of the bank for
the year 1984, the scope for even such
adjustment may not be available and
bank might have shown losses im the
published accounts for the year 1984,
The sticky advance of the bank as
on the date aof latest inspection was
Rs. 46.16 crores constituting 41.7 per
cent of the total advances, This is the
position so far as Lakshmi Commercial
Bank is concerned,

The hon. Member bas also asked
the position of Miraj State Bank Ltd.
The position of sticky advance as on
31st March is Rs. 2.62 crores constitut-
ing 39.1 per cent of the total advances,
The management of the advances port-
folio of the bank was highly unsatis
factory. The profits have also shown
deteriorating trend. The estimated loss
for the year 1984 would be approxi-
mately Rs, 6.14 lakhs against the pro.
fit of Rs. 1 lakh in the previous )ear.
How did they show profit of Rs. 1 lakh ?
They have shown it by re-evaluating the
property and thereby showing the pro-
fit in the balancc sheet. Because of
these various lapses and also irregulari-
ties going against the norms and guide-
lines issued by the Reserve Bank, the
Goverrment of India has taken this
action of moratorium and it is going
to be amalgamated with some other
bank, Either it will be amalgamated
or some other course will be available,
But at present, it is under the active
consideration of the Government of
India and the Reserve Bank to amalga-
mate it with some other bank.

PROE. P, J. KURIEN (Idukki) : It
is not important as to who governs a
bank, It can be Reserve Bank or any
other agency. What is more important
is that the goverance should be in
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accordance with the rules and regula-
tions guidelines issued by the Reserve
Bank of India and also be in confor-
mity with the healthy banking tradi-
tions. In this cate | find that the
Cochin Bank was mismanaged by the
Chairman, whose name 1the hon,
Minister has mentioned. So, 1 do not
want to repeal it. In easly 1983 the
Chairman was removed. The fraud was
found out and then an officer of the
Reserve Bank was appointed to take
care of the functioning of the bank,
Hence since 1983 the bank has been
functioning under the control of the
Reserve Bank of India. 1 again find
that in 1984 the Reserve Bank con-
ducted a thorough scrutiny of the
functioning of the bank. An enquiry
wds made and after that through ins-
pection, they have permitted th: bank
to open two new branches. Again, 1
understand that it i< after the same
inspection that the Re.erve Bank of
India decided that there should be a
moratorium on these banks including
the Cochin Bank. So. one would logi-
cally conclude that afier the date of
sanclioning the two branches and before
the date of moratorium some other
fraud must have taken place in the
bank when the bank was under RBI
conirel. OiBerwise, I developed fail
1o understend what new situation has
between the date of sanctioning two
branches and the date of moratorium,
b'egpusc for sanctioning a new branch
it is an (sseatial condition that the
Reserve Bank of India should be con-
vinced that sanctioning of such branches
is in the interest of the depositors and
the bank is complying with the condi-
tion of Banking Regulations Act
regatding equity ratio, deposit ratio,
elc,

So, they must bhave been satisfied
in 1984 and after that Reserve Bank of
India decided to impose moratorium.
I would like to know what has happened
in beiween to arrive at such a decision.
I welcome the step taken by the Reserve
Bank of India only if their finding is
based on the latest situation in the
bank, but this bas been done when
the Reserve Bank itself was controlling
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the bank. That is the point I would
like to mention and 1 wou'd like the
Minister 'to answer. Anyhow, on
Reserve Bank of India’s decision,
Government of India 'recommended
moralcrium and the moratorium has
been declared. The Minister has said
that the Government of India and the
RBI are interested in safeguarding the
intercsts of the depositors. I am very
happy because that is all my concern,
1 have alrezdy said that whether the
Resegve Bank of India is governing or
whether the Board is directly govern-
ing—1 would prefer Reserve Bank of
India to govern—the interest of the
depositors should be safeguarded. He
has already promised but what are the
steps that they are taking to safeguard
the inferests of the depositors ? Here
1 would like to mention two or three
points. I may be allowed to quote an
example. The Lisie Hospital in Erna-
kulam is one of the best bospitals in
the State of Kerala, rather 1 will say
in South India. Their daily collections
are being deposited in this bank and at
the end of the month they are with-
drawing this money for giving salaries
to the doctors, and to the medical and
para-medical stafl and to others. So, at
the end of the moneh they have to
withdraw money and then only they can
disburse the salaries, Similarly, as
mentioned by Shri Mundackal, Carithas
also has the same problem. What I am
trying to say is that some of the institu-
tions which are serving the cause of
public, are having their deposits ip
these banks and they have to withdraw
amounts every month to meet their
requirements. Their deposits are not
to be considered at par with the
deposits made by individuals which
can be withdrawn at any time. There
will not be much harm if they get their
money after six months or one year, but
in these cases where the deposits have
to be withdrawn on monthly basis for
meeting the salary requirements, I want
sone special cobnsideration from the
Minister and special instructions should
be issued by him so that the functioning
of these institutions is not hampered there
should be no impediments in the proper
functioning of these institutions. I want
to know from the hon. Minister whe ther
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he will take special care of these institu-
tions which are cafering to the public
needs.

I would also like to know whether
actually there was any demand, other
than from the Members, that this bank
should be amalgamated with a parti-
cular bank. There are three barks in
quastion. Actually I have not studied
well about the other banks but my
point is that all these banks should bc
amalgamated with suitable banks so that
not only the interests of the depositore
but also the functioning of these banks,
is not hampered. Government should
take special care and issuc special
directive so that either in one form or
the other, ecither under their own
management or under the minagement of
RBI or of sume other bank, these banks
should be allowed to funciion in order
to safeguards the inteiests of the
depositors. The Government should
sve to it that these bapking facilities
are not closed to the public. This was
done earlier also. About ten years back
there was a moroatrium declared on some
banks in Kerala. Then also, I remem-
ber, all these branchés were retained
by amalgamating them with the State
Bank of Travancore, Likewise, this
Cochin Bank can also be amalgamated
with the State Bank of Travancore
which is a Government bank itself.

Similarly the other banks-the
Lakshmi Commercial Bank and the
Meecrut Bank -should also be amal-
gamated with the proper banks so that
the entire banking facilities which are
available to the people at present are
continued and the banking facilities
should not be allowed to declare.

I would like to have an assurance
on this point also from the hon,
Minister.

THE MINISTER OF STATE IN
THB MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : The hon,
Member was pieased to guestion
whether something wrong had been
done in between the appointment of the
existing Chief Executive and the date of
the moratorium. I may kindly bring to
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your notice that on 17.6-1983 the Re-
scrve Bank of India had appointed a
a retired Officer of the Reserve Bank of
India to take over as the Chief Bgzecu-
tive and the Chairman of that Bank.
Unfortunately the earlier -Chairman
went to the court with the result his
taking over of the charge had been
delayed, He was able to take the charge
in the month of September, 1984.

The hon. Member wanted to know
whether therc was a fraud and whether
because of this these steps have been
taken. I may inform him that earlier
also several steps had been taken
because certain deficiencies, lapses and
irregularities were noticed. This step
also had been taken to remove such
things. Even after his appointment,
during this short span, he was not able
to show any improvement. Whea the
Reserve Bank found that the depositors
and public interests are going to be
affected, there is a mismanagement and
that cannot be improved, they have
taken this stcp. The Reserve .Bank is
going into all aspects of the question to
find out whether there was a fraud or
whether there was some other thing, If
they find out anything regarding the
freud or any other lapses, as [ stated
earlier, the Government of India. and
the Reserve Bank will not spare any-
body and will definitely take stern
action,

So far as the suggestion made by
the hon. Member as regards the depo-
sitors’ plight, about his getting the
amount from the Bank and the payment
of the salaries and also payments to
some of the institutions is concerned, I
may inform him that whenever such
moratorium was ordered, the amo nt
that was admissible in other cases was
Rs. 250, This time it bas been increa.
sed to Rs, 2,500 '

. As I said earlier all suggestions of
the carlier speakers also have been
taken note of.and the Reserve Bank will
take them. into consideration while
dealing wilh the situation. At the cost
of repetition I would like to assure once
again to the hon, Members that they
are noder the active consideratiemn of
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the Reserve Bank of India, as to how
far they can go and it is the duty of
all of us to keep that in mind, But for
this . action the depositors’ interests
would have been further affected as [
said earlier. That is why this step has

been taken. Otherwise, including those -

institytions which have bsen toda) see-
king relaxation, they would not have
got anything from the Bank. That was
the position of the Bank, That is why
we have taken this step.

I am glad to know that the hon,
Memibers have welcomed this morato-
rium and amulgamation, They are re-
quésting that it should be lifted and
that it should be amalgamated as early
as possible, with some of the South-
based Banks, This is also under consi-
deration,

As 1 have stated carlier the feelings
of the hon, Members will definitely be
taken into consideration, We will see
how far we can give the justice and
how far we can go. All these factors
will definitely be taken into conside-
ration by the Reserve Bank of India. I
will.also take personal interest in th's
matter and will see that the depositors’
interests are not affected. Afterall,
‘whether it is the Reserve Bank or any
other Bank, the banking sector as a
whole is the custodian of the public
funds.

13.00 brs

They are the custodians of the public
fund and it is kept there with the trust
and faith and confidence, We have to
Took after the trust and faith and
confidence*of the people, particularly
the depositors.

SHRE JINDRAJNIT GUPTA ,
(Basirhat) : Sir, the prime concern of
everybody is that the interests of depo-
siters, the interests of the banking
public, shouid be protected. As far as
the declaration of this moratorium is
‘eoncsrned, We welcome ft  because T do
-not think there it any other alternative
left,"butt am' concerned more with
what happenied before the moratorium
snd what is‘going to happen after the
mo#ktdrivi, Maybe the hon, Minister
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will again repeat what he has said, but
then I think some assurances by the
Government on the floor or Parliament
bear repetition because thousands and
thousands of d:positors are affected
and I am sure they are very anxiously
awaiting to know the outcome of this
discussion and what the Government
proposes to do.

Sir, although we, in the wisdom of
the House, dacid d today that we would
separate the question of bank frauds
from the moratorium, that is, I think,
because we want to have a wider dis-
cussion on the question of bank frauds,
but there is a thin dividing line bet-
ween the moratorium and frauds, What
led to this moratorium ? From the
knowledge at least i have of the Bank
of Coehin and the Lakshmi Commer-
cial Bank, I think it was fradulent
practices which brought these two
banks to this sorry state of affairs.
Subsequently, the Government had to
declare a moratorium. So, I want to
know what is the action which the
Government was taking while these
fradulent practices were contiuning.
My information is —— later on he
will correct me if I am wrong — — that
these practicas have been conl!inuing
for quite a considerable length of time,
One thing which the hon Member
mentioned earlier is, even in these
baaks which are private banks, the
usual case is that it is the bigger
parties, the more affluent parties, the
richer people who are able to get the
cream of all the benefits from these
banks. It is not the small man, it is
not the poor man or the man of
humble means who has been able to get
the advances, ioans and other benefits
which he requires. In the case of the
Bank of Cochin, which I am told has
got 108 branches in the different parts
of the country, the bank had advanced
to different parties up to March
1984 an amount of 23,61 crores,
I mean, advances to those parties
which later on were  defaulting.
This means, it can be considered to be
bad debts or doubtful debts, they
amount to Rs, 23,61 crores and these
bed debts amount to 522 per cent of
the total advances and loans given by
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thest banks. So, over half the loans
given, half the advances made, have
turned into doubtful and b.d debts.
Who are these pecple ? Who are these
parties from whom big amounts
are owing to the bank ? In fact the
total assets of the bank now have been
outstriped by the total liabilities. I
want to know whether it is a fact or
not that the total assets of the Bank
of Cochin amount to Rs, 75.19 crorcs
while the total liabilities amount to
Rs. 81.06 crores.

These defaulters are big
business parties, especially in the
South. Am I allowed to name them ?
They are not individual persons. They
are companies corporate bodies.

MR. DEPUTY-SPEAKER : Com-
panies mean,..

SHRI BHAGWAT JHA AZAD :
(Bhagalpur) Let him say. That would
benice. Let the country know this,

PROF. MADHU DANDAVATE :
(Rajapur) : It is only statement of fact.
There is nothing defematory.

SHRI INDRAIJIT GUPTA : Itis
not a statement of fact, he will correct
me,

I am told that about Rs. one and a
half crores is from Vishwaneriyat
Company, Cochin.

SHRI GEORGE, JOSEPH MUN-
DACKAL : Its head office is in Delhi.

PROF. MADHU DANDAVATE :
Geography does not matter.

SHRI INDRAJIT GUPTA : Any-
way, 1 do not want to mention all of
them, There are so many others :

Empire Exports Enterprises,

S L, Theatres. Trivandrum,
South India Rubber Traders,
Bangalore,

Ocean Fisheries, Earnakulam.
British Engineering Trading
and Commercial

Management, Trivandrum.
Romela Hotels, Bangalore,

Then, some Leela Menon is there,
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I do not know whether it is a compnny
or a lady.

SHRI BHAGWAT JHA AZAD :
Leela Menon is a lady's name. With
that pam2, a company will be there, -

SHRI INDRAJIT GUPTA: ldo
not know what business this compsay
carries on, (Interruptions.) ] do not
know why Mr. Azad is so amused.

SHRI BHAGWAT JHA AZAD: .
Everybody is laughing, not oaly me.

PROF. MADHU DANDAVATE :
Sir, whether this is a company or
capital or investment, it does not
matter.

SHRI INDRAJIT GUPTA : ' Sit
the point I want to know is, he said,
the Reserve Bank keeps a very careful
eye on the operation and functioning of
these banks. So, these bad debts and
these losses and this state of affairs "in
which liabilities are more than the
assets could not have developed in one
day. It is & process which is obviously
going on for some time, So, I would
like to know what is the mechanism by
which the Reserve Bank really keeps: a
vigilance on the functioning of these
banks. They have appointed some
officers, it is said. I do not know what
those 'officers were doing Did the
Bank of Cochin have any nominees - of
the Reserve Bank on thc Board of
Directors ? I do not know. You tell
us, please, whether there were any
members of the Board who have been
nominated by the Reserve Bank, If so,
when were they appointed ? How many

of them were there——one or two or. . .

more 7 What were they doing durm,
the whole period Were they sleeping or
were they talking any active interest ?
We do not know. But from the ulti-
mate outcome of the whole affairs, it
does not show the Reserve Bank"
mechanism of inspection and vugtlan?e
in a very good light. If this kind of
thing is permitted to conunue, the same
thing will happen in many other banks
also, That is our apprehension. What
is the guarantee, what is-the ‘ausupihict
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that this will not happen in future in
the other private banks ? It is not only
private banks— we are not discussing
public sector nationalised banks today
within the scope of this c¢all-attention.
But the other day we have seen that
even the nationalised banks h.ve gone
in for huge frauds and buge frauds are
taking place. The Reserve Bank is the
custodian of all the banks and the bank
of all banks, Is it performing its duty
properly ? That is what I want to know.
It does not seem to be, The confidence
of the public in the banking systcm
should not be shaken. That is the main
thing. Otherwise, ihe economy of the
country will be very seriously affected.

In the case of Lakshmi Commer-
cial Bank, I am told that at present,
there is no chairman. Is it a fact or
not, 1 would like to know. At present,
there is no chairman of this bank, The
former chairman- whether he was remo-
\'cm;onc away or something-

dpan. replaced by a new chair-

told. If there is a chairman,

5 @n!. 1 would like to know who is

he. I am told that in the absence of the

chairman, most influential among the

remaining Directors is one genticman
whom I hesitate to name **

i

."iohall I name him ?

SHRI BHAGWAT JHA AZAD :
Why not ? Sir, we should know these
persons,

SHRI INDRAJIT GUPTA : He
belongs to your Party, Mr. Azad,

SHR1 BHAGWAT JHA AZAD : It
does not matter if he belongs 1o our
Party, If he has done wrong, it must be
said that he has done wrong.

SHRI INDRAJIT GUPTA : Hig
name is ** and now, according to the
RBI report of January, 1985,
the bad debts of this Lakshmi Commer-
cial Bank amount to Rs. 35 crores,
This bank is a well-known bank.
It bas Branches in many  States,
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probably in all States of India,
About Rs. 2 crores are owned from
one group of enterprisea known as
Hindustan Monarch owned by the
Jains. Rs, 5-6 crores are owped from
another group of enterprises, Chow-
dhury Exports, Agra Tins and Muthari
Potteries and so on owed by some
Kapoor family and ** himself is
also a businessman, He bas got
some concerns of his own  which
have also taken loans amountiog to
some Rs. 20 lakhs or so.

There is another Bark known ag
the Punjab and Sind Bank, It is well.
known. The scrutiny of the working of
this Bank shows that there was some
sort of an arrangement or an under-
standing between the management of
Punjab and Sind Bank and this manage-
m:nt of this Lakshmi Commercial
Bank and that understanding led to a
state of affairs where the Chairman of
the Punjab and Sind Bank and his wife
and his son were given big advanccs by
Lakshmi Commercial Bank and Lakshmi
Commercial Bank people got advances
from Punjab and Sind Bank and those
things cannot be recovered now. They

have all become bad debts, doubtful
debts.

In 1983, T am told, therc was a
Reserve Bank nominee on the Board of
Directors. He is probably not there now.
He must have been removed. His name
is Mr. Saxena. This report of the
Reserve Bank of India has come to light
in January, 1985, In 1983, the Reserve
Bank®’s nominee was on the Board of
Dircctors. T want to know what he was
doing, All these things were taking place
in that period. (/nterruptions), { do not
know whether he was removed because
of his failure to do his duties or why he
was removed, The hon. Minister can
tell us If my facts are wrong, he can
tell us. But, was any enquiry held into
his conduct while he was serving on
that 7 I do nmot know, My point is, what
1 said earlier on, that all this throws
very poor light on the functioning of the
Reserve Bank of India, He is making
a big virtue of the fact that the Reserve

m resorded.
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Bank has stepped in now in order to pro-
tect the depositors, They hav: decided
to declare moratorium and all that but,
that is when we have already come to a
state oi affairs when like'so many things
in the country, they are closed down
and declared sick, the factories are closed
dowan, people are chucked out, then the
Government decides¢to do something
This is like that. These are all sick
banks. You can describe them as sick
banks which have been made sick by
these private ownors and management
and while they were failling sick, the
Government was doing nothing, This 1
want to propagate to the nation so that
in future similar situations are not allo-
wed to be rereated and as far as what is
going to happen now, I support the re-
quest made here by other Members that
we should consider allowing, c¢ven during
the period of moratorium_ the amount
which is allowed to bz withdrawn, by a
depositor, that celing, if possible, should
be raised a bit, because Rs. 2,500/-nowa-
days is not any amount at all, If it is
possible, it should be considered

The main point is the question of
amalgamation, I am told that there are
very influential people behind the Bank
of Cochin who are trying to pressurise
the Government into seeing that amal-
gamation does not take place. He said
that their is some other solution. What
is that other solution ? It may b: found.
I do not know. He should spell it out.
What is the other possible solution ? 1
think there is no solution. The solution
is that these banks, Lakshmi Commer-
cial Bank, Bank of Cochin etc must be
amalgamated with some other Bank in
the nationalised public sector. There is
no justification whatsoever for them to
continue now in this way and it has
been stated here in the Minister’s state-
ment also, that the Reserve Bank come
to a conclusion that the Banks could no
longer function as viable independent
units: Very good. I agree with that. It
means that they must be amalgamated
with some othér bank in the nationalised
sector. That assurance should be given
by the Government here on the floor of
the House. There is no other way-out.
I am not suggesting which bank should

- be amalgamated with what and all that,
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But the prirciple of amalgamation must
be accepted. And I believe that, when
this moratorium was declared, an assu-
rance was given from the Government
side that they would be amalgamated
with other banks, Now I am a little
alarmed when I hear him talkiog of
some other solution. Whose demand is
that ‘some other solution®? It is not the
demand of anybody in this House., It is
the demand of the people who are intere-
sted in mismanaging these banks ? Are
they making such a demand ? I would
expect the Minister to come out forth-
rightly here in favour of amalgamation
and tell us that, when the period of
moratorium is over, amalgamation will
be done and the interests of the deposi-
tors will be fully protected : and also
*hat the Reserve Beank will be asked to
be a little more wide awake and vigilant
and to do its duty conscientiously and
not allow the state of affairs to deterio-
rate upto this stage and then only come
and say that they are trying to protect
the depositors.

SHR1 JANARDHANA POOJARY :
The hon, member has given figures re-
garding bad and doubtful debts. I have
not stated that they are bad and doubt.-
ful debts. As you know, there is a diffe-
rence between ‘sticky advances® and *bad
and doubtful debts’. “Sticky advance’
means that which is locked up and which
can be recovered ; it is recoverable also
if we file suit and there are other me-
thods also ‘Bad and dobutful’ means
the stage where it is declared as ‘*bad
and doubtful’.

As per the statutory provision, as
per the Banking Act, [ am npot ina
position to disclose any information
with regard to the individual consti-
tuent’s accounts and other things. The
bon. Member also knows. He is an
experienced and well-informed Member.
There is a statutory bar ; this bar has
been provided by the statute after it has
been passed in Parliament, '

The hon. Member was pleased to
quote the names of somec people in
Bangalore or some other place and their
accounts. He was also pleased to mamei
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. .*% . He could have restrained him-
self heeause he is an experienced Mem-
ber. We always value his statements.
But he has gone to the extent of giving
the same of i Herc alvo 1 want
to say that it is‘not the intemtion of the
Government to suppress anything But
unfortunately thére is. a bar on giving
the delails of any account, So, 1 am
not.iw aip6sitbon to give the particulars
of any individual acco‘unts.

Commg to the frauds, I was not
asamx the discussion on frauds also
whxcharc connected with this morato-
rium’'Qr any other thing, But it is the
dccmqn of the House, That is why, that
has been splitup I do not know whether
we afe going to discuss that Bur defi-
nitely I am going to give the dctails of
the frauds and also some of the factors
whnch led to frauds.

He has statcd about loan to the
affluent class and also the position or the
plight-of the weaker sections, the small
people. 1 am in agreement with the hon.
Member. When we are giving to the
weakar dections we talk much and when
we Ak giving to big pcople, there is
laxity;and thereare lap.es. Therc was the
case of Sethia. There was a calling
attention. Hundreds of crores of rupees
are imvolved. What happened ? We have
brought it to the notice of the House.
We-should see that the weaker sections
also get. But unfortunately there is this
attitude and I have brought this fact to
the notice of the private banks and also
cven. outside Delhi. I have stated that a
lot of complaints are coming when these
branghes are opened, Branches of these
prwate banks are not mecting the require-
ments of the weaker sections, parti-
cularly even under TRDP scheme. Some
complaints are there that they are not
meeting the requirements and their per-
formance is not upto the mark, I have
even stated it and I advised the Reserve
Bank not to give branches to these
private banks and 'in such cases their
‘performance should be evaluated in
‘regfd to their performance regarding
weaker sections. Unfortunately this is
what is going on this country. Parti-
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cularly when a poor man eomes to the
bank, nobody is there to attend and when
the affluent class people are comung,
there are people. This is what is going
on This is what I was tejling for (he
last 3 years that when the poor man
comes also the same treatment sbould
be given to him, I um grateful to the
hon. Member, Shri Indrajit Guptaji for
raising this point. I am in full agreement
with him that something has to be done.
Here for some rich people, affluent class
people there will not be much ditliculily
for them and in to-day’'s calling atien.
tion also I am not going to rcfer to
that. When I am going to talk about
that, definitely I will touch that point
also This 1s one point I am going to
make.

The point is : why the Resérve Bank
has been doing and whether there were
any people from the Rcserve Bank who
have been sent, Directors or others from
the Recserve Bank whether they have
been sent to this bank. In my reply also
I have stated thar it is a fact that Direc-
tors have been sent to these banks and
they have also been reporting. As you
know no decision could be taken ina
hurry. The Rescrve Bank :should also
know the implicdtions, As the hop.
Member has made a point 10 the cflect
that there will be pressure, the pressure,
are there. REven pressures are there
against amalgamation and pressures are
there against this moratorium. Some
people do net want morstorium but it 18
not at the cost of repetition but it is
out conviction that we have to safeguard
the interests of the depositors-and the
banks are the custodian. But bere wheo
they are private banks, the Reserve Bank
of India cannot interfere in their day-to
day affairs, There should be control and
the control should be exercised. But at
the same time I also agree with the hon,
Member that some thing more is ex-
pected from the Reserve Bank of India.
Th.y should strengthen and they
should tone up the admitistration.

‘They must go a step further in fiading

out or in "'detecting or identifying the
deficiencies. I have already told the
Reserve Bank of India to do something
more and steps are to be taken. Unless
it is taken we cannot go and we cannot
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give or we cannot live upto the expec.
tation of the people, We must show
improvement. But at the same time we
cannot blame them, Deficiencies are
brought to the notice of the Reserve
Bank and the Executive Director of the
Central Bank of India was posted as
Chairasap of this bank,

SHRI INDRAJIT GUPTA : Which
bank ?

SHRI JANARDHANA POQJARY :
The Lakshmi Commerciai Bank. Recen-
tly ke has been taken out and appointed
as the Chairman of the Bamk of Baroda.
A few days back he has becn taken out
and at present there is no Chairman.
But in-between that period this morato-
rium order has been issucd and wobody
can say that the Government of India
was not seized of the matter. That is
why after taking serious view we hive
come forward with this step and defini-
tely we are going to take action against
these people who are responsible for this
mis-management and other things,

SHRI BHAGWAT JHA AZAD ;
Big fellows eat away the entire money
and make it a bad debt. As such, the
poor persons do not get it_

SHRI JANARDHANA POOJARY ;
We should be very firm. In most of the
cases it is happening. In some of the
cases.] am pained to say-even the guide-
lines are not followed and without siffi-
cient sureties they are b:ing yven. Ifa
Poor man comes for a loan of Rs. 300,
these people who are working in the
bank send him to get no due certificate
and in order to get a loan of Rs. 300 he
has to go to so many banks. He is made
to run from one bank to another. That
is why I said there should be commit-
ment ; there should be dedication minded
bank emp!oyces. There should be dedi-
cation from the management side also.
They ' should be pratical also, These
people of the Reserve Bank should be
sent to the fleld. There they should get
JPractical experience, I am of the opinion
‘the Reserve Bank people should not be
allowed to sit within their four walls.
“They * should go to the villagers and
colonies of the poorer sections, There
they should get exp:rience and com: out
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with policies. By sitting in air.condi-
tioned rooms or go'ag ahroad if they ane
goimg to formulate policies, I  donot
think it is going to benefit. ‘

PROF. MADHU DANDAVATE :
Sir, we support the Leader of the oppo-
sition.

SHRI JANARDHANA POOJARY :
Sir, I fully agree with the views expre-
ssed, Definitely 1 will take into COnsnder-
ation the contribution by way of sugges-
tons made by them,

SHRI INDRAJIT GUPTA : Sir,
would Jike the Minister to look inte
the allcgation that many books and
records of the Lakshmi Commercial
Bank are being remowved 1o’ the personal
tesidence of the gentleman whom I do
pot want to name again, The records
are being removed and some of them are
being destroyed there. Please look
into it.

MR. DEPUTY SPEAKER : Now
we take up next ilem-Malters under
Rulc 377,

13.30 hrs
{aglisil)
MATTER UNDER RULE 377

(i) Integrated development of dacoil
infested arcas in district Morena
(M:P.) and Disirict Agra (U.P.)

SHRI GANGA RAM (Firozabad) :
River Cambal flows in between Tahsil
Amba of district Morena Madhya Pra-
desh and Tahs | Bah of district ‘Agra of
Uttar Pradesh and its valley is well
known for the ever increasing menace of
heinous crimes like dacoities, kidnapping
and ransom. Districts like Bhind in
Madhya Pradesh and Tahsil Kheragarh
and Fatehabad of district Agra, which
are adjacent 10 Morena and Bah arc
also adversely affected due to the above
problem. The main reasof for the.
criminality of the above nature is the
backwardness of this mos(-neglcc;cd
and forlorn area on both sides of river
Chambal where civitization has yet to
penctrate and convert the oriminals into
peaceloving and law abiding cuw:ﬁ
This is not possible until integr
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and intensive devclopment of this entire
backward area is taken up by the State
Governments concerned in collabora-
tion with the Central Government and
it is declared formally as a packward
area. The dcep rivines are to b: level-
led and made cultivable by und.riaking
aati-soil erosion operations, providing
lift irrigation and development of
modern type of agriculture in the carved-
out plots to be allotted to the needy
persons, spreading the net work of roads
and small and heavy industries, develop-
ment of animal husbandry, fishery, pig-
gery and poultry; opening primary,
junior and high schools and colleges;
and hospitals and dispensaries cic. The
most important item of work to accele-
rate the pace of the all round develop~
ment of the area is to provide bridges
on river Chambal in between Pipahat
and Kenjara and also at Bateshwar on
river Jamuna in the above criminal area,
1t is understood that an integrated plan
for development of this dacoity-prone
area is under formulation, | would
urge the Ministry of Agriculture and
Rural Develdpment to finalise the
scheme and provide necessary financial
assiatance for its implementation in the
jarge interest of the public,

- {Translation}

(i) Demsand for Smaller Constituen-
cies in hill areas of UP.

SHRI HARISH RAWAT (Almeora) :
Mr. Deputy Speaker, Sir, smaller
and easily accessible constituencies
should be carved out ip hilly areas of
the country on the pattérn of adminis-
trative units. In many parts of 1he
country the Parliamentary and Legisla-
tive Assembly constituencies ase spread
over vast and difficult areas. Their
vastness and inaccessibility make it
difficult for the clected representatives of
the people to have closer contacts with
_ the clectomte.

1o Jammu & Kashmir, HimachalPra-
desh, Meghalaya, Nagaland etc. the
sim of Legislative Assembly constituen-
cies has been kept smaller. Population
has not been taken as the basis. The
Mgction Commission has adopted diffe-
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rent norms in demarcation and delimi-
tation of Legislative Assembly consti-
tuencies in the hill areas ¢f Utitar Pra-
desh and in those of Himacbhal Pradesh
cic. which have similar geographical
fopography and as a result of this there
is resentment in 1hese areas.

1 submit that the Election Commis-
sion should bz advised to redemarcate
the Legislative Assembly constituencies
in the hill areas of Uttar Pradesh and
carve out smaller legislative constituen-
cies on the pattern of those in Himacha)
Pradesh etc. and to increase the existing
number of seats in U.P. Vidhan Sabha.

|English)

(iii) Need to set np electromic Indasti-
es in Kerala for rapid industria-

lisation of the state

SHRI K. KUNJAMBU (Adoor) : It
is the policy of the Government to
encourage electronice industry in the
country, This year’s budget and the
policy announced by the Government
subsequently clearly indicate the high
prority that is being given to this sector
The advantage of electronics industry is
that it is employment oriented as well
as free from pollution,

Kerala is a State where there has
been no industrialisation worth the
name. The investment in the Central
sector in that State is just 2.3%, which
is far below the national average. The
figure of unemployment in Kerala stands
at a staggering figure of 23 lakhs, All
this underscores the need for raid
industrialisation of the State. The
¢lectronics industry can play a vital role
in achieving this task, If a chain of
electronics industries are set up in the
State, a large number of our unemploy-
ed youth will get employment and the

State can catch up with the rest of the
country. ‘

Therefore 1 would request the
Government to sanction necessary funds
to Kerala for setting up of electronic,
industries in the State.
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[Translation]

(iv) Need for provision adequate funds
for early completion of Tanda
Thermal Power Project and to
provide employment to affected

families.

SHRI R.P, SUMAN (Akbarpur) :
Mr. Deputy Speaker, Sir, Under Rule
377, I would like to raise the following
matter of urgent public importance.

A 440-megawatt Thermal Power
Project is under constructionin Tanda
Tehsil under Akharpur Parliamentary
Constituency in the Faizabad District of
Uttar Pradesh and one unit of it was
scheduled to be commissioned in 1982,
but for some reasons this unit could not
be commissioned as scheduled.

As the time of the laying of the
foundation-stone of this project, the
Hon, Minister concerned in the presence
of the then Prime Minister the late
Shrimati Indira Gandhi had announces
that one of its units would be commis-
sioned in 1984, but that period has
expired. It is learnt from certain quar-
ters that the amount allocated for the
Tanda Thermal Project is being slashed
and that amount is being diverted to
some other work due to which the entire
work on this project is likely to come to
a stop. Besides the sanctioned project
estimates are escalating to almost twied.

There is widespread resentment
among the local people over the cut
effected in the amount allocated. There
is imperative need to complete the work
of this project in public interest. 1,
therefore strongly plead that no cut
should be effected in the amount sanc-
tioned for the Tanda Thermal Project
in the Paizabad District of Uttar Pra-
desh and the work on this project shoud
be completed very soon so0 that the
generation of power starts there and
our State is benefited thereby. I also
demand that members of those farmer
families who have been affected by the
project and also the local unemployed
persons should be given employment on
top priority basis in order to remove
the resentment among them.
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[English]

(v) Need to ban political parties practi-
sing Communalism and parrow
parochialism,

SHRI HUSSAIN DALWAI (Ratna-
giri) : The reactionary and extremist
forces, Working in various. parts of our
country, have been actively leading the
country to the path of destabilization.
This is a threat to the unit and integrity
of our country, If these reactionary and
extremist forces are not checked in time,
it will hamper the progress of our coun-
try in developmental activities.

Ours is a secular democracy. Secula-
rism means that the State has no invol-
vement with any religion. The assassi-
nation of Smt, Indira Gandhi has exposed
the inherent danger of allowing religion
and politics to be mixed up. Article 25
of the Consitution guarantees freedom
of religion to all persons. At the same
time, it empowers the State to make
any law regulating and restricting
any economic, financial, political or
social activities which may be associated
with religious practices. Taking lessons
from what a heavy price our country
has paid on account of communal and
linguistic factions so far, it is high time
that the Government of India evelves a
permanent solution to this problem by
banning all political parties practising
communalism and narrow parochialism,

[Transt{ation]

(vi) Need to take immediate steps to
prevent the impending closure of
‘Samachar Bharati” and "Hindustan

Samachar’

SHRI BALKAVI BAIRAGI (Mand-
saur) : Mr. Deputy Speaker, Sir, there
ate clear indications that ‘Samachar
Bharati’ and ‘Hindustan Samachar’ the
two Language news agencies will be
these agencies
supply news in Hindi and undoubtedly
the economic condition of both these
agencies is very pitiable, If these two
news agencies are closed down, then no
language news agency will ever come in-
to existence in the country. It is a
well known fact that such npews
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agerivies asfé the fundamental base for
Jjournalism,

Tha Madbya Pradesh Goverament

and. the, Haryana. Government have mrade
capita); investment in ome of these two
news agengies i.e. ‘Samachar Bharati’
Hindusten, Samachar is. a cooperative
undersaking: in:. fact both. these news
ageRgies should be marged into one inter-
gratod news.agenay. It is a just de-
mand that the employees of both these
news agencies should be absorbed in the
integrated: news agency. and Govern-
meat: should give assistance to tins
integrated: pews agency.

It is a matter of surprise and con-
cern that no initiative has been taken by
the Ministry of Information. & Broad-
casting in this regard so far. It is
not proper to leave such news agencies
oa.-the mercy of newspapers. Why will
the owners .of newspapers invest in such
news agencies.? The Central Govern-
ment sbould immediately. come forward
ta build -an infrastructure for Hindi news

agenciey in-the manner they do in other

fields. The matter. must have been
brought by now to the attention of the
Hon. Prime Minister and the hon,
Unioa Information Minister. Closure
of these two news agencies will directly
hit Hindi journalism. It is the obliga-
tion of Government to keep these with-
ering news agencies alive and hecalthy,
Otherwise Hindi journalism will be rele-
gated mevely to a position of transla-
tion serviée,

I urge Governmeant to intervene and
take immediate action in the matter,

[Bnglish}

(v##) Need teo set up-a Separate Central
departuiént for Spiritual Affairs

SHRI KAMAEL NATH (Chhind-
wara) : I.rise to mention a marter that
involves. preservation of India’s most
important beritage which; we all would
agree, is the spiritual heritage, The
sadbus and spiritualists today may
appear to be just saffron-.clad mendi-
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cants but we should not forget that it is
their ancestors who formulated the
Indian philosophical system, who gave
to the world not only the Vedas and
the Upanishads, but also the first

lessons in algebra and the first concept
of Zero,

Today, there are thousands who
visit India in search of the spiritual
secrets of life, or to learn Yoga and the
Indian system of meditation. The fore-
ign exchango earning under this head
should be nothing less than Rs. 20 crore
annually,

The policy of our government is
secular but religion and spiritualism are
two different things, It is the task of
the society in general, and the govern.
ment in particular, to safeguard India’s
spiritual heritage. Genuine spiritual
institutions and the individuals practi-
sing in this sphere should be encouraged
and this calls for the formulation of an
authentic government policy towards
spiritualists. Therefore, there should be
a separate department for spiritual
affairs in the Union Ministry of Edu-
cation or Culture. We should not feel
hesitant to do that because India is
better known abroad for its spiritualism
than its material success. It is only
through a consisient Government policy
enforced through a separate Govern-
ment Department that the legacy of
Ind:a’s ancient culture can be preserved,

(vilf) Need to increase the railway
facilities in the coastal area of
Andhra-Pradesh

SHRI S, M. BHATTAM (Visakha-
patnam) : It is rather surprising that
the bi-weekly through carriage to Wal-
tair (via) the coastal towns by Grand
Trunk Express has been withdrawn. The
Waltair compartment (half threc-tier
sleeper and the other half first class)
which was being attached to Daskhin.
and Link Express was also withdrawn,

To meet some of the demands for
railway accommodation of the people
belonging to the coastal areas of
Andhra Pradesh, the following measures
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are urgently required to be taken up :

(a) At present Andhra Pradesh
Express runs fous days a weck
from New Delhi to  Secunderabad.
Twice a week, half of the train may run
upto Visakhapatnam via Vijayawada.

(6) Earlier a three tier through
coach facility to Waltair via Vijaya-
wada by Grand Trunk Express/Goda-
vari Express was available. This had
been since discontinued. The faoility
may please be restored and further
improved by introducing two through
carriages datly to Waltair via Vijaya-
wada - onc I class three-tier and the
other I-Class by Grand Trank/Godavari
Expresses.

(c) At present Dakshin Express 1s
running. with 16 compartments. Of
them 10 go to Hyderabad and the rest
to Madras, If 22 comparments are
introduced and the additional 6 coaches
(four second class and two first class)
are run upto Waltain via Vijayawada,
railway accomodation facility to Waltair
can be improved substantially without
introducing an additional train.

(d) Tirumala - Tirupati Express
which starts from Vijayawada is now
being extended upto Kakinada at a
distance of about 70 milesifrom Waltair.
It is necessary that Tirumala Express
is extended not merely upto Kakinada
but upto Waltair which is an important
city in the State of Andhra Pradesh.

I urge that immediate suitable steps
in this regaid should ba taken in the
interest of the travelling public in the
coastal arcas of Andhra Pradesh.

(ix) Need to link Etah in U.P. with
Delhi, Calcutta. by direct rail
services

SHRI MOHD. MAHFOOJ ALl
KHAN (Etah) : At present there is no
direct rail service either from Delhi to
Etah  or between Etah-Allahabad-
Lucknow- Calcutta, Etah is beingcatered
by a: local train which starts from
Tundta Junction and goes' to' Etah via
Barhan.

VAISAKHA 19, 1907 (SAKA)

Rule 377 278

Etah is a District Headquarter and
has good trade and business potential,
With a view, therefore, to bringing it
in the mainstream of country’s progress,
it is necessary to link it with proper
rail service.

According to the reply given to the
U.S.Q. No. 4924, on 2 5.85 the Branch
line from Barhan to Etah is running at
a loss and during 1983-84, the line
suffered a loss of Rs. 60.58 lakhs. The
main reason for the line ruoning at a
loss is that neither there is a direct
link bsiween Delhi and Etah nor there
is any extension of the services.

Therefore, I take this opportunhty to
request the Minister of Railways that—

(i) a direct train servicc may be
introduced from Delhi to Etch
and vicc-versa.

(ii) AGM service which is running
from Aligarh to Dclhi may be
extended and instead should
start from Eitah and terminate
at Etah on return from Delhi.

(iii) At least two bogies may be
attached with the AGM exten~
ded service upto Tundla for
passengers wishing to travel
from Etah to Allahabad or
Lucknow.

There is also no direct rail link-
between Btah and Farrukhabad which
is connectcd by road. On this route
there are big towns like Dhumri, Jaithra,
Aliganj, Nawabganj, etc, which are
big Mandis.

It is requested that a survey may be
conducted to examine the feasibility of
linking Etah with Farrukhabad by rail.

Sir, the suggestions if implemented.
would be economically viable and would
substantially increase the railway
revenues.

Through you Sir, and this august
House, 1 would request the Minister of
Railways to consider these suggestions
in the larger interest of the development
and economic growth of the area.
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FINANCE BILL 1985— Contd.
[English)

MR DEPUTY SPEAKER : We now
take up item 9. Prof Madhu
Dandavate.

PROF. MADHU DANDAVYATE
(Rajapur) : I rise to participate in the
debate on the Finance Bill. This Budget
was presented by the Finance Minister
on 16th March 1985, Since thep, a lot
of water has flown down the Ganga.

13.46 brs

[SHRI SOMNATH RATH in the
Chair]

Sir, with the change in the Chair,
I need not change my line.

I was just saying that since the
Finance Minister presented his Budget,
he had made a number of predictions.
He had actually made a number of
postulates regarding the Budget. In
the course of the few weeks that bhave
passed after the presentation of the
Budget, you will find that some of his
predictions have been totally falsified.
Before 1 come to them, I would like to
bring, through you Sir, to the notice
of this House a great impropriety that
has been committed by the Finance
Minister. This House is guided in all
financial matters, not merely by the
statutory rules, but by certain norms,
conventions and traditions of the
House. If you go through the Budgets
that were pres:nted, from the time of
the first Lok Sabha afier independence,
you will find that never has it happened
in the Lok Sabha that once a Budget
was presented to the House, any addi-
tional levies were announced prior to the
consideration of the Finance Bill. This
time, a unique phenomenon has
occurred. When the Finance Minister
rose to reply to the general discussion
on the Budget, he reduced certain
levies, and the eliminated certain
leives. That one can understand; but
he introduced an additional levy on
cigarettes, i.c. one paisa per cigarette,
I am pot going into the merits of the
case, But the convention and tradition
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of this House is that making any addi~
tions in the levies amounts (o presenting
a fresh Budget. It amounts to modify-
ing the Budget; and all through the
years, right from 1947, such additional
levies have been imposed only on the
occasion of the speech during the consi-
deration of the Finance Bill. For the
first time we find that there is a devia-
tion; and a great impropriety has been
committed, and 1 expect—and the
House expects—from the Finance
Minister that when he replies to the
debate on the Finance Bill, he will
touch this point, because he has com-
mitted a great impropriety.

As far as the Budget that has been
presented is concerned, which is the
lobby that has benefitted, and which
is the lobby that has borne the burden ?
Let us see which are elements which
have welcomed the Budget. The first
to welcome was FICCI; the second was
its spokesman Mr. Nani Palkhiwala;
the third was the Wall Street Journal
and the fourth, the Forum of Free
Enterprise. Thereafter came the indus-
trialists, the income tax-payers and
the srarus-quo economists, All these
people will be extremely happy, because
since the days of the first Budget in
1947 presented by Shanmukham Chetty,
I think this is the first pro-affluent class
Budget of a very high order that has
been presented by the Finance Minister,
Therefore, it is not an accident that all
these representatives of the affluent
sections of the society have warmly
welcomed this Budget, That itself in-
dicates the class composition and the
class character of the Budget that has
been presented. Who are the gainers,
and who are the beneficiaries ? Which
arc the elements that have actually
suffered at the hands of the Budget
and which are the elements that will
bear the burden and pangs, viz. the
inflation in the economy and the conse-

quent rise in prices of essential com-
modities ?

The exemption limit from the ambit
of the MRTP Act was Rs, 20 crores,
The industrialists and monopolists were
expecting that this limit at the most
may go up to Rs. 50 crores, but they
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were pleasantly shocked to find that in
the Finance Minister’s budget, the
exemption limit from the MRTP Act
has been increased from Rs, 20 crores
“to0 Rs. 100 crotes—five times increase
in the exemption limit.

As far as the Wealth Tax is con-
cerned, the exemption limit was of the
order of Rs, 1.5 lakhs., 1t has been
-stepped up to Rs. 2.5 lakhs. Then the
Estate Duty has been abandoned. The
common man has nothing to do with
jt. Again the affluent section and the
property class will beaefit. So, again
we find that the estate duty has bceen
completely abolished. No doubt some
of the better off middle class sections
felt that the exemption Jimit of the in-
come tax has been stepped up from
Rs. 15000 to Rs, 18000; some of them

said, it could have been Rs. 20,000, but

this particular increase in the exemp-
tion limit of income tax is an optical
illusion and you will find that illusion
will be totally eliminated when we take
into account the inflationary pressures
on the economy and rising cost of
living that will be affected as a result
of that. The process is already begun,

According to the available statistics
from the governmental record, in 1985,
the total number of income earners is
346 millions in the country; and if you
take those dependant on them, they
will be much more, If we look at the
structure of the entire budget we will
find that 99 per cent of these 346
'million income earners in this country
have nothing to benefit from this bud-
get. The only thing from which they
have to benefit is the limits that have
been risen.

50 per cent of the population lives
below the poverty line, There is noth-
ing to gain from the liberalization of
the direct taxes that have been intro-
duced. Therefore, you will find that,
as inflationary pressures- grow, as far
as those affluent sections are concerned,
who have already snatched away the
benefits through liberalization of the
direct structure, they will benefit; and
as far as inflationary pressures and its
CO;‘n_lequ,ent impacts are concerned, the
rise in prices is concerned, the persons
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‘who will be hard hit will be those who
live below the poverty line, the comithon
man and even those people who are not
rrequired to pay income tax, they"will

- be hit most; even the taxvpayers ' will

be hit most.

We were told about it when the
budget was presented, when the general
discussion brought out the fact that the
record deficit financing of Rs. 3,349
crores had been projected in  this
budget. What was the explanatfon
that the Finance Minister gave ? He
said, no doubt, compared to all the
deficits right from 1947 to 1980 and
onwards, this deficit was the largest
order Rs. 3,349 crores—he took the
entire budget exercise as a monsoon
gamble; and he argued that we were
expecting a very good monsoon; as a
result of that, the agricultural growth
will be very fine, the industrial growth
is also likely to be good and as a result
of that, when the rate of growth-'is
likely to be commensurate with the
progress of the country, we will find
that whatever inflationary pressure will
be generated by the deficit financing,
that will be offset by the rate of growth,
that will be affected by better monsoon.
Therefore, I call this budget exercise
as monsoon gamble; literally it is a
gamble. How does he expect three
consecutive years, financial years to be
good monsoons years? God hlone
knows ! The Finance Minister  alone
knows. He is not able to give any
rational explanation for that. But ag
far as statistical aspects are concerned,
we never generally find three con.
secutive years, financial years ' tobe
good years of fine monsoon, which are
comfortable, which will give a better
agricultural growth. ‘

It is only some weeks ago we had a
debate on the rising prices of essential
commodities and I am glad that the
Minister concerned admitted frankly
that contrary to our expectations 'the
prices are going up. They are not go-
ing conitrary to the expectations.* Thidy
are rising contrary to the false plati-
tudes that' were made by ‘the  Pinanée
Minister, It was expected by the Mém:
bers of the Opposition and many
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Members of the Treasury Benches and
many Members of the ruling Party that
there is bound to be a commensurate
increase in the prices of essential com.-
modities and as per our expectations
those prices have gone up. And, asa
result of that you will find that the
entire picture will change.

As far as the deficits are concerned,
I am not putting forward a case which
is merely hypothetical I would like to
go on record that right from 1977-78 to
the Budget of 1985-86 what was the
deficit that was projected in the original
budget and correspondingly what was
the deficit that was projected in the
revigsed budget, the revised estimates ?
If you take the reality, the actuals, it
may be still bigger. But I will only
compare two figures.

In 1977-78 in the original budget
the total deficit was Rs, 1382 crores
and in the revised budget for the same
year it was Rs, 2,700 crores. In 1980-
81 the deficit was Rs, 1,417 crores—
it goes on—and in the revised estimate
{t was Rs. 1,810 crores.

SHRI C. MADHAYV REDDI {Adila-
bad) : 1t is actually still more.

PROF. MADHU DANDAVATE :
¥ accept Shri Mudhav Reddi’s conten-
tion,

I am only taking the revised esti~
mates and the actuals will be still
bigher.

In 1981-82 the original estimate was
Rs, 1,539 crores, the revised estimate
was Rs. 1,700 crores; in 1982.83 the
original estimate was Rs. 1,365 crores
and the revised estimate was Rs 1,935
crores; in 1983 84 the original estimate
was Rs, 1,515 crores and the revised
estimate was Rs. 1,695 crores;: in 1984-
85 the original estimate was Rs, 1,762
crores and Sir, revised estimate—
actuals have yet to come—is Rs, 3 985
grores, Three thousand nine hundred
and cightyfive crores of rupees! And
mow in 1985-86 the projected deficit is
of the order of Rs. 3,349 crores of
course, the revised estimate will come
after some¢ time.

9, MAY 1985

SHRI C. MADHAV REDDI : Rs.
5,000 crores !

PROF, MADHU DANDAYATE :
But actually most of the economists
have estimated that the total deficit,
the actual deficit will go beyond Rs,
5,000 crores and I will not be surprised
if it is Rs. 6,000 crores.

SHRI C, MADHAV REDDI : May
be Rs. 8,000 crores !

PROF, MADHU DANDAVATE : If
that is the order of the deficit that is
projected, that are going to have, can
you fool the country by merely telling
that there will be a monsoon-——monsoon
gamble—a good monsoon and so on ?
Some times they sazy that Indira will
ssve us; sometimes that India will save
us. That is not going to be easy. The
deficit will go on to Rs, 5,000 crores,
or Rs. 6,000 crores and then this pres-
sure, this inflationary pressure cannot
be absorbed, the shock cannot be
absorbed. There will be tremendous
pressure on the economy. As a result,
the common man's living will dwindle
down, the cost of living will go up.

There is one more aspect of the
economy I want to mention. It is not
merely the inflationary pressure of the
economy that will be changed by the
deficit finance, by this pressure not
being absorbed by the proper methods.
But there is another aspect to which I
would like to draw your attention
which will have an effect, and that is
the impact of black money, I would
like to make it clear at the very outset,
and I hope the Minister will take note
of it : We are already told and we learn
that the report of the National Institute
of Public Finance on black money has
alieady been submitted. Firstly, I would
demand that the report on black money
should be laid on the Table of the
House, and T would demand a dis-
cussion on that. This is one aspect
which has to be dealt with elaborately.

One of the former Finance Ministers,
the late Shri Y.B. Chavan admitted on
the poor of this very House when he
was Finance Minister of the country ;

be admitted that ‘I myst candidly admit
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that black money economy in the coun.
try has become a° parallel economy.’’
The Finance Minister of the country
admitting that the black money economy
in the country hs become a parallel eco-
nomy,’’ The Financing Minister of the
country admitting that the black money
economy has becoming a parallel
economy in the country ! That parallel
economy will generate inflationary
pressures on the official economy of the
country and as a result of it the prices
go on further increasing,

I would like to warn this House
through you, Sir, that the inflationary
pressure will not to be directly generated
merely by more than five thousand crores
of deficit that is likely to be mopped up,
but it will also increase with the increa-
sed pressure of the black money econo-
my that is being generated in the
country.

14.00 brs.

1 do not know what exactly is the
extent of black money. Whenever
I have put forward questions, Starred
and Unstarred, the only reply that
we get is that we cannot have exact or
even approximate estimate of what is the
extent of black money, But since the
National Insitute of Public Finance and
Policy has already submitted to them the
report, if they lay that report on the
Table of the House, I am sure, one of
the elements that this Institute must
have studied is the extent of black
money generated in the country. I do
not know which particular methodology
they have applied ; whether they have
followed the Kaldor’s method or whether
they have utilised any other method in
order to estimate the black money in
the country, For instance, the wanchoo
Committee utilised the Kaldor’s method
and they were able to make certain
estimates. But those figures have also
become outmoded, because, after all,
there also for one particular year they
tried to find out from the assessable tax
and the tax paid what exactly would be
the extent of black money. Taking the
velocity ratio as 2 :3, they exactly
allowed the expenditure and tbat in-
volved black money and then they pro-
jected in the future and said that if the
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national income was increased by certain
degree, by the same proportion the black
money would increase. That is how they
projected the estimates of black money
in the future. But I would like to know
from the Finance Minister that in the
report that has been presented to them
what exactly is the extent of black
money. I do not want to create a panic
in the country by giving exaggerated
figures, But we would like our minds to
be completely clear as to whether one
particular report that has appeared in
the press that is somz persons connected
with the IMF-I am told that was an
unofficial IMF Committee ; some econo-
mists who were working on the IMRE
came together-have made an estimate
and it has appeared in the press that 50
per cent of the GNP in the country
happens to be black money, To my
mind, this appears to be a slight exagge-
ration, I do not think there is the worst
possible position that the black money
is likely to be 50 per cent of the GNP,
I would like to be convinced and satis-
fied that particular extent of black
money is not correct But anyway, what-
ever is the correct picture that shouild
be given.

There is one particular misnomer, It
is considered by some of the orthodox
economists and in the wanchoo Com.
mittee report that was the concention
that was put for that tax compiiance
will be improved if the direct taxation
is directly reduced. If you go through
the experience of various Budgets, I
would like to be convinced by the
Finance Minister whether it is a fact
that contrary to the inference drawn by
the wancho Committee, the facts are
not corroborated by experience. When-
ever the direct taxation has been
reduced, commensurate with the reduc.
tion in the direct taxation, black money
accumulation has also been reduced-that
has not been the experience of the past,
I tried to go through some of the rough
estimates and I tried to compare them
with the reduced taxes, as far as direet
taxes are concerned, I find that necess-
arily by reducing the direct taxatioa
rates there is no commensurate compli-
ance of the tax payment, Now, that
exactly is the fact, On the basis of that
fact, we need not take it for granted
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that if echelons are given more con-
cesgions, wealth tax is reduced, capital
gaips tax is reduced and MRTP limit is
increased, in that case there will be
commensurate less tax evasion. There-
forg, 1 would like to find out what exac-
tly is the position.

In the same connection I would like
to make one concrete suggestion to the
Finance Minister, Our entire economic
problem, the inflationary pressure on
our. economy, the rate of growth, all are
closely connected with the pattern of
expenditure in the country. The govern-
mental expenditure as well as non-
governmental expenditure in the country
and the money that is circulated in the
country play a great role in determining
what will be the level of prices in the
country. Therefore, it is very necessary
that not only there has be to be an
effective control on the income genera-
tion but also there has to be an effective
control on the governm:ntal and non-
governmental expenditure. Therefore, 1
would suggest once again that an Expen-
diture Commission b2 appointed in
in this country If the Fxpcnditure
Commission is appointed, I think,
they will be able to fulfil two-fold
purpose. One is that the Commission
can reveal as to what cxactly are the
sources of black moucy because once
they start exploring the field of expen-
diture, they will be able to find out that
there is an ostentious life led by some
persons and certain institutions have
been spending beyond their so-called
means that are revealed.

If those particular fields arc properly
explored, they will be ablc to find out
which are the institutions and which arce
the individuals which are sources of
generation of black money. Therefore,
the Expenditure Commission, on one
hand, will be able to reveal the sources
of ‘black money in the country and,
secondly, they will be able to find out
what is the extent and degree of waste-
ful expenditure in the country, what is
the-extent of non-developmental expen-
diture in the country. It is an accepted
axiom that greater the non-developmental
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expenditure in the country, greater .
the unproductive expenditure in the-.
country, the greater will be the inflatio-
nary pressures on the economy and,:
therefore, the greater will be the rise in
prices in the country. Therefore, I think,
to mederate or to modulate all this,
probably  the Expenditure Commission
will be a great check. Ibp evaluating the
nature of the Budget and the nature -of
the approach to finance, I think the
acid test and the litmus test will be
what is the approach of the present
Government to the question of priority.
In fact, everybody’s perspeciive appro-
achis to find out the economic and
financial priorities. Now, what are the
financial priorities of this Government ?
How they have made the allocations ? [
do not want to go through all the docu-
ments of the Budget, but I have picked
up a few which will indicate their line
of thinking, Which are their priorities in
allocating funds ? Take agricultural
financial institutions. In 1984-85 Revised
Budget, the allocation was Rs. 297
crorcs and in the 1985-86 Budget which
the Finance Minister has projected, it is
Rs. 155 crores... (lacerruption).

THE MINISTER OF FINANCE
AND COMMERCE (SHR1 VIiSHWA-
NATH PRATAP SINGH): May I’
submit, Sir, Comparisons are usually
made from BE to BE-from Budget
Estimates to Budget Estimates Revised
Budg.ts will come afierwards,

PROF. MADHU DANDAVATE
Sir, the picture will  be still worse, I
will give only one instance. Take, for
instance, Self-Employment Scheme for
Educated Unemployed, 1n the Revised
Estimate it was Rs. 149 croresand now
it is Rs. 65 crores. If I compare it with
the origional figure, It will be still
worse, Therefore, I would tell you that
I have taken the Revised Estimate for
this reason that after taking into acce
ount various constraints they had revi-
sed it. I do not fully agree with the
Finance Minister that while we have to
find out the approach, we necessarily
compare the original estimates and the -
new original estimates. After applying
their mind to various corstraints' that -
are existing in the society, they revise
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the Budget. Actually if you refer to the
original estimate I will be too willing
to.do that. Probably the papers are
with me. If I do that, the picture will
be.still worse ,

Then you take thc industrial
financial institutions, In 1984-85 Revi-
sed. Budget, it was Rs. 107 crores and
in 1985-86 Budget it has peen reduced
to Rs. 100 crores. In the case of con-
sumer industry, in the Revised Budget
for 1984-85 it was Rs, 193 crores and
in. the 1985-86 Budget it is Rs. 148
crores. The figures for Scif-Employment
Scheme for Educated Unemployed are
Rs. 149 crores and Rs. 65 crores. I am
trying to recollect from the memory and
if I go wrong he can tell me that. If 1
mistake not, as far as this particular
field of Self-Employment Schcme for
Eduocated Unemployed is concerncd, in
the original Budget they had put Rs. 25
crorcs, but for some reasons which you
can very well imagine, in the Rcvised
Budget they have made it Rs 149 crores,
Now, of course, the elections are over,
and they have now come down to Rs,
65 crores. Railways and ports are the
basic infrastructure for industrial deve-
lopment in the country and what have
been the allocations and outlays in
these sectors. In Railways, the Revised
Bstimate is Rs, 798 crores-almost Rs.
800 crores-and now in 1985-86 they have
cut down to Rs. 700 crores. For ports
it is Rs. 76 crores in the 1984-85 Revi-
sed. Budget and now in the 1985-86
Budget it has been brought down to
Rs ;46 crores, This is as far as essential
fields.are concerned. I told you some
time back in the case of MRTP the
exemption limit went up from Rs 20
crores aciually to Rs, 100 crores and
when the tariff item 68 Replanishment
concession was sought to be extended
up to a limit of Rs. 40 Jakhs that could
not. be done. So, leave aside consumers
and ‘others, even where small-scale
industries are concerned, they are not
prepared . to show commensurate sym-
pathy thatis commensurate with the
monopoly: houses.

) Thqre is one more concrete sugges-
tion tyhat‘I would like to make to the
Findnce Mirister, as one who is coming
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from the University, one who is concer-
ned with the books, one who is concer-
ned with the material that bas to be-.
given to the students and this is my;:
honest request, a very proposition and I
hope he will take not of that, Income -
tax concession under Section 800(2) of
the Income-tax Act, which was being -
given to the business of publishing for
its development and growth has been
withdrawn in this particular Budget.:
This is done at a time when publishing:
is struggling hard to maintain its exig- -
tence in the face of increasing prices of
all inputs, lack of grants for library
pur hases, increase in postal and freight:
rates and also large imports of all sorts
of books undeg Open General Licences.
These are the difficulties which the
publishing houses are facing, If he.
wants that the intellectual equipment
of the schools and universities should
be improved ; if he want that the hori.
zons of the knowledge should be wide-
ned further, then more and more scope
should be given to the publishing
houses so that general readership is able .
to benefit and they do not suffer on

account of any constraint. Therefore,

T would concretely suggest to them that

this concession which was already there«

that has been withdrawn-may be resto-

red, I do not think this would mean

much of a financial constraint but this

will rather create a healthy climate in .
the educational field, in the field of

literature and in the field of publishing
of books and that will give a great

relief to those who want to benefit

from the knowledge that accures from

the books.

As far as poverty alleviation pro.
grammes are concerned, major anti-
poverty programmes like IRDP, NREP
and RLEGP are not given substantial
allocations. The hon. Minister should
take a note of the fact that those who
speak and participate in the Budget -on
both sides of the House, Particularly
the ruling party Members who are -
coming from the rural areas, from
Bihar, Orissa and UP particulariy,
strongly urge that this poverty allovia-"
tion programme should be stepped up
and more allocatiod should be given: so
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that these welcome schemes are imple-
mented properly. I congratulate them
for having realised these schemes ant
if they are implemented effectively, I
am sure, with better allocations, these
schemes would succeed.

SHRI VISHWANATH PRATAP
SINGH : Just one moment. I may
draw to the attention of Prof. Danda-
vate to the fact that I had mentioned
in my speech that many State Govern-
ments because of elections could not
finalise their plans and in the case of
some of them we have to contribute 50
per cent and that element is not there.
As they finalise their schemes for the
anti-poverty prozrammeae, we will
increase our allocation. That I mentio-
ned in the speech itself.

PROF, MADHU DANDAVATE ;
1 am extremely happy at the announce-
ment. In fact it was my ignorance. I
exercise my fundamental Right of
ignorance in not remembering what you
had told us earlier, But I am very
happy. Because of these administrative
constraints, that particulars lacuna was
there, Once they finalise the Plans, and
if they are able to do better justice to
the schemes, I am sure, these schemes
will go a long way in trying to eradicate
poverty especially in the rural areas. I
hope, that will be donpe.

Now, I would like to say one thing
in the context or our national goal of
self.reliance. If this country is proud
of any contributions of Mahatma
Gandhi to the economic thinking of
the country, it is the concept of self-
reliance. It is as important as Panditji’s
concept of non-alignment.

The concept of self-reliance, decent-
ralisation of economy and devolution of
political power are the important cont-
ributions that Mzhatma Gandhi made to
the political and economic thinking in
the country, And fortunately, the con-
eept of scif-reliance became the national
consensus in this country and all
parties, whether they belong to the
oppotsition or the ruling party, accepted
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unreservedly this cencept of self.reli-
ance. I am afraid some of the policy
statements that have been made by the
hon. Finance Minister and the general
perspective of the Budget is likely to
harm and endanger the concept of self-
reliance,

I carefully went through the electro-
nic policy statement. I am sure, the
electronic policy statement and the
general export-import policy statement
that was already made by the Finance
Minister by a separate statement that
was read out on the floor of the House,
if you combine these two together and
try to find out the cumulative impact of
the Budget policy on that, you will find
that the picture of self.-reliance will be
a dismal one Sir, as one who comes
from a Science Faculty, I am not at all
opposed to the application of scientific
techniques to technology and all other
fields of life, I want rationalisation of
technology in the country, I want
modernisation of the country, I
want modernisation of technology in the
country, but I do not want the glory of
the machine to be built on the debris of
man, on the digaity of man. This is the
concept of Mahatma Gandhi in India,
I am afraid, in the electronic policy
statemant with the help of which more
and more intrusion into our fields by
by the multinationals and the import.
export policy, there are a number of
lacunae. If there is a separate discu-
ssion on the export and Import
policy statement that was made °
by the Finance  Minister, it
will be better. In fact, I had already
sent one notice for it under Rule 193.
I wanted the details of the implications
of this particular statement to be taken
pote of, It is an extermely dangerus
statement, No doubt the intentions are
good. but there are certain lacunae that
will be left as a result of which certain
entrepreneurs wiil be able to benefit by
certain implications by telling them that
they are only meant for the replenish.
ment of certain commodities and cer-
tain products that have to be exported.
There will be a lot of scope for certain
manipulation and I am afraid that the
import-export policy statement reconci-
led with the electronic policy statement
will land us into a new era in which the
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multinationals introde. Then we will be
throwing the flood getes of Indian
economy open to multinationals and
sclf-reliance will be totally destroyed.

T will just cursorily mention from
the Bill that in 1970-71— we are
talking about self-reliance—only 3 per
cent of the Union Government’s expen-
diture was through borrowings and in
1985-86—please take not—10 per cent
of the expenditure of the Government is
based on borrowings. This is the distin-
ction between the two, Probably we
are bidding goodbye to self-reliance
and flood gates open to multinationals.
There will be an exclusive computeri-
sation. T am not opposed to computeri-
sation being introduced in certain sele-
ctives fields where there is no displace-
ment of labour, but we are told by
those who are importing technology
that only in selective fields it will be
there, it will not be allowed to displace
labour. But I want to warm this House,
even the displacement of labour and
the destruction of employment potential
will be not by fits and starts, but it
will be by back-door technique. What
is happening ? Those who are going to
retire, till they retire they will not be
displaced by the computer, but once
they retire, to the new employees that
are to be actually employed in those
particular posts, they will say that now
because the computers are there, no
more vacancies need be filled up. And
that is why prospectives destruction of
employment potential is likely to be
introduced. I want to warn against this
I am not against computers and their
selectivism, but while you are marking
a selective use of computers, please take
not of the fact that the computer is
likely to displace—in the western world
happening, in ermany it s
happening, in the United States it is
happening. We must take care and see
that computerisation not at the cost
of prospective employment potential in
the country,

Sir, I would like to conclude by
warning regarding the philosophy of
the Budget. What is the phylosophy of
the Budget ? In a simple sentence if I
am required to describe the philosophy
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of the Budget, it will be the greatest
good of the smallest number. That isg
the phylosophy of this. The basis of
the Budget is ‘Reganomics’. What is
Regan trying in the United States of
America ? Similar techniques are being
tried over here and therefore, when I
said ‘Reganomics’ in Bombay, included
in them were the Prime Minister’s press
conferences. We are not accepting
Reganomics, But the world’s big jour-
nals put a photograph of Reagan and
our Prime Minister saying that there is
an approximation between Reagan and
also our Prime Minister.

Sir, Mahatma Gandhi wanted stress
on development at the gross root level
and the development will rise What
is the developmental perspective of the
clitist Government of Shri Rajiv
Gandhi ? Excume me for exceeding the
time. But I will be very short. To my
mind, the development perspective of
Shri Rajiv Gandhi as reflected by our

Finance Minister s, development
for the upper class, rich
and affluent  sections of the

society. What will be the gains for the
lower sections at the grassroot level ?
whatever percolate down from the top
to the bottom and whatever reaches
the grass root level, that will be the
development and gain for the people at
the lower level. This is not Gandhi,
Unfortunately,  this is Gandhi in
reverse. Marx said, ‘‘I have put Hegel
outside down’’. today Rajiv Gandhi
probably must be daying, *‘I have put
Mahatma Gandhi upside down through
this Budget’’. Therefore. as far as the
Finance Minister is concerned, pro.
bably after this Budget, his slogan is,
Mahatma Gandhi is dead. Long Live
Rajiv Gandhi’’,

[Translation]

SHRI VIRDHI CHANDER JAIN
(Barmer) : Mr. Chairman, Sir, hon.
Members from both sides of the House
have expressed their views on the
Budget which has been presented here.
I had been listening to the speakers
from both sides and I was listening to
the speech of the Professor with rapt
attention,
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It is true that we have been present-
ing.deficit budgets right from the beg-
..inning and:the deficit has been increas-
ing year after year. The budget which
- has been presented this year carries a
. deficit of Rs, 3,394 crores, This
presentation of deficit budget leads to
price rise. The deficit in the budget
will increase in spite of our best efforts.
1f we resort to borrowings, the prices
will tend to go up.

In today’s modern economy, we
bave also to ensure acceleration of the
pace of development. At the same time,

‘we are not to cut the size of our plan,
"1t has to be increased progressivelv to
gchieve progress and development. But,
while increasing the size of the plan
-and expanding it, we shall also have
‘to keep in mind that the rate at which
‘the prices are rising, the people can
- no more bear them. The post-budget
»price rise, to which the members have
“drawn attention throuesh a Calling
<ittention Motion has also been
- admitted by our hon, Minister of Food
and Civil Supplies. Therefore, this
‘price rise might create a situation in
which the present 4 to 5 per cent rate
of price-rise might cross the 10 per cent
mark (Interruptions)

We have to give attention to it.
This Budget does give some benefits.
The richer section of our society has
-been given comparatively more bene-
fits. But, we shall have to see wh:ther
it. brings about any change in their
attitude. The rate of income tax so
far was 90 per cent which has now
been reduced to 65 per cent and it is
proposed to be reduced further to 50
per cent. If, with this reduction in
the rate of income tax, any change in
their tendency of tax evasion is noticed,
only then it can be said that the bene-
fits given have shown results and the
change in their mentality, if at all it
takes place, will be an important
achievement, Earlier we bad some pro-
visions in the income tax laws under
which if on conducting a raid, an
assessee was found in arrears, he used
to pay them off and, no punishment
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used to be awarded to him and he never’
used to be arrested. No action used
to be taken against such a person
But now, we have incorporated some
penal provisions. I want to ‘submit to
the hon. Finance Minister to ensare
that they are strictly implemented, It
will only then be an achievement. The
tendency of tax evasion will continue
as long as the penal provisions are “aot
rigorously enforced. Therefore, the hon.
Minister should pay attention to it.

A notable feature is that ewen the
Western countries have praised this
budget. Shri Palkhiwal has atso
applauded it. We need to be ocautious
on these complementary reactions. We
shall have to be critical why the western
countries are praising it, -why Mr.
Palkhiwala is praising it, We ‘'shall -have
to be very cautious in our assessment.
T want to tell, particuarly, the hon,
Finance Minister that the post-budget
results of this budget will only deter-
mine whether this budget has been a
success or a failure. We can judge it
only on the basis of results, not other-
wise.

One thing T want to say about
regional imbalances. There are gross
regional imbalances in our country. $o
far as the Gadgil Formula is concerned,
only the developed States get a lion's
share. The under-developed States are
not benefited from this formula, This
issue is decided in the National
Develoment Council and in that forum
they have greater strength. Along with
population, we have given more im-
portance to the States, which- mobilise
more resources. But you should also
attention to those states which- do not
have enough resources. Take.  for in-
stance our State of Rajasthan, a mejor
part of which is desert, “Areawise, -my
own constituency is double the size -of
Kerala. it is equal to Punjab and-so
far as Haryana is concerned,.....

SHRI HARISH RAWAT (Almora) :

‘After him it is my turn.

SHRI VIRDHI CHANDER JAIN :

‘When you are adopting Gadgil Fornyala,

you should also keep in mind the area,
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This aspect needs to be given consider-
ation because the cost on roads, when
built, in our State will be double as
comparcd to that in other places. Gro-
und water level in our State is also very
low, The people have to cover a distance
of 10 to 20 kilometres for fetching water
from other villages. What I meatt to say
is that you should give conslderatlon to
thus area as weli,

Another thing which I want to say
is that you have taken some steps to

remove the regional imbalances and have
given special assistance for the develop-
ment of hilly areas. Special assistance
bas had a big impact, Uttar Pradesh got
a sum of Rs. 300/ crores under this
programme during the Sixth Five Year
Plan. This Central Grant is made up of
90 per cent Central assistance and 10
per cent loans, I want to speak specifi-
cally about desert area. In the past also.
T had made submissions on this issue. I
had pleaded the case with the Planning
Commission and also at the time of the
debate on the Mid-term Apprmsal of
the Plan. The conditions in the desert
areas are worse than those in the hilly
areas. When famine strikes, it strikes
hard in the desert areas, When there is
drinking water crisis it is this area which
is affected the most. This area is back-
ward in all
communications, roads, education and
medical facilities etc. There is wide scope
for development there. The Rajasthan
Canal, now known as the Indira Gandhi
Canal was started in 1957 and we have
already spent Rs. 450 crares on it, but
it is nowhere  near completion. The
Government of Rajasthan cannot compl-
-ete it through their own regources. Cen-
tre’s full assistance is needed for that.
The water problem ip our State can be
.solved by this canal but it .needs an
soutlay of Rs. 3,000 crores. I want you
to ponder over it. If you really want to
develop that area, you should give assi-
-stance for it at once. .

You have started Sand-dunes Stabli-
zation, Programme angd Forestry. Pro-
-greamme in pur State. which bave been

-Quith sugcossful. Qases, flora, and a fine
variety of gcass have.growp there.. There-
fore, there is ample scope. That arca is
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fields, in the means of .
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. -
a border area and its development should
be taken up on the pattern of the Hill
Area Development Programme, .

With these words, I support the
Finance Bill. § § ug

[Englisk) o

SHRI SATYENDRA NARAYAN
SINHA  (Aurangabad) : Snr, rise
to support the Finance Bill move& by
the hon. Finance Miinister. L

When the Budget was presented, a
great deal of misgivings had been etcatcd
that the new Finance Mlmsler was goin'
to adopt a new path, give a new diree
ction to the economy. Most gf the
Opposition Members expressed their
apprehensions that the goal of qoci liscn
was being abandoned, ,that the public
sector was being undermlned—those who
felt perturbed hy the beneﬁts .ch.
given to the better-off secttong u; the
society and the opportumtles bemg glven
to the private sector...” *.

THE MINISTER OF FINANCE
AND COMMERCE (SHRI VISHWA-
NATH PRATAP SINGH) : que it is
point is being repeatedly made, I want
to give one piece of information. Out
of the corporate sector we are going to
raise Rs, 251 crores, Regardnn the
direct tax exemption that is being poin-
ted out, out of Rs. 4,000 crores, relief
to the extent of only Rs 200 crofes is
being . given. ; ;

SHRI SATYENDRA NARAYAN
SINHA : T will come to this point Jater.

‘The Members of the Opposition,: as |

said, have raised this point and ‘faised
their misgivings I would like to submit
that these are misplaced misgivings or
politically motivated misgivings.:'¥f we
go through the whole speech of the:Fina-
nce Minister and the taxation measures
that he has proposed and the concessions
that he has given, one thing is‘cledr that
he has placed faith in the honesty bf the
people and he thioks that if * the Twte of
taxation is reduced, his’ assumption is
that there will’ be a better comgliance
'with the taxation. For long yearstit has
been urged that ‘the tate “of ~twxation

‘shou!d be reduced Tlmmi n Lawg

e owel o ek
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(Amendment) Bill was on the anvil" and
a joint Select Committee was there and
the witnesses who appeared before the
Select Committee urged committee to
recommend that the marginal rate of
_taxation should be reduced. I remember
‘that it was recommended and it was
brought down to 66%,. This time the
Finance Minister has reduced the margi-
pal rate of taxation so far as the corpo-
rate Sector ls concerned to 50%. But at
the same time he has withdrawn certain
concessions. I will come to that point
later on. I only want to say that those
who have raised the cry and tried to
create an atmosphere of apprehension
for the country should feel satisfied that
our party, has in most unequivocal terms
reiterated its commitment to socialism,
That has been accepted by us long time
back and that continues to be our goal
even now. The Finance Minister himself
has said that we must ensure that the
pattern of growth conforms to our socio-
economic priorities. Nowhere has he
said that he was only going to favour
the affluent section and going to ignore
the deprived section.

We should view the entire proposal in

a proper perspective, You should lock -

at the entire financial package tc=
gether along with the concessions that
the Finance Bill has given to the private
sector. He has also suggested the follo-
wing measures to give a better deal to
the poor, The measures are the scheme
for a comprehensive crop insurance.
You will remember that since 1952 in
every session it was being urged that
erop insurance should be provided The
Finance Minister has come forward with
this and we should be thankful; (ii) the
workers® dues in the event of closure of
& company would rank in priority with
the bank dues and government dues,
(ili) then there is the social security
scheme to cover death by accident in
gespect of carning members of poor
families, landless Jabourers, small and
marginal farmers and traditional crafts-
men not covered by any other insurance
scheme. This is an innovation and it has
to be welcomed. I am sorry that nobody
frem the other side bas taken note of it
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(iv) Continuance of the poverty allevi-
ation programmes, There, my friend,
Mr. Dandavate said that the allocation
made for poverty alleviation programmes
are the same as was made last year, The
Finance Minister has clartified that the
State Plans have not yet been finalised
and the states will make 509, provision
as is required from them. I hope there

-will be adequate allocation of funds for

this programme because due to price
rise whatever allocations we have made
to-day will certainly be depreciating in
value. You have already said with re-
gard to plan outlay that the plan outlay
has been raised by Rs, 12,5000 crores.

But in actual terms the Finance
Minister said on account of the price
rise the outlay is less and in physical
terms we have not achieved the targets.
Similarly, while dealing with poverty
alleviation programme my submission
to the Finance Minister would be that
he should ensure that adequate allo-
cations are made for this programme
and more than that-going by our past
experience-we should streamline the
administration and ensure that the be-
nefits intended for the target groups
reach those groups and are not eaten

away by the middlemen who have come
up now,

MR. CHAIRMAN : Please conclude.

SHRI SATYENDRA NARAYAN
SINHA : Although I have just now
started yet I will be very brief and men-
tion only the points.

Sir, I need not repeat what has been
said earlier with regard to the deficit
that has been shown in the budget, Our
past experience has shawn that deficit
tends to grow larger. As the  Civil
Supplies Minister was kind enough to
admit the prices leave started rising
steeply and in one month the rise has
been 2.4 per cent, Therefore, I will
submit to the Finance Minister to apply
his attention to this aspect of the ques.
tion so that the inflationary pressure
is kept in check otherwise the poorer
sections will generally suffer,

Then I would like to say about the
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figures that have been given for dear-
ness allowance. It is an unfortunate
thing that the figures given are not
correct, Sir. keeping in view the pro-
vision in the last budget for dearness
alowance, nine instalments had te be
paid and the total amount paid was Rs,
715 crores. This year also the Finance
Minister has provided only for Rs. 300
crores. Already the Fourth Pay Commi
ssion has made certain recommendations
as a result of which Govt, had pay Rs.
327 crores and another instalment of
DA has been granted recently from first
January which will come to another Rs.
90 crores, So, this provision will also
prove to be very much below what
would be required ultimately.

Sir, I am at one with Prof. Danda-
vate who suggested that there is need
for expenditure commission or & high
powered body to look into the expen-
diture side of the government because
you will find that non-Plan expenditure
is everyday rising and unless we take
some steps to control it the prices will
further go up, 1t is unproductive expen-
diture which will ultimately harm the
nation’s economy. 1 wanted to give the
figures as to how the number of govern-
ment employces has been increasing
during the last one decade.

I want to say something about budget
figures, Unfortunately these budget
figures are not quite correct. They are
grossly under-estimated. We find that
the figures given are later on revised.
For instance, | will mention, 2 or 3
figures, Take the case of revised figures
given by the hon Finance Minister which
only leaves you to think that the bud.
getary technique is rather loose, and
suffers from imprecision.

I am giving some figures in support
of my contention. The subsidy (i) on
food increased from Rs. 850 crores to
Rs. 1100 crores (2) the subsidy
on domestic fertilizers increased from
Rs. 930 crcres to Rs. 1200 crores (3),
The subsidy on imported fertilizers
increased from Rs. 150 crores to Rs.
630. crores. (4) Interest payments increa-
sed from Rs, 5600 crores to Rs, 5990
crores. The total non-plan expenditure
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increased from Rs, 26,066 crores to Rs.
29,740 crores, that is, by Rs, 3,674
crores, This upsets all your caicula-
tions and projections made on the
basis of these figures, The figures given
in your budget speech are revised upe
wards with the result that your projecs
tions go awry, My submission to the
Finance Minister is to look at the
budget framing as a whole more
carefully,

I am glad that the Government have
decided to accord certain stability to
our fiscal system, The desire of the
Finance Minister to make our budget
proposals co-terminus with the plan
would definitely impart the desired
stability, '

I have already dealt with the Cor.
poration Tax. The Finance Minister
has reduced the rate of Corporate
taxation and he has abolished the tax
shelters or exemptions. There are many
such examples which are not being used
for the benefit of shareholders but for
the captains of industry for those who
manage the companies,

Now I congratulate the Finance
Minister for taking bold steps to ratioe
nalise and simplify the tax structure. [
further wish 10 submit to him that the
tax law need to be more simplified so
that there may be belter compliance
with it. I am sure that the trust placed
on the taxpayers (by reducing tax rates)
would be hounred and they will respond
to his gesture.

I appreciate the decision of the
Finance Minister to allow public sector
to issue bonds for raising resources.
At the same time I would submit that
these public undertakings should also bs
pulled up. Their functioning, manage=
ment, and expenses should be scrutini»
sed, I am in agreement with what Mr.
Dinesh Singh and Prof. Madhu Danda-
vate said that there should be a High
Power Body or an Expenditure Come
mission to go into non-productive and
non-plan expenditure of these bodies
also. If there is one air-conditioned
car for the hon Finance Minister,
there will be dozens of such air-cuodi-

"y
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twnu;onra £or the management of a pub-

lie ;sector undertaking. So they are also
living in the same ostematious way as
nny private industrialist,

ﬁHRI VISHWANATH PRATAP
SINGH : For your information, I do
not have any air-conditioned car. There
is.a ban on the Minister having an air-
cond:}:oncd car,

SHRI SATYENDRA NARAYAN
SiNHA You can buy it. Sir, the Prime
Minister has made a déclaration that he
will curb corruption and black money.
It is a very noble declaration welcomed
by the people and I would submit to the
hon Finance Minister to take stringent
measures for controlling generation of
bJag;k money,

“  8ir, I will only, in the end say that
the Finance Minister has taken a very
bold step and the House must give him
full support so that the measures that
he has proposed may be fully implemen
ted and he may be able to provide a
proper direction to the economy and
lead the country to the goal that has
been set long before by Pandit Jawahar-
lal Nehru Thank you.

{ Translation]

; SHRI DALCHANDER . JAIN
(Damob) : Mr, Chairman, Sir, this is
the first General Budget that has been
presented by our hon. Finance Minister
under the leadership of our young
Prime Minister. This General Budget
has been presented after a through study
and it is a very good Budget, 1 congrd-
talate him for this,

» 1 shall not waste the time of the
House by going into the statistics and
by referring to the many concessions
mopounced by him, What I want to say
ia. that our Opposition Members have
'spoken about the rising prices, The
»prices have risen but to say that this
vpRige-rige is attnbuwd to the budget
alene, iis not correct, Our young Prime
- Mipister wants to carry the country
speedily towards development,’ ahd
when  development,  takes place,
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when the country progf‘ééié's "’fa‘s'f,“
some price-rise  is finevitable. T am
quite sure that our country is certainly
po:sed for development We need ‘the
people s support and the administra- -
tive machmery s full cooperation in the
development of  the countty so that
complete coordination is maintained in °
developmental works,

Oane thing I want to bring to your
notice, Today who soever steps into the
administration considers himself to be
an administrator and the people his
subjects. This feeling which has crept
into their minds needs to be changed
This tendency needs to be changed;
because, firat of all, we are the citizens
of the country we are all borthen. There-
fore, our relations with the people should
be cordial and our attitude cooperative.

We attained Independence in the
country under the leadership of Mahat-
ma Gandhi. Thereafter, the country
progressed under the leadership of
Pandit Jawaharlal Nehru and Shrimati
Indira Gandhi and now the responsibi-
lity has fallen on the shoulders of our
young Prime Minister, Shri Rajiv
Gandhi Mahatma Gandhi’s dream of a
benevelent State is now going to be
realised under the leadership of our
young leader and Prime Minister of the
country, Shri Rajiv Gandhi,

I represent Damoh, Panna and
Bundelkhand, most parts of which are
backward  having no roads, no school
buildings, nor any other faulter. There-
fore. I want to make a suggestion that
for each Member of Parliament repre-
senting such bagkward areas, some funds
should be earmarked through the con.
cerned State Government, say, at ] ast
asum of Rs, 5 lakhs annually, whe.ch
should be sp:nt by the State Gover'n-
ment . there on the suggestion of the
Mcmber of Parliament of that area,

. £ o=
* AN. HON. MEMBER :..-You are
suggestmg a very d:fﬁcult proposmon

vadd. v

- SHRI'DALCHANDER - JAIN : | We

“meed ‘very smalt things+a echool .build-

ing, mats for the students to sit on,
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small roads.and drains. Most of th‘e“

poer ..people of our country live in
thesp, arcas.and as such, such type of
fagidities. should be provided there.
This is m) suggestion.

I think, all Members of this House
agree with me that whenever something
is said here, pat comes the reply that
it i§ .the responsibility of the State
Government. The State administration
takes . up the suggestions of MLAs first
and-then those of MPs, Therefore, what
angwer the Members of Parliament
have to the question as to what we
have done for the people ? Many of
our hon. Members of Parliament are
scared of visiting their respective con-
stituencies. The development of each
region of the country should be
balanced.

SHRI NARAYAN CHOUBEY
(Midnapore) : It should not remain
confined to Amethi cnly.

SHRI DALCHANDER JAIN : Not
80. The pace of development in some
areas is rapid and we all know which
these areas are. A few days back our
Minister of Information and Broad-
casting had said in the House that 70
per cent of our population is getting
the relevision facility, I want to know
what crime have the rest 30 per cent
committed that they have not got this
facility so far ? If they have not com-
mitted'any c¢rime, this facility should
be rhade available to them without
fusther delay. At least in this area,
the work should be completed so that
it can be said that a facility is available
to the entire country.

. SHRINARAYAN CHOUBEY : You
speak on drinking water problem.

i, SHRI DALCHANDER JAIN : Now
that, conqgessions have been given by
@overnment in the direct taxes it is the
duty of the tax payers to submit correct
return. of .theiz income and, assets, .l
mould Jike to drew the attention,of the
bon.. Fingnce Mmmer to some other
maitters also.
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The limit for compulsory audit has
been fixed at Rs, 40 lakhs. This limit
should at least. be . Rs, 1,00 crorg... Jo
our country, there is great dearth of
auditors and the people are . (aging
difficulties on this account. Tax Pragctj=
tioners with B. Com. Degrees should
also be allowed to conduct audits, They
should be registered as is done in the
case of Valuers.

Exemption in income tax has .beep
given up to an income of Rs. 18000,
It would be better if this limit is raised
to Rs. 20,000.

The concessions allowed earlier tp
small manufacturers within the__limit
fixed in Tariff item 68 in the Finance
Bill should have continued. With the ree
moval of the limit, they will not get the
facilities they had been getting earliet,

It is compulsory for the Charitable
Trusts to deposit their funds in the
bapks but they get only 10 . pgr gent
interest pn | their deposits whereas the
rat¢ of interest in Government under.
takings js 15 percent. 1 requcst tbe
hon. Minister that there should be some
provision for payment of a little more
interest by the banks to the Charitable
trusts.

For rural development, coopers.
tion of the companies and firms used
to be takep earlier, If this practrce is
re mtroduced it wzll help in the develop-
ment of our v:llages

. There_ is  very little Tepayment of
bank .loans—big or small asarﬁeult
of which the bank at times dnsl it
difficult to. make payments. Fuil pay-
ment.is not made by the banks agamst
cheques presented.

I would like to tell you dbout the

_posxtmn obtaining.in Sagar » There re

15 national sed banka in Sagar but caxe
to non-receipt, of, ren;manees, ‘be sjtuae

tion is becoming. very difficylt. | ‘Pe’ g‘
ot

present abeqm:; but, Puments are !
made against them, pne of 4 '?,‘;‘\“éf"

is. that there js no branch QI thc eserve

Bank: in Madbya Pr desh. 1t iy'in
Nagpur. 1 would appl:alat\hat a ﬂtm:eh
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of the Reserve Bank should be opened
in Madhya Pradesh also, Presently the
banks in M_P. are being controlled from
Nagpur in Maharashtra,

There should be mutual exchange of
views and cooperation and coordination
amongst various Government depart-
ments which are lacking at present and
the work should be taken up after
mutual deliberations. This will hasten
the process of development.

I would request the hon, Minister
that special attention should be paid to
the backward areas,

[English)

15.01 brs.

JSHRI SHARAD DIGHE in the
chair]

SHRI INDRAJIT GUPTA
(Basirhat) : It is just a little less than
two months since the Fipance Minister
presented his Budget proposals for 1985-
86, and also expounded at great length
the new philosophy, economic and
financial policy and philsophy of the
Goveroment, which created a lot of
agitation, 1 should say, in different
quarters. The Finance Bill, of course,
secks to put on the Statute Book the
specific taxation measures and other
measures which are to translate that
philosophy into practice,

At the moment, I am not going in-
to those measures in detail, except the
concessions that he has announced
yesterday. Especially, those which he
has made to the small scale sector are
welcome. But it does not very funda-
‘mentally change the character of the
Budget. I wish that he would really
think about concessions; I hope he is
still in a receptive mood and that he
will consider 1 or 2 more things, e.g,
the increased excise on paper—I mean
writing paper and printing paper. This,
"in our opinion, is really a very unjust
_ impost, because it is a tax on cducation
and 8 tax on knowledge, It will affect
badly the ‘education of children in
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schools and colleges. It will also affect
the publication of important text.books
and journals which disseminate educa-
tional knowledge. I would request him
to consider seriously the question of
reducing or withdrawing the impost on
writting paper and priating paper,

Another thing which I just wanted
to point out is that the Government is
professing, of coures, that in the back-
ward districts, industrially undeveloped
districts of the country particularly
those districts which are called *‘No-
Industry Districts’, they will give
special attention to developing industries
there. I just want to point out to him
that these professions are not followed
up in practice; e.g. this one example
has occurred to me, because it concerns
the State of Punjab, and because we
know what kind of a situation is pre-
vailing now there. There is a district
called Sangrur which, industrially, is
certainly a very backward district, Ia
fact, as far as I know, there is only
one industrial unit there, and that unit
is jointly owned by the Central Govern-
ment and the State Government. Its
namec is Punjab Maize Products, a small
unit, perhaps employing about 200 or
300 workers—not more than that. But
it is jointly owned by the State Governa
ment and the Central Government,
That Punjab Maize Products factory has
been closed for the last two ycars, The
workers are unemployed, production
has come to a stop, and the workers
are rushing about from Punjab to Delhi
and back again, trying to meet various
Ministers concerned, somehow to get
that concern going,

Though it may not fall directly
within the Finanace Minister’s respon-
sibility, I hope he will draw his collea-
gue’s attention to this, particularly in the
present explosive situation in the Punjab
where a number of workers employed
also happen to belong to the Sikh
community —not only for that reason:
1 am not saying that. Government
should pay special attention to seds
where they are the owner, the ems
ployer—that such type of factoty is not
allowed to be closed down, let aloné
the question of starting new industry, -
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What is the biggest single develop-
ment that bas taken place since 16th
March? He knows as well as I do;
and it was admitted bhere the other day
by his colleague, Rao Birendrs Singh.

THE MINISTER OF FINANCE
AND COMMERCE (SHRI VISHWA-
NATH PRATAP SINGH) : 1 know
what you are going to say,

SHRI INDRAIJIT GUPTA : What
can I do? You have said about it,
Your colleague, the Food Minister had
admitted on the Floor of the House
that there has been unjustified price
rise since the budget was presented. It
is what he said not I. T had said dur-
ing my budget speech that there was
going to be a verv sharp hike in prices
and that »rices would rise far above
what is justifie® by the burden of the
new duties and taxes, the indirect
taxes and duties. I said that the prices
will go beyond that. You canno! con-
trol these prices; vou have not got any
system of controlling prices; and the
people who are selling these things, who
are trading in these things, these busi-
nessmen, they are not amenable to any
kind of control by this Government;
they do not care for your appeals. You
are appealing to them every day. I
know, that they should play the game
and be fair to the public and all that,
But who bothers 7 And Rao Birendra
Singh had admitted here, the other day,
that if you calculate the burden of the
new taxes and duties, then it is not
justified I think, he said, 3.2 per cent
rise which has already taken place in
the wholesale prices. Of course, he said
that it is not due to budget burden;
it is dus to other factors; it may be
partly due to other factors, Surely,
one cannot make a clear line of
demarcation as to what extent the trans.
port cost which has gone up, steep
hike in prices in diesel and petrol and
railway fare, freight and all that. how
contributed to this. It is bound to
contribute; it may not contribute
within a short period of time; in the
long run, it is bound to contribute to
the cost of bringing everything to the
market. To what extent, it is due to
man-made factors ? Of course alho the

VAISAKHA 19, 1907 (SAKA)

#

1985-Contd. 310

profiteering is going on, taking
advantage of the general atmosphere in
the country, the apprechension of the
public and the general character of the
budget. There are unscrupulous traders,
businessmen who are making haywhile
the sun shines. But what has to be

done about that ? Here we are hearing

every day threats from the goveroment
to such people saying that we will not
allow you to go on profiteering. I think
the Finance Minister himself has said
the other day that such people who
do blackmarketing and profiterring will
find themselves very soon in .. I do not
know.

AN HON. MEMBER : Ip jail. .

SHRI INDRAJIT GUPTA : He said
in jail. Is it ? ,

AN HON MEMBER : Yes.

SHRI VISBWANATH PRATAP
SINGH : They are none here, So, I
do pot have to mention what I said,

SHRI INDRAJIT GUPTA : While
all this is going on the people are trying
to give all sort of different explanations
for what is happening. The prices have
begun to rise and are rising substan-
tially. They are rising even above the
Jevel which is justified even by your
taxes and the spokesmen of your
Ministry and the spokesmen of other
economic Ministries who are supposed
to be big panndits, ] know, trained in
the World Bank and all that, They
have been assuring the public that it
will be a marginal rise and it will be
very fractional and all that, But all
their prophecies have been proved to be
wrong as they had been done in the
past. I want to point out that the
whole scheme of the budget —even his
budget which I do not support at all—
his budget will be distorted out of all
shapes: his budget is going to be dis-
torted if this price rise cannot be con-
trolled. This monster of inflation which
is galloping, if it cannot be checked,

{ then all the various projections of his

budget that are going to be thoroughly
dewailed and lopsided, and if it goes
on at this rate, 1 do pot know, at the

-~
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end of the year, what the rate of infla-
tidn will be ? Certainly, it will be a
dbuble- digit inflation if you cannot
check this price rise, The whole philo-
" sophy was' that if taxes are reduced,
- thmt if tho direct taxes are reduced, it
will leave bigger surpluses in the hands
of not only the corporate sector~—that
we will come to later—but it will lead
to bigger surpluses in the pockets and
in the hands of the ordinary man and
that will act as 8 cushion against any
rise which may take place in the prices.

But the Minister admitted that some
inflation will be there. ¢‘Of cousre,
prides will rise ; but I am giving more
money to the consumer. He does not
“havé fo pay 86 much as taxes and he
will have money at his disposal, He
will be insulated against that price rise.”’
But what is ‘happening' now ? The
figures Rao Birendra Singh gave were
+-6f ‘the wholesale prices. If we go to
“thc market—we do not go to the whole-
sale market, we buy things from ordi-
nary retail shops—m the retail market
You ask any ordinary mman - in the
cduntry any employee, any middle class
cmﬁsumer working class man what the
“condition in the retail market now is,
~how prices are shooting up, And nobody
‘bothers to expfain why this should be
‘d0. "What will happen to these surpluses,
'the imaginary surpluses, left with the
poor man? I do not say that the
‘tax payer did not get relief. They
got telief.” They all got relief from
‘(he lowest to the highest inc&me slab.
Altogether, they ‘are only 40 lakhs of
'pebple, out of 70 crores, Anyhow, you
gaVe them some relief. But what I am
'saying Ts, as far as the ordinary average
édnsumer is concerned, the ordinary
- middle class man, ‘whatever little surplus
you may haveé given him by wav of less
direct taxes, is going to be much less
than and eaten up by the rise in the
prices.” Then, on the balance he will be
“wotse off than he was before. This is
the most disturbing ‘thing that has taken
p]a&e Because, generaily it “does not
otcur $0 soon after the budget and I
‘Hiope’ the Government will give its
"sérious thought to this matter and will
“be ¥ble to'tell us something about some
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specific measures and steps that they
propose to take in ofder to ¢combat this
price rise.

Another thing which I had mentioned
in my budget speech was, 1 think the
Finance Minister remembers that he has
in his budget speech said, or in his
proposals, he had set aside or provided
for a sum of Rs. 300 crores for 1985.86
to cover payments of extra Déarness
Allowance to Central Goveroment em-
ployees. That in itself was an admission
that prices are going to rise, because it
is only when the cost of living index
reaches a certain figure that, according
to the present scheme of Dearness Allo-
wance,. additional slabs will have to be
given to the Central Government eme
ployees. But he set aside for that Rs,
300 crores only. I have mentioned in
my budget speech that this is a caomple-
tely disproportionate and insflicient
figure, Last year he had provided for
Dearness Allowance—he had not pro-
vided, he had to shell out—fpr these
extra Dearness Allowance slabs some
Rs, 700 crores. And this year he has
provided only Rs. 300 crores. On what
basis ? And now what has happened in
these two months ? The Central Pay
«Commission has awarded an interim
relief of 10 per cent—with a minimum
of Rs, 50/- for the Central Government
employees And I think one additional
slab of D.A, also became due. These
two items taken together already far
exceed that Re. 300 crores which he has
provided for the whole year ! So, my
point is, I do not want to repeat, but by
these hopelessly unrealistic figures he
was only trying to show to the House
that the eventual deficit at the end of
the year would be of the order of only
Rs. 3600 crores, which is absolutely
absurd. That deficit of Rs, 3,660 crores
or somecthing is completely unrealistic
and many people have expressed their
apprehension that at the end of the¢ year

it will be-—some say Rs. 5,000 crores

and some say it will be Rs. 8,000 crores

~whatever it is T do not want té pro-

phesy. One thing is that this figure of
Rs, 3,660 crores is absolutely absurd.
That means we will end up with'a much
bigger deficit and deficit financing till be
taken to a higher level and that will agaio

FalEt
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have a spiralling effect on pirces.

PROF. MADHU DANDAVATE :
The Minister will be a part of that
deficit.

SHRI INDRAJIT GUPTA : I do
not know. That depends on other fac-
tors, including what we do.

SHRI VISHWANATH PRATAP
SINGH : Anyway, ws will not go in
for borrowing.

SHRI]I INDRAIJIT GUPTA : T hcpe
not.

So. Sir, you would parden my refer-
ring to what happened in the last few
days here in Delhi. Not TIonly, but
many people had made criticism of the
Budget philosophy to which you had
reacted very sharply that we were
worngly accusing the Government for
giving up old ideals and principles and
the old economic objectives which had
been traditionally expounded since In-
dependence by the leaders of the country
and which on the whole we consider to
be in the right direction. Whether they
are properly implemented or not is a
different matter. T had said that you are
giving up all that ; you are changing
and are making a shift in the opposite
direction. There was a Talkatora Sta-
dium. Now everybody is commenting on
this magical act of whitewashing which
took place there,

PROF. MADHU DANDAVATE:
That was for football,

SHRI INDRAJIT GUPTA : First
something was expended, which was
more or less in line with the Budget, in
the opening and major spcech of that
meeting. And then something happened
behind the scene. We do not know what
that was. But some people began to
ask uncomfortable questions and they
started making criticisms and all that.
And within twentyfour hours another
resolution—an amended resolution—was
brought forward, which again seeks to
dispel all the fears and says *No we are
still firmly on the old road. Who said we
are drifiting away from it 2 And that
has angered very much those people who
were loudly praising your Budget earlier,

VAISAKHA 19 1907 (SAKA)

SHRI BASUDEB ACHARYA :
Reagen also praisedit.

SHRI INDRAJIT GUPTA : I men-
tioned Reagen earlier, Let us take one
newspaper. I choose that newspaper be.
cause that very much represents the view
+point of the House of Tatas. And after
all Palkhiwala and Comapany and Rusi .
Maodi, all belong to the Tata clan. The
Statesman says : how angry they are now
I am quoting : ‘‘the voice of economic
logic was drowned by populist rhetorig
measures."’

First, you were, according to them,
on the sound rails of economic logic,
pot going on and running after the
public sector, not talking about socia-
lism and all this business. And now
because of all these gathering you had
here and they had to be satisfled and
placated, you took populist rhetoric
measures. The public has seen the coun-
try’s new leadership changing its earlier
tune at the first manifestation of dis-
content,

Then you see how clear they are,
You cannot say that these spokesmen
of big business are not clear. They are
complaining that you went out of your
way unnecessarily for populist reasons,
To make it clear T quote : *“The public
sector would not be neglected, nor the
private sector pampered, that eradi-
cation of poverty remained the central
goal, that the use of modern technology
would not be given a dominant role to
the multi-national corporations, that
self-reliance would continued to be pur-
sued’’ and so on. This is according te
Statement where you have relapsed,

SHRT VISHWANATH PRATAP
SINGH : There is no change of tune
so far as the public sector is concerned,
In the Budget itself its dominant role
was spelt out. There is no question of
change of views or tune as he is saying.
Our tune is same whatever interpreta-
tions you give.

PROF, MADHU DANDAVATE :
Shall T tell you what is your tune ?
Public support to the public sector and
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private support to  the  private
sector

“SHRI INDRAJIT GUPTA : Any-
way, it was during the course of these
few weeks that one development occu-
rred which throws into very sharp focus
this struggle which is going on. And
then see this gas pipe-line project from
the Bombay High, from Hajira to the
fertilizer plants which are supposed to
be set up in Uttar Pradesh and Madhya
Pradesh This shows actually what the
Government is saying openly and in
public is not actually matched by its
deeds at all, And it also shows that the
basic criticism that we have made is
ugiu.ally coming true. It was the
Government which had itself committed
that the work of this new pgas pipeline
would be entrusted to the public sector,
for that purpose the Gas Authority of
India Ltd. was set up and suddenly
that commitment has been gone back,
on, reversed, and now global tenders
have been floated on the single argu-
ment that for such a complicaied and
high pressure pipeline you must have a
single agency, you should not have too
many agencies, which means that all
the consultants and sub-contractors and
manufacturers who are available in our
country, our indigenous Indian consul-
tants, manufacturers, sub-contractors
who would have been involved in the
construction and commission of this
pipeline will now be e¢lbowed out of
the picture because any forcign fellow
who is brought in on the basis of a
global tender will naturally prefer to
see that the work is passcd on to
foreign consultants, (/nferrupiions.) My
point is that this is really a major pro-
ject, probably onc of the birgest pro
jects in the public sector because you
. are hard up for money. Picase see how
much moaey you could save on this pro=
‘ject if it was deal! within a different way.

. Rirst of all the fertiliser plants them-
gelves are to be located at a distance of
1700 km from the source of the gas. 1
have nothing against your setting up

. fertiliser plants in those regions which

. you have selected, but to take the gas

1700 kilometres through a pipeline
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means it will be more expensive, it will
be a slower process and it will be more
risky also. But anyway you have deci-
ded to do that. And then you have to
find private sector promoters for the
fertiliser plants, Mr. K.K. Birla bhas
obliged with one of them, But it is an
expensive affair, you need about Rs,
800 crores to invest in one of these
fertiliser plants. So, there is delay
because you have to delay to get hold of
suitable private sector promoters and
this delay mcans that in the mean time
you are importing the Bill for imported
fertiliser is going up and will remain
at a high figure, some Rs. 2500 crores
which we could have savad,

15.23 hrs

[MR. SPEAKER ir the Chalr)

Now, of course everybody is talking
about, openly writing about the pressure
being exercised by certain representa-
tives of certain foreign multinational
firms to see that this contract is given
to them.

SHRI VISHWANATH PRATAP
SINGH : How can there be a pressure
in a global tender ?

SHRI INDRAJIT GUPTA : Not
for the tender. There was no question
of a tender in the beginning at all. It
was going to be the Gas Authority of
India and Engineers India Ltd. That is
being scrapped now, That is my comp-
laint. And if you are so keen of a
single agency, 1 want to know why you
never consulted the Soviet experts who
have built tne biggest gas pipeline in
the world, the biggest, the most difficult
and the most complicated gas pipeline
carrying gas, from Siberia to Western
Europe to supply gas to France and
Germany and all those countries, Poli-
tically they are not friends, politically
they are deadly enemies. But what is
sauce for the goose is not sauce for the
gander here, If the people in sophisti-
cated, advanced countries like West
Germany and France can be satisfied
with the quality of the Soviet gas pipe-
line which-is coming thousands of miles
from Siberia to their countries, did you
at least ever consider consulting them,
taking their expert advice, even if you
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do not want them to do the job ? You
have got the Indo-Soviet Commission,
and a meeting was held in Moscow only
two weceks ago, Have you ever explored
the possibility of consulting them who
are acknowledged to be the top people
in the coastruction and commission of
gas pipelines ? Instead of that, you are
runniog after global tenders for some—
I do not know, somebody says it is
Italain firm, somebody says somz other
firm, | do not know to whom you

are going to give it eventually.
({ntcrruptions). But how does all this
fit in with the philosophy that you have
expounded at Talkoara Stadium in your
ame-.wrd Resolution ? It does not fit in
wii «bat at all.

This is not a Party issue,
Mr. Minister, please understand,
Everybody in the country is concerned
because it is a country which is fighting
big battle for resources, We want
development, I agree with you, But how
it 1o be done, if you have to give up
the path of self reliance and developing
our owa indigenous resources...

MR. SPEAKER : Hon : Member's
time is up,

SHRI INDRAJIT GUPTA : Sir, I
want only three minutes more.

MR. SPEAKER : You have taken
25 minutes,

SHRI INDRAJIT GUPTA : What
can 1do ? It is my misfortune and
your misfortune also.

All right, I will say one or two
points.

[ ain repeating again that the allo-
cation made for railways is Rs. 1,650
crores which is the same as that of last
year. There is no change But in actual
effect, there is a change, It is because,
this year’s value of Rs. 1,650 crores
will be naturally less than the value of
last year Rs. 1,650 crores. But you are
asking the coal people to step up the
production of coal, You want more
steel to come out of the steel plants.
You want more food grains to be moved
around the country, And yet, you redu-

.ed allocation for the Railways and . it
has-resulted in whas you. are hearing.
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every day that the orders for the rail-
way wagons which are to carry all these
materials have been sharply slashed
down, The total order placed for this
year is 5,000 wagons whereas the need is
for about 24,000 wagons, Last Year,
even the orders givan were for about
42,000 wagons. This Year, it has been
reduced to 5,000 wagons, Even the
Railway Ministry is weeping and wailing
about it because how will they perform
their job. They cannot do it. Apart
from the fact that many of the - big
wagon building factories are going to
virtually become idle and workers are
going to be unemployed—apart from
this fact~—already the other day, Mr.
Vasant Sathe said, which was a sort of
complaint, that 70 million tonnes of
coal is lying at the pitheads because
they cannot be removed as there is no
wagoua to take them, Then, what kind
of planning is this ? So, 1 would beg
with him to revise either now or let
them do as least after a coupie ef
months., But the allocaiion made for
the Railways particularly earmarked
for wagons must be revised, Otherwise,
as I said, just now, your whole Budget
scheme is going to be completely distor-
ted and pushed out of shape.

Finally, T want to make two points,
Of course, I welcome your idea of
public sector floating bonds— public
bonds. It is a good idea, It will raise
some resources, I hope, if the rate of
interest is attractive, But the other
thing on which you are depending,
namely, the higher export earnings, do
not appear to be very promising er
prospective as you youtselt admitted the
other day, after you returned from the
meeting in the U.S.A, It is the attitude
of these people which is not at all help-
ful. They are not going to help us,
We will have more articles to export,
But you would not have the markets in
which you can push those things, So,
we have to think of other sources also,

I will make the 1ast point though I
know it is very controversidl and 1 khow
that it rouses a lot of controversy and
Sir, you also perhaps'would not like it,
At some stage or the other. '

MR. SPEAKER : It might be,
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SHRI INDRAJIT GUPTA : Are you
going to,think of raising any resources
from the rich section, from the affluent
section in the country-side ? That is all,
I want to know. Or, are they for ever
going to be kept out of the tavation
net ? I am not talking of the small far-
mers, marginal farmers or the medium
farmers or anybody, I am talking ab-
out 8the affluent sections who are earn-
ing more ina year than those people
who earn and qualify for paying income
tax. Who should they not be taxed ?
The people who go above the exemption
limit are being made to pay income-tax.
But there are many rich farmers who
ecarn much more t(han that.

MR. SPEAKER : Define that.

AN HON. MEMBER : Have you
come across any affluent farmer who is
taxable, from your point of view ?

SHRI INDRAIJIT GUPTA : Listen,
comrade, this controversy has taken
place in my Party also. (Interrupiions)
It is a good line or bad line...

Mr. SPEAKER : There is no debate
on this now. I think, it is after putting
a ceiling. That is what he wants to
say, What is the dcfinition of it ?

SHRI INDRAIJIT GUPTA : For
that, you have to sit down and work
out. The conditions are not the same
in all parts of the country. There are
irrigated areas, diy areas etc. 1 agree,
One cannot apply by the rule of thumb.
But the principle I am (rying to get
pushed is, are you going to contemplate
taxing the rural rich or not, Whatever
the definition may be, we will come to
the definition later. If you do not‘ you
please tell me, what are the other
sources from which you ale goingto
raise the resources. You are coming to
a deadend At the end ol another
year, we will be in a very very difficult
position. You are not going to bor-
row from abroad, You said it, T am
thankful for that, You hold on to your
word, I do not want you to go on
borrowing from abroad. (Jnse: ruptions),
Other loans are available. Commergig)
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loans are available. I hope you will
not go in that direction because our
throats will be properly cut. We are
not yet in a position to repay the inte+
rest on the previous loans. Your friend
Fidel Castro whom you met and who
showed you round his country, he has
just now said something in this regard.
I do not know whether you have read
about his last interview to a Mexican
journal in which he has analysed the
tax crisis in the Latin American count-
ries and he came to the conclusion that
the original debts..,

SHRI VISHWANATH PRATAP
SINGH : I have got a copy of that in
my hotel room in Washington.

SHRI INDRAJIT GUPTA : Ameri-
cans are very much worried about it
because he is suggesting that the original
amount of the debts should be cancelled
for the simple rcason that they can never
be repaid. Physically, they can never be
repaid. They have reached such a
dimension. He said ¢ You cannot repay
even the interests on the loans, leave
alone the original loans.”

MR- SPEAKER : 1 was there in
Columbia the other day. It js something
they cannot. Physically it is impossible

SHRI INDRAJIT GUPTA : If they
cannot repay, then, many American
Banks will close their doors. It is not a
one-way trafhic. There are many Banks
in Amirica which will collapse if these
debter countries do not repay their
obligations, It s better to write-off
those debts. It is better we fought for
that as the Leader of the Noan aligned
C?mmunity. At least the poorer coun-
tries should have their debts written off,

Think of some pew things, Think of
some new initiatives.

SHRI VISHWANATH PRATAP
SINGH : We have taken this stand for
the developing countries.

_ SHRI INDRAJIT GUPTA ;: Give
It more publicity. We have not read
about it anywhere.

MR. SPEAKER : Some day, I will



331  Finance Bill,

take the opportunity to speak about the
rural side. I am helpless because I can-
not come and say what it is. I would
have liked to take you to the fields, I
would like to take you. I would ke to
put you in charge of a farm which is
the biggest farm according to a ceiling
and then work out according to it what
you can get out of it and then 1 will
ask you.

(Interruptions)

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (Shri H K.L. Bhagat):
I am happy hon. Member Shri Indrajit
Gupta is here. With your kind permis-
sion, I wish to point out one thing.

In the morning, some discussion took
place on a Call Attention Motion. I
have nothing to say on the mecrits and
demerits of what Shri Indrajit Gupta
said, That is for the hon. Minister
concerned to say. [ cannot say any-
thing about it. But one thing has been
pointed out to me that a name**

was mentioned in the debate thoughhe
himself was hesitant in the beginning.**

SHRI INDRAIJIT GUPTA : T asked
the Chair,

SHRI H.K.L. BHAGAT : I know,
That is against the accepted rule and I
feel that should be expunged. Whatever
is against the rules, should be expunged,

MR. SPEAKER : I will see to it
and do whatever I can. 1 will look in
to the record. I will see.

SHRI INDRAJIT GUPTA : Three
times I asked the Chair ‘‘Should I
mention the name or not’’? He said
“Yes, You can.”” Because it was not
in his capacity as a Member of the
other House but in his capacity as a
chairman of the Bank.

SHRI H.K.L. BHAGAT : I am not
casting any aspersion.

PROF, MADHU DANDAVATE :
You can expunge that remark but not

o

**Not recorded.
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expel that Member.

MR, SPEAKER : I will expunge
but not expel.

[Translations)]

SHRIMATI PATEL RAMABEN
RAMIJIBHAI MAVANI (Rajkot) : Mr,
Speaker, Sir, I rise to express my views
on the Finance Bill, 1985,

Sir, India is predominantly an agri=
cultural country. In order to bring in
Green revolution in the country, oil
engines have been installed in each farm
to irrigate land, We have yet complete
the gigantic task of providing electricity
in many villages of the country. There
is also acute shortage of power in the
country, Therefore, in order to make
the green revolution a success use of oil
engines for irrigating land is the only
source. That is why government have
exempted oil engines upto 10 horse
powcr from levy of excise duty which
has resulted in some improvement in
agricultural development,

Government have given this exemp-
tion under Traffic Item No, 29. But it
is a matter of surprise that spare parts

“of 0il engines upto 10 horse power have

been included included in Taiff Item,
No. 68 in this Finance Bill for levy of
excise duty. This policy of Govern-
ment will defeat the very purpose of
manufacturing oil enginges at cheap
cost, The engines will cost the far-
mers more and their economic burden
will increase, consequently irrigation
facilities will decrease and agricultural
production will come down,

Sir, I am greatly surprised to know
that a big manufacturer of oil engines
is free to manufacture any number of
spare parts of oil engines for his own
factory and no excise duty is levied on
such parts, but if small manufacturers

“who have a small investment in their

factories due to paucity of funds and are
manufacturing spare parts of oil engine
supply these spare parts to big manufac-
turers then these spare parts will be subs
jected to levy of excise duty, The
result will be that spare parts manufag~
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{ Shrimati Patel Ramaben Ramjibhai
Mavani ] '

tuted by small manufacturers. will be
costly. Who will purchase the spare
parts manufactured by them ? Sir, if
this thing continues, I am afraid that
their business will come to a standstill
and lakhs of workers en,gag,ed in these
factorics will be rendered jobless,

1 order to avoid such a situation I
suggest that spare parts of oil engines
upto 10 horse power may also be exem-
pted fully from levy of excise duty. Sir,
in Rajkot alone, which is my constitu-
ency, there are more than 300 small
factories in which spare parts of oil
chgines are manufagiuted. They all
will have to face this difficulty.

The hon, Finance Minister = had
announced in this House yesterday cer-
tain concessions  under the Traﬂ' Item
68 of the Finance Biil. I welcome these
concessions. But thesec are nat adequate
Exemption limit in taxes must bg fixed
at least at Rs, 30 lakhs, so that the
small manufacturers who are illiterate
and who have no managers and who do
not have financial resources, may get
octroi licencing control relicf.

Sir, I hope that the hon. Finance
Minister will accept my uuggcsnons in
ordes to boost agrigultural productlon
and encourage small manufacturers,

Mr, Speaker, Sir, I am grateful to
you for allowing me to express my views
1 also express my gratitude to the hon,
Members of the House with these words
I conclude,

SHRI AZIZ QURESHI (Satna) :
Mr. Chairman, Sir, I rise to support the
Finance Bill. Through you, Sir, I
would like to congratylate the: hon,
Finance Minister for presenting & very
good Budget. With this Budget we shall
be able to realise our dreams for the
benefit of the people of this country,

There are certain matters to which
I would like to draw the attention of
the House and the hon Finance
Minister, Regarding the defegce of the
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conntry, I want to point out that you
bave-allocated only 15 percent of. the
Budget- for Defence whereas in last
year budget it was 17 percent,

Today the neighbouring countries of
India, particularly, China and Pakistan
have prepared themseclves well militarily
and transfer of technology is taking
place in these countries. These coun-
tries have acquired full koowledge of
the secrets of our technology and
weapon system, whether we have obtain-
od them from Russia or the U,S A, and
there is an obvious change in the strate-
gic environment due to large scale
defence preparedness in these countries.

Iraq and Irapare fighting the war
with Russian weapons and Chinese wea-
pons respectively. In addition to her
own technology China has come in
possession of Russian technology also
through the big haulo of Russian arms
captured by Iran from Iraqi forces,
This is not my version. This has been
said in the U.S. Congress Scnate and
House of Re:presentatives and con=-
cern has been expressed there over this
matter.

With the allocation made in our
Budget for Defence, we not bz able
to induct a new weapon system in our
Defence Forces or shall we be able to
modernise them.

We shall spend the funds allocated
for the Defince Department on stores
and other connected items and shall not
be in a position to pay special attention
to other aspects I want the hon. Mini-
ster to see to it and pay special atten-
tion towards this so that we are able to
defend our frontiers.

Siry we have done many things and
promised to do many more but in spite
of all this, there are many parts of our
country which'are backward and where
even today, we have not been able to
provide the basic amenities of life, I
would like to mention the position of
my own area, Satna which is fortuna-
tely adjaining - the constituency of the
bon. . Fipange Minister, Satna. is a
region in which is situated the town of
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Chitrakoot, which gave ' shelter to Lord
Rama. It is'a city where Lotd 'Rama
not only lived during his exile, bt
during his stay made preforations to
destroy Ravana and Ravanism. Now
a days thongh thousands of tourists
come to that place, yet no special faci.
lities have been provided there. .You
should sece that they get all the
facilitses.

Sir, the border areas of U’P.'shd
Madhya Pradesh are dacoitinfested ‘ares
and the dacoits harass the people thére.
I wouldilike you to pay special attention
to ending this problem of dacoity.

There ic anather town named Maiher
which is famaus for mother Sharda’s
temple T.akhe of people from everY
nook and corner of the countrv, g0
there to pav their recpects, This is
A citv wherr the melodies of the
the mngic of Uctad AlNauddin Khan
2till echo in ite atmoephere, but ‘it je
matter of rearet that the citv ladcks civie
amenitiee for the ftonricte ag well as
the Joaca) ponn'ation  Patable wnater'is
not availahkle ta the neople there Un-
emnlavment ic another nroblem. Thovo-
cands of cattle die for want of water,
We are unahle tn help ‘these noor
neople For theee areae special direc-
tions and instructinns <hould be isgued
to the rancerned State Government '‘sp
that the prehlem of large scale un.
emplovment there can ke enlved and all
the civic amenities provided to ' the
poor.

Sir, this is an area where even to-
day the labourers are paid Rs. 4 to Rs. §
a day as their wages. Sir these labourers
are not ahle to subsist. . Most of the
unemploved persons are educated per.
sons and we cannot provide them jobs
even at Rs. 4-5a dav. T, therefore,
want that hon. Minister should pay
attention to such backward areas. So
far as boring machines are concerned
their use is confined to influential peo.
ple. The rest of the people. cannot
make any specific use of them. I, there-
fore, want that you should earmark
for and provide these machines, with-
out any discrimination, to those pre-
blem villages where drinking water is
not available even for cattle, sot te
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speak of human beings. You should
make immediate arrangement for drink-
ing water.

Mr. .Chairmgn, Sir, I want to draw
the attention of the hon. Finance
Minister to another area of my consti-
tuency, . Satna where there are only two
or -three cement plants of Birla and
Tata:groups, a mention about which I
have already made, Injustice is being
doae to the local people because they
are.-not' being given employment in these
plants and instead outsidcis are being
appointed. The people from the neigh-
bouring States are brought and given
jobs. ' This practice needs to be recti-
fied, I want that you should pay special
attention to these backward areas where
we' have ‘not beén able to provide basic
amenities to the people. This will give
employment ‘to the ‘local people and
they will find their dreams fulfilled,

Sir, T am grateful to you for giving
me an opportunity to express my views.
I support the Pinance Bill.

"DR. G S. RAJHANS (@Jhanjhar-
pur) : Mr Chairman; Sir, I am in a fix
what to sav ‘and ‘what not to say, but
1 support the Finance Bill.

THE MINISTER OF WORKS AND
HOUSING {SHRI ABDUL GHAFOOR):
From where to start and from where not
to start,

DR. GS RAJHANS : I am in a fix
because during ‘the discussion on the
General Budget I had said that never
had suc¢h a good Budget been presented
after ‘Independence. T reiterate today
that it js' the best budget after indepen.
dence. ‘The new schemes incorporated
now by the hon. '"Finance Minister for
providing relief to the poor, to the far-
mers, agricultural workers had never
beer brought forward before; but earlier
also, we had expressed our apprehen-

sions 'that’ deficit financing to the tune
[ of Rs. 3,349 crores might lead to- price

rice” in the cotintry. ~ 1 had also ex-

_pressed apprehiension ‘that’ this deficit
" financing might ‘increase’ to Rs. 6 to 7

crores, “but I'feel that deficit financing
‘canmot lead “to stich steep price risesin
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six weeks time as we are witnessing to-.
day, Sir, 1 should not be misunder-
stood. I have no intention to criticise.
I have already earned a bad name for
calling a spade a spade. There has been
& steeps increase in prices in the
markets, An item which was available

at Rs. 10/—previously is now costing

Rs. 15/—, Where this price—rise will
take us, I do not know. I myself go
to market for purchasing things. I urge
the hon. Finance Minister to go to the
market to day evening with a plain-
clothes security-guard and see for him-
self how the prices have increased,
Raja Dinesh Singh had said yeasterday
that he had visited his constituency and
the electorate there had asked him;
'the prices have risen so much, had we
voted you for this ?°* I also visited my
constituency recently., The people asked
me “You had made tall promises, is this
price rise the proof thereof 7" The peo-
ple have an apprehension that the prices
will increase further. It is not a small
thing. You go through the history—
checking price-rise is more important
than the defence of the countrv, You
may go through China’s history, Price.
rise caused the downfall of China,
and the Chiang Kai Shek Government
fel) on this account. The people there
used to carry gunny bags full of
currency notes for a cup of tea,

I went to the Parliament House
Branch of the State Bank of India on
three days for getting notes of smaller
denominations, but T could not get
them. When I told them that T would
raise this matter in the House, they
replied that I could do so with great
pleasure. Small currency notes are not
availabie anywhere to day. WNotes of
one rupee and two rupee denominations
are not available at all. Five rupee
notes are available with great difficulty.
Where have these notes gone ? This is
a matter to be thought over seriously.
A big rocket is operating in the country
to malign and create trouble for Govern-
ment and we are not able to understand
it, We are under the impression that
the prices have increased because we
have increased some taxes. 1 would
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like to tell you that the prices have not
increased du: to enhancement in taxes.
Profiteers Rand black-marketeers are
responsible for it..... .

DR. DATTA SAMANT (Bombay
South Central) : What remedy do you
suggest ?

IDR. G.S. KAJHANS: I shall tell you.
I shall tell a practical thing. Two days
ago I went to the market for purchasing
mangoes. A lady came there in her car
and asked the fruitseller to pack such
and such fruit, After this she took out
from her purse some 100-rupee notes.
T do not know the number of notes.
She gave those notes to the fruitseller
and left without caring to get back the
balance.

You may attend any marriage party.
You will see ladies laden with orna-
ments, T would ask whether their
guardians have earned this money with
honesty. The fixed income group people
are reeling under the impact of price-
rise because black money has come to
stay in our country to day and it has
respectability. The people feel that
Government are not doing anything and
will not be able to do anything. T read
about 8 to 10 newspapers daily and
read between the lines to know the
number of raids conducted, but 1 get
disappointed. Some raids used to be
conducted previously but now they are
hardly conducted anywhere.

T would like to tell you about the
state of affairs in Bihar, One engineer
spends Rs. 10 lakhs on the marriage of
his daughter. You can verify this I
am not telling a lie, From where does
he bring this money 7 Has he earned
this money by honest means ? How
will a teacher or a professor or an
M.P. bring so much monev to sole-

~mnise the marriage of his daughter ?

T may tell you a true story. I had gone
to my constituency, A road was under
construction somewhere. I went there
along with some party workers. The

‘Assistant Engineer there asked quietly

one of the workers, I narrate it in the
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local language. Maithili—I will trans-
late it later on. “Ye ho L|4 mein chha-
thin ki (Is he also included in L/4)"
The worker asked him to keep silent,
He perhaps could not understand and
to the other man repeated the question.
The worker again asked him to keep
silent. I grew suspicious that there
was some secret b:hind it, I gently
told that worker that I had heard
everything and asked him what that
L/4 meant. He said that there was no
such thing and that I had nothing to
do with that. 1 assured him that I was
not going to tell anybody about it. [
asked him to tell me what it was, Then
he told that L/4 means ‘‘loot divided
by four.”’ The illegal money received
in the construction of a road or bridge
is divided among 4 persons. L/4in-
cludes engineer, Contractor, bureau-
crat like collector or B D.O. and the
politician belonging to any party, So
far as I was concerned, he replied in
the negative.

Sir, the amount is not being spent
on the project for which it is allocated.
It ie a very serious matter. Unless you
take stern action against those who are
responsible for generating black money,
you cannot wipe out black money from
the country. You come out on them
with a heavy hand.

You will also have to b2 some what
liberal in this regard. Three of four
years ago, a bearer bond scheme was
iotroduced in the country. With the
introduction of this scheme, price-rise
was checked to a great extent. Sir,
Government had got some money
through those bonds. You should again
introduce such a bond scheme. There
should not be any hesitation in done it.
Under this scheme you should declare
that who so ever purchases these bonds,
his money to the extent of Rs. 10000 to
Rs 20000 will be treated as white
money and the rest will go to the
Government treasury,

Sir, you will recall that three or
four years back Government had made
an announcement that if the holders of
unlicenced radios or transisters obtained

their licences they would not be
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questioned about the source—whether
they purchased them from within the
country or outside the country—and in
this way Government received a lot of
revenue by way of licence fee.

Sir, I am a very realistic man. I
would like to tell you that a big racket
is operating in the country. God for-
bid, if the monsoon fails, nobody
knows where this price-rise would bad
us, Many years ago, Prof, Kaldar of
Cambridge had visited this country. He
bhad said that if black money was to be
contained in this country, then expen-
diture on luxury item would have to be
checied. He had, therefore, recommen-
ded 1hic levy of expenditure tax on all
luxury items. If tax is levied on such
expenditure, others will feel satisfied
that monecy earned by illegal menas is
being taxed, You should adopt such
measures.

Sir, we are a poor country and you
have to work for the welfare of the
poor. I have been a Professor in the
country as well as abroad, While people
say that the prices have gone up like
anything, 1 can present statistics in
whatever way you want and prove that
there has been no price rise.  So, I ask
you to be practical, If we fail to take
action against the black-marketeers and
profiteers, price rise will not stop and
these people will eat up this country,
This fact should not be glossed over
easily.

We have come here as the represen-
tatives of the poor and we should plead
for the cause of the poor. Today, the
people are worried over the rise in
prices. My peint should not be taken
as criticism_ for creticism sake. I have
made all these submissions, thought-
fully.

[English]

DR. DATTA SAMANT (Bombay
South Central) : Mr. Chairman, Sir,
before coming to various main points,
1 would like to mention here that the.
Central Government is getting Rs. 1000
crore from Bombay by way of income-
tax and an equal amount is colkcted
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by way of Excise and property tax, So,
the total amount works out to be about
Rs. 2500 or Rs. 3000 crores every year.
So, with this huge resource of income
to the Gentral Goverament from Bombay
you may bz able to wipe out the budzet
deficit. It is a hen which lays golden
eggs and it is more useful for the country
and the Centre.

16.00 hrs.

Therefore, I want to point out to
this House that the industrialists are
trying to take this hen or the Central
Government is tiying to kcep it in their
possession, At least there is an appre-
hension and every body feels so, Daring
1958.61, efforts were made by the
‘Central Government and there were
agitations for samyukta Maharashtra
and things like that all over Maharashtra
In Bombay there is an apprehension that
Bombay will be centrally administered
because it is giving good resources to
Centre. This is what is happening for
the last few months and it is reflected
very badly in the elections of the Bom-
bay Corporation. Therefore, Sir, the
time has come for the Centre to come
forward and ancounce that this is not
going to be done and that Bombay is
not going to be centrally administered.
They have to announce it at aleastto
assure the people of Maharashtra, The
people are very seriously concerned be-
cause the Centre is getting Rs, 3300
crores and twice efforts were made prior
to this in this direction. Therefore i
expect the Centre to come forward and
say that Bombay will be left to Mahaa
rashtra as the capital city of Maha-
rashtra.

Another point which I would like to
mention is this. Centre is  getting
Rs. 3000 crores as revenue from Bombay.
All of us feel that Bombay is very rich
and Bombay is very happy, But it is
so for a few people oniy, If you get
down at VT or if you get down at the
airport, it is not the Cuff Parade or the
Malabar Hill or the big multi-storeyed
buildings, that show you the real picture
of Bombay. More than 60 or 70 per
cent of the people live in poverty.
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These poor people of Maharashtra live
in the centre of Bombay and the houses
of more than three lakh families are on
the verge of collapse, Every year 25
people are dying but the State Govern-
ment is not doing anything. They are
telling that they want revenue from the
Central Government and the Central
Government says that it is a State
subject and they will not be able to do
anything. There is an apprehension
among these Maharashtra people that
they may have to leav: Bombay because
their houses are coilapsing. Maharashtra
people are leaving Bombay and the
Centre or the State or the Congress
Government are not doing anything for
them, Two day back, it is announced
that the Chief Minister met the Prime
Minister and they said that Rs. 60 crores
will be given to Bombay Ttisa press
statement and the Minister may correct
me if I am wrong, [ appreciate the
fact that you are giving Rs, 60 crores
to Bombay. Out of Rs. 3000 crores,
you aae giving them Rs. 60 crores. But
piease give specific instructions to
Maharashtra Government that this
money will have to be used for Central
Bombay where poor Maharashtra people
and others who live ip slums are staying,
These are my preliminary observations,

I think our Government has given
a lot of concessions, like tax concessions,
MRTP concessions, delicensing system
export system and so on, to the emplo-
vers. You have given a lot of concessions
to the employers, But what have you
given to the workers, and to the poor
people ? What you have given to them is
just minimal concession, of the size of an
ant, where-as the concessions that the
employers got are of the size of a big
hill.

So far, what has happened to this
country’s economy ? Factories are co-
ming up with 90 per cent help and infra-
structural facilities from the Govern-
ment. Is this money properly used by
these employers or the mill owners ?
Government has given some figures but
my figures say that more than 80,000
units are sick in this country. And more
than 50 per cent of them are made sick.



333 Finance Bill,

This is a business nowadays. to take all
the concessions and then to become sick.
The Finance Minister is giving so much
concession to the industrialists and the
business people. But based on his ex-
perience, does he feel that they are
going to behave with the Government by
paying taxes ? Do they behave with the
workers ? Are they going to be a part
of the economy of this country ? With
iy experience I can say that it is not
going to be like that, There is no time
to deecribe in detail but I mentioned it
when I spoke on the Demands for
Grants of the Labour Ministry. They
are not paying the taxes and their elec-
tricity supply is being cut and 80,000
sick u vits are lying idle and more than
two crores of psople are forced to be
unemployed. Further more, Rs. 3000
crores of Government money is blocked,
Tt ‘'s not the question of Government
money blocked. But in the last so many
vears, how much misappropriation they
have done ! In Bombay for the textiie
mills, you are paying Rs. 100 crores
every year as a lcan, But they are not
paying vou any taxes because there are
the manipulated accounts,

How is the Government’s foregoing
the revenue from the industrialists woing
to help in the future, in planning ? What-
ever money you are giving to the indus-
irialists, ther> should be some restric-
iions on how thev use it. If there is
black money with anybody, it should be
taken as a cognizable offence, and as a
serious crime. Unless 3 or 4 such people
are put behind the bars, I don't think
vou will bz able to correct the economy,
by sweet talks or discussions.

Now about unemployment. At pre-
sent, there are 4-1/2 crore unemployed
in this country. Planning Commission
savs that industries developed during
the 6th Plan. We are afraid that the
targetted employment is short by 3,10
crores Your emplopment exchanges
have 2.5 crores registered with them.
At present, 4.5 crores are unemploved.
With your automation, computerization
and other things, this number is going
to increase dayv by day. I have got the
figures. The per unit employment is
going down. The per unit capital and
turn-over per worker are increasing. This
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shows that unemployment is increasing.
This is going to be a serious causes of
dissatisfaction in our country, What is
happening in Gujarat is because of
serious unemployment.

Whatever good economic plans may
be given in this Budget for development,
unemployment which has touched the
figure of 4,5 crores already, is going to
increase, because whatever loans you
are giving, there is no complusion on
the emyloyers that they should generate
a particular proporation of employ-
ment. This is going to be a serious pro-
blem. But unfortunately in our country,
only separatism, provincialism  and
communalism are talked about, There
is nobody to worry about the rising un-
emplovment, Your future plans are
not talking in this vein.

There are the poverty alleviation
schemes. 44% or 429/ of our people are
poor. The number is the same since
independence. While giving the recent
figures in Parliament you have agreed
with this. But what T say is that all
yvour emplovment guarantee schemes and
othker schemes are not going to work ;
and thev have not worked. Giving some
money or giving small things to the poor
is not enough I have repeatedly <aid in
this House that 18% of the porulation
of this country constitutes farm labour.
In the tea, sugarcane and coffee plan-
tations the owners ave earning a lot,
Why not impement the minimum wage
of Rs. 25'. or Rs. 30/-a day there and
for construction Inhour, hidi industry
Tabour and the iabeurers in shops ? Why
don’t vou ensure a strict implementation
of the Minimum Wagees Act and the
Factories Act? I think Government
can easily do this : and if this is done,
you can easily eradicate 509 of poverty
in this country.

There is black money. I thirk Prof.
Madhu Dandavate spoke about it. I
have got some figures given by the Wan-
choe Committee and other committecs,
Government is not prepared to give
these figures to the Hovse. T am afraid
that whatever norms voufix. this ficure
has gone up to Rs. 70,000 crores. The
Datar Committee, Wanchoo Coemmittes
and some experts like Rangnekar and
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Gupta & Gupta have studied this pro-
blem. I have studied them., Government
is trying to hide these¢ factors. About
509, of our GNP has gonc as biack
money. If that is the economy which
you are developing in this country, you
are not going to control this black
money which is a parallel economy
functioning, Whatever honest views
you might have expressed in this
House, I do not think we will be able
to achieve anything, with this price rise
and other things happening in this coun-
try. 1f you compare India with other
countries—1I have got the figures rela-
t ing to some of them—you will find that
in USA it is only 20%, in Canada 15%,
in Italy 10% and in USSR and Japan
It is only 5%. But in our country, 509,
of our GNP is black money, I think
this is a serious point I hope the Minis-
ter will take note of this,

You are revising the Bonus Act. 1
think it is a good think, We are agita-
ting for it for the last 20 years, It is
a small thing done after a long time.
But I want to say something about the
calculations, under the Bopnus Act, I
am again making this statement in this
House, viz. that no employer is showing
correct gross profits, From them, he will
deduct income tax, depreciation, reserve
found and shareholders’ amounts, What-
ever small amount remains thereafter is
to be given to the worker. That is the
formula of the Bonus Act. You are kce-
ping the formula of the Bonus Act as
the same, andJ then raising it from Rs.
750/- to Rs. 1600/-, The employer says
that there are Rs, 5 lakhs for distribu-
tion. Instead of dividing it by Rs. 750/,
you divide it by Rs. 1600/-.. So, instead
of the previous 209%,, the employer will
now say that he will pay 119,. So, that
way, it is ultimately what that man is
showing. Therefore, you change the for.
mula of the Bonus Act, The Bill is
already introduced, We are moving some
amendments. I request the Finance
Minister to consider them. Now, as per
the 1965 Bonus Act, the maximum ceiling
where a worker is eligible to get bonus
is upto Rs. 1600, At that time, it was
paid at Rs. 750. Now, you have raised
the ceiling from Rs. 750 to Rs. 1600.
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Now, if a man is getting Rs, 1601 as
salary, he will not get bonus. I reguest
the Finance Minister to raise this ceiling
from Rs. 1600 to Rs. 3000. Actually,
1t needs to be made Rs. 4800, but I am
not asking for that. But you are keeping
that figure the same-—minircum and
maxmimum you are bringing the same.
I hope the hon. Finance Minister, if he
is really interested in it, will look into
some of these points,

As far as government undertakings
are concerned, 1.3 was the formuia for
paying D.A. In the House, the hon,
Finance Minister has made anfannounce-
ment to make it to 1.65. A few units are
paying it at 1.3 ; they are new units.
But units like Bharat Petrolium—it is
an old unit—is going on for 100 years
earning profit worth thousands of crores.
Mazagon Dock are employing about
150600 workers. They are having
D_A. for the lust 30 years All these
government undertiskings, a majority of
themn pay 1,3 ; some of them pay 15
it varies as per salary, In the case of
certain category of people, it goes on
increasing. When the hon. Minister
made an announcement in the House, I
asked him whelther he was going to
reduce that. Since you have started it
recently, 1 request you to make it 1.65.
But in the case of those pecple like
Bharat Petroleum, Mazagon Dock,
where existing D. A, pattern variation
is more than 165, the Government
should not disturb it ; it should be kept
as it is so that workers will be
benefited.

In Bombay, 60 to 70 per cent of the
people are staying in the old building,
Central of Bombay. Mr. Chairman is
also from there. You know every year
30 people die and the Mabharashtra
Government pays so much because of
insurance. The old buildings collapse
and no repair is done. So, this time,
revenue should be adverted for such
poor people because there is a very
strong dissatisfaction among them, 1
hope the Finance Minister will consider
these suggestion of mineg,

[ Translation)

SHRI K.N, PRADHAN (Bhopal):
Mr. Chaiimap Sir, 1 rise to support
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the Finance Bill presented by the hon,
Finance Minister. Sir the economic
climate in the country is somewhat
good, if not very good and the rate of
growth is also satisfactory. I feel that
conditions for investment have never so
favourable as they are today. The
saving ratio of 22 to 23 per cent is the
highest in our country among all the
developing countries, We are also very
comfortable so far as foreign exchange
reserves are concerned., The heavy
expenditure on oil imports that created
the gap in foreign exchange reserves is
coming down because we are now con-
centrating more on indigenous produc-

tion of oil. But, Sir, there are some

black spots also towards which I would
like to draw Government’s attention,

Just now, several hon. Members have
said that we should pay attention to-
wards the problem of increasing black
money in the country. The economy is
dearer today. We shall have to look
into this. The hon. Finance Minister
has himself realised the importance of
the public sector in our country and has
incorporated a scheme to issue bonds
to increase their resources, Sir, it is
true that as regards profitability, there
will remain some difference in private
sector and public sector. The private
sector does operate on the concept of
profitability while the public sector has
to conduct itself keeping in view our
social needs and our ecnomy It will not
be an exaggeration to say that the pre-
sent state of the public sector is quite
unsatisfactory. The return on an invest-
ment of Rs, 20,000 crores made in the
public sector is less whereas in the
private companies the return is more. If
today the public sector starts getting a
return equal to that of the private sector,
then Government will receive a return
of Rs. 1800 crores annually., Hence, the
conditions prevailing in the public sector
today should be reviewed and steps taken
to ensure more return from it,

I feel that the country is facing two
major challenges. One is of population.
I am not aware of the position of our
hon. Finance Minister so far as family
planning methods are concerned but he
has said very little about the population
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problem. In this entire Budget Speech,
he did not say anything about the popu-
lation problem. Similarly, the Economic
Review has devoted only one paragraph
to this problem We are all well aware
that if we fail to contain the population
increase during the Seventh Five Year
Plan period, then I am afraid the situ-
ation will become explosive in our
counitry.

The second grave problem facing
our country is of under-employment, It
has been admitted in thy Economic
Review that if we fail to increases in-
dustrial production, we shall not be able
to over come unemployment problem.
Today. the tendency is to set up indus-
trial units big or small in cities, Even
the rural people want to do like that,
unless we build up infra-structure in
rural areas and set up small industries
at small places, we shall not be able to
solve this problem.

We have introduced the self-employ-
ment scheme and we give subsidy. But
the statistics show that in most of the
cases productive enterprises have not
been set up. Can we not utilise this
subsidy for setting up small industrial
units in rural areas ?

I would like to draw Government’s
attention towards an important matter,
Today, there is much talk that we want
to reorient our education policy. People
had wanted and thought before Indepen-
dence that after we attain Independance
we would change the educational system.
For 38 long years the enlightened citi-
zens of this country have been expecting
Government to come forward and tell
them that they want to make these
changes in the country’s educational

system.

It is for the first time that our young
Prime Minister Shri Rajiv Gandhi as said
that Government are going to change
the cducational system. But unless we
examine it thread-bare, unless we lay
down of flawless policy, unless we see
it in its right perspective, it will not be
free from danger and it will old not be
useful.
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Sir, we have spent creres ef rupees on
adult education in our ceuntry, but,
today, I want to say that we have not
reecived due return on this investment.

- 'That money has been pocketed by a few

and it-has gone to such organisations as

‘have misused it for their political ends.

Similarly, the objective of non-formal
education is good, but there too, we

have not received returns.

So, the chief reason for all the ills,

- problems and hurdles facing the country

today is that we have not given the post

- Independence generation all that was re-

_quired to assess properly the problems

facing the country. We have not taught
them about the sacrifices made by our
countrymen for attaining the freedom of
the country, We have not told them
where we stood when we got Indepen-
dence. How much gap is there in the
pace of development of our country and
that of the contries which became inde-

pendenet along with us ? We shall have

to tell them all about it. In this connec

‘tion, I would also like to say that our

speed of development has been more
than that of the U.S.S.R. and the U,S,A
since they became free, since thev attai-
ned Independence. We shall have to
teach our children all these things,
incorporate them in the curriculum of
their education, then only shall we be
able to overcome these problems.

Today, there is a great hue and cry
over reservation throughout the country.
I want to draw your attention to the
policy of reservation which has created
two types of citizens in the country
first class citizens and second class
citizens. Those whose children study in
Government schoo'!s are second class
citizens and those whose children study
in public schools are first class citizens,
Today, the politics of the entire country,
the entire power of the country, whether
it is social, political, industrial or
administrative is in the hands of those
whose children study in public schools.
The reforms is our education system do
not take place, because those who are
at the helm of affairs are not worried
about it. Therefore, my suggestion
with regard to the educational system,
which is being examined, is that an
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- important point which is to be keptin

mind is that Government should take
over all public schools, and should
adopt a uniforms educational system.

Now,I would like to speak about Union
Carbide. It is true that the victims are
getting assistance the proceedings for
their compensation are going onina
court in the USA but no concerted effort
is being made in the matter of giving
them medical treatment and payment of
compensation even by now cases of not
more than 25 percent of the victimis have
been prepared. Even today most of the
officers feel obliged to the Union
Carbide and they do not want Union
Carbide to pay heavy compensation
Therefore, it is mnecessary that the
Central Government pay attention to it
so as to help the victims get the maxi-
mum possible compensation. The rainy
season is about tosent in, Even today,
15000 to 20000 people are such as have
lost thetr capacity to work. 50000
families have no means of livelihood.
Government should pay attention to
these problems.

All the hon. Members have stressed
the need for e¢ffecting reduction in expen-
diture, People’s faith in and respect
for Government must increase. They
should be convinced that Government
are spending the money in a judicious
manner. Certainly, Government will
have to think over it and curtail their
expenditure wherever possible, so that
the common man is convinced that
Government are committed to checking
extravagance. If we fail to convince
the people about this, the rising prices
on the one hand and their impression
that the Government are indulging in
extravagance on the other will not be
good for the country as also for ous
Government.

The entire country should know
about the progress being made by the
nation and the way we are surging for-
ward. Most of the people who live in
villages should also be made aware of it
For this, it is necessary that television
should reach most of the places. At
least one Television set should be given
to each Panchayat free of cost so that
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the people of every village come to
know how we are marching forward.

With these words, I conclude and
support this Finance Bill.

SHRI ZAINUAL BASHER (Gazi-
pur) : Mr. Chairman, Sir, it is now
more than two moths since the Budget
was presented. In the meantime, the
hon. Finance Minister has received
bouquets and brickbats as compliments
for his budgets, '

MINISTER OF FINANCE AND
COMMERCE (SHRI VISHWANATH
PRATAP SINGH) ¢ What is he going
to give ?

SHRI ZAINUL BASHER : 1
have always been giving bouquets He
knows and understands well from where
he has received bouquets and from where
bri. kbats, Mr. Chairman, Sir, I had
participated in the discussion on the
General Budget. At that time, I had
expressed my apprehension that this
Budget was tilting from the left of the
centre to the right of the centre. [ am
very happy that all such apprehensions
were allayed during the session of the
All 1ndia Congress Committee held rece-
ntly in Delhi and confidence was once
again categorically expressed in linking
the poor with our socialist policies, and
with the economic mainstream of the
country, The Congress party has been
linked the mainstream of its economic
policies with the poor from the very
beginning, The Congress has always
been engaged in raising the living stan-
dard of the people, particularly of those
living below the poverty line and this
time also the Congress has expressed
confidence in it. Mauny of the apprche-
nsions which were expressed over this
Budget should now be allayed. Mr.
Chairman, Sir, I want to draw the
attention of the hon. Finance Minister
to some points.

First of all, I want to speak about
black money, because our hon. Finance
Minister is very keen to flush it out,
During the past two or three months,
his Ministry has also taken some very
good steps in this direction. Arrests of
some people and conducting of raids
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have created some fear among the
people, there are no two opinions about
it. Mr. Chairman, Sir, there are two
sources of black money. The first is
cvasion of taxes, excise duty, income
tax, direct and indirect taxes-which are
the sources of our revenue. The other
source is smuggling, The revenue that
we get after this evasion in tax is spent
on our various schemes, such as,
N.R.EP, R.L.E.G.P., etc., and at that
stage also, the funds are misappropriat-
ed. The funds also leak at the source
of income, I put this leakage at 50
percent or more at present, not less than
that. 50 percent leakage is taking place
in the funds meant for these schemes.
If you spand Rs. 1,000 crores on a cer-
tain scheme, Rs. 500 crores of it will
80 into the pockets of the people respon
sible for its implementation-the officers,
the employees or other agencies-as black
money, What programme have you got
to tap that money ? How will you check
this money from going into their
pockets ? You are taking steps to check
evasion at the source of income, I wel-
come those steps, you have taken good
steps and it was expecled of you too,
but, what programme have you got to
check generation of black money through
the leakage in funds that is taking place
at the implementation stage ?

Black money does have an impact
on the prices. The demand for all
goods, whether consumer goods or build
ing material, is increasing because of
this black morey. The people are
prepared to buy them at any price.
Obviously, it will push up the prices
and goods will be available to the
genuine consumer at very high prices.
Our price index is going up for which
black money only is responsible. Both
types of black money are pushing up.
The prices sharply. An employee at
the lowest level getting a salary of Rs.
1000/- per month is earning Rs, 10000
to 20000 per month from extraneous
sources. How do you propose to check
it? I want to draw your attention
to it,

Another point is that Government
have always been giving assurances that
Government spending will be curtailed
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but, the fagt-remains that . the <xpendi-
ture is, pot being reduced but is.increas-
ing ,instead.. Government . expenditure
,is ingreasing.in every fledd.. First of all
I would-like, to draw your aiteation to
1o the Union Minisier, Their tel¢phone
bill are mounting day by day. Daily
we see the newspapers carrying .news to
this eoffegt.

SHRI SHYAM LAL YADAY (Vara-
- nasi) ;: The same is also true .of hon,
Members,

SHRI ZATNUL BASHER : Hon
Members have to bear it, If an hon.
Member does .not pay bills, his telephone
is disconnected. But the expenses of
the Ministers .on telephones furniture,
traveleing allowance and all shorls of
other expenges are on the increase, I
remember the days when we used to go
to. the railway station to receive a
Minister, he used always to travel by
train. But, as things stand now, I think
it is very rare that a Minister travels by
train, so mud so that even the Railway
Minister does not travel by train. Who
else will then go by train ? All travel by
air these davs. Recently, it has appea-
red in the newspapers......

SHRI VISHWANATH PRATAP
SINGH : Which mode of transport will
you suggest for the Minister of Ship-

ping ?

SHRYI ZAINUL BASHER : He
should travel to the Andman, Nicobar
and Lakshdweep by ship. By so doing,
at least he would be able to know the
difficulties being experienced by those
wheo travel by ship.

I was talking about expenditure.the
expenditure of the State Governments is
also increasing. The telephone bill of
one of the Chief Ministers is Rs. 600/«
per hour, I do not want to name.,,

SHRI RAM PYARE PANIKA (Ro-
bertsganj) : Who is he ? Name him,

SHRI ZAINUL BASHER : I shall
not divule his name, you find ont for
yourself,
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PROF, MADHU DANDAVATE
(Rajapury : “That amount pértaims “to
telephone repair charges.

SHRI ZAINUL BASHER : All are
safling in: the :samye: bodt,  whe#eér it is
the. Central Government, . the ' State
Government or the:public undertakings.
These people stay inifive starshotelsand
do not avail of the facgility of @Guest
Houses. ‘Almost all States have thdir
guest houses here in the capital, Uttar
Pradesh Niwas, U,P. Bhawan, Bihar
Bhawan, but instead of staying there
the Ministers stay in the five star hdweks,

SHRI RAM PYARE PANIKA (Ro-
bertsganj) : Samrat Hotel,

SHRI ZATNUL BASHER : Why do
you name ? What programme have you
got to check this ever increasing unpro-
ductive Government expenditure ? This
has got te be checked How do you pro-
poseto check it ? During the course of
replies to questions, all along, you have
been saving that you are reducing

Government spending and expenditure

on public undertakings. T want to know
from vou how you propése to reduce
this expenditure.

One thine more I want to bring to
the notice of the hon. Minister namely
that the people throuchout the country
have welcomed our programmes for the
eradication of poverty, such as, the
N.R.B.P and there are no two opinions
about it that many people have been
lifted above the poverty line through
these programmes. Many deople have
been benefited under these programmes;
But there are lacunae in the implemvén-
tation of these of these programiries,
Still, in spite of these lacunae, the poor
have been benefited and a lot' of good
work has been done,

16.36 hrs.

{(MR, DEPUTY SPEAKER in the
Chairl

With the prices going up, the people:
who wete lifted above the poverty - lipe.
are again going below the poverty . line.
Therefore, 1 rquast you to increase the



L ANES |

«

345  Finance Bill,

N A ]

. wages of the workers working under the
NREP and the NRDP(: Yeu 'raise their
minimum wages aed also try -to ensure
that they get these wages direct and no
" middle-man could vsurp & portion of it.
There should be no middleman like the
“contractor, or the one who may effect a
cut in their .wages., The wages should
reach the worker directly. Only then,
your programmes aimed at lifting the
people above the proverty lime will suc-
ceed and the people who have been
lifted or likely to be lifted above the
poverty line will get the benefits,

Ever since the banks were nationali-
sed in the country, they had been do-
ing a very good jdb, There was no
complaint of any kind at that time.
But today you are providing assistance
through the banks under the Self-
Employment Programme and other pro-
grammes for the unemployed and com-
plaints of corruption in the banks in
this regard are now increasing. These
banks do not advance loan to anybody
without taking money. Even those who
are sponsored for giving loans by the
Central Government agencies are re-
fused loans by these banks. If the
State Governments sponsors somebody’s
name for advancing loan, he is refused
loan by the banks. Either ‘you acoept
the authority of the State Government
or else they should not be authorised.
What happens today is that the persons
seeking loans have first to go to the
local offices, then to some other offices
and thereafter they have to go to the
banks time and again, But, in spite
of all this, they do not get loan, I
would request the hon, Finance Minister
to evolve such a system in which these
people may not be required to visit
these offices and the banks time and
again and the complaints of corruption

in Banks, which are being received to-

day stop pouring in.

The branches of the banks ate
Opened at such places as are connected
by means of communications and roads.
1f a place is not linked by road. wil
the branch of a bank not be opened
there ? I want to quote the - example of
My ownp constituency about which I

b
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have also written a_jetter .%o, yau. A
branch was to be opgned. at..Daudpur
in our area. It is a big place. The
concerned bank must have .sponsored
it. That is why the Reserve Bank
bad ‘approved it.” Buf, - now that
branch has been opened neas. the city,
seven kilometeres away. When I came
to know that the proposed branch
was being opened somewhere e¢lse, I
wrote a letter, That branch has bcen
opened near the city one month after
my writing the letter and I have recei-
ved no reply to that tetter. They say
there is no building there of pucca
bricks duly cemented. If that is so,
there is no building with cemented
bricks in 90 per cent of rural branches,
you may go and see; nowhere does it
exist. They further say that there is
no metalled road, pucca road. If pucca
road is mot there, the people of that
area, the rural people are not to blame,
The blame squarely lies on you and us
that we have not constructed roads
there. This is also a backward area.
Do the banks feel shy of going there ?
One reason for this is that you are
recruiting boys from urban areas only
in the banks and are not giving any
opportunity to those having a rural
background. You will say that it is an .
open recrunitment, anybody can com-
pete, but where are the equal oppor-
tunities for the rural 1youtl‘i for this
purpose ? English has a predominant
say there. how a village lad speak
English in the interview ? And then if
he is not appointed, the bank will not
go to the villages. - ‘

Therefore, hon. Finance Minister,
Sir,” you try to solve this problem the
way you think proper. I have always
been giving you bougets.

SHRI VISHWANATH PRATAP
SINGH': And in the end you have givea
a brickbat, *

SHRI ZAINUL BASHER:': I did
criticize your budget, but I believe that
because of eMidient  manageiient of
economic policies, vou are &  good
manager, With the hope and con-
fidence that these policies will: ultia
mately yield good results because of
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good ,management— which you claim
they will—I support your Bill,

" (English)

MR. DEPUTY-SPEAKER : " Prof,
P. J, Kurien.

SHRI SURESH KURUP (Kottayam):
Sir, I want to bring an important point
to the notice of the House, It is
reported that the correspondent of PTI
in Sri Lanka has been arrested by the
Sri Lankan authorities and nothing is
known about his whereabouts...

MR. DEPUTY-SPEAKER : Please
sit down. In the morning itself one of
" the hon. Members raised this matter. ..

' SHRT SURESH KURUP ; Will you
please direct the Minister of External
Affairs to make a statement ?

MR. DEPUTY-SPEAKER : That is
not connected with the Bill under
discussion,

Prbf . Kurien,

PROFR. P. J, KURIEN (Idukki) :
Sir, I rise to support the Finance Bill.

The Finance Minister’s approach to
the problem of the economy of our
gountry is welcome, He has tried to
remove the restraints which hold back
our economy, He has taken a number
of steps to liberate the economy from
unncessary controls and put it in the
proper direction so as to achieve a fair
measure of growth. For example, I
would like to cite the bold step he has
taken in de.licensing a number of in-
dustries. Our entrepreneurs are not to
go now from pillar to post in order to
get licences. I am sure this is a proper
step, astep in the right direction, in
order to increase yroduction and pro.
ductivity and to eacouage more cntre-
preneurs to set up industries.

Then, raising of the MRTP ceiling
from Rs, 20 crores to Rs, 100 crores is
a welcome step, This was criticised
here. I would like to ask them as to
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what was the value of the money when
it was limited to Rs, 20 creres. Even
Pref. Madhu Dandavate has remarked
that those companies expected a lesser
amount than this. I do not know how,
being a number of the Janta Party,
he is criticising this. This is a right
step to generate more investment in our
country, And when we consider the
decline in the value of the money, this
is not a big amount. Again he has
taken proper steps in ratienalising the
personal taxation. There are conces-
sion given to all sections of the people
and all sections of the society, I wel-
come it also. But in this connection
I would like to point out certain points
regarding the income tax payers at the
Jowest, that is, at the first slab. For
the income-tax payers of the first slab
the basic tax was initially 209, and
surcharge was 12.5%. This worked out
to 22.59, But mow the basic tax for
this slab has been raised from 20 to
257;. Therefore, the concession they
get is not in this basic tax but the
concession they get is only with regard
to exemption limit which has been
raised from Rs. 15000 to Rs. 18000,
that is raising it by Rs, 3000, I would
like the Finance Minister to look into
this aspect, When all other categories
of tax-payers, the high income gioups
get the benefits of a higher exemption
limit and abolition of surcharge, this
low income group, that is, those who
are coming in the first slab get only
the benefit of higher exemption limit.
They do not get the benefit of the
abolition of surcharge. Therefore, I
would like the Finance Minister to look
into it and give some more concessions
1o the people at the first slab. I suggest
that the limit may be raised from Rs,
18000 to a higher amount, say, if
possible to Rs. 20000 or Rs. 24000.
This is also in keeping with the vaiue
of the money. The exemption limit of
Rs, 15000 was fixed in 1981. That Rs.
15000 is more or less equivalent to Rs,
20000 now. Therefore, considering the
shrinkage in the value of money we
should raise this limit to Rs, 24,000.

You have already assured in this
House that the tax laws will be made
more simple. Actually our tax laws are
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very-very cumber same~and ‘I -would
"say that arc so much complex due toa
number of annual amendments. They
bave become so complicated and com-
plex and so inscrutdble that I woyld
suggest that a proper amendment
should be brought as early as possible
and they are made very simple so that
the tax-payer himself cap study and
keep his accounts accordingly instead of
taking the help of a chartered accoun-

tant oran expert,

You have given a number of con-
cessions to the corporate sector, I wel-
come it. But T have a fear that the
purpose for which the concessions are
being ‘given may be defeated or may
not achieved. You have already said that
even though the rate of taxation has
been lowered, earlier tax exemptions
will not be given, You have already
dene away with the tax exemptions
which used to be given in the corporate
sector. [ welcome that, In business,
the kind of policy you have adopted,
I do not think, will work in favaour of
the exechequer because private com-
panies are in the habit of showing
lossess even when there are profits.
Though there is actual profit, they
show losses, They may not show in
the accounts the available surplus for.
ploughing it back and invest it.again
in the business. Again if there is in-
vestment surplus it is not necessary.

that they should invest it in consumer.

items of the common man. They may
prefer to invest it fn Juxury items

because that is more money.spinning -

and they can get more profits. There-
fore, in the absence of a mechanism
by which you can find out whether a

company has actually made profit or-

not, I am afraid, the concessions you
have given to the corporate sector will

not yield the desired result, There

should also be proper regulations so
that investible surplus is pléughed back
in to the productive sector.

SHRT KOLANDAIVELU (Gobi-
chettipalayam) : Sir, T rise on a point
of order. One Mr. Krishnan, who is
PTI correspondent in Colombo has been
arrested and detained,
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MR. DEPUTY SPEAKER : These
Wisno point of order. Already one hea.
Member has raised this matter.

SHRI KOLANDAIVELU : There
is'ne safety for correspondents in Cey-
on. Although he has been detained
for more than 24 hours, Government
:has come forward with a statement,

MR. DUPTY SPEAKER : There is
80 point of order, I am very sorry.

PROF.P, J, KURIEN :"There was
criticism from some quarters that the
budget presented by the FPFinamce
Minister is right of the Centre and net
left of the 'Centre. I would like to
remind them to Took at the concessions
that the hon. Minister has given to
the workers, It is for the first time
that the worker’s Jues are being treated
at par with secured credit. It is a wel-
come step. This alone is enough te
prove that this budget is not Antie-
workers but is directed to help the
workers,

Again, Sir, everbodv has welcomed
the raising of the bonus from Rs. 750
to Rs. 1600 but in this coanection I
want to request that Rs. 1600 higher
limit was fixed years back. Aa~
employee who is getting a salary of
abeve Rs. 1600 is not getting bonus at
all Therefore, I submit that you should
extend:it to those people who are gctt-
ing salary beyond Rs, 1600. .

Sir, it a proper step that the certain
concession are given to the electrogic
industry especially the excise duty cen-
cession given to television. That will
boost the television industry in the
country which will generate additional
employment for thousands of people.
It is a employment generating scleme.
Due to electronics development alene
lakhs and lakhs of geople will get
cmployment opportunities. Therefore,
these Concessions given to electronics
industry are most welcome. In the
years to come it will generate employ-
ment for lakhs and khs of people
which will be beneficial to the poorer
sections of our society,
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" Sir,” you have alletted = Rs, 1300
crores for aumti-poverty measures. I
want te submit that this amount is ot
' \oﬁough. It should be increased. Sir,
‘"there has been a criticism that in the
past years ‘'the poor has become poorer
‘and the rich has become richer. I would
like to quote from the Study of the
National Sample Survey, This study
‘has also been published in the news-
papers. According to the Study, the
per ccntage of gural population below
‘poverty line has declined from 56 67 in
the year 1966-67 10 39,19, in the year
1977-78. Again, there is also a study
conducted by the National Council of
Applied Economic Research. It has
revealed that the per capita consum-
ption of rural households increased by
127.97% in 1981-82, compared to the
consumption in 1970-77, in the poorest
of the households, which formed !/10th
of the Sample studied, that is to say,
within 10 years the consumption power
has increased by 127.97%. I don’t under-
stand why our opposition friends are
not reading all these things which have
been published in the newspapers,

Certain criticisms have beer made
that the budget propnsals are going (o
lead to rise in prices, that price rise
will be unbearable to the common man
and so on, Since March 16, when the
Budget was presented, till the 20th
April, the total price increase was 2.4%:
The offect of budget proposals is 0.53%.
The effect of increase in administered
prices is 0,567, So, this total is 1.1%.
The ;,emaining is due to other factors,
But it will be interesting to note that in
the last 7 years from 1979-80 to 1984.85,
there has. always been an increase in
price from the month of March to the
month of August, For example, in
1981-82, the increase was 6.12; in the
first six months, that is, from March to
Auwgust. But the yegg ended with 2.4%7
increase in price rise. So, for the first
six months the increase is much more
and later on this increase is absorbed
in thé subsequent months. Therefore,
this increase of 2.4 per cent of this
current year can easily be absorbed by
the economy in the subsequent year.
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Having sald this I will now 'come
to some of the prbblems of Kerala,

T have. got only two points to men-

~ tion about my State, The Eaghth Fina-

nce €ommission did not do justice to
Kerala. Kerala enfed the Sixth Five
year plan with a deficit of Rs. 290
crores, But yet, our State is comsidered
to be a surplus State. Therefore, the
Finance Commission has given an Award
treating it as a surplus State whereas
Kerala is having a deficit of the order
of Rs, 290 crores.

17.00. hrs.

Sir, at the end of the Seventh Plan,
the deficit of our State may be around
Rs. 1100 crores. I do not kpow how
the Finance Commission has arrived at
the conclusion that ours is a surplus
State. They have simply taken into
account those incomes which we are not
getting at all For example our State
Transport Corporation is making a loss
of Rs. 30 crores per year. They have
taken it as profit muaking concern,
Moreover, the income from Forestry is
also not taken into account on realistic
basis and because of various Forest
Conservation Acts, we are not getting
any income which we used to get earlier
from Forestry. So, Sir. I would request
the Government that the award of the
Fimance Commission should be reviewed
again in the light of the new infor.
mation I have given and also in the
light of the representation givem by the
Chief Minister of Kerala requesting the
Government to treat Kecrala as a back-
ward Siate so that higher allocation of
funds can be considered for the State,
With these words, I support the Bill
Thank you,

[ Translation]

*SHRI M. MAHALINGAM
(Nagapattinam) : Hon. Mr. Deputy
SPEAKER, Sir I rise to say a few words
on the Finance Bill for 1985.86,

In our country the livelihood of 707
of our people is agriculture, It is no
exaggeration to say that agriculture is

*The speech was originally delivered in
Tamil,
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the backbone of Indian economy, In
order to meet the growing needs of ever
increasing population and to tackle the
menace Jf unemploynmient, we are
per force to pay greater attention to the
development of agriculture, because
agriculture alone has the potential to
solve these two problems. But I am
dismayed to discover that the interests
of agriculture are being callously
treated.

As on March 31, 1984, the outstand-
ing Bank credit from agriculture was
just Rs. 6133 crores and on the same
date the outstanding bank credit from
industrial sector was Rs. 25,000 crores,
From this it is clear that a grave injus-
tice is being perpetrated on agriculture
which has provided livelihood to 709
of our pzople and which has potential
to generate more employment oppotu-
nities On the other hand, it is sur-
prising that 100% more credit had been
given to industrial sector which absorbs
only 10% of our people and which has
restricted scope for more employment
oprortunities. Even with this step-
motherly treatment, our agriculturists
hav: created an unprecedented record
last year by producing 1510 lakh tonnes
of foodgrains,

I would like to illustrate that our
peasants do not get agricultural inputs
like fertilisers pesticides etc. besides
necessary credit facilities. As on March
31, 1984 in 281 districts of our country
there were 8213 branches of Regional
Rural Banks. In 170 districts of the
country there was not even a single
branch of regional rural bank. The
Reserve Bank of India has directed that
no branch of a commercial bank should
be opened in rural areas. In these cir-
cumstances it becomes all the more
necessary to open branches of regional
rural banks in all the districts of the
country so that financial requlrements
of agriculturists can be met in full.
In Tamil Nadu we have 116 regional
rural bank branches in two districts
only. I demand that in all the districts
of Tamil Nadu we should have branches
of regidoal rural banks.

In our country we have 95,000 pri-
mary agricultural cooperative socictics.
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For the past twenty years a scheme t0
revamp them is being implemented, $0
far under this scheme only 3000 primary
agricultural cooperative societies have
been converted into muiti-purpose socie-
ties, If progress is being made at this
snail’s pace, how can we claim that we
are keenly committed to progress of
agriculturists in the country ?

There is a scheme for adopting the
village by a public sector bank te ensure
composite development of the village,
We have 5,60,000 villages in the
country. So far 1,40,000 villages have
been adopted by the banks, 51 lakh
accounts have been opened and advances
to the tune of Rs. 1557 croeres have
been given so far. I welcome whole-
heartedly this endcavour, I take this
opportunity to demand that all the
villages in the country should be bro-
ught under this scheme so that the
villages in our country also enter the
21st century along with urban areas.

In our country 73% of agricultura
land is dependent upon monsoon rains,
Our hon. Minister of Siate for Agricul-
ture and Rural Development has stated
in the meeting of the Ministry’s Consul-
tative Committee held yesterday that
even after implementing several Five
Year Plans, all the agricultural land
in the country cannot be brought under
irrigation. I say this to emphasise that
the hon. Minister of Finance should
extend more financial assistance to agri-
culturists doing dry land farming. He is
aware of the fact that 42% of the total
production of foodgrains comes
from dry land farming, Dry land
farming has been given greater
emphasis in the 20.Point Programme. [
would like to draw the attention of the
House that agriculture. particularly dry
land farming, has not received its due
by referring to what has been stated in
in the Mid-Term Appraisal of Sixih
Five Year Plan. For assisting dry land
farming, rescarch schemes are being
undertaken. Out of 5,6 lakh villages,
only 2760 villages have been taken up
for implemenjing the scheme of micro-
water sheds. I need not say that micro
water-sheds are the primary need of dry
land farming. 1 suggest that micro-water,
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sheds should be created in all ‘the villa-
ges of the country. Necessary fipancial
assistance should be provided by the
hop, Finance Minister.

X take this epportunity to say bhere
that the interests of the peasants arc the
soul force of our beloved Chief Minister,
Dr., M.G. Ramachandran. He bas
ordered the supply of electricity free of
charge to the farmers. Naturally this
has adversely affected the finances of
the State of Tamil Nadu. I demand that
the Central Government should give as
grﬁnt the entire money involved in the
free supply of electricity to farmers,

Sir, in America only 157 of the
people are engaged in agriculture ; yet
America supplies foodgrains to the en-
tire world. The tiny nation Japan has
no land to cultivate. The ingenious
people of Japan has created artificiul
land over ocean and they are producing
foodgrains on such land. They do
terrace cultivation on the roof of th:
houses and they meet their requirement
of vegetables, The small nation Israel
has succeedied in producing foodgrains
in desert. We are an agricultural coun-
try, We have to bear in mind that if
our villages are decimated then the
nation is destroyed It is the primary
duty of our hon. Finance to provide
more funds for the development of agri-

culture in our country and I am sure;

he will do that,

After the presentation of this year’s
. Central Budget the wholesale price index
has gone up by just €.7%; this is what
the hon. Finance Minister has stated
in the AICC meeting Just four days
ago on the floor of this Houss, our hon.
Minister of Food and Civil Supplies has
conceded that the wholesale price index
has gone up by 2.3%. We do net know
whose contention is correct.

[English)

$HRI VISHWANATH PRATAP
SINGH : Idid not say 0.79%; I said
that the wholesale price index had gone
up by 2.4%.
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[Translation}

SHRI M, MAHALINGAM : Thank
you, Sir, After the presentation of
General Budget and after the presenta-
tion of Railway Budget, the prices of
essential commodities have gone up
by 109, to 152, This is not merély the
assessment of economic experts. All of
us are experiencing this in our day to
day activities. We cannot brush it aside
by saying that this is a scasonal aberra-
tion. 1 take this opportunity that if
necessary Army Action should also be
resorted to for bringing to book the
hoarders and the profiteers who are
indulging in such anti-national activities,
Unless we wipe out for ever these anti-
national forces of hoarders and profi-
teers, we will not be able to hold the
price line. I am sure that our dynamic
Finance Minister will attend to this.
With these words I conclude my speech.

‘[English)

MR. DEPUTY SPEAKER : I would
just like to say that the time is very
short and we have got only one more
hour I request the hon. members to take
only five minutes. After five minutes is
over, I ring the bell and the speakcer
may finish within ope minute after that.
That means you have six minutes only.
But I want to tell you that nothing will
go on record if you go on speaking. 1}
want to accommodate more members.
To help others only, I am requesting
you.

SHRI K.S. RAO (Machilipatnam) :
I take part in this discussion to support
the Finance Bill introduced by the
Finance Minister. I have great admira-
tion for the Finance Minister because
he has taken a new line of approach,
not caring or fearing the possible criti-
cism that may come under the impression
that he has reduced taxes on companies
and other business firms, etc, Usually, it
is the general opinion that 1f the quan-
tum of taxes is more, it is more on the
Left and it is an the intesest of the poor
and all that. But in reality, it is not the
quantum of tax that decides the welfare
of the poor, The present Budget is giving
more imporiance to production, Unless
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production is improved, by whatever
method it may be, there is no point
talking about doing any good for the
nation,

The basic thing necessary for increa-
sing production is to concentrate on
humap beings, i.¢. making them more
skilled, more trained, whereby by the
time they come out of educational ins-
titutions, they do not seek Government
employment, but are in a position to
have seif-confidence and necessary skills,
so that they can be used by a production
unit, This requires more allocation and
an immediate revolutionary change in
the system of education. if necessary by
allocating more and more funds to the
educational system, Unless this is done,
there is no point questioning the quantum
of alicc tion to the diffcient Ministries
or whether revenue is less or tax is less or
expenditure is more and all that. The
moment a boy comes out of an institu-
tion, if he can be useful to the society
irrespective of the professior he belongs
to, then production can be increased,
Whatever be the quantum of tax, that
will then be useful to the nation.

Similarly, concentration on distri-
bution is also equally essential. Unless
distribution is all right, and there is
control un prices, no amount of measures
taken would be of any use, In this con-
nection, I am confident, seeing the way
the Muaister has taken steps for impro-
ving the character of different scciors,
and his interest in checking cvasion of
taxes, This will go a long way in incre-
asing revenue and increasing the effecti-
veness of the system. This price control
is possible only by giving some guaran-
tee to the producers about the reason-
ableness of the price. Dignity of labour
should be given prominence, So leng
as people clamour for white-collared
jobs, I do not think any change will come
about in our economy. This is possible
only when the unorganized sector, parti=
cularly the labourer in the agricultural
field, farmers in agriculture and workers
m some other fields are given more
incentives with regard to their products,
When this is done, when more and more
people divert to these lines, then pro-
duction can be increased, prices, can be
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controlled—and then there will be a
change in the economy.

I appreciate the Minister for his
action in de-licensing for liberalizing the
MRTP Act, the subsidy given to the
poor, and the rise in the bonus limits
etc. While implementing these measures,
if a better concentration is given by the
staff working in the field, the desired
results can be achieved, i.e. by reducing
the energy spent on effecting the check
on the low income groups and by con-
centrating on checking the high income
groups.

T suggest to the Finance Minister
that the limit of Rs, 18,000/-might not
be sufficient ; it may have to be increa-
sed, taking into consideration the money
value to-day, In the end, I support the
Finance Bill and the Finance Minister
for the bold line he has taken under
the guidance of Shri Rajiv Gandbi,
I am very confident that the Minister
will also take effective measures to im-
plement these policies which are essen-
tial for the nation,

SHRI ANAND SINGH (Gonda) : 1
will be brief, since we are hardpressed
for time. Mr, Deputy Speaker, Sir,
I hope you will not ring the bell, and
disturb the Finance Minister.

First 1 would take up my suggestions
about direct taxes, The proposals do
attempt rationalization, but there is a
lot more 10 be done in this regard, to
make direct taxation more raiticpal, in-
telligible and a positive instrument in
the hands of the Government. There have
been a number of committees that have
been set up for the last 20 years on this
subject to from a comprehensive legis-
lation. They bave worked on it. A lot
of time has been spent on it : a Jot of
money has been spent on it but the
reports have never been studied in this .
light and they are gathering dust in the
office of the Finance Ministry. I request
bim to have these reports dug out and
put a separate outfit to go into them so
that a ncw comprchensive legislation can
be formed, because, as it is, the pre:ent
tax planning unit of the Central Board
does not have time to do it and also
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the man power is not there hence they
have not denc anything about it.

What the department has been
doing is picking up one proviso from
here and one clause from there and s« pa-
rately studying it, applyiog it and imple-
menting it without taking into considera-
tion the overall impact ; -and this has
resulted into a jungle of laws, What
Prof. Kurien had pointed out some time
ago is that we have plethora of laws,
sub-sections, proviso, Explanatory notes,
etc. Today the situation is such that
even the wisest of men in this country
cannot understand the income-tax laws ;
and they have to depend on some one
else. I don’t think—that along so many
colleagues of mine who are sitting here
and have to pay income tax can do it
themselves, But I am doubtful whether
they fully know what they are doing.
This has resulted into a paradise for the
practising people because no on¢ can
understand it ; the ambiguity is so much
that we have to depcnd on some one to
explain it ; It i3 not that people do not
want to pay the tax ; but the question
is walking into the trap ; and the fear
of unknown is there So, it is not that
many people do not want to pay the rax,
but they do not want to walk into this
trap because they feel that they will get
trapped.

This is becoming more and more
counter-productive, rather than being
productive, So, a separte committee
to form this law afresh and a comprehe-
nsive law should be there.

I welcome the summary assessment
scheme. The tax collection comes from
two sources : one is, what you call a
voluntary pre-assessment scheme; the
man himself declares that he has to pay
so much of tax and the other is, what
you call the officers doing all the work,
catching people, assessing, etc. But what
is actually happening here is that 95 per
cent of your total direct taxes come
from the voluntary pre-assesstaent
scheme; that means for 95 per cent, the
department does not have to move a
muscles. Now, the entire department,
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with all their demands, appeals, assess-
ment. appeals, penalty clause, only
aecounts for S per cent of the tota)
assessment being done : and if you take
away the expenditure on establishment.
then it would not even be S per cent;
it will be much less, Now, the time
has come when we should take away this
huge trained skilled man power and use
them for better purposes rather than
going into the drill of making assess-
ment and a whole buadle of paper work
which in the end yield nothing, So, I
would suggest that, like many other
countries, whenever a man files his
return, it should be deemed to have
been accepted by the department the
moment it is put at the counter; and
an officials is to go into the check only
periodically on every assessee and not
every time, which will save a lot of time,
We all know that all income tax cases
of 1981.82 are not being finalised as yet
and this is 1985. And people are lucky
to have their 1983-84 assessments finali-
sed, if at all now. This will save lot
of time. It will of course mecan put-
ting into the computer for cross checks
and it will mean changing the format
of the tax papers. But it certainly save
lot of time and lot of punishment to
the people who are paying taxes for no
rhyme or reason. I do not have to go
through the details, Otherwise, every
five years whenever there will be a check.
It will not mean a any superfluous pro-
cedure but it will mean going into the
tax payer’s returns and physical checks
and assesing him. Or, else the 1TO
says, ‘Let me increase your tax increase
in this respect; after all you are going
deep to get relief from the higher
courts.”” But my point is itshould be
more to save the tax payer from the
trouble.

1 would point out one more thing,
and that is the excise incentive to the
small scale sector. We have given them
exemptlion up to 7.5 lakhs now, What
is happening is the exemption given is
not very productive. It has its own
drawbacks. It tends every enterprencur
to remain within this limit. He does
not want to grow out of it. 1f he grows
out, he grows out only by his brother
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establishing a smaller units, or his
mother establishing a small unit. He does
not grow up. Producing the same thing
he grows like a mushroom unevea unit
not fit enough or good enough to absorb
new technolology or absorb higher
skilled labour and so he remains down
there. I would like to suggest that
these units should not be subject to a
tax relief of 7 5 lakhs, There are many
units which are not even wviable up to
7.5 lakbs. Five years ago the limit was
5 lakhs. When the input cost was signi
ficantly lower than that what it is today,
that is 7 5 lakhs, his money was not
invested in the industry properly, he
produces more to remain viable to show
less production to get this e¢xemption
generating unaccountable money, They
can get relief in other forms also such
as they can be given subsidy machinery
and plants, they can be given money on
low rate of interest by financial institu.
tions, they can be allowed to pay a
lower income-tax and that will give them
incentives/and and cut down the cost of
production and though they will be pay-
ing excise duty. They will be able 10
complete with big units. This is another
point I would like to make. Since you are
so insistent on ringing the bell and as 1
se¢ lot of seriousness behind it 1 thank
you and I support the Bill.

MR, DEPUTY SPEAKER : Shri
Brahma Dutt.

[ Translation]

SHRI BRAHMA DUTT (Tehri Garh-
wal) : Mr. Deputy Speaker, Sir, as
there is not much time at my disposal,
1 want to raise three or four points
while supporting this Finance Bill, Ali
the Budgets which will be presented in
the course of the coming five years will
face only one major problem r.e., how
to finance the Seventh Five Yeur
Plan, A provision of about Rs. 1,80,000
crores has to be made for the public
sector in the Seventh Five Year Plan.
Now, it is learnt that this falls short of
about Rs. 30,000 crores, I most humbly
sak the hon. Finance Minister not to
woriy about it but keep it at Rs.
1,80,000 crores. The Finance Minister
of the country is competent enough to
mobilize resources for ihis purpose,

“ w4 gewememsw ’ - wE =

For this, you have proposed the issuz
of public sector bonds, but the ques

tion is not only of issuing bonds. I
want 10 speak by depariing a bit from
the convention, We all admit that there
is black money in our ecoromy. My
colieague Shri Zainul Basher has said
that black money is generated at the
expenditure and income stages. Why do
you not take courage and come out
with a plap to canalize the black money
to some productive use within ten years ?
This deficit of Rs. 3,000 crores can be
brought down by Rs. 10000 crores to
Rs, 15000 crores. The other way out
is by small savings. Secondly, we have
sten that there are a number of bene-
fits of small savings and we get good
results therefrom. But to process needs
to be simplificd so that the pcople could
be assured that they will get their money
back on time and ihat the money
could be deposited and withdrawn
easily. The third thing which 1 want
to say is that our resources which fall
short of our requirement can be made
up by mobilizing additional resources.
Of course, use do all that. We run
short of our ressources in the power
and transport sectors. | want to repcat
again that the Minisiries of Railways
Power, Coal and Heavy Industry will
have to take strict measures to help
our power sector., You have made a
financial provision to rectify the generic
dcfects of our thermal power houses and
to carry out repairs to them. But, this
erosion will go on unchecked if we fail
to make timely arrangement for coal,
quantitatively and qualitatively, As
long as we do not remove the ills of
our power sector, industrial and agri-
cultural production will not increase.

1 once again humbly submit that we
must think in terms of using alcohol in

place of petroleum as no tig petrolcum

source is going to be struck in the com-

ing five years.

You say there is shortage of molasses
for alcohol. I am tatking of industrial al-
chol and not of potable alcohol,for which
molasses of sugar mills are used but
the khandsari units are a potential
source of molasses which we can utilise.
We should exercise some control on
that use. Besides using it in place of
petrol, we should make use of molasses
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in the chemical industry also. 1 have
to make one more submission. Much
has been said about price-rise. There
is need to further strengthen our public
distribution system in order to check
the price rise especially in the remote
-areas where the goods do not reach.
We shall have to make necessary
arrangements right from mnow, so that
there is no difficulty during the mon-
soons and the September and October
seasons of price rise. We should make
arrangements through the public distri-
bution system in the hill areas, deserts
and flood-affected areas so as to contain
price rise. The main objectives of the
Seventh Five Year Plan are to increase
production and provide employment.
I would like to make a submission in
respect of the Seventh Five Year Plan
that while physical and financial plann-
ing is being done there is need for man-
power planning also. It has been my
experience that sometimes when we set
up an indus'ry after much effort, it
proves very dangerous because we fail
to provide employment to the local
people as we do not find suitable per-
sons. Therefore, first you decide what
sort of persons you would require for a
particular industry and then impart
suitable training to the local people.
So, there is immense need for man-
power planning.

Many things have been said by Shri
‘Basher about banks, 1 would like to
say that attention should be paid to
Regional Rural Banks which can func-
tion in kutcha houses at very Jow cost.
Ccmmercial banks will not be able to
function in villages. 1 would like to
point out that the credit-deposit ratio
of backward States is too low. In case
the position of credit resources im.
proves it may provide a great potential
for the Five Year Plan, Regioral fural
Banks will have to be set up in every
district to improve the sitvation. This
would meet the small requirements of
the local people and also provide them
with employment which would meet
the objectives of the Seventh Plan.

I welcome the concess.ons given to
rhe small sector, But I would like to
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draw your atiention i some discrepancy
in the concsssions cexicucza o The
agricultural sector. We have many big
ndustrial units manufacturing agricul-
tural implements located at Ghazibad,
Shamii, Baraut, Allahabad and Kanpur
in U P. Why is the concession given in
respect of tractor not being exiended to
tractor-trolley ? 1 wonder how axle
wheels and drums of tractor-trollcy are
lost sight of by the State and the
Central Government while granting the
concessions This small indusiry is
suffering a lot on that account and
there is need to pay attention to it.
With regard to other matters | shall
send a separale note to you as there
are many difficulties. With these words,
1 congratulate you for showing courage
and hope that you would maintain it in
future also.

SHRI ABDUL RASHID KABULI
(Srinagar) : Mr. Deputy Speaker, Sir,
1 would like to bring to the notice of
the hon. Finance Minister, through
you, that as far as the official policy is
concerned he wishes to take the country
to the left of the Centre and he is
striving hard for it, but we would like
Government to move completly to
wards the left because we arc committed
to the welfare of 1the poor and the
weaker sections and have to deal with
the exploiters who are responsible for
the country’s poverty and backwardness,
the mafia that is spreading throughout
the country, the moneyed class and
the Tatas, Birlas and Dalmias, who
had a few hundred crores in 1947 but
have now acquired assets worth thou-
sands of crores of rupees. We are
facing a situation in the country which
is dividing the people .nto haves and
have-nots and if you try to look into it
seriously and sincerely, you will find
that this big difference is not because
of official policies but because a parallel
economy is operating in the country
which is not easy to deal with . and any
amount of sincerest efforts will not do.
Therefore, if they are ccmmitted to
bring about socialism, then they should
perform an operation to -achieve this
goal. The cure to the cancereus growth
that has soread' in the country, does
not «e 1n indulging in these insigni~
ficant measures, A few concessions here
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<50 & ‘CW altocation there would nct
do. A meajor operation is the Oni)
remedy,

You were speaking of issuing bonds
and you have taken up telecommmunica-
uons on priority basis. You also like
the power sector to be helped by mobi-
lising resources through bonds, |
would like to point out that whenever
you are in need of funds you always go
10 the capitalists and the Mafia to cof-
lect funds without realising the repercu-
ssions thereof. These pecople have
acquired crores of rupees through foul
means and they are given concessions,
We bave been witnessing this for the
last 35 years that you give them conces-
sions time and again and you float
bonds the benefit of which goes to those
people who, you say, cvade wealth 1ax.
You have given such concessions be-
fore also, Mr, Deputy Speaker, Sir,
through you 1 would like to warn the
Government that through these concess-
ions those people are getting encoura-
ged who have black money and enormous
resources. ’

Mr. Deputy Speaker, Sir, 1 would
like to draw vour attention to the
problems of my State Jammu and Kash-
mir and through you, waould bring 10 the
notice of the hon, Minister that the
people there are not getting bank loan
even from the pationalized banks 1
have heen connected with artisans and
have been representing them in the State
and I represent them here also and it is
very difficult for thzm to -ecur: loans even
of Rs. 10,000 to Rs 20,000 from these
nationalised banks, Qur shawl weavers,
carpet weavers, artisans engaged in car-
ving and papiermache work, who have
brought name and fame to our country
and are earining foreign exchange worth
crores of rupees from European and
other countries, and also receiving or-
ders now from South Russia, arc facing
difficulties and the nationalised banks
are not giving them loans. When we
re¢ammend a loan of Rs, 10,000 to Rs.
20,0000 aod persuade them, from some
percentage is. deducted from the loan
amount. There is corruption in the
nationalised banks, So far as the handi-
crafts industry of Kashmir is concerned,
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't i3 not only our wealth but it jg
L:n'ora' Weansn,  Now  when we afe
oIscussiog vaniks. 1 an Sy W0 suy
abogt the nationaljsed banks that a
particular community is being ignored in
respect of employment in ;hese banks. |
may be excused for my imprudence, but
1 capnot desist from pointing it od't, if
you allow me,that the Muslims of Jammu
and Kashmir do not have enough job
ppporzunitics in these banks. 1 feel it
is 'harmful a5 a gap is being created
which is  harming the interests of
national integration You try to find a
Way out and a solution 10 this situation.
The officers who have come from out-
side _the State and indulge in such
pracuces are creating misundersténding
in the relations  between Jammu &
Kashmir and the country and harming

the later’s, interests, Government should
take a note of jt,

Now I come to tourism, Tourism
has a great potential in Jammu and
Kashmir.  With the grace of Almighty
we'have a big tourist industry. As
‘Tajmahal’ is the living example of the
craftsmanship of India, so are the ter.
rains of Jammu and the dales of the
beautiful valizy of Kashmir and Ledakh
where any number of tourists can come
and enjoy for themselves fully.

We are lagging far behind in respect
of tourism There are many touarist
resorts and Sonamarg is one of them, |
am speaking about my constituency,
from where the way leads to Ladakh
Many of our people are fond of going
to Ladakh and there is a craze in
Europe about it. ‘Sonamarg’ is a beauti.
ful stoppage between Ladakh and the
valley far more beaut/ful than ‘Gulmarg
but nothing has been done till today
for its improvement. I would request
you to pay attention !0 its development.

Now, I would draw your_ atiention
to the question of forests. The desiruc-
tion of forests is a dangerous game
which has played havoc not only in
Jammu and Kashmir, Himachal and
Uttar  Pradesh but throughout the
country, With regard to forests, I would
like Government to prevent the States
from clearing the forest from destroying
them and this would bepefi* ‘he Siaies
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alone. It is the duty of every one of
s to see that ecological balance is
maintained.

SHRI P. NAMGYAL (Ladakh):
Mr. Deputy Speaker, Sir, before I start
speaking on the Fioance Bill, I would
request that I may be given a little
more time to speak. Itis the misfor-
tune of my constituency that whosoever
is e¢lected to the House from there, he is
unable to complete his full term. Now
the Budget session is at the fag ¢nd and
today we are going to discuss the
Finance Bill, I want to say a few things
about the Finance Bill.

As the outset 1 thank the hon,
Finance Minister that he has exempted
the Ladakh region from income-tax titl
1989. We have been dcmanding this
for quite long time and now you have
fulfiled our demand,

SHRI ABDUL RASHID KABULI :
Put some new demand,

SHRI P. NAMGYAL : So far as the
tax reliefs given to the salaried class
are concerned, I welcome them but our
actual earming is from the business
comunity, You should realise tax from
them fully. Government exployees can-
not escape the tax. They cannot evade
because their income is fixed and the
tax due from the salaried persons is
deducted at source. I welcome the reliefs
you have given.

The second point 1 shall state in a
nutshell. There is need to increase the
compensatory allowance of Government
employees posted in the tribal and hilly
areas. If the prices rise. by 5 per cent
in cities, these rise by 15 per cent in
our areas and they are badly affected by
this, Because of the snowfall all the
approach roads remain closed for 6 to
7 months. During that period, except
aeroplane, there is no other means of
communication, The firewood is also
very costly there and without burning
firewood, it is not possible to live there,
Therefore, the price of this fuel will
have to be brought down. The result
of all this is that no eflicient officer
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wanls to go to that segion; only such
Persons as are punished are posted there
Consequently, the work suffers. 1 would .
urge that the compensatory allowance
of‘ the employees of different organisa-
tions like P&T, All India Radio and
other services and para-military forces
should be enhanced, Their service
lenure should be of 2 years, whether
they are civil or service personnel. I
demand that they should also be
exempted from income tax because the
local people have already been exempted
from this tax. Their number js not
much. Tt will, therefore, be better if
the persons other than the local people
are also exempted from income tax.

The ban on recruitment is having a
bad effect particulary in the hill areas
In the first place no one wantsto g0 to
these places and with the ‘ban on
recruitment, The position is becoming
worse. At least the local people who
get a little education should be given
opportunity to join the service.

Regarding small savings, you should
lay more emphasis on small savings
and my suggestion is that it should start
at the school level, These savings sholud
earn a higher percentage of interest so
that the children may acquire a habit
of savings. You may give more inte.
rest at school level and reduce it at
college level. For this you will have to
create a consciousness among the
children and give incentives also. Prizes
can also be awarded for this, All thege
steps can achieve results.

Now, with your permission, Sir,
I want to say two or three things more.
Many things have been said in this
House such as there was rigging and
booth-capturing in the election for my
constituency......({nterruptionsy .. you
people have always challcnged it.,,

(Interruptions)
[English]

SHRI ABDUL RASHID KABULI :
This has nothing to do with the Finance
Bill, Sir, kindly intervene (Interruptions)
Please expunge this. (Intcrruptions.)
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MR. DEPUTY-SPEAKER : You
can make it at some other timz, You
raise it at some other time. That is all,

Not now.

[Translation)]

SHRI P. NAMGYAL : The Election
Commission has used the fule of thumb

in my constituency.

'English]

SHRI ABDUL RASHID KABULI :
Sir, it should be taken off the record.

MR, DEPUTY.SPEAKER : Please
sit down. I have requested him not to
mention it now.

SHRI ABDUL RASHID KABULI :
He is speaking irrelevant.

MR. DEPUTY.SPEAKER : That I
will consider. ({nterruptions)

[Translation]

SHRI P, NAMGYAL : Democracy
is in danger. My constituency is located
on the border and we have so far faced
two hostile enemny countries, China
and Pakistan. Till today, we have
been strengthening the foundation of
democracy.*™ We have not given the
slogan of Pakistan. We have not given
the slogan of Islam like t es: people,
We have fought of political and econo.
mic issues,

[English)]

SHRI ABDUL RASHID KABULI :
Sir, Government of India are trying to
befriend with China and Pakistan. But
he is mentioning them as hostile coun-
tries and enemies. We have already
started parleys with them for nor-
malising relations. So, it does not look
nice. Therefore, this portion should not
80 on record.

[T:anslation)

SHRI P, NAMGYAL : There are 64

**Expunged as ordered by the .Chéil‘: o
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polling stations in Leh and I8 polling
stations in Kargil whose results have
been frozen. You should know tnat
the smallest polling station is of 4
voters which is on the border of China,
They ask how it is that there was cent
per cent voting there My rejoinder is :
why can it not be so ? There are only
four voters...(Interruptions) . There are
65 polling stations where the number
of voters is less than 100, There can

be cent per cent voting. If it is working
seasons. ., (/nterruptions) I know this

is not the forum, (/nterrupticns)

[English]

SHRI V. SOBHANADREESWARA
RAO : Sir, he could give a separate
notice for this. (fnterruptions)

MR. DEPUTY-SPEAKER : Please
listen to me. Please resume your seat.
I will request the hon. Member to try
to restrict his speech to the debate.

[Translation)

SHRI P. NAMGYAL : Just now
Shri Rashid Kabuli was talking of lesser

inflow of tourists in Kashmir, If you
go on giving calls for bandhs and
there ?

agitations, how will tourists go
You are shedding crocodile tears** [t
won’t work.

[English]

I know, this is not the time and
forum, I know you have raised this
issue. That is why, T am replying.
The nation must know that we have
been defending our borders, We have
been defending the borders till now,
We have fought wars with China and
Pakistan, Our pcople are cautious
enough to vote this way or that way it
doesnot suit you because you have been
defeated and I have got every right to
put the record straight,

MR. DEPUTY-SPEAKER : Please
sit down.

SHRI P. NAMGYAL : We are true
Indians**
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SHRI ABDUL RASHID KABULL:
He says.**

How can it be ?

MR. DEPUTY-SPEAKER : This is
not the way. Nothing will go on record.
It is enough. I have told you to sit
down. I cannot allow. We are discussing
the Finanance Bill. ({nterruption)

Mr, DEPU1TY-SPEAKER : 1 will
request all of you to sit down, This is
not the way. Please sit down.

SHRI ABDUL RASHID KABULI :
He said that they are true Indians and
you must expunge this sentence,

MR. DEPUTY.SPEAKER : I w
go through the record and then 1 will
consider it.

SHRI P. NAMGYAL : Sir, I support
the Finance Bill introduced by the hon,
Finance Minister and it is a good Bud-
get. But he will have to see that the
prices do not rise. He has to check
that. That is my request.

[Translatien]

SHRI SWAMI PRASAD SINGH
(Hamirpur) : Mr. Deputy Speaker, Sir,
1 am greatful to you for giving me an
opportunity to speak on the Finance
Bill. The hon. Finance Minister, imme-
diately after his induction into the
Fivnance Ministry, has presented a Budget
which will give a thrust to the produc-
tion in every fiela. It is true that our
country is lacking in matter of industry
and trade, and therefore, is not able to
compete with developed countries. In
this context, the impetus given to the
industries by the Finance Minister is an
encouraging step. This will tring good
results and a day will come when we
will be able to stand the competition
with the developed councties. This
policy has been fully incorporated in this
Finance Bill and all out efforts have
been made to assist the trade and indus-
try in every way,

**Expunged as ordered by the
Chair,
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The hon. Finance Minister while
presenting the Finance Bill has announ-
ced certain concessions in the taxes, It
is true that these tax concessions will
benefit less than one per cent of the
people in industry, while 99 per cent of
the people will no: get the benefit of
these concessions. These reliefs have
been given to encourage one per cent
of the people. Itis a fact that the steep
rise in the prices of essential commodi-
ties, as has been said by the hon. Finance
Minister, is not due to the presentation
of this Budget, the prices were ruling
higher before the presentation of the
Budget. Mostly the price rise is attri-
butable to black money and black mar-
keteers Today, the opposition parties
and others are propagating that the
concessions given by Government to the
industrialists are responsible for soaring
prices, To check this propaganda, I
would suggest that if he thinks proper,
he may withdraw these concessions be-
cause this lowers the prestige of Govern-
ment. Wherever we go in our consti-
tuency, people ask why Government are
giving them too much protection, And
we have not been ablc to reply satisfac-
torily. We know that this is all false
propaganda and I am also of the view
that this has been done for the progress
of the trade and industry. Even then,
[ feel that it will be better if these
concessions are not given., By exempting
taxes on essential commodities, the
deficit of Rs, 3600 crores will increase
a little more but the question is not of
increase or decrease of the deficit,..

SHRI VISHWA NATH PRATAP
SINGH : 1 want to tell for the infor-
mation of the hon. Member that in
the corporate Sector we are realising
Rs. 251 crores from the companies ;
there is no exemption but so far as
direct taxes are concerned some con-
cessions have been given, concessions
worth Rs, 200 crore against realisation
of Rs. 4,000 crores.

SHRI SWAMI PRASAD SINGH :
Sir, my intention is that to check this
false propaganda, there can be a little
more deficit and this difference in the
deficit may be met in the same way as
the earlier deficit. The tax incidence
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on the essential commodities is not much,
The deficit which will increase by with-
drawing these taxes can, if you think
proper, be met by other means.

Many of our hon. Members have
said that this price-rise is because of
intermediaries or black marketeers, This
is true.

Sir, it is also true that our Govern-
ment have formulated many schemes
which are meant to lift the poor above
the poverty line. These have helped in
removing proverty and the percentage
of the people living below the poverty
line has come down. But regarding the
schemes formulated for helping the
unemployed persons through bank assis-
tance, these, as many hon. Members
have rightly said, have proved to be a
boon to Government officials and the
bank officials and the unemployed per-
sons are not getting any benefit from
them,

The present hon Finance Minister
has been the Chief Minister of our
State and knows my area Hamirpur, In
U P., Bundelkhand is perhaps the most
backward area and Hamirpur is the most
backward district in Bundelkhand. Many
complaints have becen sent against the
Manager of the Allahabad Bank that he
takes away not less than 20 per cent of
the loans sanctioned, etc. (fnrerruptions)
Sir, our hon. Finance Minister was from
Banda. Now if he prefers Hamirpur and
is elected from there, perhaps Hamirpur
too, like Banda, will be developed. Now
a days imbalanced development is taking
place and more money for development
is spent on those areas which are already
developed and in the process, the un-
developed areas remain undeveloped.

With these words 1 support the
Finance Bill.

1£nglish)

MR. DEPUTY-SPEAKER : There
are some more Members who have yet
to speak, In order to -help them, my
suggestioa is if all of you agree, the time
of the House may be extended by one

hour...
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SOME HON, MEMBERS : No, Sir.
Tomorrow.

MR, DEPUTY-SPEAKER : Tomo-
rrow we have no time, We have the Pri-
vate Members Business tomorrow.
Therefore, I request the hon. Members
to take five minutes each. If the hon,
Members stick to five minutes each,
then we can finish in half an hour

SHRIMATI BIBHA GHOSH GO-
SWAMI (Nabadwip) : Extension upto
what time ?

MR DEPUTY-SPEAKER : Upto
6 30 or so, I am requesting the Mem-
bers to cooperate and take only five
minutes each. In that case, we can
finish in about half an hour,

PROF. P.J. KURIEN: When is
the Minister replying ?

MR. DEPUTY-SPEAKER : The
Minister will reply tomorrow. Tomor-
row I cannot allow Members to speak.
[f Members are instcrested to speak, I
can allow them today; we can sit for
half an hour more.

SHRI H.K.,L. BHAGAT : Half an
hour extension is aliright.

MR. DEPUTY-SPEAKER : So, it
is agreed,

Mr. Chiranji Lal Sharma.

SHRI CHIRANJI LAL SHARMA
(Karnal) : At the outset, one thing that
puzzles my brain and baffles my under-
standing is whether I should thank the
Chair or I should thank my Party which
has becn good enough to iaclued my
name in the list of speakers for the
day and too only for five minutes. I
did not speak on President’s Address,
I did not speak on the Railway Budget,
I did not speak on the General Budget.
Yesterday itself I wanted to give expres-
sion to my views. Today my name stood
13th in the list. Anyway, I am grate-
ful for the courtesy extended to me,

The discussion on the Finance Bill
has been going on. I support the
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Finance Bill, I would like to make a
few points because the time given to me
is only five minutes. 1 do not know
whether | wsll be able to say what all
1 want to.

Mr. Zainual Basher was speaking an
hour before touching on the porfor-
mance of the banks. The 20 point pro-
gramme has gone a long way in the
changing the fate of the poor and the
down-trodden  the farmers, the labou-
rers, the Harijans and the Backward
Classes people. For the implementation
of that programme and for the execu-
tion of the policies of the Government
the banks have to play a very important
role. Provision has been made by the
Finance Ministry. There is no paucity
of funds. But does it properly reach the
poor man ? I know it for certain and
can say with a sense of confidence and
responsibility that the policy of the
Government for the implementation of
the programme and particularly when
the loans are to be disbursed, the loans
are to be a given is not at all implemen-
ted in letter and spirit. The Govern-
ment is not to blame. It is the banks
which are to blame, Suppose a loan of
Rs. 5000 is sanctioned, then at least
Rs. 500 must go out of the pocket of
the loanee. T have been speaking on
this point earlier also. It was stated.let
us have concrete complaints. I wrote
I=tters and the usual reply I get is :
‘Mr Sharma, I am in receipt of your
letter. I am having the matter looked
into and I shall write to you again’.
That *again’ never comes. Who are the
inquiring officers who are to ingquire
into the complaints ? When the poor
man knocks at the door of the bank for
taking a loan, he has to face great

bhardships. The cases are recommended
y the Dist - authorities, the Indust-
ries Officer or the agencies who are
competent to do it, but still it is an
exercise in futility for the poor man.
The Government took a decision to
advance a loan of Rs. 25,000/-to the
educated unemployed youth and this is
nother matter where the policy of the
aGovernment i ¢ not being implemented.
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I would request the hon Minister in all
humility to look into this aspect.

Allegations are not being made on
the floor of the House with any sort of
malice towards anybody. It is made in
all seriousness. Therefore, if the
Government means business, if the
Governmentss means implementation of
its policy, they should see to it that
these banks do not exploit their posi-
tion. This is one thing I want to say.

*

Corruption is rampant When we go
to the Deputy Commissioners to look
into this they say that it is for the banks
& that they are not under them, As the
time is short, I will be brief in my sub-
missions. One more thing I want to
draw the attention of the Government
to is the purchase of wheat., I am talk-
ing of my State, But the same thing
applies in other States also. In spite of
God having been unkind to the Kisans-
there has not been a drop of rain
throughout the rainy season-we had a
bumper crop of wheat. They are being
brought to the mandis and are lying for

- days together without being purchased

by the concerned agency, whether it is
the FCI or some other marketing board,
And if at all it is purchased, complaints
have come to me, not one or two but
in hundreds, that they are not being
paid promptly but they are paid a
fortnight after the purchase, 1 would
request the hon Finance Minister to
kindly look into this grievance and see
that the same is removed because the
Kisans come to us or we go to the
Mandis or we go to the villages and
they say, ‘The Government take away
our wheat, We do not get the money.
We have to wait in the mandis for days
together.’

Then, Sir, I must congratulate the
Finanace Minister for having introdu-
ced crop insurance scheme tor the first
tim:. We were dreaming of it and I am
glad it is going to be a reality in the
days to come and very soon.

Now, I talk of the railways. T have
written letters to the Railway Minister
and usual reply T getis : Mr. Sharma.
1 am sorry. We have no fuads. Sir
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gince we attained Endependence not a .
single new railway line except to connect

Rohtak with Bhiwani has been laid in -..°

the whole of the State of Haryana. We

wtih areas like Jhajjar could be connec-

ted with tail-

Now, I talk of the road over.
bridges on the Northern Railways at
Karnal and Kurukshetra, These projects
which were cleared more thao two years
back are lying incemplete beeause of
paucity of funds,

A loan of Rs. 53 crores has been
given by World Bank for four-laning of
the Sher Shah Suri Marg (GT road)
from Muruthal upto Karnal, The work
should be started. I asked the officers
of the PWD because the execution is to
be done by them, This departmsnt has
been with me for five years when I was
a minister in Haryana. When 1 ac<ked
why the work is not being started they
said tenders are to be invited.

MR. DEPUTY SPEAKER : Please
resume your seat. I have called the
next speaker.

[Translation)

SHRI CHIRANIJI LAL SHARMA :
I am reminded of a saving :

“Wokht Kotta Kissa toolani’’
[English)

Sir, a lot is to be said. Tt will -be
highly appreciated if you kindly give
me five minutes more,

MR. DEPUTY SPEAKER : Very
sorry,

SHRI CHIRANJI LAL SHARMA :
Well, then U close.

SHRT V.S, KRISHNA IYER
(Bangalore South) : Mr, Deputy Spea-
ker, Sir, ours is a developing couantry
and a developing economy. Of course,
it is very difficult to run the government
without taxes but whom shouid be tax ?
Thatis (he point. If these taxation
Prop osals had not touched the pocket
of the poor, I would have certainly

welcomed it even though I am in the
Opposition.
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Sir, almost all the Members from
the Treasury Benches; bave also said

. about the impact of the budget  propos

sals on the public in,. general’ and the
poor in partioular, I menuoned lq this
House some time ago about . the sufvey
I made in my Constituency at panga.
lore, I surveyed ,ane or two lower
middle class famlhes and their family

budget has increased by Rs. 60 per

month, I'am not speaking about those

who are below poverty line, I am also

not worried about the affluent sections

of the society. I was surprised when

one Member said that there is no imc.
rease, . It is written on the wall that
there is increase and in addition to your
budget the Railway budget, electricity
boards, water boards and milk
dairies have increascd their rates,’
So, Sir, it has really touched
the poor sections. I would have
welcomed had it not touched the‘poor
man. When you presented your budget
I believed that there would be no in-
flation but already there are inflatio-

nary trends. Whenever there is inflation
and cost of living increases the Central
Government sanctions additional dear-
ness allowance but what about the
States,

1 will tell you one example, Last
year, in the State of Karnataka, we
have provided Rs. 20 crores for Addi-

-tional D .A. But we had to shell out

neearly Rs, 72 crores, It is because the -
Central Government had sanctioned
additional D A., therefore, we were
also forced to sanction additional D A,
Where are the resources for the Stage
Governments ? Their resources are very
much limited. My humble suggestion to
the Finance Minister will be that when
you sanction additional D.A, to your
employees, you should take the State
Governoments also into confidence ; you
should consult them and then alone
decided about it and have a uniform
policy in this regard.

My next point is with regard to
develution of the finangial resources
among the States, Many hoa. Members
have already spoken on this point, ‘Lot
of injustice has been done by the
Finance Commission in respect of
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Revemjc Surplus States. It is not -onaly .

an injustice done by the preseat Finanee
Com’nﬁshioﬁ ‘but also by the previous
Finance Commissions. Devolution "of
finances should be based on needs of
the States, not resorting to gap-filling,
as is being done. The action of the
Union Government is unethical and
unconstitutional  because they have
deprived the States of one-fifths of
their resources by implementing the
Finance Commission’s recommendations
from 1st May, 1985. There are States
like Karnataka and Kerala which have
been forced to go in for overdrafts.

There is another point which I
would like to mention in this conne-
ction about the drought conditions in
States, My friend from Andhra was
complaining about the drought condi-
tions there. The Central Government
must give liberal aid and finaacial
assistance to the States affected by the
drought, So far as Karnataka is concer-
ned, it has already spent Rs, 115 crores
towards drought relief. Karnataka State
asked the Centre for an assistance of
Rs. 250 crores but the Centre has given
only Rs. 42 crores. So, liberal aid
sought for by them, must be given,

Finally I would suggest to the hon.
PFinance Minister to tone up ths Tax
Administratien Departrsent, Corraption
is rampant. Shri Sharmaji also meatio-
ped about it. You should streamline
the administration. We can sit togcther
and decide what should be done I will
also give whatever suggestions I bave in
mind, I have been a legislator for the
past 16 years and alio an Income-tax pay-
er, But I have not been able myself to file
the income tax returns because they are
"go complicated, Without the heip of a
Chartered Accountant you cannot file
the return, So, these things should be
simplified. Let alone the common man,
even the educated persons cannot them-
selves fill up the forms or understand
these tax laws, There are number of
reports in this behalf. I request Govern-
ment to bring an am:ndment in the
next session for the simplification of
the tax Laws,
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With these words I conclude,
[Translation] |

SHRI SHANTI DHARIWAL (Kota): -
Mr. Chairman, Sir, Isupport the Finance
Bill and welcome especially the Crop
Insurance Scheme incorporated in the
Bill. Due to certain tax proposal in-
cluded in the Budget fer the year 1985~
86, the people of the country have ter-
med it as a pro-rich Budget. I think the
broad reason for this is that, in this
Budget, more concessions have been
given to the affluent section as comp ared
to those given to the poor and backward
class people, and whatever concessiom
have been given to the latter have been
off set by the sharp and unprecedented
rise in prices. ’

The pinch of this Budget has been
felt more due to increase in the duty on
petroleum products. Middle and lower
class people make limited use of petro-
leum products and these are heavily

" misused in Government offices and the

public sector and the private sector
companics, Therefere, if the intention
behind increasing this duty is to check
or reduce the consumption of petroleum
products, then I think it will pot at all
prove to be correct because these are
mostly misused in Government offices,
the public undertakings and the private
companies. The consumption level of
petrol and diesel will remain the same.
In this Budget a person having an annual
income of Rs. 30 000 gets a relief of Rs.
680/ per year. With the increase in the
prices of secooter fuel, gas and other
artciles, this relief has not only been
neutralised but the expenditure on them
has further increased. Hence, it is
necessary to raise the incometax limit
from Rs. 18,000 to Rs. 25,000,

In his statement yesterday, he said
that the assessment of valuntary return
involving upto Rs,1 lakh would be
completed with minimum formalities. I
would like to submit that ‘minimum
formalities® is a very vague term and if
the officers are conferred with this power
they would ask the assessee to appear 25
times, I would like to submit that un-
less there is a specific complaint, volun-
tary return may be accepted as it is, It
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will save tlme and the Income tax De-
purtmpnt can make use of the time con-
sumed completing assessments, in
;conducung enquiries, If any complaint
is received that a particular person has
submitted a false return, department
conduct an enquiry very easily. ‘It will
not take much time of the Incometax
department in conducting an enquiry. A
provision should therefor, be made for
acceptance of returns upto Rs. 1 lakh
without resorting to any formalities,

Agricultural income of Rs, 1 lakh
should be taxed. What is happening

today ? The big industrialists are in

possession of hundreds of bighas of
land which is lying uncultivated. They
show crores of rupees as their income
from this source and thus are converting
their black money into white money and
they do not invest this white money also
I do not kaow what they do with it.

I welcome the step taken by him
for levying uniform export and import
duty for a period of 3 years. Similarly,
a trial should also be made to present
the budget for three vears, This will
help the big industrialists, businessmen
and common men to formulate their
economic policy on a permanent basis.

The limit of incometax™ deduction’

at source on interest may also be raised
from Rs 1000 to Rs, 2500, It will
pave the way for individual budgeting
and planning.

Bven today, non-resident TIndians
are prepared to deposit crores of rupees
in our nationalised banks, but due to
some unknown reasons the R B I.has as.
ked the S.B.1. not to give bank gurantee.
What is the objection in giving bank
guarantee if anybodv is prepared to de-
posit his money in the banks ? Tt is
causing heavy losses and also proving
hinderance in the way of planning,

There is an investm'ent of Rs, 60,000'

crores in the public sector today.. Even
if we get 5 per cent return we shall be
able to earn Rs, 3,000 crores per annum.
The .utmost attention should be paid
towards improving their functioning,
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{ would also suggest that the private
sector should be allowed to enter the
power and communications sector. This
should be considered without any further
delay,

We shall have to increase the growth
rate for industrial production to 8 per
cent per annum, It will need review of
the policy. The procedures should be
simplified and the industrial policy
gshould be liberalised. .

I would like to submit that in order
to check the rise in prices, retail items
should be sold in packed form and the
retail price displayed on them’ so
that the rural and illiterate people are
not cheated. The prices can be controll-
ed by further strengthening the public
distribution system, The prices are
soaring high to day.

In the end. 1 thank the hon. Finance
Minister and hope that he will keep my
suggestions in mind,

SHRI BHARAT SINGH (Outer
Delhi): Mr. Deputy Speaker, Sir, I
support the Bill being discussed today.
Our hon. Finance Minister has introduc-
ed the Finance Bill to give effect to the
budget proposals made under the gui-
dance of the hon, Prime Minister which
will help us in removing poverty and

bringing in socialism,

I am grateful to the hon. Finance
Minister for having introduced the Crop
Incurance Scheme this vear which will
help the farmers to a great extent, A
Rural Development Corporation in
De=lhi was mooted a long time back but
it has not yet started functioning-and
when it starts functioning the rural
areas will get more benefits—their deve-
lonment and progress will get accelerat-
ed.

You are aware that miny jobs have
come to a stop in villages these days
due to shortage of electricity. And
without power, tube-wells cannot be
operated, crops cannot come up. So,
power gencration should be given top
priorty.

In Badarpur Thermal Power House,
power generation capacity utilisation is
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very low, while, when winds blow, cea)

particles and dust from this power house

reach even the kitchens of villagers and
also get accumulated on the roofs of
_ their houses. If its management is
taken over from the Corporation and
handed over to the Delbi Administration
it will generate more ‘power. Similarly,
we cap generate more power in the Indra-
prastha Power House which is alrcady
generating adequate power,

Very meagre compensation is paid
to those whose lands are acqnired, The
rate of compensation shouvid be increas-
ed so that the farmers can gst full price
for their land. Besides, some farmers
get residential plots while many others
do not, The village farmers are illi-
terate, Whenever they go to the con-
cerned officers and tell them that they
have not got the plots and that they
should be given plots, the officers say
that they are applying for the same for
the second time. So, 250 to 300 plots
should be earmarked for farmers in
Deilhi.

Government have done much to
increase the production of foodgrains
and vegetables. There are no two
opinions that since the nationalization
of banks, many types of loans have been
given to belp increase the proijuction
of food grains and vegetables. The

" rural land in Delhi is very fertile and
the proposed 800 ft wide drain will pass
through 14 villages. The result will be
that irrigation and productiom will be
either very low or will altogether come
to an end there. As the width of the
drain is going to be §00 ft. the farmers

will net be able to reach their fields

and irrigate them, as yow are going to
dig it 40 ft, deep, This will also create
many difficulties, Therefore, crores of
rupees which you are going to spend on
the supplementary drain should be spent
oa other developmental works so that
the farmers are benefited in every way
and agricultural yield is also increased.

Now-a-days, unemployment is also
a big problem. The boys who pass
matriculation or come out as graduates
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from the colleges seck only Government
Jobs JThey do net bother te find an emplo-
yment which may mike them self-reliant.
Therefore, the childrea should be impa-
rted education in such 2 way that when
ever they come out of the school, after
studying upto the 8th class or 10th
class, they should be in a position to
stand on their own feet. They should
do their own business. Presently,
Government are giving assistance but
there are very few persons who can do
their own business because they have
only bookish knowledge. In Delhi,
D.R.D,A., provides loans for three-
wheeler scooters, buffaloes etc, The
funds of this Department should also
be augmented so that the unemployed
boys may find employment for them-
selves, Khadi Gramodyog, Delhi spend
Rs, 60 lakhs for distribution among the
artisans whether they are shoe-makers,
carpenters, blacksmiths, Therefore, the
boys who are imparted training should
in no way remain unemployed.

In resettlement colonies, the schools
are without buildings. Conservancy
services are not available, More funds
should be provided in the Budget for
these resettlement colonies so that al)
the difficulties relating to provision of
school buildings, parks, conservancy
services etc, are solved.

Now-a-days you know that condi-
tions are so unhygienic that there is filth
all around & there are dirty water drains
and mosquito menace everywhere with
the result that the farmers who toil dur-
ing the the day time are unable to sleep
during night and fall sick. Government
should find out ways and means to
eradicate malaria. Insecticides should
be sprayed to kill mosquitoes so that the
people may be able to keep themselvas
healthy. .

In every village, the consolidation
of land has been dome, The landless
farmers given lands after this consoli-
daticn ate not sanctioned power. Be.
fore 1985 power was sanctioned but now
the small factories are lying closed as
power is not sanctioned to them. My
request is that DESU should be asked
to release power to these people.
Government have . given assistance to
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_every villags byt that has been restricts
- eod to a holding of one hectare, My
submission is that the farmers with 2
hectarss should bs covered in this
scheme g0 as to maximise the produc-

-tion,
T support this Bill, It is a very good

Bill in which many reliefs have been -

given to the poor, I want you to keep
in mind the history of Delhi also. The
pzople feel that our new Prims Minister
Shri Rajiv Gandhi is considerate to all
and that he will take the country for-
ward in evary field. You are ull aware
that wh:n Pt. Tawahar Lal Nehru become
the Prime Minister of India, he with
his foresightedness thought of construc-
ting the Bhakhra Dam to increase the

agricultural output. Earlier, w= were .

40 crores, now we are about 80 crores,
Earlier we used to import foodgrains;
now we have achived self.sufficiency.
One thing that I want to submit is that
the farm:r with his sweat and toil
produces the foodgrain but when he goes
to sell it in the market, he is not paid
a fair price for his produce. Government
have fixed the support price of wheat
at Rs. 157 per quintal but the farmer
is gatting Rs. 149 per quintal in the
mark=t, I want that FCl procurement
centres should bz set up in more and
more markets so that the farmears get
the fell price for their produce. Th=
Agricultural Purchase Marketing Com-
mittee have sufficient funds with it,
_ They should help the farmzrs by spend-
ing money when his crop is infested by
pests and insects, They sheuld spend on
construction of roads where necessary,
to help farmers take their yield to th
market. ‘

With these words I conclude and
support the Bill,

SHRI K.D. SULTANPURI (Simla) ;
Mr. Desputy Speaker, Sir, I rise to
support the Finance Bill. I think our
hoa. Finance Minister has give adequ-
ate relief to the farmers., He has given
subsidy on fertilisers which has encou-
raged them much Hon, Members of
the House have drawn the hon. Minister’s
attestion towards many things, I shall
draw his attention to certain problems
relating to Himachal Pradesh.
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In our State, the maximum produc-

Yjoms is of patato and apple and certain

other vegetables but there is no proper
arrangement for their marketing. That
is why the economic conditions of the
people of the hill areas is not good, At
least in new Azadpur market, the far-
mers should get fair rates, but what is
happening there is that touts are getting
more and more profits whereas farmers
are not being paid a reagonable price for
their produce. The hon, Minister should
pay attention towards this,

So far as taxes are concerned, the
big businzssmen do not pay them, They
are in arrears and the arrears have not

een realised so far. Therefore, Govern-
m:nt should pay attention towards re-
covering the tax arrears from these
businessmen at the earliest by taking
the most stringent measures, The tax-
evaders should be punished at the ear-
liest for their offence, You have in-
troduced the Crop Insurance Scheme.
My submission is that in the hill areas,
apple crop is grown more, You should,
therc¢fore, set up more factories there
because when our farmers' send their
apple produce to Delhi they ruined and
they incure heavy loss they have to
pay the maximum freight. I also want
that a Fruit and Vegetable Insurance
Scheme should be enforced immediately
in those States which are known as
Apple States —whether it is Uttar
Pradesh or Himachal Pradzsh.

There are many major turbulent rivers
in my State, During heavy rains, the
waters of these rivers carry mud causing
loss worth crores of rupess to Punjab.
and Haryana. I request that maximum
funds should be made available for the
construction of check dams to stop soil
ercsion, and the ecarth being washed

away.

More funds should be provided for
hydro-electric projects in hill areas so
that power shortage can be removed

there.

~ Very few industries have been set up
in our region and all of them hav® been
set up in the border areas, If an.in.
dustry is to be set up in Uttar Pradesh,
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it will be set up inm the plains beyond Keot-
‘dwar, it will not be set up in Pithora-
garh, Similarly, if a factory is set up in
Himachal Pradesh, it is set up near
the border of Punjab and Uttar Pradesh,
not in the interior of the State, 1 would
appeal to the hon. Minister that if he
wants to improve the economic condi-
tion of all these areas, more and more
industries should be set up in the inner
parts of State where there are no in-
dustries so that the sons of the soil
who are facing acute unemployment get
employment.

No one wants to go to the hill areas
from the plains, As Shri Namgyal has
just now said —if some one has to go,
he cousiders it as a punishment. Such
persons do not work there, they just
idle away throw time. My submission
is that the people who are posted there
should be given hill allowance. This
will give them satisfaction and they will
also be able to maintain themselves,

More and more banks should be
opened in the hill areas. In cities bank
branches are opened but they are not
opened where they are needed. I want
you to pay attention to this aspect and
make arrangements for opening more
bank branches in the hill areas.

One thing I would like to repeat.
@overnment employees drafted from
here are not given hill allowance whereas
Himachal Government employees get i1.
I want that the Central Government
should also pay hil! allowance to their
employees on the pattern it is being
paid by the State Governments to their
employees,

You have presented a very good
Budget which has givem many benefits
to the people. I pay my compliments
to you for this and I support the Bill.

SHRI RAM PYARE PANIKA

"~ (Robertsganj) : Mr, Deputy Speaker,
Sir, 1 welcome the concessions announ-
ced by the hon. Finance Minister while
introducing the Finance Bill yesterday,
in general and the announcement made
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by him in regard to the power and com-
munications systena im the Publie
sector in particular,

In the 6th Five year plan a target was
fixed for generation of 19,000 Mega.
watts of power. But when the Planning
Commission made the mid-term apprai-
sal, this target had to be lowered to
14,500 megawatts due to Sthortfall
resources, Sir, no development can
take place without power. I, therefore,
congratulate the hon. Finance Minister
on the announcement made by him in
this regard.

We have been making efforts for a
long time now to bring about land
reforms in the country. For long, it
has been an integral part of our pro-
gramme of ushering in socialism, but
no State has so far completed this job.
The land found surplus in the village
panchayats following the imposition of
ceilings has nat so far been distributed.
When he was the Chief Minister of
Uttar Pradesh, he had cnacted very
stringent laws in this regarad. Even
then those laws were not implemented.
1 would, therefore, like to cubmit that
these laws should be included in the
north Schedule to the Constitution so

. that they are not challenged in courts.

This Budget has been squarely held
responsible for rise in price It is true
that three has been some price rise here
and there because of the circumstances
under which this budget was presented.
But T would like to emphasise that this
Budget does not go against the Indus-
trial Policy Resolution of 1956. brought
here during Panditji's time. A practical
approach has been adopted in this
budget keeping in view our mixed eco-
nomy and the needs of the hour,

It is a matter for gieat happiner that
the hon, Prime Minister and the hon, -
Finance Minister have explained all the
thing very clearly and in detail at the
A.1.C.C. meeting. But the Opposition
is misguiding the common man, We are
satisfied with what has been said by the
hon. Prire Minister and the hon.
Finance Minister in regard to this
Budget. 1 would like to submit that all
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these things should be given publicity at
block level'in the country and printed
material should be sent there so that
the wrong impression being created
among people that it is a rightists bud-
get and that it is not 8 socialist budget
can be countered, Our concept of mixed
economy and the aim of removing
unemployment should be made clear to
the common man in each and every
village, '

We had enacted to Forest Conser-
vation Act in 1980 Aft:r that works
relating to coastruction of roads and
dams and power transmission lines have
came to a stop in various state, This
Act needs to be amended. Th: Planning
Commission has identified hill, tribal,
drought-prone, flood, desert and coastal
line areas OQur late Prime Minister had
sent to all States a 12-point programme
for improving the public distribution
system. Directives should be issu:d to
all States to implement the said 12-point
programme strictly.

Much is being said about rise in
prices. I have seen figures pertaining to
last seven years and one factor can be
attributed to seasonal price-rise, The
other factor is the Budget which has
contributed a 2 to 3 per cent price-rise
and it has been admitted by our hon.
Finance Minister also. But baseless
rumours are being spread in the country,
I have full confidence that the prices
will come down gradually with'n a
period of 2 to 3 months. The tendency is
that if good arrive in abundance in our
metropolitan cities like Bombay and
Delhi, the prices come down but if the
goods are in short supply, ‘the prices go

" up. I myself went to the vegetable market
and saw that the prices of vegetables
had started coming down. The articles,
where production increases and which
start arriving in the market in plenty
become ch ap I am ' sure that the
Opposition will not be able to take
advantage by misguiding the people
about price rise as this is by all means a
balanced Budget, If the budget propo-
sals are implemented properly then we
are surely going to have a“sound base
for our Seventh Five Yeir Plan,
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I request the hon. Finance Minister
to create some machinery to oversee
that the funds allocated to the Stetes
are not misappropriated. As I had said
on the last occasion, there is need to
discipline the States so far as overdrafts
are concerned Uttar Pradesh was hardly

_ affected by severe drought and. hail-

storms in 1982-83. The Central Govern-

“ ment had sanctioned Rs 700 crores for

various states for meeting the situation
created by these natural calamities, but
U,P. get nothing out of this and it had
to deal with the situatlon out of its
own resources. If you do not convert
the States’ overdrafts into loans, then
you will not be able to mobilise resour-
ces for the Seventh Plan and you will
not have the infrastructure, Non-availa-
bility of Central subsidy and absence of
public sector undertakings are respon-
sible for this state. I hope you will
proceed with the Scventh Five-Year
Plan keeping in view the neceds and
backwardness of those States. With these
words, I thank you for affording me an
apportunity to speak,

SHRI RAM NAGINA MISHRA
(Salempur). Sir, I thank you for giving
me an opportunity to express my views
even at the fag end of the day. Many
learned friends have already expressed
their considered views here. I do not
want to-go into them. Sir, [ ama
villager, So I would like to say some-
thing about villagrs. I have been a
socialist and our Government and our
Budget are also socialist. I had gone to
my village. The villagers asked me why
kerosene oil had become costly ? We
live in villages where there is no elect-

" ricity. We light lamp, which is called

sdhibari® we light lantern, kerosene o0il
is used in them, The villagers asked me
what type of Budget is yours, we are
not getting kerosene oil. There is no
light in our homes®’. There is no elect-
ricity there. The poor people living in
villages do nor need electricity, nor do
they hope to get it. They ask, what sort
of this socialist budget is this in which
kerosene, which we use for lighting our
lamps at night, has become costly ?**

Secondly, T would like to say some-
thing about salt for which Gaaodhiji
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had ldunched a Satyagraha. What
should I tell the village peoplé 7 Some-
body here may tell me so that I can make
the villagers understand, They.say that
they are getting salt at Rs, 1,50 or Rs,
2.000 per k.g. Is our Budget socialist ?
When I see that the farmer is not supp-
lied with kerosene oil, and salt is supp-
lied to him at such a high cost, I feel
that there is something wrong with our
policy. The administration of the
country is in the hands of an able
person and this Budget is a socialist
one. Should the village people hope to
get salt at a cheap rate and kerosene
oil for lighting dhibari at reasonable
price ?

Sir, T have heard that the common
man gets special concessions in a socia-
list budget. What concessions have
been given to us ? Crores of rupees are
given to big persons in the form of
loans at to 8 to 10 per cent rate of
interest, Are you aware that the village
farmers get loan at 19 per cent interest.
The capitalists get crores of rupees as
loan at 8 tp 10 per cent interest
whereas the farmer gets loan on 19 per
cent interest. How much wrong it is.
Resides,it happens that if the loan is not
sepaid within a period of 2 years, the
farmer is put behind the bars. In addi-
tion to this 19 per cent, 5 to 7 per cent
more is added and in all 25 per cent
interest is recovered from him. Take
the case of Uttar Pradesh. From where
docs the village farmer get loan ? He
gets loan from two sources—co-opera-
tive socities and sugarcane societies,
Me gets loan from these two sources
for purchasing fertilizers. What are
their rates of interest ? You can verify
them. The newspapers carry in bold
fetters that if the amount of loan is not
said back by the stipulated date, his
land will be auctioned. I would like to
know whether such action has ever been
taken against any defaulting mill-owner
and whether his mill has ever been
auctioned ? It is a matter for great
surprise, For example, farmers, dues
!dﬁnip_g into crores of rupees were out-
standing against the mill owners in
U,P. Not to speak of payment of inte-

rest, even the principal was paid after
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great efforts and persuasion. Many
thanks for this. What if he gets the
arrears when his house has been put to
auction and he is behind the bars,
Should the farmers not get interest on
these dues running into crores of
rupees 7 He sold his sugarcane, gave
everything what he had and he is getting
his money after a period of one year or
one and half years and that too not in
a proper manner. Why should he not
get interest thereon ? Farmers dues’
running into crores of rupees are out-
standing against the mill-owners but no
interest is paid to them on this amount
and on the contrary, when the farmers
do not get their money in time, they
are subjected to many atrocities and
are even put behind the bars. I am
expressing my agony...... (Interruption),
Our Minister is an able administrator
and also an expert. It isa matter of
satisfaction that Pan Masala has been
made tax-free, 1 would like to submit
that the prices of salt and kerosene may
also be reduced. It will not only earn
a name for you but for the entire party
through out the country, (/nre.ruption).

SHRI VISHWANATH PRATAP
SINGH : You might be aware that salt
is not subject to any tax.

SHRI RAM NAGINA MISHRA:
But why is it so costly ? You are the
ruler, Why is the farmer, with whose
hard struggle the country got Indepen-
dence, net getting salt at cheap rates ?...

(Interruptions).

- SHRT ARWN NEHRU : How much
has it increased ?

SHRI RAM NAGINA MISHRA ;
It is selling at Rs. 1,50 or Rs. 2/-a k.g.
I would like to say one thing more. The
number of Sugar mills is the highest in
U.P. I would like to go on record , that
if this attitude continues. all the sugar
mills functioning in either the private
or the public sector in North India will
become sick. There is no sugar mill
which does not owe at Rs. 10 Jeast
croies to 12 crores. The Khanpur Sugar
works in which Government hold 48 per
cent shares ewes Rs. 14 crores to
Government, Through you, Sir, ¥ would
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like to urge the Government to acquire
4 percent more shares and take over its
management, Otherwise, only scrap iron
will be left and the rest will bs sold out.
Our area is a drought prone area. I

would urge the Government to set up

some Commission to ensure that at least
Gorakhpur and Deoria get the benefits
of the rivers of U.P. Our hon, Minister
is the representative of the people as
well as an expert, I would request him
to make some such sort of arrangements
as would save the people of Gorakhpur
and Deoria from drought. With these
words I support the Fincnce Bill.

MR. DEPUTY-SPEAKER : Hon.
Minister will reply tomorrow. Now
Shri H.K,L, Bhagat.

Committee

BUSINESS ADVISORY COMMITTEE
Seventh Report

(English)

THE MINISTER OF PARLIA
MENTARY AFFAIRS (SHRI HK.L,
BHAGAT) : Sir, I b2g to present ths
Szventh R:port of the Basinsss Advisory
Committee,

MR. DEPUTY-SPEAKER : The
House stanis adjournzd to re-assemble
at 11, a.m. tomorrow,

18.49 hrs

The Lok Sabha then adjourned till
Eleven of the Clock on Friday, the 10th
May, 1985/Vaisakha 20, 1907 (Saka).





